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LOK SABHA DEBATES

LOK SABHA

Thursday, August 4, 1966|Sravana 13,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mg. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Mr. Speaker: Dr. Singhvi.

Dr. L. M, Singhvi: Mr, Speaker, Sir,
I wrote a letter specifically to the hon.
Finance Minister four days ago about
this very question, and | expected
him to deal with the. particular
aspect of this question whith has been
‘raised. Now, the Finance Minister
absents himself not only when
advance notice of the question Iis
given but also when he is specifically
written to. This is very objectionable
and you must take them to task for
this,

Mr. Speaker: Where is the Finance
Minister?

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra):
He must be coming. This question is
allotted to me; but he must be com-
ing. (Interruption)

Mr, Speaker: Order, order.
in the Rajya Sabha?

Is he

Shri L. N. Mishra: 1 do not know,
Sir.

Dr. L. M. Singhvi: Let him come
and answer the guestion.

Shri Kapur Singh: Shri Mishra is as
good ag the Finance Minister himself.
What is wrong with him?

Satya Narayan Sinha): I am told that
he is away. Can we not take it up
afterwards, next time, if the House
agrees?

Mr. Speaker: All right.
tion).

Shri K. D. Malaviya: It appears to
me a very queer objection, The
Government or the Treasury Benches
are presideq over by Ministers who
are all responsible.

Mr. Speaker: What should I do, if
the Leader of the House agrees?

(Interrup-

Shri K. D. Malaviya: The Deputy
Minister should have been asked to
reply to this question.

Shri D. C. Sharma: The Treasury
Benches are represented by him.

Shri’ Sheo Narain: This is highly
objectionable.

Shri Tyagi: Even the Parliamentary
Secretaries are authorised to reply to
questions and to act in Parliament_for
the Ministers.

Several Hon. Members rose—

Mr. Speaker: Order, order. So
many Members stand and speak at the
same time,

Dr. L. M. Singhvi: Specifically 2
letter was written to the Finance
Minister.

Shri Satya Narayan Sinha: I should
like to make it clear that whemnever
there is any question in the name of
a Minister, a Minister of State or a
Deputy Minister, hag every right to
reply. The hon. . Member has said
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that in regard to this particular ques- "

tion, he has written a specific letter
to the Finance Minister to be present;
that is absolutely a different case.
But 1 woulq like to make it perfectly
clear here and now that we are not
going to entertain the kind of objec-
tion from any hon. Member opposite
or on this side to the effect that
because the Minister in charge is not
there the Deputy Minister or the
Minister of State should not reply.
This is a contention which I am not
going to accept. (Interruption)

Mr. Speaker: Order, order.

off gER T THAW T @A F
gt wr w@ fear gom, @ a1 A w
Fufeqa w1 rfgd

weqw ey : & fafaee arga &
g qAGAT E |

Y ST wTe AT : § T A Y
Far g § 1 (wEaA) |

werR WERT : g1 OF WAt &%
gafas aff & | 7g @ WA gE
& AT W Wt | &y 7w fafred
¥ gaTw #1 qarq 39 fafaeed 1 a1
W fafaee & awar § | WX 99T
Yfeedaed T ), TT A=TAFNA FL GHA
Efrgg e TR AT &) Sas &
qw qm AR fox sgawarg Fag
% T §, wor fafrex samT w2
o FT A FL |

=it F%H ST WHATT © T AT I IR
sy gy # WY I9feqq adf § agi Wy
# 9% # fewwa g

ot wifere wrw o ;oA wEtew
ST 3 A wmwd § )
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(7) % 24 97, 1966 AL
Z1Z Wi fedq @erade gafafa &
fag wan farma & g s fom &

() 4,94,906 TF |

(%) ®Y (3). =¥ adwre frare
| (Fo 1, ahewdT, w) @ faey
ZEL F4Tg WA H7 AT Kd1 F1 AAT 515
faarzadt

Shri Kapur Singh: Sir, the hor.
Deputy Minister has not been able ‘o
read the answer clearly. He has con-
fused us. He does not know how to
pronounce the Hindi words, Let us
have ths English version of the
answer. (Interruption)

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Ehanna): He hag read it cor-
rectly. It is very clear and precise.
(Interruption)

Shri Basumatari: Sir, they want us
to learn Hindi. If somebody from
non-Hindi-speaking States try to
speak in Hindi, they laugh at him,
What is it?

st WA fag @ IRA
IO 3F 920 § W Ig TH FW
g

Y swmER wredt @ & ug
A wgan g & eifa qam S+
ot w9 agrgx o ¥ frang e
10, 799 1, Fagd fagier g =mai
w17 faafor-gmata saem 7 =uw w4,
Faw 74t 3fiz ¥ fe s ot ot s
HFar #rm ag 3N oAEW H @,
F ag rAAr F1gan g+ foT ga wama w1
T4 AT & Aag-eaE 07 #
fang 30 fFar T o afs /8 anar
41 a1 AT A Wil =g FH AT

" T HTARETal 91 ¢
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st AgT w wWr : oEr W
fedt 3 ot v f5 ol @ gow
Nt Hell At AT qIEI WA @A,
78 gaw ¥ faq warw 5 w1 frara-
T R | 989 JTEAT oF T
AT R GPFA L SO a
WA T A A G, “w@qd A @
§ T 40 aF @ iaa @A,
ST gWT SuT HET § —1 WHIT WA
g F @ wgEr g, WEW AaY
wew g feag o )

ST TETIREIT Tven : QAT oft "
FFITWET FT T 7 TF 90T
farar, Stewma @A ww
g - WE ¥ A Ay W g
g fs g § gE TEm A6r
7 framenT 1 a1 W

W O@IE A HAT R, TG WY A
sEREIE & sy mr?

o AP T WWT : ST WO
g1 g1 fag 7Y wwwa fF @ @a)-
fFrag & o 1« Afer & & gef
wfre: £t {faaw & o0 T T@ggT o
T ¢ fe W
ag I WFE ¥ @AT 972, aF e
#1 T4 ¥ #1% gaUq TG g |

st WETTET W wee
c'@zm ¥ gEq 9w YO =mgar
g

oEw WERW : FE & 6
qe fear & 1 &, gfel

T e W A adwm
aM Adr siwdr gfRa e faw
qHW § WA W@ G § WIS
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IO AEA A qIAX FFYE R
T 2, @ X B 7=t ot 5 T
ETI FYad Nar Wil Ferata-egra a0y
s A fFm e, wF
waw # & S wmeaT § R o
T AT SR 7FH § g T AW HaAT
®T T FT qFAT E, AT T AH 2W
%Y wifgs feafa =1 e § @9 §Q
N T TFT FT favag w0 fF vaw
dfadi & fodr g0 & a8 Wt @y A%
HAVAHAT A AT |

ot g W wETE ¢ ¥ g ST
g g fF wagd wuw wer # FS
I o fazar< ¥ 8T @ < e
"=t fear T, w@ G FEH g
¥ FEwNTT WHTT Gt # FE 9T @
F F1 fea @t § 7 oafe A, @
wr wE qaT fara €aw qwn AT
§ & oY ot wEW oot T qg S€@
T A @ AR 9w WX fEa &
AT ARt & 7

st Agiw W o gt aF

1, §63C ST AT AT & IW

T as g TG R
ot g o= W : v ?
ﬁﬁ!‘ﬁm: qET T GAT
&, == g g

St JER WA ; ST EATX
gt ?
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ot ¥gT T WWT W AT
T ARIE | T A §, e
Fr Fr O qreer TG g

ot sifeTT AT ATET ¢ qAAIRC
fparwr =it & ?

st APT A WY ;AR FA
AT 1 Ay ww |\ 9w oW §
grefan fafreex Qara @1 mn &t
ST T |

=t Ay fom® @ g R W
FE AT

St goq W wGTT T A
dar drer oW dme § ft
s Wt frare fear w%,  qEEr
vere ferar fean o |

WAR WA : IR I 2 faar
g = g fag

Uﬁ;ﬂﬂm:ww ITT
wgi fear § 7 & et ot aver q@t @
5 qar awre # Tar fafes @y
Tt &, ¥ ®E T qwy A

=it TgATY fag : St fF 3ar mr
¢ fo foraw amd 3w & ol &=
i A swrgw fafret & fofr oF
gtz fram @ i & sy e
freae s wa ¥ & ;mrEww
Y #7E odr g & 5 sae A
¥ Y aF qTArz W a § afE
oY ot sraT wa §Y 7 99 ¥ o @7

=Y HgT A ®AT ¢ Fgh aF /U
AR HT HATTT W AAT & gAY I8
qar fe=m =& fram &0
w2 A F 100200 W X
10, sTef & # gu wer @
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T, WANE F TG @, 6 W
O wqE e gew ¥ @
F § Afeq gy oaa o H A T
AT, AR Awe W @Y A
A s wrgan g owwoqw @
A Fafag & AT 9T AFE F qg
T far s e WA frae
W & fau ar fedr oF gE ST
fafeea fear M ? g dyamg F
g w et § T o qed e
WTTT & YEW Wl § 97 & a8 a9
FI, AT FAEL T A% ATgS &
7HE 91, ®@at dE@r fw
I AR & T qAE A -
Mararard ¥ emoen”’ # ol @ o
g # g &, T AL A § W
¥ ar tegafa § @R ¥ S=mar st
a1, A SA FA B @=T @ awar
qr?

it AgT TR ;AT AAAT wwE™
&t gare o 3 & wwa g

st wy fomm ;e A a1 fee
T FT FAATAT TE97 |

fAgrar wwr X AW
AT TAAT AT g WA qafwewar g1

ot wy fomd : #ggTaTg

stAET T @AT WY ®ATH
W g ¥ 79 & F % 9% aww Al
I AT aRHar awy ot ¥ oEw ¥
qHAT |

st vq fomd : worw  wWERE
3T FT &S # Ig T Aq I gl
AR ]I E |

=t TgA fag : @@ W= Aw
e
" ot ny foma : gz fasrgw awdm {0

WHIR AEAT N9 §W ade &
@ wm qiferie § TE S9aT W
HeaT gTEAT §E TG & TA |

SRAVANA 13, 1888 (SAKA)

Oral Answers 2444

ot oy foverd ;SR e i e,
3 A€ s ara Agy wET AT, |

W WEYE A Y, WY g AEY
A E &
aH A TG WE | W@ A A
8 | HE g A F qR A9 FY S
farrga df grir

PR IAT T & W AE I
T &Y W T 1 79 A€ 99
qaT & WA gt fawrger arpafen
g | WY gRAH 0F gEl ¥ A
#1 qi%T A< WX GE araw g
W AE § 9ot fare A &g 1 wTOW
{ waTa &, WTOR ¥ gEw L qWt
FTH G951 & | WT HUC T
2 & q@ ST gaw ww #
TE WaT @1 9 WA I GOE
FIX o1 9g R 97 # Ged § few
@ ¥ TGS, A @ A F v ¥
FTH 7EY oA AR qqT A w1
F AT ¥ {9 FH T FqE 3 A |

st wy femd % gEod 2WT E
¥ g @A ar 5 w1 fggwm #
98 YuT war & framw w=mw o oe_9i
ar fe 9a a9 ¥ TR AT A U-
e AFgr a1 fFoaE §
I F & A W AE § usufa &
T ¥ feamr T 97 W 9W F A9
3N A9 HET Y T, IT F faarg W
WY SR g1 a1 4T 10 s €
o g FE a1 e a1 w@fae W)
9 A, R AN I AR §
@ gydfeonT IEwras § wgx § o
T IF & TEC 9L 3§ & ard & Foia
Y qww ¥ o S wERa !

ot AECAR WWY S FHW F AT
SO qGT VST qE IR A T
#fFr mite geew W wEel W
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ol FT qEl N AW FOU ARy
§ T T TAH qAF ) AHT EW
T G & A1 A =97 gREd T
w41 1

ooy REEA ;g fqe g
oA [ w1 owr oy W W
shifay &t faar o @gi wem o
waF?

ot AP W AW 2 T T FAA
g & v iz 37 % &1 AFW g
T AT A W W, qg AF g
9 W@ | 9gS W g6 AEr #
TR 4T 9§ w1 HAw Tl
WA W PHT T AT | EH WHM
AT R I F AR AIN IR D
T & fou famm, o} moW 5 ¥
gt T@AT AATea TWET dgi U ge A
S+ fau wva fr AT d s
wAT W ol T Ag @A WRy § A
Ia% fAw wawg ZAmT AT W A
gEgA g AR T ¥FE 5 AEr
AT WG A3 3 T3 4 43 11O §
afFr 78 ey & fr 9@ ¥ W@
drgd A T AT g

WA WERE : W §AT FT A
Gefafaas aaq 41 78 fas @ 2 %
AT N HAT AGAT qHTA FEaaGy
¥ gerg + 9 T a9 fa=a 9%
AT AT § AT A TF AT SOTE X Hgh
TATA Hl FT HEIA AT § TE AFA
quTT wat #1 @ fad g m
gaRge A e

St 3T wow WY : T AT HA-
A gzen s A fag ¥ 4@ ¥ feam
QA XA T @ famrar s &
9T gad st % 1% fa=e 7Y e
& fe g ffre & fn w1 qomawe
Tirew @A
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W g wuifay 51 AW
% aX ¥ wara ¥ fr gam w7
AF WY I TEY WET AT @Y
& ar =
st MgT A Ew : F ITaera A
T g AfE wnfrw § Qe @ § )

st g fma ;e i qEAd @
R adl s ai @ W g |

werw ®@Rw : W afd, &
ST fesarsa |

o F AT s g7 &Y g8 &
AW § AT AT 7 FHFT Aq9 2 &
& wmar gare wren fafaszT s@ifae o
Y I ¥ AL AT § I8 W AT 9%
TAT AT TEX L AT AT E ¢
Shri Mehar Chand Khanna: Not to
my knowledge. I do not think so.

ot wg famy : SRR T w
B s gt famr 2 1

‘st owme Fag: oed ¥ wwm
id faf ow rwwm H @y & oA
foratt T3 & 341§ dEwA sEUR ¥
afew oo F ot o AT E q®@ WR
TF o ¥ wy § oaffw oww R
HEHT BZW@ § RYUEIE gew ¥ a1
6 % ¥ 99 F g A HEET A
ST T o WT &1 W@l W
HeAT E qgT I ¥ HgHTT Zg )

*ft AFT T WA | TR g4
T G qF ATCAF & Ag GAEET
g fafaed #1 s & 91T U
AR TG FE AT AR & |

ft ww oy feg=h ;o
¥ oF gRTA gwfng gur av f& s
HAT ST A TE FIX O FCOETFRA
@ g

WS WA qgi FIC T A
Gt {
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b

st 77g 1 Fog fagreit - & v
g AR & a1 37 B IIGI0 IFT Fga
g & sdr qdF & |1 a7 WA oY
F A ¥ #1E waa foaer s v &
fag st anar dmz fawr 9 # aAws
TIAHT o0 wifz qF wio g afer .
Iqd A€ qIT FIAT FT qAIT SATAT
I 7

st A T ®AT C NIA GAT
ST qA IIT AFAT wWE
AT WE F AT W IAHT @A &
TR 1 g A % 97 #1 HIK
gaaag avw & fag 2 7 7@
AT & fag T AT g

ST HFAT 1 AZ T G ZHT |

Appointments in Public Sector
Corporations

*240, Dr. L, M. Singhvi: Will the
Minister of Finance be pleased lo
state:

(a) whether any specific policy has
been evolved with regard to Govern-
mental interference in appointments
and internal administration of public
sector corporations; and .

(b) if so, the details thereof?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
The administrative powers of Govern-
ment Corporations/Companies are laid
down in the respective Statutes/
Articles of Association. Under the
provisions of these Statutes/Articles
of Association the top executive and
financial posts, irrespective of salary
are normally reserveq for appoint-
ment by Government. In regard to
other posts, Government approval is
normally required to appointments
made by the Public Enterprises to
posts carrying pay of and above
Rs. 2250, or in some cases gt that of
Hindusthan Steel, of and abkove
Rs. 2500 p.m. For all other posts the
Public Enterprises have full powers to

SRAVANA 13, 1888 (SAKA)

Oral Answers 2448

make appointments. They have zalso
powers to incur revenue expenditure
for day to day operations, and alse
capital expenditure upto the limits
specified i each case. The extent of
Government control, supervision aud
direction to the enterprises is restrict-
ed to matters of common policies.

Dr. L. M, Singhvi: May I know
whether it is g fact that the power
to accord approval, which is vesied in
the Government, is often used to
reverse the recommendations and to
upset the recommendations made by
various public sector undertakings in
a very large and significant number
of cases, and, in particular, whether it
is g fact that such was the case in the
case of recommendations made by the
Fertilizer Corporation, in which
changes were made purely on the
basis of ministerial patronage?

Shri Sachindra Chaudhuri: So far
as my knowledge goes, I would nct
say that there is interference cr that
this change hag been made, in 5 large
number of cases. Certainly, since
there is power in the Ministry to look
into - this and approve, in certain
selected cases there may be a reversal
of the order made by the Boards con-
cerned. So far as the particular case
that Dr, Singhvi has referred to is con-
cerned, I am afraid, I have not got the
information as to that. If Dr. Singhvi
wants the information, I wul (ry and
get it.

Dr. L. M. Singhvi: May I know
whether the Government are cogni-
sant of the fact that the admimstra-
tion of public sector undertakings has
been growing flabby and flagginz and

' that the interference by the Govern-

ment has led to a deterioration in the
financial results, in the initiative, in
the cost consciousness and in the
general working of public sector
undertakings; if thig is go, ar was
admitteq by the Prime Minisler, what
specific steps are being contemplated
to stop this daily interfercnce in the
working of public sector under-
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takings and tp improve their working
generally?

Shri Sachindra Chaudburi: The
question is divided into three parts.
The first part is whether Government
ig conscioug or not that there has been
a growth, which has been described
as flabby, by Dr. Singhvi. There cer-
tainly has been a certain growth in
the administration of the public
sector corporations. That has been
openly admitted several times and we
are looking intp it. So far as the
second part of the question is con-
cerned, namely, hag this been caused

by Government interference, No, Sir;"

it has not been caused by that. In
the growth of any corporation, parti-
cularly when they are started anew,
there are certain thinggs which are
inherent and they come to light soon-
er or later. So far as the third part
of the question is concerned, namely,
what stepg are being taken, there is
a Bureau of Public Enterprises set up
and ] assure this House, particularly
Dr. Singhvi} that that is being ener-
gised fof the purpose of going into
the administration of each one of
these companies to find out what can
be done. Ome of the ways of correct-
ing the situation is to think of ~mploy-
ment outside of retired Government
employees and so on.

Shri A. P, Sharma: How many
retired and superannuated people
from the various departments have
been appointed in these public sector
undertakings in higher jobs and is
this the policy of the Government to
accommodate such people or js the
Government going to create a separate
cadre for these departments and have
qualified people through the various
recruitment processes?

Shri Sachindra Chaudburi: So far
ag the first part of the question i3
concerned, I will require notice for
this. I cannot give immediatelv the
number of superannuated or retired
people from Government jobs.
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Shri A. P. Sharma: Is it the policy
or are they going to stop this? That
was my question.
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Shri Sachindra Chaudhuri: T have
not finisheq my answer. Sp far as
the second part is concerned, it has
never been the policy of Government
as such that superannuated people
should be put into these positions.
They were considered to be fit ifor
the positions and they were put in
there. But a second look ig being
given to # and the Government is
framing policies so that there may be
improvement in the management and
administration of these companies.

Shri A. P. Sharma: The hon. Minis-
ter has said that they were considered
suitable. When they were retired
from g particular department, how is
it that they are considered suitable
for another department?

Mr, Speaker: This cannot be argued
here. Shri Indrajit Gupta.

Shri Indrajit Gupta; I understood
the hon. Minister to say that as far
as the administration of these auto-
nomoug corporations is concerned, the
Central Government's responsibility
is only in the matter of laying down
broad policies. I would like to ask
him whether he is aware of the fact
that a number of cases have come .0
light of interference by various State
Governments ip the internal adminis-
tration of these corporations; particu-
larly for example, facts which were
brought to light with regard to the
Heavy Engineering Corporation in
Ranchi by Shri Mukerjee’s inquiry
report also showed that the State
Government was interfering even in
matters of personnel policy, recogni-
tion of trade unions, labour policy
and so on. I would like to
know whether any steps have been
taken or are under contemplation to
see that these autonomous public sec-
tor undertakings are insulated efttec-
tively against this kind of undesirable
interference by State Governments
and Ministers.
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Shri Sachindra Chaudhuri: So far us
Shri Gupta is concerned, he has stated
a fact and on that has posed a ques-
tion, namely, that there is wundue
interference by States. I cannot
accept that situation unless I get the
specific cases in which it has been
done. He hag mentioned one instance,
namely, the Ranchi Heavy Engineer-
ing Corporation. The interference he
has suggested is that there was a
question of formation of a union. So
far as the union is concerned, I will
have to look into it to find out whe-
ther it is the States' business or my
businesg to interfere in that matter..
(Interruption).

Shri A. P. Sharma: The election has
been held.

Shri K. D. Malaviya: Is this not the
long experience of the Government
over the past 16 yearg that because
of these regulations which have been
enumerated by the Finance Minister
just now, power is concentrated in
the hands of a few top officials who
do not believe in the progress and the
business aspect of the public sector
and who, after retirement, go and
join such parties which are com-
pletely opposed to the public sector
principle?

Shri Sachindra Chaudhari: It is a
question of political principle that my
hon. friend has asked. What I can
say is this: so far as broad policies
are concerned, they are laid down by
the Government, but each company
is governed by its own regulations,
within which they have to function.
‘Where it ig a question of appointment
in a particular case, Government in
the past 15 years....

Shri K. D, Malaviya: 1 was saying
that because of these regulations,
power is concentrated in the hands of
a few top officials.

Shri Sachindra Chaudhuri: That is
a matter for debate whether there is
concentration of powers or not. I do
not agree with that.
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Shri Hari Vishnno Kamath: Consi-
dering that the public sector is
steadily expanding, is there any pro-
posal before the Government for con-
stituting a separate Public Service
Commission for recruitment of staff
to public sector corporations, and, if
so, what stage has it reached?

Shri Sachindra Chaudhuri: We have
already set up an Administrative
Reforms Commission and all these
questions regarding personnel policy
in public sector enterprises will be
examined by that. As far ag I know,
there is po Public Service Commission
set up for thig purpose.

Shri R, REamanathan Chettiar: What
are the criteria on which the appoint-
ment of General Manager or Manag-
ing Director to a public sector project
is made?

Shri Sachindra Chaundhuri: I can
answer it in one word; that is, suit-
ability, whether he is suitable or not.

Shri Bade: Government has certain
regulationg for the appointmeat of
higher officers. Is there any machi-
nery or any institution for the
appointment of lower category of
employees in the public sector because
I have seen that sons of Ministers or
superannuated persons from the
Ministrieg go there and spoil the
whole corporation. I want to know
whether Government is trying to have
an employment exchange for recruit-
ment to lower posts.

Shri Sachindra Chaudhuri: I do not
quite follow the question. I shall
answer so far as | have followed it.
So far as Government is concerned, I
have said that Government is aware
of the fact that all is not well in the
public sector and Government is look-
ing into it. Whether it is caused by
one reasop or another is more than I
can say without looking into it.

Shri D, C. Sharma: The public sec-
tor can have only three motives: they
may have the profit motive; they may
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have the social service motive; and
they may have the motive of break-
ing the monopoly of certain parties in
this country. May I know if any of
these objectives hag been fulfilled by
any public undertakingg excepting, if
I remember aright, the H.M.T.?

Shri Sachindra Chaudhuri: Al]l that
I can say is that all these motives
that my hon. friend, Mr. Sharma,
referred to, are present in the minds
of the Government., So far as I am
concerned, we are proceeding that
way. Whenever necessary, we go
into the matter ang if necessary we
try to introduce reforms.

ot s TR AR - 34 St
FTIT T & FAA T &7 7
afe & A ag F1E aE AR
o 7 T & 1 T GLEHT A AL
¥ ag 7 ¢ fF 9 99 8 A6aT av #
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=T AT 98 1% F3H ISMAT IEA §
A1 93 AT TR A T80 FT AT
qgt TEe AT W A qF a@ ¥
FIH TG T G |

Shri Sachindra Chandhuri: It is
not only a question of the language,
but I have not been able to follow
the gquestion. I have not- been able
to hear it.

Shri Kashi Ram Gupta: Is the hon.
Minister aware of the fact that the
chairman of the HEC is a wvery
‘capable man, and he has been sent
by Government to that place, and he
does not draw any salary, and he
is not allowed to work properly and
interference is done to such an extent
that even officers and other people
who go on leave for more than 140
days in a year cannot be proceeded
against, and if he wants to do some-
thing the higher officers do not co-
operate and the State Government
also bring pressure and do not
allow him to function properly?
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Shri Sachindra Chaudburi: I am
afraid I do not know #nything about
this matter.

Shri Bhagwat Jha Azad: Since the
public sector projects are being run
by mainly the ICS, the IAS or the
retired IAS or ICS officers, and
since the public sector projects have
come under very heavy criticism at
the hands of the press and the pri-
vate capitalits with whom the Prime-
Minister recently had consultations
with a view.to improving the situa-
tion, may I know whether along with
the other matters, Government will
also investigate into the question
whether the bureaucracy and the
private capitalits are in league in
order to throw out the puktlic sector
projects?

Shri Sachindra Chaudhuri: So far
as the officers are concerned, as 1
have said, we are looking into the
matter, and everything connected
with that matter will be looked into.
Whatever is relevant will be looked
into.

Shri Surendranath Dwivedy: There
are not only superannuated officers
there but there are a large number
of State Government officers on
deputation, who come for a certain
period and who have no interest in

the actual working of the public
sector undertakings. May 1 know
whether Government are evolving

any policy to see that such a practice
is dispensed with, and also any pro-
per promotion policy so as to cater
to the needs of all public sector
undertakings so that the officers
working in the different public sec-
tor undertakings could be transfer-
red to other public sector undertak-
ings, or they can get promotion and
thereby efficiency can be increased
in the public gector undertakings?

Shri Sachindra Chaundhuri: The
question is founded on a proposition,
which, as far as I have been able to
follow, falls under two heads. The
first proposition is that there are
officers of the State Governments
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who are pushed there . and not for
any definite, long period, and
because of that, certain things may
have happened. I do not accept the
first part of the hon. Member's con-
tention that the State Government
officers do not take any interest. So
far as the second part of the question
is concerned . . .

Shri Surendranath Dwivedy: Are
.Government dispensing with that
policy?

Shri Sachindra Chaudhuri;....cer-
tainly whenever there is any parti-
cular instance in the public sector
and there is a question of promotion
or of looking into the affairs relat-
ing to it, Government certainly are
aware of it and they have got to
look into it. *
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Shri Tyagi: Government should
respect the feelings of the House on
this matter.

Shri Sheo Narain: And of the
country also. The Congress Party
Members and the Opposition Mem-
bers are having the same feelings on
this matter.

Shri Sachindra Chaudhuri: A sug-
tion has been made in the House
and it will be taken care of and
certainly looked into very carefully.

Shri Kapur Singh: In view of the
most excellent insinuations just now
made by my hon. friend Shri D. C,
Sharma to the effect that the public
sector has altogether failed to come
up to any of the expectations held
of it, may 1 know whether Govern-
ment propose to scrap it altogether?

Mr. Speaker: Next question.
De-Scheduling of Scheduled Castes

&
*242, Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:
Shri Vishwanath Pandey:
Dr. Ram Manohar Lohia:
Shri Madhu Limaye:
Shri Bagri:
Shri Hem Raj:
Shri Daljit Singh:
Shri D. C. Sharma:
Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether a final decision ‘has
been taken on the recommendations
of the Lokur Committee on De-Sche-
duling of the Scheduled Castes; and

(b) if so, the broad details there-
of?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
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Chandrasekhar): (a) and (b). The
whole question of revision of lists of
Scheduled Castes and Scheduled
Tribes is under consideration.

Shri H. C. Linga Reddy: What are
the criteria on the basis of which
certain castes are sought to be re-
move from the list of Scheduled
Castes? Also, are the affected castes
first consulted in the matter before
action is taken?

Shrimati Chandrasekhar: On the
question of de-scheduling of com-
munities, our tentative view iz that
no community will be de-scheduled
on the pgrounds of comparative
advancement.

Shri H. C. Linga Reddy: Before a
decision is taken, will the views of
‘the Members of Lok Sabha be taken
into acocunt, just as Government
have sought the views of the Sche-
duled Caste representatives in the
State legislatures and also in the
Lok Sabha?

Shrimati Chandrasekhar: We hope
to introduce a Bill on this subject in
the current session. Then the Mem-
bers of Lok Sabha will have an op-
portunity to express their opinion.

it frsaarg aedn: & ST SATRAT

7 fs sirge afafs 1 frwifosi & #t

@ sl st oa 4 wf & fo

1 T8 g § ¥ Prerer & frwrfor
T AEE?

Shrimati Chandrasekhar: That will

come to light when the Bill which

we hope to introduce in the current
session is before hon. Members.

éhrl 5. M. Banerjee: We have been
asking this question all along. Let
there be a regular reply to it.
st wy fomd sfaeme fodt 1 e
a1 wAgfaa snfa ¥ wurw &
FT aqea 98 & f gy mag #®
HTHETLF T IARY qg AT #1 agfegd
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Shrimati Chandrasekhar; This
question of revision of lists of Sche-
duled Castes and Scheduled Tribes,
where communities have or have not
been included in the schedule,
rightly or wrongly, which is now
sought to be set right is one thing;
the gquestion of reservation of posts
in services and also in legislatures is
another. As regards the question of
not having the reserved posts filled,
we are well aware of the fact and
we know that in the higher posts
only 1.5 to 3 per cent are being uti-
lised instead of the stipulated 17 per
cent. For that, we are again re-
viewing the question as to how to
make improvements. We are al-
ready at it.

Shri D. C. Sharma: On the one
hand, there are some persons—if I
can use the word ‘castes with due
deference,—there are some castes—
that want to be included among the
Scheduled Castes; on the other,
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there are some castes which want to
be excluded from the schedule.
I have received some letters from
some persans who are scheduled
castes at present but who want to

be de-scheduled. May I know if
Government s going to include
in the schedule some  castes

and de-schedule some castes only
according to the whims and fancies
of the Secretaries in the Ministry or
have they adopted any firm criteria
for doing so? If it is the latter,
" what are those criteria? The hon.
Minister says ‘Wait for the Bill'. It
is like saying ‘wait for Doomsday’.

Mr. Speaker: Let him wait for the
answer now.

Shrimati Chandrasekhar: 1 have a
number of times informed the hon.
House that to include a caste or a
tribe in the list, a certain criterion
is followed, and for the information
of the House, I would like to repeat
again that if they are to be included
in the scheduled caste list, they have
to suffer from the disability of un-
touchability, and if they are to be
included in the scheduled tribes list
they should have the tribal charac-
teristics. . These are the' clear-cut
distinctions and we follow them. It
is not at the whims or fancies of the
Ministers or Secretaries that we have
been scheduling. From the fact that
we have gone into detailed study
and we have taken so much time il
should be clear to the House that we
are not doing it in a haphazard man-
ner.

S AT T I 7§98
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Shrimati Chandrasekhar: Again I
have to repect that the question of
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reservation of seats is one thing and
the inclusion of a caste or a tribe in
the list is another thing. As regards
the inclusion in the list or rectifying
or revision of this list, we have had
meetings in the month of March,
1966 with hon. Members of the
House, of course belonging to the
Scheduled Castes and Scheduled
Tribes, and we have not taken any
decision unilaterally.

=t oEmw o E{ER ERE W
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Shri 8. Kandappan: I would like to
know whether ,the Government is
aware of the fact that in a recent
meeting in Madras, the President of
the AICC has expressed the view that
the dhobis and barbers should be
treated as Scheduled Caste communi-
ties and should be entitled to all the
facilities under the provisions. I would
like to know the reaction of the Gov-
ernment to the view expressed by the
AICC President.

Shrimati Chandrasekhar: Official in-
timation to this effect hag not come
to our notice, but whichever com-
munity it be, whether it be dhobi or
any other community, if it suffers from
untouchability, naturally it would be
included in the list.

ot wernfr oo Whad e
gE % o F 9 & w4t arfgar &
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Shrimati Chandrasekhar: I do not
think it will be possible for me to
remember all the castes and tribes.
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Shrimati Chandrasekhar: This ques-
tion on de-scheduling T do not think
would have been put if they had list-
ened to my previous answer. I said
our tentative view is not to de-schedule
any community on the ground of com-
parative advancement, and even 1if we
do any such thing, we have taken
into consideration the opinion of the
Members of Parliament and also the
Ministers in charge of backward clas-
ses and the Ministers who belong to
these communities of the various State
Goverrments,
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Shri Jaipal Singh: I am rather sur-
prised to hear from the hon. Minister
that at the conference held last March
at which Members of Parliament were
present, they could not come to a deci-
sion. Now, she announces here that
a Bill will be brought forward, I want
to know whether this Bill will be a
result of the decision of this particular
conference and whether it will meet
again or the Government is going to
take action without it. T want to know
whether this matter relates only to
de-scheduling or to indicate Gowvern-
ment's decision, She has already
admitted in her answer now that some -
people have been either included
rightly or wrongly or they have been
left out rightly or wrongly.

Shrimati Chandrasekhar: There have
been some anomalies existing and they
have to be set right.

Shri Jaipal Singh: When will
be set right?

Shrimati Chandrasekhar: Will you
kindly allow meé to say something?
Some communities scheduleq in one
area in some State were not included
in other areas because of the SRC and
so forth. All these anomalies had to
be set right. When this meeting was
held in March/April, all the members
belonging to scheduleq Castes and
Tribes were invited and some were
not present for other reasons. There
was not much of a difference of opin-
jon, Wherever there was difference
of opinion, we had further meetings
and further consultations with the
State Governments ind we took Into
consideration the anthropological insti-
tutions and other social welfare arga-
nisations, So, we had conducted a de-
tailed study of the subject before
bringing in a Bill.

they

Shrimati Savitri Nigam: In spite of
the fact that the U.P. government had
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'made repeated requests and it had
been proved that Col ang other tribes
of Bundelkhan, especially of Banda
district, should be included in the
schedule, why has no action been tak-
en during the last three years? It
has been kept pending, 1 would like to
know from the hon. Minister because
she herself knows this fact,

Mr. Speaker: She cannot go into
individual cases now,

Shrimati Savitri Nigam: 1 would
like to know why there is so jnuch
delay.

Shrimati Chandrasekhar: TUnfortu-

nately, in U.P. scheduled tribes existed
but they were not listed. Even taen
we have made a study and the present
Bill that will be introduced will -on-
tain that recommendation,

Shri Tyagi: In view of the fact that
mostly the better-off families. among
the Scheduled castes are deriving this
benefit and privileges, have not Gov-
ernment considered the proposal to
de-scheduling such families whose in-
come exceeds some ‘minimum?

Shrimati Chandrasekhar: The hon,
Member is not aware of the fact that
we have already, many years back,
introduced a means test to eliminate
the so-called well-to-do people of
these communities from deriving any
benefit from the programmes of the
Scheduled Castes. Children whose
parents draw more than Rs. 500 do not
get any scholarships from us,

Wt gew W wgEw @ wIAANG
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Shrimati Chandrasekhar: I think no

injustice will be done to any commu-
nity in that regard.

Mr. Speaker: Whether that Bill is

proposed to be brought before the
elections or after the elections,
Shrimatj Chandrasekhar: The Bill,

we hope, is to be brought in this ses-
sion; that means, before elections,

=l g I FGAW : gATT HAl
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Shri Basumatari: The number of
graduates and M.As. among the Sche-
duled Castes and Tribes has increased
like anything. But at the same ‘ime
the Minister just pow replied that the
vacancies reserved for these people
are not filled because suitable candi-
dales are not available, What steps
are the Government going to iake to
remove the plea of unsuitability of
candidates among these castes and
tribes so that those vacancies may be
filled up?

Shrimati Chandrasekhar: We are
very much aware of this fact and we
have said in answer to an earlier ques-
tion that we are reviewing this mat*er,

Circular Railway for Calcutta

+
“%43. Shrimati Renu Chakravartty:
Shrimati Renuka Ray:
Shri Indrajit Gupta:
Will the Minister of Planning and
Social Welfare be pleased to State:

(a) Whether any preliminary engin-
eering feasibility study of the pro-
posed Circular Railway for Calcutta
has been made; and

(b} if so, the results thereof?
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The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) A
preliminary engineering feasibility
study is proposed to be made shortly.
Arrangements for undertaking this
study are under consideration.

(b) Does not arise.

Shrimati Renu Chakravarity: In
view of the fact that already there
have been feasibility studies for the
underground railway as well as for
the circular railway undertaken by
other authorities, and in view of the
fact that Calcuttg’s population suffers
extreme hardships with regard to com-
munications, what is the difficulty
which is standing in the way of the
Central Government to come to an
early decision with regarq to helping
the State to have a circular railway
which will facilitate the removal of
overcrowding in our communication
system?

Shri Asoka Mehta: The Government
of West Bengal had set up a study
group for this purpose. This study
group had drawn up a certain scheme.
When this scheme was brought up he-
fore the study team on Metropolitan
Transport that has recently been set
up, it was found during the course of
a discussion that was arranged with
the representatives of the Eastern
Railway and the Port Commissioners,
that the earlier scheme which was
drawn up by the study group of West
Bengal Government would face three
main difficulties. If the alignment
that was suggested then was maintain-
ed, the result would be (1) the passage
at Chitpur yard which is already very
heavily congested would become a very
difficult problem; (2) the interference
with the Port Commissioners’ Railway
and facilities for cross-movement of
pedestrians and merchandise along the
Hooghly foreshore between the Strand
and Hastings; and (3) numerous foot
and road overbridges, subways, and
level crossings that will have to be
provided all along the circular route
for the use of pedestrian and vehicular
traffic, It was, therefore, decided that
the alternative alignment be studied,
ang the study group of the West Ben-
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gal Government and the Study Team
on Metropolitan Transport and ‘he
Eastern Railway discussed this matter
in June, 1966, The new alignment that
is now being examined will relate to
two sections: one from Dum Dum to
Prince Ghat and two, a section to
serve the reclaimed Salt Lake area
whereg The State Government propose
to settle a million people. This new
feasibility study is being undertaken
which will cost Rs, 4 lakhs and will
take nine months to complete.

Shrimati Renu Chakravartty: Are
we to understand that the study will
be undertaken—which will take nine
months—and at the end of it the Gov-
ernment will automatically accept the
findings of this committee which, I
think, is the third committee studying
this matter, and that the Government
will start the work?

Shri Asoka Mehta: Until the feasi-
bility report is ready, it is not possible
to say what action will pe taken upon
it.

Shrimati Renoka Ray: Is it a fact
that the point that the Minister has
raised about the unfeasibility of the
first scheme of West Bengal was
brought up long ago at formal or in-
formal meetings even earlier? Why
has it taken so long, till June 1966,
for the Central Government to start
further studies, and how long will it
take for them before work starts on
the eircular railway.

Shri Asoka Mehta; As far as the
first point is concerned, the Study
Teamm on Metropolitan Transport
was set up on 23rd September,
1965 and this matter has been
under discussion between the study
group of the West Bengal Gov-
ernment and the TeAm, As I said, cer-
tain conclusions were reached in
June, 1966. I have also pointed out
that the new feasibility study is likely
to take nine months, Asg soon as the
feasibility report is available, further
consideration will be given to it and
the necessary decisions taken. It is
not possible to say when it will start
precisely at this point of time.
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Shri Indrajit Gupta: This matter has
been dragging on for so many years.
In view of the 'multiplicity of studies
and committees which' are proliferat-
ing on this single question of the cir-
cular railway, can we take it that the
Government is at least committed in
principle to the idea of a circular rail-
way scheme for Calcutta and the
feasibility studies are only concerned
with technical matters like alignment
of the track and so on or is the whole
thing in the melting pot and nothing
can be said? '

Shri Asoka Mehta: There is no
question of multiplicity of commit-
tees. As I said, discussions had to be
held with the representatives of the
Eastern Railway as well as with the
representatives of the Port Commis-
sioners, because they are also inti-
mately concerned with the aligrment
of the circular railway, Unless all
these parties concerned come to an
agreement, it is difficult to reach any
kind of firm conclusion about the
particular alignment to bhe selected.
As far as the particular project is
concerned, I do not know what is
meant when it is asked whether in
principle it is agreed to, because what-
ever is being agreed to is in principle.
When it comes to actual inclusion,
one has to take into account the bud-
getary position and the resources posi-
tion in that particular year, If what
is meant by agreeing in principle is
whether the scheme will be taken up
in due course, I say yes, But if it is
meant whether it will be taken up
after 9 months as soon as the report
is ready, I cannot say, because 1
have not before me the annual plan
of West Bengal for next year nor have
I had an opportunity of knowing from
the Finance Minister what their ex-
pectations will be for plan provision
for next year.

Shri 8. M, Banerjee: In view of the
fact that this whole question of cir-
cular railway is moving like a shuttle-
cock between the Railway Minister,
the Planning Minister and the Chief
Minister, may I know whether the
House can be assured that this project
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will be included at least in the fourth
plan? ’

Shri Asoka Mehta: It is very diffi-
cult for 'me to give any assurance be-
cause later on it will be cited against
me that I gave an assurance here.
The Fourth Plan has still to be ap=
proved by the Planning Commission,
by the National Development Council
and by the Cabinet, It has still to be
endorsed, with’ whatever changeg it
wants, by the Parliament Who am
1 to say whether it will be included
or not when it finally emerges? 1In
this matter T am not in a position to
give any assurance.

Shri S. M. Banerjee: You will re-
member, Sir, that the Railway Minis-
ter made a statement here that the
matter is being considered whether
it is underground or overground.
There was a committee appointed for
that, This is another committee for
alignment, My question wag whether
it will be included in the fourth plan.
I know many people will have to ap-
prove of it, including Mr,  Johnson.

Mr. Speaker: He said he cannot give
that assurance,

Shri Asoka Mehta: It the question
is whether we are going to suggest its
inclusion, I would say, yes, But this
is no assurance, This is purely some-
thing which we, some members of the
Planning Commission, are suggesting.
I make it clear that this is no assu-
rance and I cannot be made answer-
able to it,

Shri B. K. Das: May I know whether
the financial implications of the
scheme are also being studied by the
study group?

Shri Asoka Mehta: When the feasi-
bility study is drawn up, it will in-
clude the financial outlays involved.

Shri Dinen Bhattacharya: Commit-
tees after committees are being set up,
but the suffering of the Calcutta peo-
ple knows no bounds, The transport
position hag réached a saturation point.
Already the CMPO and the Planning
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Commission have taken up the plan
for the construction of a second
Howrah bridge. May I know whether
the Planning Commission can assure
this House that this Howrah bridge
will be completed within the fourth
plan?

Shri Asoka Mehta: This question
does not relate to Howrah bridge.

Shri Dinen Bhattacharya: That is
also linked up with the railway matter.

12.00 hrs,

Dr. Ranen Sen: Sometime last
year, on the basis of the previous re-
ports of the feasibility committees
that were set up earlier in this de-
cade, the West Bengal State Assemb-
ly unanimously passed a resolution
requesting the Government of India
to expedite the setting up of this
circular railway. Last year, the hon.
Labour Minister announced in this
House the constitution of a Commit-
tee on behalf of the Government of
India in which there were represen-
tatives of the Port Commissioners, thr
Railways, there were economists,
financial advisers and all types of
people, May I know what actually
that Committee has done so far dur-
Ing the last six or seven months with
regard to this circular railway?

Shri Asoka Mehta: That Com-
mittee that I have been referring to
all the time is a Study Team of
Metropolitan  Transport. It is this
Commitee that has gone into the
matter and discussed with the study
group of the West Bengal Govern-
ment, authorities of the Eastern
Railway and representatives of the
Port Comissioners. While T fully
recognise that there 1is a great
amount of hardship that the people
of Calcutta are suffering, let us re-
cognise the fact that if a ecircular
railway is laid down it would com-
plicate both the transport of the
railway lines as well as of the port.
It will not solve the problem, it will
only aggravate the problem. There-
fore, in trying to solve the problem
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it is necesary to see that every pos-
sible condition and consideration is
fully looked into (Interruptions).

. Mr. Speaker: The Question Hour
is over......

Shri Dinen Bhattacharya: How
can he express such an opinion that
it will aggravate the problem?

Dr. Ranen Sen: The Planning
Commission has already come to the
conclusion as Shri Asoka Mehta
said, that these difficulties will be

“Shri Asoka Mehta: 1 have
said that (Interruptions).

not

Mr. Speaker: Order, order. Let us
proceed now.

SHORT NOTICE QUESTIONS

Supplementaries on Short Notice
Question No, 1 regarding Cochin
Shipyard

Mr, Speaker: The House will now
take up Short Notice Question No. 1
which was not concluded yesterday.
The question was put and an ans-
wer given. Then a point was raised
and the Minister was asked to look
into it and come prepared with the
answer,

Shri A. K. Gopalan: Sir, before.....

Mr. Speaker: The Minister might
give his answer first. Then if the
hon. Member is satisfied with the
answer, probably there may not be
any occasion for him to raise this
point and he may then put his sup-
plementaries.

Shri A. K. Gopalan: Yesterday
thé hon. Minister said that there
was no record to show that an assur-
ance was given.

Mr. Speaker: Perhaps the Minis-
ter also might have seen that. Let
us hear him first.

The Minister of State in the Minis-
try of Transport and Aviation (SHri



2471 Oral Answers
C. M. Poonacha): Sir, with reference
to Short Notice Question Né. 1 of
3rd August, 1966, and arising out of
the supplementaries, I wish tn ex-
plain the position relating to the
Cochin Shipyard Project as follows.

When I was interrupted yester-
day, I was trying to explain to the
House that there was no record of
an assurance relating to the inclu-
sion of the Shipyard in the Third
Plan but there was an assurance
given in 1960 relating to its location
at Cochin. Hon. Members may recall
that there were as many as ninetcen
sites investigated for locating the
Second Shipyard and that there were
speculations about the Second Ship-
vard’s location, As far as the Third
Plan period is concerned, the then
Minister had expressed a hope that
the work will be taken in hand in
the Third Plan itself. In this con-
nection, T would draw the attention
of the House to the statement made
by the then Transport Minister on
the 18th March, 1960. Dr. Subbarayan
had been observed:

“that the decision to locate the
Second Shipyard at Cochin is
fina] and there is no going back
on it".

This was an assurance in regard Lo
the location of the Shipyard but not
in regard to its inclusion in the
Third Plan. The then Minister at
that time explained to the Members
of the House that the reports which
had appeared in the Press about the
decision of the Government to drop
the Second Bhipyard Project were
not correct. “The decision to set up
the Second Shipyard at Cochin” he
stated, “still stands”. In regard to
the inclusion of the Second Shipyard
Project in the Third Five Year Plan,
the then Transport Minister stated
“that the Project has been included
in the Ministry’s proposals for the
Third Plan and the matter is under
consideration of the Planning Com-
mission.” “It will, however, be ap-
preciated”, said the then Transport
Minister “that the Planning Commis-
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sion has to consider each project on
its own merits and allot inter se
priority having regard to the availa-
ble resources both internal and ex-
ternal”. In short, what he emphasis-
ed then was that the project had
been included in the Transport
Ministry's recommendations for the
Third Plan but the final Govern-
ment's approval had yet to be ob-
tained. He, therefore, expressed the
sanguine hope in the following
words: “I hope we shall be success-
ful in our efforts and it will be pos-
sible to start the comstruction of the
Yard in the Third Plan period it-
self’. It will be appreciated by the
House that though there was no
categorical assurance for the inclu-
sion of the Second Shipyard Pro-
ject in the Third Plan period, there
was a hope expressed that this would
be done and that the project would

‘be taken in hand in the Third Plan

itself. I am glad to report in this
connection that Government did suc-
ceed in having the Cochin Shipyard
Project included in the Third Plan.
Moreover, as the rupee resources were
forthcoming necessary preliminary
action for the acquisition of land was
promptly taken and considerable
land has been acquired already.
Moreover, megotiations with the
Japanese consultants have progres-
sed successfully and further neces-
sary preliminary action was taken
last year involving outlay of foreign
exchange for obtaining the project
report as well as the soil survey re-
port. The consultants have submit-
ted these reports to Government re-
cently. I may, however, bring to
the notice of the House that the pre-
sent difficulty in obtaining foreign
exchange and paucity of rupee re-
sources now felt is causing some
anxiety in respect of expeditious
implementation of this project.
Nevertheless, every effort will be
made to progress the matter.

Shri A. K, Gopalan: There is some
truth as well as twist in what the
Minister has said. I want to show
it, and it is for you, Sir, to decide
whether it is an assurance or not.
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Mr. Speaker: There is one thing
that I would like to point out to
him. If, as the Minister says, it has
been included in the Third Plan then
the discussion becomes only acade-
mic whether it was an assurance or
not. When it ig actually included in
the Plan, what is the grievance?

Shri Umanath: We are interested
in construction and not in inclusion
in the Plan.

Shri A, K. Gopalan: The first point
that he mentioned was about alloca-
tion of funds. Here I want to quote
what the Speaker then said about
certain assurances not being imple-
mented. After a discussion of the
subject and the circumstances lead-
ing to it, the Speaker said:

“T have heard sufficiently over
this matter. I am going to allow
the adjournment motion. Two
points have been raised by Shri
Tyagi. Onme is that it is not an
urgent matter and there are op-
portunities to _discuss these
things. I do not know the deci-
sion of the Govarnment. The
question is that the decision is
not subject to finarices being
available but subject only to the
suitability of the land as to whe-
ther it sinks or not. If the land is
suitable, the Shipyard can be
located there. All the ecircumst-
ances which have been laid be-
fore the House repeatedly by the
hon. Minister have been subject
only to one condition. That con-
dition also seems to have been
satisfied. Now, over this, Gov-
ernment want to go back
on a new ground, mnamely,
that finances are not available.
This is a mater which ought not
to be treated like that”

Then the Speaker stated that after
giving so many assurances and pro-
mises the Government should not go
back. It is on that that a statement
was given, which was mentioned
now.

After that 35 questions were put
and the answers to all those 35 ques-
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tions from 1960 onwards have been
shown; then something else will be
shown, but because it is only a ques-
tion I do not want to go into that.
Here 1 want to read out only three
sentences from here. It says:

“] can, therefore, assure the
Members, particularly those com-
ing from the Kerala State, that
the decision to locate the second
shipyard is final and there is not
going  back on it."

That is one thing.
thing is:i— -
“Accordingly, Government are
taking immediate steps to secure
the necessary technical] and
financial collaboration. I hope
we shall be successful in our
efforts”.

It says, “I hope we shall be success-
ful”. The word *shall” has got a
meaning. It continues:

“ and it will be possible to
start the construction of the
vard."

The word “will” also has a meaning.
It does not say about including it
in the Third Plan. If 1 am wrong,
the Speaker must tell me so. There
is a difference between saying. *It
will be included in the Third Plan”
and “Construction of the yard will
be in the Third Plan itself”.

So, the promise or hope or what-
ever it is—I say, it is not a hope, it
is a promise—was that the construc-
tion of the yard will be taken up in
the Third Plan itself. Tt is not

~the question of whether it is includ-

ed in the Third Plan itself. As far as
the Minister is concerned, the Minis-
ter has made a promise that it will
be possible to start construction of
the yard in the Third Plan itself, He
has not said. “We will try"; he has said
“in the Third Plan itself”.

Now, as far as this question is con-
cerned, when the question was put
day before yesterday, they came and
they did not even see that question.
Nobody was prepared to answer tne
question. I even phoned both the
Ministers and told them that this is

The second
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the question. They said that they did
not get the question, Then I phoned
the Secretary and asked why it was
not sent. It was sent after that. They
were mot prepared even yesterday.
If you look into the proceedings,
you will find that I made a reguest,
“Tomorrow they may come prepared
for this”, Then, why was this reply
not given yesterday? Yesterday this
reply was not given. The reply given
was that there was no record. There
is a record. That record has not come
today. If this is the way....

"Mr, Speaker: Now I have heard
him enough. At least he should ap-
preciate that the Minister has
brought that record and has explain-
ed that yesterday he was not allowed
to complete the sentence. That is
what he has said. He wanted tc
say that there was no assurance so

far as inclusion was concerned;
there was an assurance 50
far as location was con-

cerned. This is what he wanted to
say to complete it but he was not
allowed then. Now he has ex-

plained that though there was no as-"

surance about its inclusion, yet it has
been included and it was possible to
include it in the Third Five Year
Plan. But in spite of it the hope that
was expressed that construction
would begin has not materialised;
that has not been fulfilled, Now he
might put the supplementary, what-
ever he wants to ask.

Shri A. K. Gopalan: May 1 know,
why, in spite of the fact that the as-
surance was given that the construc-
tion of the yard will begin in the
‘Third Plan itself, the construction of
the yard was not taken up?

Shri C. M. Poonacha: As explain-
ed all along in respect of this ques-
tion, the first stage of detailed techni-
cal project report is finalised by
competent technical consultants was
not completed. The report was re-
ceived only on the 27th April, 19686,
that is, this year. The project revort
is under the examination of a techni-
cal commitee of the Ministry of
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Transport with representatives of

-other ministries and that technical

report of technica] officers is being
expected to be received by the middle
of this month. Further consideration
by Government would be continued
after the receipt of that report by
from technical experts.

Mr. Speaker: What are the future
hopes‘! Now when would construc-
tion begin?

Shri C. M. Poonacha: After the
feasibility of the shipyard is mecisely
established and the technical report is
received. Government will examine
each and every aspect; the scope of
the project as well as the foreign
exchange requirement of the project
and necessary action will be taken.

Shri A. K. Gopalan: It is reported
in a section of the press two weeks
back that the reaction of the Plann-
ing Commission was mot favourable
to the project specially in view of
the high cost. May I know what is
the position today?

Shri C. M. Poonacha: 1t is rather
premature for me to venture to offer
an opinion on this matter because
the matter is now being considered by
the Technical Committee, by the ex-
perts. After the report is received,
we will be able to say what is the
scope and the feasibility.

Shri Nambiar: May I know whe-
ther the Government have taken
any action other than that of ac-
quiring the land so far as the con-
struction of the shipyard js concern-
ed?

Shri C. M. Poonacha: The main
thing hinges on the project report.
Government have taken expeditious
action in getting the foreign consul-
tants, The matter has been tho-
roughly examined and the project
report has been received. That is all
what Government could do. Without
that, how can construction of a ship-
yard be taken up in hand?
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Shri Vasudevan Nair: You will ap-
preciate the feelings of the members
coming from Kerala because we feel
honestly that for the last ten years
this Government has been trying to
dupe our people. I shall come to a
later date when the hon. Minister,
Shri Sanjiva Reddy, took over. On
April 5, when he was winding up
the debate on the demands af his
Ministry, I asked him:

“What about the second ship-
building yard? It is hanging in
the air for many years.”

He said:

“Some foreign companies have
already been given consultancy.
They are doing it.”

He did not know
consultancy.

which foreign

I then asked him:

“Will it come up?”.
He replied:

“It will definitely come up. I
do not know why a doubt has
arisen about it.”

I said:

“The doubt arises because of
our bitter experience in the
past,"

This is a very categorical statement
by the Minister that it will definitely
come up,

Mr. Poonacha,~ when he was in
Kerala after the-last session, also an-
nounced in the Press that the Cochin
shipyard is coming. Then when the
Prime Minister was there—they have
often come there during the last ten
years, I think, for elections—

Mr. Speaker: He
guestion.

may put his
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Shri Vasudevan Nair: .... she
promised that she will personally

expedite the decision on ship-build-
ing yard.

Now the entire thing, accoriing to
the Minister, rests on the Technical
Committee's report—the feasibility
report, That means, it is still in the
air.

Mr. Speaker: If he desires a dis-
cussion, that is a separate thing. He
should now ask his question.

Shri Vasudevan Nair: I am com-
ing to the question.

Mr, Speaker: After such a long
jounrey!

Shri Vasudevan Nair: I want to
know from the Minister whether

the statement made by him in the
House that it will definitely come up
still stands, whether he sticks to it
in spite of all kinds of feasibility and
all that, and whether he can give
an assurance that this shipyard is

coming in the Fourth Plan.

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): I think the position
has been explained wvery clearly by
the Minister of State. Yesterday I
had to be in the other House; there
were two call-attention notices. I am
really sorry I could not be present
here yesterday. I was actually stand-
ing on my legs at that time in the
other House.

About the assurance, I can say that
we are anxious to have the ship-
building yard at Cochin. We are tak-
ing steps to see that the project re-
port which has been received iz ex-
amined as quickly as possible and I
am hopeful that the Planning Com-
mission also would allot enough
money, foreign exchage, rupee fin-
ances and al]l that. We are as anxious
as the Opposition to see that the
Cochin  Shipyard is taken. It cf
course depends on so many other
considerations—rupees finance, for-
eign exchange and all that. ...
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Shri Vasudevan Nair: How did he
say that it will definitely come up?

Shri Sanjiva Reddy: We are not
responsible for Planning Commission
and Finance Ministry. Our desire is
Lhat it should come and we want to
pursue. As Dr. Subbarayan had said
we shall certainly make our best
efforts to see that it comes up.

Shri P. Kunhan: May I know who
are the members of the Technical
Committee and  whether they are
technical persons or administrative
officers?

Shri C, M. Poonacha: The Techni-
cal Committee consists of the Deve-
lopment Adviser to the Ministry of
Transport (Ports), the Naval Head-
quarters Director, a technical person,
the representative of the D. G. Ship-
ping, the Chairman of the Cochin Port
Trust and an Administrative Officer
of the Ministry.

Shri H. N. Mukerjee: The word
“feasibility” has been repeatedly uced
by the Minister of State. I take it
that the Government gave the assur-
ance on behalf of the entire body,
the Cabinet. Do I now take it, in
view of what has been said, that all
assurances and expressions of hope
are contingent upon the feasibility
examination by experts, financial
agencies and certain other instru-
ments of administration, and till
then the whole thing hangs fire and
the old assurance will not be imple-
mented?

Shri Sanjiva Reddy: I would like
hon. Members to appreciate that on
technical matters, naturally, we have
to take the advice of the technical
people and we shall have to await
their report. It is coming in about
a month’s time. It is not as if several
years are going to be taken for this;
we are expecting the advice of the
technical committee by the end of
the month or some time during this
month,
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An hon. Member: What is the
meaning of the assurange then?

Shri Ravindra Varma: This pro-
ject has been in the incubator or the
refrigerator for about fifteen years,
and now we are told that the feasi-
bility is being looked into. May I
know whether the foreign consult-
ants, namely Mitsubishis were asked
to submit a detailed project report
or a feasibility report, and if there
is a detailed project report, may I
know whether there is any truth in
the report that two kinds of reports
are being simultaneously considered,
one a skeleton project for ships of
low tonnage, and the other a much
more detailed project report, and if
not which one of these projects is
inder consideration?

Shri C. M. Poonacha: A detailed
project repors has been received,
and the technical committee is now
examining the various aspects of the
detailed project reoport and it will
advise the Ministry as to whai pre-
cise action should be taken with
regard to the financial outlay as well
as the scope of the project as such.
This is the position that has been
referreq to the technical committee.
On receipt of the report of the tech-
nical committee, further action will
be taken.

Shri Ravindra Varma: My specific
Juestion has not been answered, I
asked whether there were two seis
of project reports. There has been
no answer to this question.

Shri C. M. Poonacha: There is
only one project report and that is
the detailed project report.

Shri N. Sreekantan Nair: May 1
know whether the technical com-
mitee has been directed by the Minis-
ter to go round other ports and ex-
amine the feasibility in those areas
also, and whether the explosives
dock, the establishment of which in
Cochin was defintely objected to by
the Mitsubishis is being surreptitious-
ly brought in to sabotage the scheme?
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Shri C. M, Poonacha: The refe-
rence to the  explosives berth is not
quite germane to the point that we
are considering now.

Shri N. Sreekantan
there in the report.

Shri C. M. Poonacha: It is not the
port but it is the second shipyard
with which we are concerned now.
With regard to the ship building yard
we have had the report, and as I
have already mentioned, the matter
is under active consideration....

Shri N. Sreekantan Nair: My ques-
tion was this. Has the technical com-
mittee been asked to go round the
other ports and examine its [easibi-
ilty there? The hon. Minister should
answer that question.

Shri C. M. Poonacha: The detailed
project report has been received and
it is now under examination by the
technical committee They need not
go to any other port.

Mr. Speaker: Next short notice
question. Shri Madhu Limaye,

Shri Mohammed KEoya: My narhe
is also there. But you have not called
me.

Mr. Speaker: I am sorry. I can-
not allow any more gquestions on
this now., We have already spent
about 25 minutes on this question.

Shri Mohammed Koya: When our
names are there, you do not call us.
But when our names are not there,
you simply say that our names are
not there. What is this?

Some hon. Members rose—

Mr, Speaker: If hon. Members
want a discussion they might have
recourse to other methods.

Shri P. Kunban: Last time, I had
given notice of a half-an-hour dis-
cussion, and the hon. Minister had
asked me to withdraw it in view
of the assurance that he had given
that the shipyard would be coming
up soomn.

Mr. Speaker: Now, Shri Madhu
Limaye.
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st vy fomd : wre o2 #1 IAA
qgE AL w1 A (foF, Tege W |
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T
w5t vy fema : Aifeq 3 ifg 7,
I | |
Institute of International Studies

S.N.Q. 3. Shri Madhu Limaye:
Shri Bhagwat Jha Azad:
Shri Sidheshwar Prasad:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:

Will the Minister of Education be
pleased to refer to the reply given
to Short Notice Question No. 37 on
the 16th May, 19668 and state:

(a) whether the Director or the
Academic Council of the Institute of
International Studies, Delhi have
since paid Mr, Ved Pratap Vedic his
scholarship or stipend on the basis
of his application in Hindi; and

(b) whether it is also a fact that
the said Council have decided that
students may submit their thesis in
any Indian language, if they so0
choose?

The Minister of Education (Shri
M. C. Chagla): (a) Shri Ved Pratap
Vedic has been paid stipend upto
June, 1966 and no dues are now
pending.

(b) The Academic Council have
decided that the Board of research
Studies may in exceptional cases per-
mit a student to write his thesis in
any other language, provided it is
satisfied that adequate research
materials are available either in that
language or in any other language in
which the student is already proficient
and that it can find a competent
supervisor and examiners in the
language of the thesis.

sitwy fomd : gt % TF W
QAT FT @arw §, 9 g ANA A
gt g A s A s it
gicoe Ffaw ¥ 7@ 7T A gAT
&Y Sy 5 Ared wrersl ¥ F o
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savg fore w=y & afs o0g at & w5y
WEIRd & AT AEA 1§ F ywtw g gw
A FI gL ATARG TG ©AT HALTT
g3 & @Y 741 T8 T § GATAw § IR
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Shri M. C. Chagla: As I explained
last time when this question came
up, this is an antonomous organisa-
tion, an all-India organisation taking
students from different parts of the
country. As the situation is in our
country today, the institution has
adopted English as the medium of
instruction because it caters to
students from the south, from Ben-
gal, from Maharashtra and other
places. So we cannot have an Indian
larguage, Hindi, as the medium of
inst 'uction. That is the present
position,

Even so, after what has happened
in the Lok Sabha, the institution was
informed of the strong feeling in this
House and the Academic Council
adopted a resolution which, in sub-
stance, is what I have reproduced.
The position is that normally the
working of the institution will be
in English. The teaching will be in
English. Normally, theses will be
written in English. But if 5 student
says, ‘I want to write a thesis in an
Tndian language’, you must have
first the literature in that institution
where you can do research; second,
he must be proficient in that langu-
age; third, it must be possible for
him to get sufficient assistance from
the institution for writing the thesis.

My own feeling is that this is a
very happy compromise. The insti-
tution is not going to adhere strictly
or slavishly to the English language.
If a student comes and says, T
want to write a thesis in Hindi or
Bengali or Tamil’, if he is proficient,
if sufficient literature is available and
supervisors can help him in that, he
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will get assistance. I do not think
we can carry the matter any farther.

st vy famg ¢ O g e
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ot wy formd : wg7 aF 97 =AFATT
F qaTA §, az A1 GHifuws wiaw an
AATWF §, IR 0F  qfcea e fwar
& fr wfqara d fya 14 st = fas
T mar 2, 37 & fat ot wray # a7
agar 9 fer w2, SfFa 71g Ay
g v ot ard g 2 fFoaw I w0

AT waE % 1 g A9 AL wEE A

T owd £ I%W 3 0w
A7 7% &1 giadfy, =rawg , 39 K
g4t af 3 HfeT # w0 7 a7 fadm
F7AT wTgaT 3 f IfF g 707 # fow
WA Wit ¥ 97 foar, 29 fao oo
LM # 39 F1 gragfaar 4@y fasr &
FT S/ AT FF ATTHTL Foreqr wet 1 3 7

TR HEWEW . AT § 39 HI
sHTAeiT fReAT 2 WU AT W
AEIATR |

st ve fom @ w4 o7 aF F AT

§ IR w2 qATE A1 wEgh

o 7 fasra ?

Shri M. C. Chagla: The position
was that when this unfortunate con-
troversy arose, he was asked to fill
in his application for scholarship....

t Ry femd
AR THAEIFEE |
Mr. Speaker: Whether the Scholar-

ship for July has again been denied to
him?

Shri Bhagwat Jha Azad: Yes, it has
been denied.

st wy fewd : 37 # wrEdfy

fadt g ar @y TEE, TW A Tav
g gmar 2

: HAAF AR
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W WERW : I B AET TEH
TR

st aq femdt 0 78 %3 5 97 =1
ATAFTL AZT 2 |

Shri M. C, Chagla: We are in the
beginning of August, but there is no
difficulty in the way of Mr. Vedic.
He need not submit his certificate,
that his attendance has been regu-
lar, in. English. He can give it in
blank, and a direction has been given
that that particular application will
be filled in in English either by the

Director or the Registrar., There is
no compulsion on him.
sty femy : 74 wdw w2

f& 37 Fr sl & o 77 7 5 99
T JATAFTL ART 2 1

SEqE WEIET : FATAATE FT TR
forq faar 2 ar adi 7

st o ®o WINAT: WH IA FI
FAF TE 0 AT F wifET aF T
qAFT 2

it WTTEE WY WEE WA q4T
wERA ®1 DT &7 A(AFTA AEN F AT
FT 4 4 AATAA (% 707 FATE *1 WA
afa & fam ag faamdf 7 wreEa o
# miaaq 97 fzar, &1 39 F1 s Afe
A FIAATIF g7 g & fao
w7 78 fwar smam fe 3@ w S

ATq AEA FTHAAR L ?

Shri M. C. Chagla: The position
is this. If he submits his application
blank, if he does not want to fill it
in English, the Registrar or the
Director or some officer of the Insti-
tute will fill it up in English.

Some hon, Members: Why?
st WA W1 WA N qg

3 fr sz wf frardt e &
fag =T waew o felt o W
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WOIT F T41 9, a1 4T I THRIAAAT
fas s, ar 3% ga arq & faq aaqr
far aram 5 az arq & A 11 F71 g7aT2
Aqr 2 #Irageg o1 fecqz adaimdr g
uF #faqz fafaeet & ©q & 92 w23
g f& s faardt o=t & wdza @
2 75a1 & A gaFaT fafret § =¢
% 9z #g¥ £ {F a9 § 5497 F1 71772
2ar srfgr 1 g feme  addfadr
LRIEIEL & o

Shri M. C. Chagla: I can only give
the decision of the institution, and
the decision is this. The Director
advised Mr. Vedic that in case he
does not want to fill up the blanks
in English, he should submit the blank
form to the Institute.

Some hon. Members: Why?

Mr. Speaker: If that matter has
to be taken up differently, that is
another question, but in reply to the
supplementary he is telling us what
the reaction of the institution is.
It has been asked whether the
Minister would give any direction. The
Minister has said that it is an autono-
mous body. If the Members want to
discuss it, they might resort to that
course, but I cannot allow more ques-
tions on this.

Shri Raghunath Singh: Half-an-
hour discussion should be allowed on
this subject.

Mr. Speaker: When the notice
comes I will see.
st fedme g : WA d 797

EIGEUEIECLIEAIED

Shri A. P. Sharma: He is asking
the question in Hindi. That should be
blank. He should ask in Engli.sh.

st fag e qqm@ : 49T & a7

FJrAqT arzar § fF 7w gehzgE | faa
qrATT AT F AMAT qre AR
[T IA WAIATAT F wreqaq § w18 faarat
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fead srar A, 91 77 TF 37 F
grar 20z & Far gfaad & oaf
w1 wrd gar glaark & adidr )

Shri M. C. Chagla: As 1 said,
students come from all parts of India.
If they write their application forms
in different languages, we have not
the staff who can understand all the
languages. Therefore, a common
language has been adopted.

st fagesat smm o R "5
ware gaar £ 1 & ¥ qur & & oq -
az & foq wrd@ wrarat 1 JAF A
S &, wax wré faardt 37 wrarsi
F wienm & foaw Fowm wE, A
o faamf %1 5= 7% g7 seagr #
#7 gfaad Iveew @ & w7 o=
FI7 giAad 1 AT |

Shri M, C. Chagla: I am not in a
position to say what languages the
different ‘members of the staff know.
They all know English- because the
medium is English., May I supplement
something which I should have sup-
plemented earlier? I was asked about
the stipend for July. The position is
this. The stipend for July will be
paid in the first week of August. That
is the position. The first week has
not ended and I hope the student will
get his stipend for July in the first
week of August.

A fFmA qeAaE  (gFAAYR)
ag v F A g R mmeme wrw F
HoT(g A A AW F AR W W
T ¥ Madaw fae w7 3@ dW
faarfaat 7 ¥t eraete # Iurfy grfas
@ Fr & | FAT G AW AT 3w
AT T TEHTH AR (F W Wi
FY YHET 31 F forg g 37 fqar-
fgi & faq w1 fasig goeeme @
FarEr T 0 Nqar 53, I fafam
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fasfaareml ¥ wrdm Wy #
magg fag st T v Infa
] AMgAF 1
st WTTAd AT WA © 99 FY ar

g =i foree TR |

Shri M, C. Chagla: This is not rele-
vant to the question. 1 might point
out that the Education Commission has
recommended that steps should be
taken to make it possible within ten

years for different universifies to adopt
the Indian languages as the medium.

=t s qeAms : ag £4 Wade
@ 77

=t vy ol i aTevEY W
Fagiaarme ?  FEAEIT )

Mo T HAET Ny (FEETa ) :
oeTe WEred, gar o & fawmr ¥
QX faarz, 9t faega wow wom
faege Tafra e &1 ox A fefen
AT F AYA HEAAA FY g AT A0,
Aty gFTAT A AT AT FAL T
& T o fawa &1 s fer s <@y
21 99 ar grafyar f&a W & §, o
A T WINT | EHAS WX WEAAA AT
WITST OF § W1 9HwE v faad 7w
FEA & WA MR A & A &
fasger frarn fear &1 g@fr wfewer &Y
ST § o a ey wely F = F AR
# 39 faege sravoq@ a1d wEw A
&, W I H I §P W
forrd 1 &Y, @ 97 Y "A9H gar
frfydirEm gt & 1 & 5o Y
Tars s ... ..

WerR qPrAw AW qAq f
ar q&i7 « ?

o TR wAEE wigan . F H
F& QAT § | I @I g | IR0

$o waw & T & A A,
a8 TE AT HAE AE) § AR GFAfwrs
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g1 39 F I ¥ qvit 7% afgrae @
&Y AU S W ¥, i s
F§ T W FT F IF W W™
gq fage, aY ag s arar ¥ feagem
HT T wiEr e @ dF W
¥ fa@m | W o faamdt #7 @w
#1 fawr @ =& o g, - @ 9%
ara g fe & wwfimn, av sEm@ER
arfagt w6 WYX v v # e an
wet waE Fgar Argy & fF g w6
a1y F woar g fE 1 agr sl
wgr & 2w qedt &, ot i anfgam =Y
I WIET § AT AE AGAT IR HAR
arr ¥ fer@m 7 fea A fag 7 mre
fedt oy T faaw derw &, A AR

werw  WEEW: WA a5
Lrkicic kgl

WMo Ty wAWET Sifgan: s
wered, § ¥4 %€ ! 0% TET WL
Tt 9T 421 g Y, N FB AHAT A
T

weaq AgRg - ArET AET |

o TH AATET Sfgan : 5a¥ /e
aET FT g ! (swAAW) W H WET
AT TB W § qAW WA, A
a3 ama g

wreaw wEIEd : HTET TAH gl /A
at & 7G99 wwar g W AT
T FCT O | F AW ¥ T @R
iR A gT U WA ASEE A
PR OF ENT A AT G| AT
A @ ot 7ar 1@ § I o T @
§ &% g AT § TgT 42 3L | AW
FaT e ey § A e

"Tro TR RARGT Wifgar : AR
AR, Ag WIEHT 7 Ak WHL T QET
Tt AR Ay Fn FrEw? A ey,
FFTEC ¥ a9 WOAGA Hepa H AT TG
F1 far ar aY F41 G6Fd ¥ AT T
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ferart T, IR s ¥ sroer o forr o
R WA ¥ Wy Freafrared # ag
I 2, 78 Fraw & & o qavs: afew
farafearsg &, #arenr fwafaaea &

AR & agt a% ot § AR w9

frafaamal & fe s W ®,
fa=ft wrer # oo @ & o7y w1 e
TEd &1 | R gET qEEE A w9 ag
qaT ST Y H U, WA AT E
fF ag audtwmar @ vy & FfFA
TSI GO WTATHI ¥ WA ¥ A
q7 UF ToCaEd! et fFEY § FC ergAr
&, oY AR WY AG SErETA wCAT
TEAT WA IEF FIT ARW@ETI
Tz qar Tg & fF s wemen an
e F F9 9% fg=t =re @, Faer
MNT qEAEt # A W gHA
¥ @ 7O afexr s il et
# fglr ¥ 3 ffor ag 997 agt W
937 gHT & TWiAT W At wEew ¥
¥4 ¥ T3 sy famnn K gy & fag
wfed f a8 @19 %7 aTm £ 9y w7
7q & foe i wmar @ AAT § W
FeTHE At S oy faRe faew
faemerdi & 90X & watwr q@T ¥ AT
IEH  ar wmn g fe afew
forvafaarem, st famfaam w1k
A A fawfae favafaemed #
F AT, WA feedt mgan afww, sgi %
¥ et g, afra F At ¥ q@
qITAEY 2, ¥ WeAw ¥ WoAr @
g faa o Tl F@ FT g
e § 1

wew wgEw Ay s § Wt
T EFATE ?

Mo AR FAIET wifgar: 7@ T
T ST WY 1 AT 91fgT

EI WEITW : FT FATH LEET
# faeras ?
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cannot help it and that is his nature—

nor do I claim a wide and encyclopae-

dic knowledge. At least I have the

modesty and the humility to admit

when I am wrong or ignorant.

(Interruptions) .**

Tl TR AAET Afgan : 77 wxfr
YT q9AY Fwar #7 S | @A feEa
21T FET

Shri M, C. Chagla; I am only trying
to answer this question, The question
was, what is the decision of this insti-
tution. 1 am trying to explain to this
House that the original policy of this
institution was that the thesis should
only be in English. The reason for
that was that this is an all-India insti-
tution and it is an international insti-
tution in which the professors,
teachers and examiners know only
English and do not know other langu-
ages well, But, in view of the—

TMo TR TG Hifgwn : T WX
TS B AT FA A G, wE HH
2 ew § fagd | (smmam)

Some hon. Members: Wrong, wong.

Shri Bhagwat Jha Aszad: Is this
institution meant for two per cent of
the people or 98 per cent of the
people?

Shri Tyagi:
the Indian languages,
turned out.

ftges w7 wgmm o ag fedl
wEl STHd av. . . (s

St AT WS WEN,
T IEAT FT AF & | 4T 9 q4T. .

If they do not know
they must be

(=)
Mr. Speaker: Order, order. T am
surprised. What am I to do? I fail

to understand how senior Members
on all sides get up and just begin to
speak without any discipline or with-
out any order.

Shri Bhagwat Jha Azad: I ask him:
is this institution above the Constitu-
tion? Is it meant for two per cent

Shri M. C. Chagla: Sir, I would not _of the people or 98 per cent of the
claim the rudeness of Dr. Lohia—he people?
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Shri M. C. Chagla: I said that that
was the policy of this organisation or
institution. Now they have changed
it. In view of the discussion in this
House on the last occasion, it is now
permissible to a student to submit the
thesis in any Indian language with the
necessary proviso that there must be
examiners, supervisors and teachers
who know that Ianguage. How else
can a student study in an institution,
unless the teachers, the examiners and
the supervisors know the language in
which the thesis is submitted?

Shri Bhagwat Jha Azad: Are the
teachers competent? Why should the
students be punished if the professor
or supervisor does not know the langu-
age?

Shri Nambiar: There must be
end to this; there must be 5 limit.

an

Several hon. Members rose—

Mr, Speaker:
corded.

(Interruptions: **

Mr. Speaker: Now, I would appeal
‘to all hon. Members that they should
stop here; they should leave this sub-
ject here. This should not be discus-
sed any more.

Nothing shall be re-

WRITTEN ANSWERS TO
QUESTIONS

e A /AR AT AYET ATERT &L
iy

*244. o) TTA TATHT :
21 TRTIEIT )
=1 g% AT FYI :
=t TaATY fag
=it e fag fagra
Fa1  faatw, gEm oaqn Fm
fewrar 7T 7 WAA, 1966 F ATUFA

**Not recorded.
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997 €T 1020 & I & qrEeT H
Ig @™ F1 FOT F47

(%) Fa1 waefta wg@ "t a4
43T AT A ogATfy @A & fad
=9 419 fawga amn da< w7 o T
2

(&) afzar, a1 IewTeam AT ;
o

(w) =arfa & srcfras frator-sig
qfeadronfr g€ 7

frater mrate aqr avda fawrw
AT (st RFTwT wAr) 2 (F) A=
(&). o 7€f g & st a9
¥ FTEY TUT FAT | T TAT FH TTHAT
FAGT AT OO L R E |

(1) wo7 =90 97 aF{ET 1.5
AT T T g | 97 FTH asdad
g T AT |

Demands of Kerala Non-Gazetted
Officers’ Federation

*245. Shri Vasudevan Nair:
Shri A, K. Gopalan:

Will the Minister
pleased to state:

of Finance be

fa) whether the Kerala Non-Gazet-
ted Officers’ Federation has demanded
the appointment of a new Committee
to review the pay revision announced
recently by the State Government;

(b) whether the Federation has also
demanded interim relief to Non-Gazet-
ted Officers and last grade employees
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pending the a;‘)po,imment of the Com-
mittee: and

(c) if so, the decision taken by Gov-
ernment thereon?

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra):
(a) Yes, Sir.

(b) Yes, Sir.

(c) The Government of Kerala have

not agreed tv the demands of the
Federation. They have however
agreed to consider any anomalies

spucifically brought to their notice.

Frozen U.S. Aid

*246, Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri §. C. Samanta:
Shri Subodh Hansda:
Shri D. C. Sharma:
Shri Sidheshwar Prasad:
Shri P. C. Borooah:
Shri Bagri:
Shri Ram Sewak Yadav:
Dr. Ram -Manchar Lohia:
Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shri Hukam Chang
Kachhavaiya:
Shri Rameshwaranind:
Shri Raghunath Singh:
Shri Hari Vishnu Kamath:,
Shri Sarjoo Pandey:
Shri Bibhuti Mishra:
Shri K. N, Tiwary:
Shri Vishwa Nath Pandey:
Shri R. S. Pandey:
Shri Balgovind Verma:
Shri Maheswar Naik:
Shrimati Renuka Barkataki:
Shri Basumatari:
Shri P. R. Chakraverti:
Shri R. Barua:
Shri Surendra Pal Singh:
Shri S. M. Banerjee:
Will the Minister be
pleased o state:

of Finance

(a) whether US.A. has given
indication on  the possibility

1135(Ai) LSD—3.

any
of
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defreezing of frozen U.S. Aid since the
return of the Planning Minister from
that country;

(b} whether excepting the willing-
ness of aiding some projects commit-
ted before, any substantial amount is '
likely to be released soon; and

{e) if so, the broad details thereof?

The Minister of Finance (Shri
Sachindra Chaudhuri): - (a) A press
release of the U.S. specifying U.S.
policy in this regard, is laid on the
Table. [Placed in Library, "~ Sce
No. LT-6657/66].

(b) and (c). A statement showing
the loans sanctioned by the U.S,
Agency for International Develop-
ment and the U.S. Export Import Bank
since November, 1965 is laid on the
Table. Further project and non-pro-
ject -assistance is under consideration.

NI HETAT w

*247. ¥o TW AATET Fifgw :
=T Jo o TEHAT :
it =y feredy
A7t aTTEr
= S{YATOAW T :

it fAo To AR ¢
ST TMo FEAT:

»ff FIATAT HTHT :
w7t g e #mwe -
=t g AEAT :

st gram fr3dy:
it 71y qrd

= gFaTea

Ay 92 To WXIAT ¢
»ft fasanra qivsy :
it gwd a fag -

=t fmaT =1 :
st ARAT GEATH
of. T W WIT !
Wit STRLEFT ¢
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it fto wo i :
St o awe :
=t FwarEt wT.

w1 foer gt 77 @ A T
o fs

(%) W @graar o 7 Sy
dwadt A & faw 3w e
wgrEaT [ w1 gww fan g

(&) wad & fegst wfo i<
gfeiiomT sgraar & &7 % gl

() fade &9 7o @t g0 F
2wt 7 feat fr &Y agimar 3 &0
Teq fear & ;) A%

(7) wadt ¥ foait ofw i<
afafemT agiaar ¥ €7 # goft ?

faa wt (st meez @)
(%) = (@), ST qgadfr grEeET
& fy swdw fodA sg—7
FETT R /I W qgIGar a9 369
o gereT } g, T AT T g
T FRIT S ST ST S i
=1 3 fear smiem W Wi AgEar
€9 F1 IqFT MUY FH T HIG (e
T[T | TG AT 19G6—67 FT qFay
£, 99 8% N9 I HX ggEar /9
F wEt g uwe f&y mh vEi

T W g fwn smar @ fF

W FETAAT 49 F 53641 ¥ -G =47
AEIEAT F ®9 § 9GO0 W@ AT FY
WEWAT TTed N7, NATAAT qFaeed|
agEar § W¥ 9T st faure fam
TR |

() s (). eifama aumsarEr

SR €Y AT AHIL A T 9700 A1@
®IS FT HO A FF g7 F7 8, Foraw
g T AT & S WS § o
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& AT T T ST AT
FFRHY T FY THA MAA G | TW H
THET qFaeEY Wor ® &t A
wfem daer foar 9T & ) wET Tw
gt a0 & W 1 aFeg g, g
¥ 15-6-1966 FT 25 FUT &7
A grefaar & 18-6-66 F1 60
FUT & F =70 F foe s w57 v
T &1 T[T o qrarrars & fag
&1 &t g3 & oo F F AT W
qTae a9 A& g0 E

Unemployment in Villages

*248. Shri Sidheshwar Prasad: Will
the Minister of Planning and Social
Welfare be pleased to state:

(a) whether Government are gware
that there is vast and increasing un-
employment in villages despite a
decade and a half of planning;

(b) if so, the rate of annua] increase;
and

(c) the tentative programmes in the
Fourth Plan for providing them with
productive employment.

The Minister of Planning and
Social Welfare (Shri Asoka Mehta):
(a) and (b). The problem in many
rural areas is one of chronic under-
employment even more than of un-
employment. The growth of popula-
tion undoubtedly tends to accentuate
under-employment. However, from
available data, it is not possible to
state the rate at which under-employ-
ment may be increasing or decreasing
from year to year. The position varies
a great deal from one area to another.

(c) These programmes will be set
out in the Outline ¢f the Fourth Plan,
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Becovery from M/s. Chaman Lal
Brothers

*249. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
. Shri Bagri: .

Will the Minister of Finance
pleased to refer to his statement
the 17th May, 1966 and state:

be
on

(a) the amount of foreign exghange
out of the part payment of Rs. 40
lakhs, which he had stated on the 24th
March, 1966 had already been recover-
ed by Government, actually received
from the RBritish firm and Messrs.
Chaman Lal and Brothers so far; and

(b) the nature of the legal action
that the Enforcement Directorate pro-
pose to take or have taken in the
matter?

The Minister of State in the Ministry
of Finance (Shri B. R. Bhagat):
(a) The statement dated 24-3-66 men-
tioned that the amount of Rs. 40 lakhs
had been “got back” and not that it
had been recovered by Government.
As clarified in the subsequent state-
ment dated 17-5-66, the amount of
Rs. 40 lakhs was covered by an ar-
rangement, arrived at with the UK.
company and approved by the Reserve
Bank of India. Out of this amount, as
mentioned in the statement a sum of
£ 53,000 had actually been received on
that date. Since that date, a further
sum of £30,000 has been received.

(b) Of the amount outstanding out
of the remaining Rs. 35 lakhs refer-
red to in the first statement, show
cause notice has already been issued
on the party by tire Directorate of
Enforcement in respect of £1,90,804.

Action under Foreign Exchange
Regulation Aet in respect of the
. amount outstanding out of Bs. 40 lakhs
is being pursued in consultation with
the Reserve Bank of India.

13,
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Eeconomic Review

*250. Shri Shree Narayan Das:
Shri Sidheshwar Prasad:
Shri M. K, Kumaran:

Will the Minister of Finance be

pleased to state:

(a) whether the question of a gene-
ral reconsideration of the wage stuc-
ture in the country and to devise a
long term policy on incomes, wages
and production has been engaging the
attention of Government; and

(b) if so, the stage of its considera-
tion and precise nature of steps
taken to achieve the objective?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) and (b). Yes, Sir. ’

The question of evolving an appro-
priate incomes policy has been engag-
ing the attention of the Government
for quite some time, A Steering
Group comprising the officials of the
Reserve Bank, various ministries of
the Government of India, and the
Planning Commission was set up in
June, 1964 to evolve g broad frame-
work for the Incomes Policy for the
country. This Group has done consi-
derable work relating to the various
issues involved. The subject is com-
plex and it would take some time
before the Group is able to finalise its
report.

Loans from IM.F. and World Bank

*251, Shrimati Renuka Ray: Will the
Minister of Finance be pleased to
state:

(a) whether any steps are being
taken to improve the terms and con-
ditions under which the World Bank
and the International Monstary Fund
and other International Agencies are
giving aid 'to developing countries;
and

(by if so, what these are?
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The Minister of .Finance (Shri
Sachindra Chaudhuri): (a) and (b).
The World Bank and itg affiliate the
Integnational Development Associa-
tion have under continuous review ‘he
needs of developing countries and the
responses that they should themselves
make in meeting these requirements.
As a result of such cunstanl review,
material improvements have daken
place over the last five years in the
terms of financing. To quote exam-
ples, the need for non-project financ-
ing in increasing measures and the
nead to meet portion of the total costs
(rather than only the foreign ex-
change cost) of a project have been
recognised. Ip loans to institutional
borrowers like the ICICI, thcy have
lessened the extent to which prior
references to the Bank are 1o be
made before subloans can be granted.
_Apart from this, in order to make
available more funds for long term
development lending through the
1D A, the World Bank with the
authority of the Board of Governors
has assigned to the ILD.A. from itls
surpluses $ 50 million during 1963-64
and $75 million during 1964-65.

Kangsabati Project

Shri Bibhuti Mishra:
Shri K. N, Tiwary:
.Shri Subodh Hansda:
Shri §. C. Samanta:
Shri Bhagwat Jha Azad: *
.Shri M. L. Dwivedi:
:- Dr. Ranen Sen:

*252.

Will the Minister of Irrigation and
Power be pleased fo stale:

(a) whether it is a . ;acl that in
Kangsabati Project in West Bengal
which has beep approved by the
Centre, the progress of work is slow
for want of funds; and

(b) if so, the reasong for not giving
sufficient funds to accelerate the pace
of work? ’

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
Yes, Sir,
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(b) The State Government has
asked for additional funds outside the
State Plan ceiling. This is being con-
sidered.

Development of Assam Hill Districts

“253.5hri Warior:

Shri Prakash Vir Shastri: '

Shri Hukam Chand
Kachhavaiya;

Shri Raghunath- Singh:

Shri Bagri: )

Dr. Ram Mamohar Lohia:

Shri Kishen Patinayak:

Shri Ram Sewak Yadav:

Shri Madhu Limaye:

Shri P. C. Borooah:

Shrimati Renuka Barkataki:

Shri Basumatari:

Will the Minister of Planning and
Social Welfare be pleased to state:

{a) whether the joint Centre-State
S.udy Team on the development of
Assam  Hill Districts including the
Mizo Hill Districts hag completed its
work and submitted its proposals to
Government; *

(b) if so, the main features thereof;
and

(c) the decision taken by Govern-
ment thereon?

“The Minister of Planning and Social’
Welfare (Shri Asoka Mehta): (a) Yes.

(b) A statement laid on the
Table of the House. [Placed in Lib-
rary See No, LT-6658/66].

(¢) The proposals of the Study
Team are under consideration and it
is hoped to take an early decision on
them. ’

is
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Policy Re. Disposal of Plots

*255. Shri M. L, Dwivdi:
Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Works, Hous-
ing and Urban Development be pleas-
ed to state:

(a) whether the Delhi Development
Authority has recommended that the
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polity regarding the disposal ot_‘ resi-
dential plots in the capital be review-
ed in the light of experiences gained
ro far; ang

(b) whether it has been considered
by Government?

The Minister of Works, Housing and
Urban Development (Shrj Mehr Chand
Khanna): (a) It is understood that in
their meeting held on the 28th May
1966, the Delhi Development Autho-
rity have adopted a resolution recom-
mending certain changes in the policy
regarding disposal of residential plots
under the scheme of ‘“Large Scale
Acquisition, Developmeny and Disposal
of land in Delhi”. This resolution has

‘heen forwarded by them to the Delhi

Administration for further action.

(b)" The matter will be considered
in the Ministry of Works. Housing and
Urban Deveclopment on receipt of
recommendations from the Delhi
Administration.

Incentives for Doctors for Rural Areas

256. Shri D_ C. Sharma:
Dr, Ram Manohar Lohia:
Shri Bagri:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:
Shri Surendra Pal Singh:

Wil the Minister of Health and
Family Planning be pleased to state:

(a) whether States have been asked
15 gmive more incentives in the form
of hirher emoluments and more facili-
ties like housing and conveyance,to
attract doctors to the rural areas;

{b) if so. the reaction of State Gov-
crnments thereto; and

(¢) the names of the States which
have agreed to give such incentives
to the doctors?

The Minister of Health and Fawmily
Planning (Dr. Sushila Nayar): (!
Yes. :

(h) and (c). Most of theg, States have
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revised the scales of pay of doctors
employed in- rural areas. The scales
of pay and other faci'itieg for such
medical officers are being reviewed
by the authorities concerned from
time to time. A statement containing
the latest position regarding pay,
allowances and incentives, etc. given
to medical officers employed in pri-
mary health centreg is laid on the
Table of the Sabha. [Placed in Lib-
rary. See No. LT-6659/66].
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L1C. Regulations

258. Shri Utiya:
Shri Madhu Limaye:

Will the Minister of Finance be
p'ease_d to state: '

(a) whether Government have
sanctioned any L.I.C. regulations under
Section 49(1) of the Life Insurance
‘Corporation Act, 1956 for the conduct
of business and recording of proceed-
ings in Minute Books by the Com-
mittee of the Directors of the L.IC,;
and

(b) whether it is a fact that the
Committee of Directors of LIC.
maintained no such record in Minute
Books of its proceedings during 1957—
597

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) The Life Insurance Corporation
Regulations, 1956, as well as the Life
Insurance Corporation Regulations,
1959, which subsequently replaced the
former, provide that all decisions
taken at the meetings of the Members
of the Corporation “shall as far as
possible be recorded in the form of
resolutions and an entry of such deci-
sions in the book of proceedings of the
Corporation shal! be conclusive
evidence of the fact that such deci-
sions were taken by the Corporation”.
Both these sets of Regulations were
issued with the approval of the Gov-
ernment of India.
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In regard to the various Committees
of Members, viz,, the Executive Com-
mittee, the Investment Committee, the
Services and Budget Committee and
Public Relations Committee, the Life
Insurance Corporation Regulations,
1959 provide that the procedure of
these Committees will e such as may
be decided upon by the respective
Committees.

(b) The Meetings of the Members of
the Corporation have since the in-
. ception of the Corporation in 1956 re-
corded their resolutions in the book of
the proceedings as required by the
Regulations. The Committees of the
Corporation have also in fact been
maintaining Minute Books since their
inception, except that the Services
and Budget Committee (earlier known
as Senior Services Committee) start-
ed doing so only from February, 1962.
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Consumption of Electricity in
Agriculture

*260. Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Sidheshwar Prasad:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whethr there is any marked im-
provement in consumption of electri-
city by the Agriculturist Consumers
since November, 1965 after the Con-
ference of the Chairmen of State Elec-
tricity Boards;

(b) if not, whether the conditions
for the supply of energy are still very
rigid for the cultivators to acecept
them; and

(¢) whether further liberalisation is
considered for increase in consump-
ion of e'ectricity by agriculturists?

The Minister for Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) It is too early to gauge any im-
provement in the electricity consump-
tion by agriculturists.

(b) and (c). The Conference of the
Chairmen of State Electricity Boards
held in November, 1965, laid the fol-
‘~wing guide-lines for simplifying and
liberalising the terms and conditions
for agricultural supply:—

The minimum consumption guaran-
in shou'd be fixed at a maximum
Rs. 35 per BHP per annum, the security
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deposit to be charged should be
equivalent to only {wo months’ average
consumption; the cost of distribution
lines should not be charged from the
agricultural consumers; and the cost
of service line beyaond 100 ft. should be
r2eovered in 60 monthly instalments
without interest, if it cannot be paid
in lumpsum, first 100 ft. being frec
.+ per law. '

Although these were the criteria
“1id down, the States were ‘eft free
vy adopt any more liberal terms and
conditions. The State Governments,
State Electricity Boards are being
persuaded to fall in line with all these
reomm *ndations so  that the same
may serve as an incentive for agricul-
tural development,

As regards the minimum guarantee
somz of the States like Mysore, Orissa,
Woest Benga® were having minimum
suaranieeg lower than the amount
rrcommended by the Conference.
Gujarat States has agreed to reduce
the minimum guarantee from Rs. 60
BHP par annum to Rs. 35. The matter
is under correspondence with other
States.

:t was also suggested by the Con-
ference that no eleetricity duty should
be levied on consumption of electricity
for agricultural use. The States of
Andhra Pradesh. Jammu and Kashmir,
Rajasthan and Uttar Pradesh did not
levy any duty on the agricultural con-
sumption. Maharashtra, Madhya Pra-
desh and Punjab have since exempted
zgricultural consumers from payment
of levy of duty. As the agricultura’
rates in Kerala and Mysore inclusive
of electricity duty are already lower
than the maximum economic rate of
12 p. per unit fixed for agriculturists
those States do not consider it neces-

- sary to exempt electricity duty. Some

States are of the view that the inci-
dence of duty being wvery negligible
exemption is not considered necessary.
Tha matter is still under consideration
of the other State Governments.

The other points recommended in
the Coriference are still under con-
sideration of the State Governments
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and 1he State E'ectricily Boards.
Further liberalisation if necessary,
will be’ considered at a later stage,
after the effect of the improvements
indicated already are know

.

Grievances of C.H.S.. Doctors

*261. Shri Kolla Venkaiah:
Shri Daljit Singh:
Shri D, €. Sharma:
Shri Lakhmu Bhawani:

Will the Minister of Health and
Family Planning be pleased to refer
to the rep'y given to Unstarred Ques- *
tion No. 286 on the 17th February,
1966 and state:

(a) whether the Government have
further liberalised the terms and con-
ditions of C.H.S. Doctors after their
strike:

ih) il so, the details thereof; and

{c) how far the grievances raised in
th» representation by doctors of the
Centra! Health Service have been met?

1h: Minister of Ilealth and. Family
Planning (Dr. Sushila Nayar): (a) to
fc). Government have taken the fol-
luwing decisions regarding the terms
and conditions of service of CH.S.
De:tors which meet all their reason-
able demands:

(1) All medica! officers who have
been appointed to Category
‘E' or equivalent posts of the
Central Health Service on a
regular basis under the exist-
ing Central Health Service
Rules, would be promoted to
grade of G.DO.s, Ciass 1. on
the basis of their record of
service,

(2

The scales vf pay for the
various new categories of the
Central Health Service and
the rate of Non-practising
Al owance “have been consi-
derably improved.

3

The revised scales of pay and
allowances will be admissible
retrospectively with  effect
from the 1st July, 1985.
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(4) The cadre strength of General
Duty Officers, Cass I will be
reviewed from yeatl to year to
ensure promotion of more and
more Class II Officers on salis-
factory comp’etion of 5 years
of service. :

—
(&)

A certain number of un-
specified posts have been
included in Super-time Grad:
11 (secale of pay of Rs. 1300—
60—1600—100—1800) to which
officers of the grade of Gene-
ral Duty Officers Class I and
the Specialists Grade will be
promoted.

It is proposced to classify the
various stations into 3 cate-
gories namely (a) metropoli-
tun cities, (b) smaller ecities
and towns; and (c) remote
localities and rural areag and
to transfer members of the
Centra' Health Service by
rotation in a manner, so thar
every member. of the Serviee
will have the opportunity of

(G

serving in  different stations
during the span of their
career.

Electronic Computers

%262, Shri Indrajit Gupta:
Shri Tridib Knn‘:ar Chaudhuri:

Will thz Mimster of Finance be
picased to state:

(a) thz different concerns, in the
private ani public sectors, which have
t-an parmitted to purchase or hire

elielronic  computers from  abroad
curing the last five years;
(b) the total amount of foreign

exchange involved in each case by way
¢f nurchase price or hire charges; and

(c) the different considerations and
| iorities aczording to which Govern-
snt determines its policy in the
matter of giving permission for
import of computers?

The Minister of State in the Minis-
tr¢ of Finnes (Shri B. R. Bhagat):
{a) and (h). The information iz being
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vitlecled and wil be placed on the
Tahle of the Hous: as soon as i1 1s
available.

() In order to keep pace with the
fugt growing tochnolizieal advance-
ment in the rest of the world, it will
e of significant advantage to India
to have computers, particularly for
mrozessing ol cata and certain types
[ sciznlifically worked oui operations
1.0 ving large scale data processing,
wvorking and programming, inventory
sontrel for preparation of pay rolls
in the case of large industrial enter-
irises. Likewise, computers can deal
with technica] problems of complex
+ature as in the case of Atomic Energy
Z»mmission and rascarch institutions,
~tatistical organisations and big banks.
These operations can be atlended to
cfficiently and in time with the assist-
unce of modern computers.

“While giving permission to impor|
computers special considerativn  has
:~en given to developing, a manuli--
turin? programme in this country.

Hea'th Cess Levy on Patients

“263. Shrimati Vimla Devi:
Shri Buta Singh:
Shri Narasimha Reddy:
Shri Prakash Vir Shastri:
Shrimati Renuka Barkataki:
Dr. P. Srinivasan:
Shri Bibhuti Mishra:
Shri M. K. Kumaran:
Shri P. R, Chakraverti:
Shri Vishwa Nath Pandey:
Shri Daljit Singh:
Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L, Dwivedi:
Shrimati Maimoona Sultan-
Shrimati Jyotsna Chanda:

Will the Minister of Health and
Family Planning be pleased to state:

fa) whether it is a fact that the
Caate> have suggested to the State
Governments the introduction of o
health cess ‘'evy on patients in all
public hospitals;
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(b) if so, the purpose of the propos-
ed levy;

Wﬁm Answers

(c) the rate of levy proposed; and

(d) the reaction of State Govern-

ments thereto?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) Yes
Sir, the Health Survey and Planning
Committee had suggested the introduc-
tion of a system of graded charges for
all hospital services except in a smal
percentage of the cases of genuinely
indigent patients. The possibility of
th2 levy of a health cess was also sug-
gested. This recommendation wag for-
warded to the State Governments for
their consideration.

(b) The levy of a charge for services
rendered in public hospitals would
bring in a revenue which could be
utilised for providing better faci'ities.

(c) A suggestion was made to charge
10 N.P. at the OPD. and 25 NP.
per day for the indoor patients, but
they were free to make their own de-
cisions.

(d) While some of the State Gov-
ernments are already charging a fee
from outdoor patients, others are not
in favour,

Report of Drug Control Committee

*264. Shrimati Renuka Barkataki:
Shrimati Vimla Devi:
Shri Hari Vishnu Kamath:
Shri A. N. Vidyalankar:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether the Committee appoint-
ed by Government to enquire into the
working of the Drugs Control Act has
submitted its report; '

(b) if so, the main‘recommendations
thereof; and

(¢) Government's reaction thereto?

The Minister of Health and Family

Planning (Dr. Sushila Nayar): (a) Yes, ]

Sir,
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(b) A copy of the Report has been
placed in the Library of the Parlia-
ment. The recommendationg made by
the Committee are listed in Chapter
V1 (pages 112—117) of the Report.

(¢) The recommendations are under
examination by a Committee of Minis-
ters of States appointed by the Cen-
tral Council of Health.

Utilisation of Credits for Hoarding
Purposes

*265. Shri A. N. Vidyalankar: Will
the Minister of Finance be pleased to
state:

(a) whether Government are aware
that large sums obtained from the
banks as industrial credits were being
utilised for the purposes of commer-
cial hoardings in the name of purchase
of stocks of raw materia’ and this raw
material was re-sold in the black mar-
ket from the godowns of the indus-
trialists;

(b) the steps being taken to prevent
overstocking of raw material, shares
and components by certain unscrupu-
lous industrialists and the sale of these
stocks in the black market; and

(c) the steps taken to prevent cre-
dits leaking out and being utilised for
hoarding purpos»s?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) No, Sir.

(b) and (c). The Reserve Bank and
the Government of India are concern-
ed only with  broad credit policies,
which are generally so designed as to
discourage hoarding and speculative
tendencies. With thig end in view, the
credit policy is under continuous re-
view and general and selective credit
control is being resorted to, whenever
necessary. Individual cases of hoard-
ing and profiteering have, however, to
be dealt with by the State Govern-
ments under the respective statutes.
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Publiz Sector Programmes

*266. Shri P. R. Chakraverti:
Shri Linga Reddy:

Will the Minister of Planning and
Socia] Welfare be pleased to state:

(a) whether additional tax efforts
would be needed in the next four years
to push through the pub’ic sector pro-
gramme;

(b) If so, to what extent;

(c) whether steps have been taken
to ensure the fulfilment of the basic
assumptions made by the National
Development Council last year; and

(d) whether Government have felt
it necessary to cut down the public
sector programme hy taking into ac-
count the resources in sight?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) Yes,
Sir.

(b) The question is at present under
consideration by the Planning Com-
mission. The recommendations of the
Commission will be included in the
Draft Out ine of the Fourth Plan which
is expected to be finalized soon. This
document will be placed on the Table
of the House.

(¢) Yes, Sir.
(d) Yes, Sir.

Meeting of Representatives of Minori-
ties with the Prime Minister

La
*267. .8hri “Rishang :Keishing: Will
the Minister of Planning and Socia
Welfare be pleased to state:

(a) whether some representatives of
the minorities met the Prime Ministe-
in June, 1966 and brought to her not:c.
the continued neglect of their inter.s.
by the States;

(b) whether Government are aware
of the feeling, which is deeply and
widely rooted in their mind, that mino-
rities’ interests particu'arly that of the
Scheduled Castes and the Scheduled
Tribes are being neglected deliberately
by the States; and

(c) if so, whether Government pro-
pose to set up a permanent Minority
Commission to look after their inte-
rests?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) and (b). A dele-
gation of Jamaitulama-i-Hind met the
Prime Minister on the 4th June 1966
=nd brought to her notice the problems
of the Muslim Community. The dele-
gation did not raise any point relating
to the Scheduled Castes and the Sche-
du’ed Tribes,

(c) So far as the Scheduled Castes
and Scheduled Tribes are concerned,
there is already a Special Officer ap-
pointed under Article 338 of the Con-
slitution to look after their interests.

Committee on Essential Drugs

*268. Shri Hari Vishnu Kamath:
Shri Surendra Pal Singh:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether the Committee’ on Es-
sential Drugs has submitted its report;

(b) if so, its main findings and re-
commendations;

(c) whether the report will be laid
on the Table; and

(d) if not,'the reasons therefor?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) No,
Sir. a |

(b) to (d). Do not arise.

Sub-Standard Drugs

#3289, Shri Sham Lal Saraf: Will the
“inister of Health ang Family Plan-
iing be pleased to state:

(a) whether Government are aware
1ae presence of sub-standard drugs
the market which are usually pass-

d on as genuine to the consumers;

(b} whether there exist small u?'ljts
=1urmaceuticals in the cosmopolitan
cities, like Bombay, Madras, Calcutta
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and Delhi, which are said to be the
makers and manufacturers of these
drugs and medicines; and

(¢} whether the Organisation of the
Drugs Controller has nearly failed to
check these unsocial activities on the
part of thesc unscrupulous elements?

The Minister of Health and Family
rlanning (Dr. Sushila Nayar): (a) The
samples of drugs tested in accordance
with the provisiong of Drugs and
Cosmetics Act during 1965-66 show
that about 16.4 per cent of the drugs
=re not of standard quality.

(b) Government have not received
reports of the existence of any licenced
units manufacturing substandard drugs
in cosmopolitan cities, It is possible
that unlicenced units might be indulg-

"ing in this activity. Whoever does it,
dovs it in a clandesting manner,

(c) No, Sir. The Drug Control Or-
vanisation tfake  stringent measures
whenever any sub-standard drug

comes to their notice and they are
quite wigilant against substandard

drugs. It is proposed to make the Drug

Co:t-)l Organisation more effective.

Inscription of Teachings of Mahatm:
Gandhi in Rajghat

1232. Shri Rem Harkh Yadav: Will
the Minister of Works, Housing and
Urban Devel t bo pl d to
state:

(a) whether Government propose to
nscribe teachings of Mahatma Gandhi
4 the entrance to the Rajghat;

(b) if so, the details of the tcachings
t bo insecribed; and

, (¢) the approximate expenditure in-
volved in the scheme?

The Minister of Works, Housing and
Urban Development. (Shri Mehr Chand
Khanna): (a) Yes. ‘ncriptions will be
at the entrance and on the cave walls
of thz Samadhi.

(b) Suggestions for apt quotations
frem Gandhiji's teachings and writings
were invited from S/Shri Shriman
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Navayan, Diwakar, Tendulkar and
Kaka Saheb Kalelkar. Suggestions

were made by Shri Shriman Narayan
and Shri Diwakar. The Committee for
Selection of Artists for Decoration of
Public Buildings selected a few texts
oul of the.suggestions. The texts have
now been referred to the Rajghat
Samadhi Committee for consideration.
A copy of the texts (both in Hindi
and in English) is p'aced on the Table
of the House [Placed in Library, See
No. LT-6660/66].

(e) A sum of Rs. 15,000/- is avail-
able for the work of carving inscrip-
tions in the Samadhi.

Brahmi Bulls at Krishi
New Delhi

Bhavan,

1233. Shri Ram Harkh Yadav: Will
‘h2 Minister of Works, Housing and
Urbin Development be pleased to
stato:

(a) whether Government propo-» to
install a pair of Brahmi Bulls in red
vtone on either side of main gate of
the Krishi Bhavan in New Delhi;

(b) il so, the details thereof; and

(e) thz
+hereon?

approximate cxpenditure

The Minister of Works, Housing and
iJrban Development (Shri Mehr Chand
IXhanna): (a) and (b). Two Brahmi
julls in red stone of adequate size and
sroportions and of the design, approv-
:d by the Committee for Selection of

“sts for Decoration of Public Build-
'ngs are to be installed, one on each
cide of the main gate of the Krishi
J3havan,

(c) About Rs. 12,000/~
Idikki Control Board

1234. Shri M, K. Kumaran: Will the
Ilinister of Vrrigation and Power be
plrasad to refer to the reply given to
Unstarred Question No. 5530 on the
'2th May, 1966, regarding Control
BBoard for the Idikki Project and state:

. (a) whether there is any such Board
for any other Project which is nol

B

T ™ O RA R T



2519 Written Answers SRAVANA 13,

undertaken by the
.nent; and

Centra' Govorn-

(b) if not, the reasons for the setting
np of a Central Control Board for
idikki alone?

The Minister ©f  Irrigation and
'ower (Shri Fakhruddin Ahmed): (a)
*7es. The Control Boards in charge of
nower projects not undertaken by Cen-

ral Governmnnt are:

(1) The Koyna Control Board
(For Koyna HE Project in Maha-
rashtra).

(2) The Hydro-Electric Con-
struction Board (For Sharavathy
and other Hydro Electric projects
ir. Mysore). .

(3) The Srisailam Confrol Board
(For Srisailam HE Project in
An-hra Pradesh).

(4) The Rihand Control Board
(For Rihand Hydel Project in
Uttar Pradesh).

{3) The Delhi Thermal Contro’
Board (For Delhi ‘C’' Power Station
jointlv owned by Delhi & Punjab).

[n addition there are Control
for important irrigation and multipur-
pose projects.

(b) Does not arise.

Cenfral Council of Indian -Medicine

1235. Shri M. K. Kumaran:
Shri Basappa:
Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:
Shri Dighe:. - -

Will the Minister
Family Planning be.pleased to state:

(a) whether there is any proposa’
lo set up a Central Council of Indi-

genous Medicine; anl

(b) if so, the details thoreof?

Th= Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) Yes.

(b) The details
out.

1888 (SAKA)
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Rehbilitation Centre for Leprosy
Patients

1236. Shri Vasudevan Nair: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether the inhabitants at the
rehabi ilation  centre  for leprosy
patients at Palliekal in Kerala State
have represented to the Kerala Gov-
ernment that  they should be given
maimenan:g allowance for some time
more; and

fb) whether their maintenancz al-
lowanee is eontinued to be paid or
not?

The Minist.r of Health and Family
Planning (Dr, Sushila Nayar); (a) Yes,

(b) Yes, the Siate Government have
orderd the continuance of the subsidy
at the reduced rate of Rs, 20/-  per
month for a further periol of 6 months
*am the 1st July. 1966.

Sholayar Hydro-Electric Project

1227, shri Vasudevan Nair: Will the
Minister of Irrigation and Power bhe
pleased to stat-;

(a) the total number of erection
workers at Sholayar Hydro-Electric
Project in Kerala;

(b} whether thes» workers are
denied the application of the labour

“law; prevailing in the State;

‘¢) if so, the reasons therefor; and

(d) whether it is a fact that these
workers did not cven get the wage for
‘na2 holiday declared in connection
with the  passing away of the lale

"Prime Minister Lal Bahadur Shastri?

The Minister of Irrigation and Power
:Shri Fakhruddin Ahmed): (a) Fifty
regu ar workmen,

(b) No.
(¢) Does not arise.

() The workmen wore allowed
‘wages for the holiday declared in con-
neetion with the passing away of the
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late Prime Minister Shri Lal Bahadur
Shastri.

Electricity for Rural Areas in Kerala

1238, Shri A. V. Raghavan: Will the

Minister of Irrigation and Power be
pleased to state:

(a) whether a priority list of rural
areas which need "electricity facilities
has been prepared in Kerala: and

(b) if so, the areas - where such
facilities will be extended in 1966-67?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Yes. A list of 147 rural Centres
has been prepared.

(b) The target of electrification fixed
for 1966-67 is 110 Centres. These 110
Centres will be selected from the 147
"Centres included in the list as fol-
lows:—

(i) Tncomplete works of the previ-
ous year will be completed be-
fore taking up fresh works;

(ii) The new Centres will be taken
up for execution according to
the priority fixed for these
works by the respective District
Development Councils, subject
to the execution of minimum
guarantee agreement.

Arrears of Sales Tax and A‘nieultunl
Income-Tax in Kerala

1239. Shri A. V. Raghavan: Will the
Minister of Finance be pleased to
state:

(a) the arrears of Sales Tax and
Agricultural Income Tax in Kerala as
on the 31st March, 1966;

(b) the year-wise arrears from 1950
onwards with respect to each district;
and

(c¢) the steps taken to recover the
arrears?

The Minister of Fimance (Shri
Sachindra Chaudhuri): (a) Rs
4,52,62,815.08 under Sales Tax and
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Rs. 88,66,105.55 under Agricultural In-
come Tax.

(b) and (c). Statements are laid
on the Table of the House. [Placed
in Library. See No. LT-6661/66].

Emergency Risk Insuramce Scheme

1240. Shri Ram Harkh Yadav:
Will the Minister of Finance be pleas-
de to state:

(a) whether Government have ex-
tended the duration of the existing
policies issued under the Emergency
Risk Insurance Scheme;

(b) if so, the details and terms of
the extension; and

(¢) whether the extension is appli-
cable to insurable property also?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.
Policies existing on 31-3-66 were ex-
tended for the gquarter April-June,
1966. Again, policies existing on
30.6-86, including new policies taken
out during that quarter were extended
for the next quarter, i.e. July-Septem-
ber, 1966.

(b) No premium was charged for
extension of policies in force on the
last day of the previous quarter.

(c) Policies under the Emergency
Risks Insurance Scheme relate only to
Goods and Factories as defined in the
Act and not to any other insurable
property e.g. residential buildings

Simm Clearance

1241, Shri Ramr Sewak Yadav:
Shri Madhu Limaye:

Will the Minister of Works, Housing
and Urban Developmeat be pleased to
state:

(a) whether it is a fact that the
upper limit of income in respect of
the slum clearance scheme has been
raised by Government recently from
Rs, 250 to Rs. 350 per month;
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(b) whether the upper limit in res-
pect of industrial workers, too, has
been raised .and new slab system in-
troduced relating to income glabs with
different levels of subsidies;

(e) if so, whether this has been done
on an ad hoc basis or on the basis of
some principles: and

(d) if so, the details thereof?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) No.

(b) to (d). The income limit
Jor initial allotment of a house is still
Rs. 350 per month, but on the recom-
mendation of the Housing Ministers'
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Conference held at Chandigarh in
December, 1964, it has been decided
that an eligible industrial’ worker may
retain the house allotted to him under
the Subsidised Industrial Housing
Scheme even after crossing the wage
limit of Rs. 350 per month till he
reaches the wage limit of Rs. 500 per
month. He will have to vacate the
house when his wages exceed this
figure,

On crossing the wage limit of
Rs. 350 per month, the element of
subsidy in remt will be gradually re-
duced and the worker will be re-
quired to pay additional charges over
and above the subsidised rent, as
under:—

Wage group of workers

Additional charges

(1) Rs. 351/- to Rs. 425/- per month
(2) Rs. 426/- to Rs. 500(- per month

<|'uf the interest charges on the
subsidity for construction of the
| house.

ar
o

80%

Unified Housing Scheme

1242. Shri Ram Sewak Yadav:
Shri Madhu Limaye:

Will the Minister of Works, Housing
and Urban Development be pleased to
state:

(a) whether Government propose to
set up a unified Housing Scheme for
various low income groups through-
out the country;

(b) whether Government have
studied the problem of rent fixation in
relation to income; -

(c) whether the proposal to linl:
rents with income on the. basis of a
percentage-cum-salary fincome  slabs
system has also been considered;

(d) whether any uniform instruc-
tions to the States in regard to rent
fixation have been issued; and

(e) if not, the reasons therefor?

Khanna): (a) to (e). Government
has no proposal under consideration
to set up a unified housing scheme for
various low income groups troughout
the country. Such a scheme would
not be practicable, because persons
belonging to low income groups fall
info various categories, e. g. Govern-
ment employees, employees of local
bodies, employees of private concerns,
daily wage earners, small business-
men, ete. In the case of all these
categories, the rent of the housing ac-
commodztion allotted to them will
have to be subsidised, but it is diffi-
cult to apply the same norms in all
cases. Government have, therefore,
broadly divided the housing for low
income group people into two cate-
gories: (a) for Government employees;
and (b) for others, In the case of
Government employees, the rents
charged do not exceed 10 per cent of
the salaries drawn by them. For
others, Government is implementing
three schemes, namely, the Subsidised

" Industrial Housing Scheme for indus-

The Minister of Works, Housing and .-
Urban Development (Shri Mehr Chand '

:trial workers, the Low Income Group

"Housing Scheme for enconomically
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weaker sections of the community,
and the Slum Clearance Scheme for
slum dwellers. The income limits for
eligibility under these schemes range
from Rs. 250 to Rs. 350 per mensem.
Rents of these houses are also being
subsidised by the Government through
the grant of capita] subsidies to the
exlent of 50 per cent of the cost of
houses. The Central Government has
fixed standard rents for these houses.
which are being charged by the Stale
Governments. b

Allotment of Quarters in Delhi

1243. Shri Bagri: Will the Minister
o Works. Housing and Urban Develop-
ment be pleased to state:

(a) the priority of the applicants
nifered/allotted Type VII, Type VI and
Type V residences in Delhi in the
allotment year ending the 31st March,
1866;

(b) whether all applicants with
higher priority for each of the types,
other than those whose deferment or
debarment period had not expired be-
fore the 1st April, 1966. had been
offered or-allotted residences in these
types during March, 1966; and

(c) if the answer to (b) is in the
negative, the number of applicants
left out in each type and the reasons
therefor?

The Minister of Works, Housing and
T'rban Development (Shri Mehr Chand
Khanna):

ta) Type VIL 1-5-1961.
Type VI. July 1961,
Type V. 30-4-1959

(b) Yes.

{c) Does not arise.

Welfare of Adivasis. Harijans and
Landless

1244, Shri Siddiah: Will the Minis-
ter of Planning and Sncial Welfare be
pleased to refer tn the broadcast talk
of the Prime Minister on the 12th
June, 1966 and state:
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(a) whether a new deal for the
Adivasis, Harijans and the landless
has been formulated or proposed to
be formulated and incorporated in the
Fourth Five Year Plan;

2526

tb) if so, the details thereof;

(¢) in what respects the new deal
is different from the existing one; and

(d) the allotment proposed to be
made in the Fourth Five Year Plan
fo.: the implementation of the new
deal for each of the above categories?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) to (d). Provi-
sions are being made under the Fourth
Plan to ensure more rapid economic
angd social development for Adivasis,
Harijans and the landless. For this
purpose, besides measures to secure a
fair share for these groups from gene-
ral developmental programmes, special
provisions are being made under pro-
grammes for welfare of backward
classes, and a sizeable rural works
programme is also to be undertaken.
Details of the proposals will be em-
hodied in the Outline of the Fourth
Plan to be presented shortly by the
Planning Commission.
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Transport Research Centre
1248, Dr. L. M. Singhvi: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether it is proposed to set up
a Transport Research Centre; and

(b) if so, its proposed objectives,
functions and programme?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) The
Committee on Transport Policy and
Coordination has recommended the
setting up of Centre for Transport Re-
search and Training.

1135(Ai) LSD—4.

(b) The objectives proposed for the
Centre are:

(1) to undertake research into the
basic problems of long-term
transport development, includ-
ing studies of comparative costs;

(2) to assist the Central Ministries
and the Staies in undertaking
special investigations and sur-
. VEys;

(3) to provide facilities for work and
training to persons drawn from
Central and State organisations
concerned with different trans-
port services, from the road
transport and other transport in-
dustries and from universitieg,
including intensive training
courses for specialised personnel
engaged in or required for re-
‘search in transport problefns and
shorter orientation courses for
senior personne] concerned with
different aspects of transport.

Puoblic Sector Corporation

1249. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Bagri:
Shri Ram Sewak Yadav:
Will the Minister of Finance be
pleaséd to refer to the reply given to
Starred Question No. 1520 on the 6th
May, 1966, and state:

(a) whether Government have since’
formulated their views in regard to
the undesirability of mixing up the
functions of Secretary and Chairman-
ship or Vice-Chairmanship of Public
Sector Corporations;

(b) whether it has advised the
Secretary of Civil Aviation Ministry to
resign from the Chairmanship of the
Indian Airlines Corporation; and

(¢) the other Secretaries who have
been advised to tender resignations
from similar posts in the Public
Undertakings?
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. The Minister of Fimanbe (Shri
Sachindry Chaudhuri): (a) The posi-

tion is being reviewed.
™) No, Sir.
(e) None.
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Technical Assistance under
€olombo Plan :

1251. ‘Shrimati Savitri Nigam: Will
the Minister of Finance be pleased to
state the quantum -of technical
assistance given by India to the diffe-
rent countries of Colombo Plan under
the technical co-operation of the
Colombo Plan countries during 1965-
667

The Minister of Finance (Shri
Sachindra Chaudhuri): Following
technical assistance has been provided
by India to the different countries
under ' the Technical Cooperation
Scheme of the Colombo Plan during
the year 1965-66:

faazn

®o  FEG HTATH 196566 ¥
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A IO
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1 =g 1652
2 FTH 203
3 9y g 7398
4 9z fafma aeqe 715

Country Number Number
of of
Training Experts
- places.
Afghanistan ., 35 8
Burma . . 3 .
Cambodia . — 1
Ceylon . . 34 4
Korea (South) 4 oy
Laos . . 2 3
Malaysia . 37 2
Nepal . ' 106 had
Philippines . 23 .
iland . 31
Viet Ndm (South) 2
ToTaL 277 16

In addition, India provided surgical
and medieal equipment of the value of
Rs. 25,000 to the Government of Cam-
bodia **Experts to Nepal are provided
by India as part of Economic Aid
Programme to that country.

Delhi Development Authorlty

1252. Dr, L. M. Singhvi: Will the.
Minister of Works, Housing and Urban
Development be pleased to state:

« (a) whether a special Committee to
supervise and accelerate the work of
the Delhi Development Authority has
been set up;
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(b) if so, the personnel and functiong
of the Committee;

(c). whether it is a fact that in the
absenge of water mains, sewer lines
and electricity continue to be the main
stumbling blocks; and

(d) if so, the remedial steps taken
by Government so far?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) Yes.

{b) The personnel of the Committee
is as follows: '

(1) Shri A. N. Chawla, Member,
Delhi Development Authority.

(2) Shri S. G. Bose Mullick, Vice-
Chairman, Delhi Development
Authority. '

(3) Shri A. V. Venkatasubban,

Housing Commissioner, Delhi -

Administration.

(4) Shri O, P. Mittal,
Member.
Authority,

Engineer
Delhi Development

(5) Shri 8. S. Lal, Finance and
Accounts Member, Delhi
Development Authority.

(6} Shri K. Rama Verman, Addi-
tional Chief Engineer, Central
Public Works Department,

The function of the Commitiee is to
watch the progress of the development
schémes of the Delhi Development
Authority.

(c) Difficulty is being experienced
only in respect of water mains and
sewer lines.

(d) The Delhi Municipal Corpora-
tion has been asked to expedite supply
of trunk services. Tn respect of areas
where the Corporation are unable to
provide such services in the near
future, tube wells; overhead tanks;
trunk sewers or septic tanks are being
provided by the Delhi Development
Authority as an interim measure.
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Agricultural Re-finance Corporation

1253. Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Bagri:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:

Will the Minister of Finance be
pleased to refer to the reply given to -
Unstarred Question No. 4621 on the
28th April, 1966 regarding Agricul-
tural Re-finance Corporation 4nd state:

(a) whether any actibn has since
been taken on the applications for
grape cultivation in Andhra Pradesh;
and

(b) if so, the details thereof?
e

The Minister of Finance (Shri
Sachindra. Chaudhuri): (a) and (b).
Three schemes of grape cultivation in
Andhra Pradesh have been received
by the Agricultural Refinance Corpo-
ration. In the case of one scheme, the
certificate of technical feasibility from
the State Department of Agriculture
is awaited and in the case of the other
two schemes, the financing banks con-
cerned have not yet signified their wil-
lingness io undertake the financing of
the schemes in the first instance. It
has, therefore, not been possible for
the Corporation so far to sanction the
refinancing of any of the three
schemes,

-

Connaught Circus, New Delhi

1254, Dr, L. M. Singhvi:
Shri Bishwanath Roy:
Shri K. C. Sharma: []

Will the Minister of Works, Hous-
ing and Urban Development be
pleased to state:
proposed tc

Connaught

the near

(a) whether it is
alter and enlarge the
Circus in New Delhi in
future;

. (b) if so, the main features there-
of;, and

(¢) the
thereof?

beneficial consequences



2533 Written Answers
The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanma): (a) No. It is, how-
ever, proposed to enlarge the
general business and commercial
sector of the Connaught Circus.

(b) and (c). The Master . Plan of
Delhi envisages expansion of the
general business district of Con-
naught Circus upto School Lane
and Tolstoy Marg to cater for the
orojected requirements of general
business and: commerce as in the
year 1981, The major consequence
of this proposal would be the turn-
ing of the present residential bunga-
lows into commercial buildings with
a considerable additional floor area.
Due care has also been taken in.the
extension programme for meeting the
requirements of the additional traffic
that will be generated by this ex-
tension, and ‘of commercial establish-
ments, cinemas, hotels, etc.

Jawahar Jyoti

1255. Shri D. C. Sharma: Will the
Minister of Works, Housing and
Urban Development be pleased to
state:

(a) whether it is proposed to
replace the Jawahar Jyoti torch of
. camphor, mustard oil and cotton
seeds by sophisticated gaslight flare;
and

(Ip) if so, the details of the pro-
posal and the reasons for the change?

The Minister of Works, Housing
wnd Urban Development (Shri Mehr
Chand Khanma): (a) and (b). The,
present arrangements are not wholly
satisfactory. Keeping the Jyoti
alight in stormy weather is also diffi-
cult. Hence it is proposed to fee
the Jyoti on gas. .

Belf-Reliance and  Self-Generating
Growth

1256. Shri Sidheshwar Prasad:
Shri Rishang Keishing:

Will the Minister of Planning and
Bocial Welfare be pleased to® refer
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to his statement made in the House
on the 13th May, 1966 on his visit to
Washington and Ottawa and state:

(a) the steps taken to speed up
“Objective of structural transforma-
tion conducive to self-reliance and
self-generating growth”; and

(b) the details thereof?

The Minister of Planning ‘and
Social Welfare (Shri Asoka Mehta):
(a) and (b). The objective of self-
reliance and self-generating growths
is embodied in the broad strategy of
our Plans. Various development
programmes which are intended to
secure a higher rate of growth im

agricultural and industrial produc-
tion capacity should enable us te
increase exports and bring about
reduction in imports. In addition,

with the growth of machine building

* capacity in India, it should be pos-

sible to provide capital plant and
machinery for new projects as well
as for the expansion of the current
facilities without any significant
imports. The steps
taken for the effective implementa-
tion of the Plan are the steps which
would lead us to the realisation of
these objectives.

Increase in -'Natlonﬂ Income in
Different Classes

1257. Shri Madhao Limaye:
Dr. Ram Manohar Lohia:
Shri Bagri:

. Will the Minister of Finance be
pleased to state:
(a) whether Government have

examined the evidence in respect of
distribution of income as between
classes in the reports of the Maha-
lanobis Committee, the Monopolies
Commission, information available
from the working of the Income Tax
Investigations Agency, the Enforce-
ment Directorate afnd from private
sources in order to reach at definite
conclusions about the sharing of the
increase in national income by the
different classes since 1950-51; and
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(b) if so, when the results ‘of this
examination will be laid on the
Table? . :

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
The question of distribution of income
is being examined by the “Committee
on Distribution of Income and Levels
of Living". The Committee has so
far submitted only Part I of its report,
which has already been placed on the
Table of the House. Part II of the

Committee’s report is yet to be -

recelved by the Government,

Upgradation of Cities for Grant of
City Compensatory and House Rent
Allowances

1258. Shri Madhg Limaye:
Shri Bagri: :
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shrimati Ramdulari Sinha:

Will the Minister of Finance be
pleased to state:

{a) whether Government have exa-
mined afresh the proposal for the up-
grading of cities for the purposes of
City Compensatory and House Rent
allowance; and

(b) if so, the results of the latest
examination? '

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) No, Sir.
There is no such proposal, '

(b) Does not arise,

Municipalities in New Industrial
Townships

1259. Shri Madha Limaye:’
Dr. Ram Manohar Lohia:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether Government have exa-
mined the question of establishing
municipa’ities in new public town-
ships like Durgapur, Bhilai, Rourkela,
ete. and proprietory townships like
Tatanagir, Rawalgaon, Walchand-
nagar, IMilmianagar etc.;

(b) whether they have made any
recommendations to the States in
matter of conferring civic rights on
the people there; and

(¢) if the answer to part (b) above
be in the negative, whether any other
steps are contemplated?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) No.

(b) No.

(c) The subject “Local Self-Govern-
inent” forms part of the State List in
the Constitution of India. Setting up
of rmunicipalities is, therefore, pri-
marily the concern of the State Gov-
ernments concerned, The question
of setting up of municipalities at the
industrial townships like Rourkela,
Bhilai, Jamshedpur, Durgapur and
small townships like Heavy Electri-
cals Ltd. near the city of Bhopal and
Indian Telephone Industry ~ and
Hindustan Aeronautics Ltd. etc. near
Bangalore wag considered by the Rural
Urban Relationship Committee which
was constituted by the Ministry of
Health & Family Planning on the

recommendations of the Central
Council of Local Self-Government. .
The recommendations of that Com-

mittee will be examined by the Cen-
tral and State Governments and
appropriate action will be taken by
them.

Epidemics in Areas
Pakistan

Bordering East

1260. Shri Shree Narayan Das:
Shri C. K. Bhattacharyya:

Will the Minister of Health and
Family Planning be pleased to state
whether any and if so., what steps
have been taken to prevent the spread-
ing of epidemics such as Cholera,
typhoid and small-pox whith have
broken out in several districts of
East Pakistan on the border of India
due to acute drought conditions pre-
vailing there?

The Minister of. Health and Family
Planning (Dr. Sushila Nayar): Owing
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to disruption in the exchange of inter-
country epidemic reports during and
after the last confrontation, the accu-
rate position in regard to the out-
break of epidemics in East Pakistan
is not known. At Haridaspur check-
“post which is the only recognised
check-post between India and East
Pakistan 1964 persons were inoculated
against cholera and 1684 persons
vaccinated against small-pox from
among the migrants moving to India
from East Pakistan. No case of cho-
lera, or small-pox has been reported
from Bangaon Sub-division where this
check-post operates. Typhoid is not
a notifieq diszase, The following pre-
ventive measures have been taken:—

(i) Public Health Staff have been
posted to each recognised
border post and every entrant
into the Indian Union is given
vaccination and inoculation
before he is issued with a
border-slip of migration.

(ii) The Public Health Staff made
contact with the migrating
families to vaccinate and
inoculate those who had been
left out.

(iii) The Block Development Offi-
cers, Anchal Prodhans and
Adhakshoyas etc., have been
advised to intimate to
local health - authorities the
arrival of any person from
East Pakistan by other than
normal routes so that he may
be vaccinated and inoculated.

Rural Water Supply Schemes

1261. Dr. L. M. Singhvi:
" Shri Hem Raj:

.
Will the Minister of Health and
Family Planning be pleased to state:

(a) whether there is any devolu-
tion of powers of scrutiny and sanc-
tion from the Central Government to
the State Governments in the matter
of rural water supply schemes; and
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(b) if no, the nature, extent and
purpose of the - devolution and the
manner in which it is working?

The Minister of Health and Family

Planning (Dr. Sushila Nayar): (a)
Yes.
(b) The State Governments have

been authorised to approve rural
water supply . schemes costing upte
Rs. 5 lakhs and urban schemes costing
lakhs provided the
Schemes are drawn up in accordance
with the guidelines indicated by the
Central Public Health. Engineering
Organisation, which were finalised in
consultation with State Public Health
Engineers,

The delegation has been
expedite implementation of
supply schemes.

made to
water

It is too early to assess working of
this delegation of powers.

Rajasthan Canal Project

1262. Shri Rameshwaranand:
Dr. L. M. Singhvi:
Shri Hukam Chand
Kachhavaiya:
Shri Raghunath Singh:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government are tak-
ing any special steps to accelerate the
completion of the Rajasthan Canal
Project;

(b) if so, the details thereof; and

(¢) if 'not, the reasons therefor?

The Minister of [Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
and (b). The main difficulty in the
way of speedy execution of the
Rajasthan Canal Project has been
the inadequacy of funds which are to
be found from within the resources
of the State Government. To over-
come this difficulty, the taking over
of the execution of the Project by the
Centre. is under consideration. Efforts
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are also being made to place more
funds at the disposal of the State
Government for this Project.

(¢) Does not arise.
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Shortage of Doctors

1264. Shri Linga Reddy:
Shri P. R, Chakraverti:

Will the Minister of Health and
Family Planning be pleased to refer
to the answer given to the Starred
Question No. 748 on the 24th March,
1966 and state:

(a) the extent to which the short-
age of doctors is eased in the country:

(b) whether the medical services
have been made attractive by pro-
viding high grades; and

‘(¢) whether there is any proposal’
to institute an All-India Medical Ser-
vice cadre? :

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
There is no significant change. A
statement showing the number of pri-
mary health centres functioning om
31-3-1966 and 30-6-1966 and the num-
ber of such centres without Doctors
is laid on the Table of the House,
[Placed in Library. See No. LT-6662/
66].

(b) Maost of the States have revised
the scales of pay of doctors employed
in rural areas. The scales of pay and
other facilities for such medical offi-
cers are being reviewed from time to
time. A statement showing the latest
position regarding pay, allowances
and incentives, etc. given to medical
officers employed in primary health
centres, is also laid on the Table of
the House, [Placed in Library. See
No. LT-6662|66.]

(e) Yes Sir. The Ministry of Home
Affairs are already taking necessary
steps to constitute an All-India Medi-
cal and Health Services.

Power Shortage in Kerala

1265. Shri Vasudevam Nayar: Will
the Minister of Irrigation and PoWer
be pleased to refer to the reply given
to Starred Question No. 1405 on the
28th April, 1966 and state the further
measures taken by Government to
meet the bower shortage in Kerala?

, The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
The following measures have been
taken to meet the power shortage in
Kerala!

(1) The first generating unit (18
MW) at Sholayar and the
first and second generating
units (50 MW each) at Saba-
'rigiri have gone into opera-
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tion on 9-5-66, 20-4-66 and -
14-6-66 respectively.

A 110 KV transmission line
from Mangalore in Mysore to
Kasargode in Kerala has been
constructed. This will faci-
litate drawal of bulk power
directly from Mysore to the
extent of 4 to 6 million kWh
per day.

A thermal power station with
a capacity of 30 MW has been
sanctioned for installation at
Kalamasserry mnear Cochin,
This power station, when
completed, will give the
required thermal backing to
the hydel supply id Kerala,
particularly during summer,
Additional benefits aggregat-
ing 441 MW are anticipated
to be realised during the
fourth Plan period as fol-
lowsi—

second
and third generating units

. (18 MW each) are expected
to be commissioned by
December 1966 and. March
1967 respectively.

Sabarigiri Project: The - third

generating unit (50 MW) is
expected to be commission-
ed during January-March
1967. 'The fourth, fifth and
sixth units (50 MW each)
are likely to be commission-
ed during 1968-69.

Kuttiada Project: The first and

Idikki

second units (25 MW each)
are scheduled for commis-
sioning during 1968-69 and’
the third unit (25 . MW)
during 1969-70,

Project: The  Project
involves installation of 3
units 130 MW each, under
State 1. The first generating
unit is scheduled to be
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commissioned during 1970-
71,

‘Draft Bill to Amend 5.C. and S.T.
Order

1266. Shri. Yashpal Singh: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

.

(a) whether the draft Bill to amend
the Scheduled Castes and Scheduled
Tribes Order has peen finalised; and

(b) if so, when it is likely to be

introduced?

The Deputy Minister in the Depart-
ment of - Social Welfare (Shrimati
Chandrasekhar): (a) and (b). The
whole matter is still under considera-
tion. .

Thermal Power Station at P#na

1267. Shri Yashpal Singh: Wil]l the
Minister of Irrigation and Power be
pleased to state:

(ay whether Government have
approved in principle the proposal of
the Rajasthan Government for setting
up a big thermal power station at
Palna near Bikaner;

(b) whether it is also g fact that
the Centre has stipulateq that the
capacity of the plant should be fifty
and not 100 megawatt,” as asked by
the State Government; and

(c) if so, th? reasons therefor?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
to (¢). The question of setting up a
big thermal power station at Palna
depends upon the availability of
adequate lignite reserve, and possi-
bility of mining of lignite economi-
cally. Detailed prospecting work has
therefore to be done to prove the
adequacy of reserve. The State Gov-
ernment have been advised according-
ly. It is therefore premature at this
stage to decide about the size of the

. power plant.
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‘National Defence Remittance Scheme

1268. Shrimati Sawvitri Ni‘m
8hri R. Barua:
Shri D. D. Mantri:

‘Will the Minister of
pleased to state:

Finance be

(a) the amount received under the
National Defence Remittances Scheme
during the last one year;

(b) whether the scheme. will be
extended further; and

(¢) if so, the nature thereof?

The Minister of Finance (Shri
Sachindra Chaundhuri): (a) The
National Defence Remittance Scheme
was in operation from the 9th October,
1965 to the 31st May, 1966. The total
amounts received under this Scheme,
&s per returng Submitted by Banks
upto 26-7-66 came to Rs. 68-75 crores.

(b) and (e¢). The Scheme came to a
close on the 31lst May, 1966 and the
question of extending it does not arise.
However, the last date for submission
of import applications has been exten-
ded from the 31st August, 1966 to 3lst
December, 1966.

Damodar Navigational Canal

1269. Dr. M. M. Das: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) whether all arrangements have
been completed for using the Damo-
dar Navigational Cana] for the pur-
pose for which it was constructed;

(by if so, whether barges have
begup to carry coal from Durgapur to
Calcutta;

(¢) the total expenditure incurred
on the construction of the Canal' and

(d) thg likely annual mmme. it any,
from the Canal?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
Yes. The commercial operation of the
Canal hag been entrusted to s private
firm, M|s. Hindusthan Shipping Co,

- vestigation are still in progress.

Ltd.*Howrah, for a period of 10 years.
The firm has been operating the Canal
since October, 1965.

(b) No. However, barges have start-
ed carrying cargo such as sand and
other materials.

(e¢) Rs. 520 lakhs.

(d) In accordance with the contract
entered into with the firm, no toll
will be levied during the first three

“years, ang therefore, there will be no

income during thig period. During
the period of subsequent three years,
toll at the rate of Rs. 1'50 per tonne
will be collected. Subsequently, the
rate of toll will be subject to review
within a ceiling of Rs. 2'00 per tonne.
The expected annua] income during
the period after the initial three years
has not yet been assessed.

Affaird of Sriram Darga Prasad of
Nagpur
1270. Shri Hari Vishnn Eamath:
Shri Hem [Larua;
Shri Surendranath Dwivedy:
Shri Nath Pai:

Will the Minister of
pleased to state:

Finance be

(a) whether the investigations into
the charges against Sriram Durga
Prasad of Nagpur has been completed;

(b) if so, with what results; and

(c) if not, the reasonsg for the
inordinate delay?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) to (c).
Investigations by the Directorate of
Enforcement have been completed.
Investigationg by the Customs
Department, the Income-tax Depart-
ment and the Central Bureau of In-
The
Customs authorities have already
issued more than one hundred show-
cause notices and more notices are
under preparation. The Income-tax
authorities have re-opened more thari
one hundred assessments in respect of
income-tax and wealth tax. The
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voluminous documents seized in-' this
case and containing entries relating
to nearly ten years have to be scru-
tiniseq by several departments of the
Government at one particular place
and entries in the various documents
have to be correlated. E

Execution of Plan Projects

1271, Shri A. N, Vidyalankar: Will
the Minister of Planning and Social
Welfare be pleased to state:

(a) whether suggestions have been
made for the creation of a permanent
“Appraisal cell” in the Planning Com-
mission with powers tp maintain g
vigorous follow-up in the execution of
individual plan projects and to ensure
deriving of maximum yields from
investment; and ~

(b) if so,
thereto?

Government’s reaction

The Minister of Planning and
Social Welfare (Shri Asoka Mehta):
(a) No suggestions have been receiv-
ed regarding the creation of a perma-
nent “Appraisal cell” in the Planning
Commission- with powers to maintain
a vigorous follow up on individual
Plan projects. The Management and
Administration Division of the Plan-
ning Commission are primarily con-
cerned with analytical studies of a
few selected projects and studies
designed to help in the application of
new methods and techniques. It does
not exercise any powers to follow up
particular projects.

(b) Does not arise.

Indian Doctors Abroad

1272. Shri Warior: Will the Minis-
ter of Health and Family Planning
be pleased to state:

(a) the number of qualified Indian
Doctors now working abroad; and

{b) number out of them who have
returned to India as a result of steps
taken by Government in thir regard?

AUGUST 4, 1966
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The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) The
exact number of Indian doctors now
working abroad is not known. Aec-
cording tp the information available
in the National Register of the Coun-
cil of Scientific and Industrial Re-
search, New Delhi, 1844 Indian
Doctors living abroad have been
enrolled in the Register gince 1957 and
out of them 985 were abroad on the
1st July, 1966.

(b) 859 doctors enrolled in the
National Register returned to India
and of them 792 (93 per cent) were

" selected to the C.S.LR. Pool.

Psychotherapic Ward in Willingdon
Hospital, New Delhi

1273. Shrimati Vimala Devi:
Shri D. D. Puri: .

Will the Minister of' Health amnd
Family Planning be pleased to state:

(a) whether it is a fact that a
20-bed ward equipped for psychothera-
pic treatment in Willingdon Hospital,
Neyw ' Delhi has been lying vacant for
the last six months;

(b) if so, the reasons therefor; and

(¢) the steps laken to see that the
ward is put to use for treatment of
patients in need of
treatment? '

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) to

. (¢). The ward had been earmarked

for psychiatric caseg but it could not
started functioning until the 14th
June, 1966, for want of equipment and
staff. The ward iz now in use for
such cases.

Categorisation Committee

1274. Shri S. M. Banerjee: Will the
Minister of Works, Honsing and Urban
Development be pleased to state:

{a) whether all the recommenda-
tiong of the Committee for Categorisa-
tion of Government Press Workers
have been implemented;

2546
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(b) whether the suggestions of the
Employees organisations have been
considered;

(¢) if so, whether those have been
incorporated; and '

-
‘(d) it not, the reasons therefor?

The Minister of Works, Housing and
Urbap Development (Shri Mehr Chand
Khanna): (a) to (d). All the re-
commendations of the Categorisation
Committee have beep examined and
orders in respect of.a majority have
been issued. In regard to certain re-
maining catégories, the views and sug-
gestions of the representatives of the
recognised Unions|Federations have
been ascertained. These are now
under consideration. Final decisions
will be taken shortly.

Houses for Industrial Workerg in
Eanpur :

1275, Shri §S. M. Baperjee: Will
the Minister of Works, Housing and
Urban Development be pleased to
state.

(a) whether some additiona] amount
has been given by Government to the
State Government of Uttar Pradesh in
1966 for the construction of houses
for Industrial workers in Kanpur; and

(b) if so, the total amount so far
given?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) and (b). Funds
are released to the State Governments
according to the provision made by
them for the Subsidised Industrial
Housing Scheme ag a whole and not
for individual projects. A some of Rs.
34'69 lakhs was released to the Gov-
ernment of Uttar Pradesh during
1965-66 and a sum of Rs. 22-00 lakhs
has been allocated to them during
1966-67. Information regarding the
projects sanctioned by the State Gov-
ernment for industrial housing in
Kanpur and the expenditure incurred
by them in 1866-87 is being collected.
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Demands of Working Girls

1276, Shri D, C. Sharma: Will the
Minister of Works, Housing and Urbam
Development be pleased to state:

(a) whether the demand of the
Working Girls for an extra chowkidar
and a peon for their Curzon Road
Hostel for a better and secure life has
been considered; .

(b) if so, with what .r'esults; and

(e) if not, the reasons for the dela!?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) and (b). There was a
demand, only for one extra Chowki-
dar for the Working Girls Hostel and
and extra Chowkidar has already
been posted in the Hostel

(¢) Does not arise.
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New Plan for Gole Market Area,
' New Delhi

1278, Shri Bagri:

Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:
Shri Madho Limaye:
Shri Maheshwar Naik:

Will the Minister of Works, Housing
and Urban Development be pleased
to state:

(a) whether a comprehensive plan
has been formulated for the Gole Mar-
ket area:

(b) if so, whether the present sin-
gle storey quarters will be demolished
and multi-storeyed quarters will be
eonstructeq for the Government em-
ployees under this scheme;

" ™e) it s0, the details' thereof; and

(d) the total expenditure f.[:. be in-
surred thereon?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) to (d).
sive Zonal Plan of the ares has been
preperad. The redevelopment plan
provides for multi-storeyed residen-
ces, community facilities, extension of
sommercial areas, hospitals and insti-
tutions after demolition of the cxisling
single-storeyed residences which have
outlived their life. Since there is arute
shortage of residential accommadation
in Delhi for Government cmployers,
the plan will be implemented in con-
wenient phases, as ang when fundg be-

. come availab’e, The expendiiurs on
varioug phases will only be
when detailed plans have been drawn
up and estimates ganctioned.
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As part of the redevelopment plag,
720 two-storeyed type I quarters have
already been built at a cost f Rs.
38 lakhs by demolishing 611 single-
storeyed quarters.

Power for Development of 'Ennderbm

1279, Shri C. K, Bhattacharya; Wih
the Minister of Irrigation and FPower
be pleased to state:

(a) whether there is any propcsal to
make cheap power available for the
development of Sunderbans by har-
nessing the tides and waves of the
Bay of Bengal; and

(b) if so, the details thereof?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) =rd
(b). The possibilities of power genera-
tion from tidal waveg at Saptamukhi
river in the Sunderban area is being
investigated by the River Research
Institute of West Bengal.

Development of Irrigation ang Power
Potentia] in India

1280. Shri Warior;
Shri A. K. Gopalan:
Shri Imbichibava:
Shri Kolla Venkaiah:
Shri Himaisingka:
Shri Rameshwar Tantia:

Will the Minister of Irrgiation and
Power be pleased to refer to the reply
given to Starred Question No. 1636 on
the 12th May, 1966 and state:

- (a) whether the details of the p21-
spective plan for the development of
irrigation and power potentia! in the
country have been worked out;

(b) if so, the main features thereof;
and

(c) the estimated cost of the plan
together with foreign exchange com-
ponent?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) No.
Preliminary work has, however, been
taken up.
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(b) and (c¢). Do not arise at this
siage, as it will take considerable
time to identify projects which are
feasible and which can be justified on
cconomic consideration.

s sUntouchability
1281. Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Planning and
Social Wellare be pleased to refer to
iae’reoly given to Unstarred Ques-
tion No. 2783 on the 25th March, 1966
regarding untouchabi'ity and stae:

(a) whether the Commission on the
eradication of the untouchability has
submitted its report; o

(b) if so, the main features thereof;

(c) the reaction of Government

thereto; and

(d) Iif the reply to part (a) above
be in the negative; when the Com-
-mission is likely to submit its report?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) No, Sir.

(b) and (c). Do not arise.

(d) The Committee has already
been asked to prepare its rcport as
carly as possible,

Raids by Income-tax officers in U.P.

1282. Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister- of Finance be
pleased to refer to the reply given to
Unstarred Question No. 3632 on the
14th April, 1966 regarding raids by
the Income-tax officers in UP. and
stale:

(a) whether the investigations have
since been completed; and

(b) if so, the result thereof?
The Minister of Finance (Shri

Sachindra Chandhuri): (a) The in-
vestigations are still in progress.
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(b) Does not arise.

Puablic Cooperafion in National Deve-
lopment

1283, Shrimati Savitri Nigam
Shri Daljit Singh:

Will the Minister of Planning amd
Social Security be pleased to state:

(a) the steps taken to seek public
cooperation in the national develep-
meént and planned progress; and

(b) the names of the organisations
whose cooperation hag been sough:?

The Minister of Planning and Social
Security (Shri Asoka Mehta). (a)
The principal steps are (i) organisa-
tion of Lok Karya Kshetras in rural
and urban areas; (ii) organisation of
P'anning Forumg in Universities and

" Colleges to stimulate interest in the

Plan among the intelligentia; and (iil)
organisation of research and pilot pro-
jects in public cooperation.

(b) All voluntary organisations of

. a non-political character are welcome

to participate in the public cooperation
activities.

Transfer of Doctorg -

1284, Shri 5. C, Samanta:
Shri Bhagwat Jha Azxad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:

Wi'l the Minister of Hea'th amd
Family Planning be pleased to state:

(a) tha reasons of frequent transfers
of doctors of the C.G.H.S. and the
Government controlled hospitals to
the detriment of the interests of
patienizs concerned; and

(b) whether any steps are being
taken to stop this practice and bring
about sense of permanency in the
matter of medical assistance to the
people?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). Doctors under the Central
Government Health Scheme and im
Government hospitals are a'l members
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of the Central Health Service and are
liable to transfer in the public interest
to any institution participating in the
zarvice, Transfers of personnel are a
normal feature of any organised Ser-
vice. These are occasioned by the
occurrence of leave, vacancies, or on
account of promotions from lower to
higher grades. Transfers of doctors
are #1so made so as to meet the needs
of the Union Territories, and other
participating units. Interests of the
patient do not suffer.

Status of Central Social Welfare Board’

1285. Shrimati Renuka Ray: Will
the Minister of Planning and Social
Welfare be pleased to state:

(a) whether any ‘final decision has
been taken regarding the status of the
Central Social Welfare Board; and

(b) if so, the broad details thereof?

The Depuiy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) and (b). The
matter is still under consideration,
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Income Tax Paid by Registered Firms

1287. Shri Kashi Ram Gupta: Wil!
the Minister of Finance be pleased to.
state:

(a) the number of registered firms
paying income tax on Incomes of
Rs. 50,000 and over but less than

* rupees one lakh, standing at the end

.

of financial year, 1965;

(b) the number of registered firms
who pay income-tax or Rupees one
lakh and over, standing at the «<nd
of the financial year 19635, and

(c) the total amount of Ineome-tax
assessable, in the .financial year 1964
in respect of firms, in categories men-,

tioned in parts (a) and (b) above
separately?
The Minister of Finance (Shri

Sachindra Chaudhuri}): The informa-
tion is being collected and will be laid
on the Table of the House as ecarly as
possible.

Filling of Income-tax returns by
Registered Firms

1288. Shri Eashi Ram Gupta: Will
the Minister of Finance be pleased to
state: .

‘a) whether it is a fact that regis-
lered firms have to apply for fresh
registration on a prescribed form
every year at the time of filling of
their returns of income-tax;

(b) if so, the reasons therefor; and

(¢c) whether Government contem-
plate to do away with this praciice in
future?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) No, Sir.
Under the Income-tax Act, 1961, a
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registored firm is not required to apply
for fresh ragistration every year. It is
reauired to make an application in the
orescribed form for registration only
in respect of the first assessment yuar
n which it seeks registration. The
reTistration once granted has effect for
very subsequent assessment year if
haro is no change in the constitution
of the firm or in the shares of the
partners, but the firm has to furnish,
alongwith the return of income for
each subsequent assessment year, a
declaration to that effect in the pres-
cribed form. .

(b) and (b). Do not arise.
Factories Risk and Goods Risk Insur-
ance Acts

1289, Shri Kashi Ram Gupta: Will
the Minister of Finance be pleased to
state:

{a) whether Government continue.

to realise premia under the Factories
Risk "nsurance and the Goods Risks
Insurance Acts;

( b}‘ whether in certain quarters pre-
mia are reduced or not charged at all
aid policies are continued; and

(¢) if so, the reasons therefor?

The Minister of Finance (Shri
Sachindra Chaudburi); (a) and (b).
Yes, Sir. The premia were reduced
to nil for the Second and Third Quar-
ters of ‘1966 on po'ices in force on
31st March, 1966 and 30th June, 1966
respectively., In other cases primia
are payable at certain nominal rates
subject to a maximum of Rs. 25|- as
per Notifications jssued by the Gov-
ernment. Besides this, the arrears of
premia due from defaulters are also
realisable, :

(c) Changes in the rates of premium
are made on the assessment of the
actual nature or extent of risk ag it
may exist from time to time.

Insurance of Factories

1290, Shri Kashi Ram Gupta: Will
the Minister of Finance be pleascd to
state: . .

(a) whether Government are aware
that no policies have been issued to a
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large number of factories, who have
been paying regular premia under the
Factories and Goods Risks Insurance
Acts; and

(b) if so.-the reasons therefor?

The Minister of Finance (Shri.
Sachindra Chaundhuri): (a) and (b).
60,000 policies have been issued during
the 'ast Quarter of 1965 alone ageinst
87,000 applications received under
both the Acts, In a number of cases,
delay in the issue of policies has been
due to applications being incomplete
and not in accordance with the form
of application prescribed under the
Acts. o

Orphanages ang Widow Homes

1291. Shri Mohammed Koya: Will
the Minister of Planning and Social
Welfare be pleased to state:

(a) whether Government are aware
that many orphanages and widow
homes are put, to much difficulties due
to financial hardships;

(h) whether Government had ap-
proached the American Government .,
to relcase some money from the PL
480 funds to he'p these institutions;
and

(c) if so, the results thereof?

. The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a)
(jovernment are aware that due to
limited financial resources many ‘social
welfare organisations including or-
phanages and widow homes are put
to difficulties.

* (b) No.
(c) Does not arise.

Accommodation for Central Govern-
ment Employees
1292. Shri Gulshan: Will the Min-
ister of Works, Housing and Urban
Development be pleased to state:

{a) the number of Central Govern-
ment Class I, II, IIT and IV officers
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who were provided with quarters
from the 1st January to 1st August,
1936; and

(b) the number who are still on the
waiting.list?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) and (b). Allot-
ment of residential accommeodation
from the General Pool to Central
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ccecording to the class of service to
which the eligible officers be'ong, but
according to types of accommodation
to which they are entitled. Their en-
titlement for a particular type is
determined on the basis of emolu-
ments drawn by them. The numbear
cf officers, allotted accommodation
from 1st January, 1966 to the 20tk
July, 1966 and those still waiting for

allotment in the various types is as
Government officers is not made follows:—
Type of acco- . No.of Still
mmodation Pay range officers waitiag
for which eli- allotted = for
gible allot-
) ment
I Less than Rs. 110/- . 1,722 8,366
11 Rs. 110-249 1,005 29,577
111 Rs. 250-399 1,127 10,153
v Rs. 400-699 1,736 5,124
AY Rs. 700-1299 775 2,369
VI Rs. 1300-2249 . 502 656
VII Rs. 2250 and above. 34 108
VIII Officers of the status of Secwmms and Addmcml 13 C 49
Szcr:mrles e
6,909 56,402

. Central Aid for Major Irrigation
Projects
1293. Shri A. K. Gopalan;
Shri Imbichibava:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the major irrigation projects for
which Central assistance is likely to
be granted this year;

(b) how ‘many of them are
Kerala; and

in

(¢) the total amount allotted there-
for?

The Minister of Irrigation and’
Power (Sbri Fakhruddin Ahmed): (a)
to (c). Provision for earmarked Cen-
tral assistance for the following major
irrigation projects has'been made for
the current yeari—

(i) Nagarjunasagar (Andhra Pra-
desh),

(ii) Beas (Punjab and Rajasthan)

(iii) Rajasthan Canal (Rajasthan)

(iv) Chambal (Rajasthan and
Madhya Pradesh)

(v) Kosi (Bihar)

(vi) Gandak
Pradesh).

(Bihar and Uttar

No earmarked Central loan assist-
ance is given for irrigation projects
in Kerala. However, for these projects
financial assistance is available under
the Miscellaneous Development loans
snnctioned to the State Government.

Anti-Malarial Project at Alleppey,
Kerala

1294, Shri A. K. Gopalan: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether an anti-malarial pro-
ject has been started at Alleppey,
Kerala through the National Institute
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of Communieable
Delhi;

Diseases, New

(b) if so, when it was started;

fe) whether they have started
Spraying operations;
(d)} the total number of persons

working in this scheme;

(e) the total amount spent so far;
and

(1) the total amount sanctioned for
this year?

The Minister of Health and Family
Planning (Dr. Soshila Nayar): (a)
and (b). No anti-malarial prciect
has been started at Alleppey. Kerala,
through the National Institute of
Communicakle Diseases, New Delhi;
but an anti-filarial project has been
started on 10th January, 1966.

{c) Yes.

{d) Regular 33
Szasonal 49,

(e) Rs. 87,454

1966.
(1) Rs. 1,25,000,

till  30th June,

Cholera Epidemic in States

1295, Shri P. C. Borooah:
Shri Surendra Pal Singh:
Shri Onkar Lal Berwa:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that cholera
epidemic has spread in different States,
particularly Assam and has claimed
a heavy toll of life this year;

(b) if so, the number of cholera
deaths in each State during the year;

(c) the number of cholera cases in
each State so far; and

id) the steps taken to control the
disease and eradicate it?

The Minister of Health and Family
Flanning (Dr. Sushila Nayar): (a)
Cholera cases are reported to have

1135 (Ai) LS—5.
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occurred in various States during the
current year. According to the infor-
mation available, 11 cases out of which
3 proved fatal have been reported se
far from Assam during this year.

(b) and (e): The number of cases
and deaths due to cholera in various
States during the period from January
to June, 1966 are biven below:—

Sr. Name of

Number of cases & deaths
No. the Srate

due to cholera during the
period from January-

I
Cases U™ Dlaths
1. Andhra Pradesh 265 88
2. Assam 11 3 -
3. Bihar 339 76
4. Gujarat 421 13
5. Jammu & Kashmir * -
6. Kerala 88 22 (upto
19.7.66)
7. Madhya Pradesh 19 r
8. Madras 1175 237
9. Maharashtra 915 105
10. Mysore 328 73
11, Orissa ‘e aa
12. Punjab o
13. Rajasthan . o
14. Uttar Pradesh 63 14
15. West Bengal 925 142
16. Andaman &
Nicobar Islands -
17. Delhi 65 2 (upto
25.7.66
18. Himachal Pradesh .. ‘e
19. Manipur S
20. Pondicherry 63 9
21. Tripura e ..
22. L.M.&A. Islands e -
23. Goa . . e e
*Not available
—Nil.

(d) The measures adopted to control
the outbreak of cholera in the country
are as underi—

(i) The States have been aleried
for taking all possible steps
to control the epidemic such
as cholera inoculation, health
education, prohibition of sale



2561

Writt2a Answers

of food exposed to dust and
flies etc.

(ii) Rural and Urban Water Supply
Programmes and sewerage
programmes in Urban areas
are being carried out vigor-
ously. The State Governments
have been asked to give spe-
cial attention to those districts
where cholera is known to be
endemic.

(iii) International Training <Cour-
ses on Cholera were organised
by the World Health Organi-
sation in May-June, 1965 and
in March-April, 1966 at Cal-
cutta, A third course was
conducted at Hyderabad from
July, 18—30, 1966,

(iv) Introduction of ‘EL-TOR’
strain in the manufacture of
cholera vaccine and undertak-
ing research to produce a
more potent cholera wvaccine.

(v) Establishment of three Reg-
ional Cholera Control Organi-
sations; one each in the States
of Maharashtra, Orissa and
West Bengal and one Central
Organisation in the Directo-
rate General of Health Ser-
vices, New Delhi have been
sanctioned.

(vi) Provision has been made to
set up one Epidemiological
Cell, one or two Mobile Field
Units and for appointment of
Special cholera workers in 8
endemic States and three non-
endemic States of Assam,
Kerala and Madhya Pradesh
where cholera broke out in
1965 in an epidemic form.

(vii) The State Governments are

taking the following measures:

(a) Expeditious notification of
cholera cases.

(b) Enforcing isolation of
cholera cases.

(c) Disinfection of
materials and
water supply.

infected
suspected
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(d) Anti-cholera inoculations.
{e) Enforcement of envirom-
mential hygienic measures
in rural and urkan areas,

particulaly in eating
houses,
(f) Health  Education mea=—
sures.
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Paper Factories

1301. Shri A. V. Raghavan: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether a United Nations Pulp
and Paper Expert had been deputed
by the Planning Commission to assess
the resources available in the country
for starting paper industries in the
country;



2565 Written Answers

(b) if so, whether his report has
been received; and

(c) the decision taken thereon?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a)
Planning Commission had, in colla-
boration with the National Council of
Applied Economic Research, sponsored
a scheme for ‘Pre-investment Depth
Surveys and Studies’, with the assis-
tance of the United Nations. The
Deputy Surveys, being undertaken,
are limited to the mineral and forest
résources of the States of Mysore and
Madhya Pradesh. In this connection,
it United Nations Pulp and Paper Ex-
pert was in India recently for a period
of four months,

(b) The report of the expert has
not as yet been received.

(c) Does not arise. -

Distribution of Electricity in Kerala

1302. Shri A. V. Raghavan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether there is any proposal
before the Government of Kerala to
permit the Corporations and major
Municipalities to undertake distribu-

tion of electricity within their areas;
and

(b) if so, the decision taken in the
matter?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) Yes.

(b) The matter is still under ronsi-
deration and no final decision has been
taken.

Edamulayar Project in Kerala

1303. Shri A. V. Raghavan:
Shri Warior:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 5529
on the 12th May, 1966 and state:

i

(a) whether any decision has since
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been taken in the matter of the Eda-
mulayar Project on the Periyar river -
in Kerala; and

(b) the steps taken to provide ade-
quate flow of water in the Periyar

river during summer to keep down
salinity?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) and
(b). The Project Report has recently
been received by the Central Water
and Power Commission and is under
examination.

Cumulative Time Deposits and Pay-
roll Savings Schemes

1304. Shri P. R. Chakraverti:
Shri Vishwu Nath Pandey:
Shri Daljit Singh:

Will the Minister of
pleased to state:

Finance be

(a) whether Government have sim-
plified the procedure for the account-
ing of the deductions made for deposits
in the Cumulative Time Deposits
Accounts under the Pay-roll Savings
Scheme;

(b) the innovations introduced to
facilitate the wider use of the scheme;
and

(c¢) how far these changes in pro-
cedure wil] affect the existing system
in Post Office Savings Bank Accounts?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) and (c). The simplified proce-
dure which applies to Pay-roll Sav-
ings Groups in which there are at least
25 members subscribing to Cumulative
Time Deposits accounts, is designed
to reduce the work, both of the em-
ployers and in the post offices, without
affecting the interest of the members
of the Pay-roll Groups. Its main
features are:

(i) Hitherto a ‘deduction schedule’
showing the deduction in res-
pect of each member of the
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Pay-roll Group used to be
sent every month by the
employer to the Post Office.
Under the new procedure, a
‘master schedule’ will be furn-
ished at the time of the,start-
ing of the Group and there-
after ‘change statements’ only
will be sent monthly to the
post offices. The ‘Schedule’
as well as the ‘change state-
ment' duly receipted by the
post office, will be exhibited
by the employer on the notice
board for the information of
the employees.

(ii) The members’ pass books will
be sent to the post office at
the end of every half year for
making entries therein instead
of every month as was the
position hitherto. The post
office will also send an ordi-
nary notice to the depositor
in the event of a default and
a registered notice when the
account is discontinued,

(iii) The accounts of the members
of the Savings Group will be

posted in the books of the
Head Post Office every month
on the basis of the ‘master
schedule’ and the ‘change
statements’.
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Power Supply in Manipur

1307, Shri Rishang Keishing: Will
the Minister of Irrigation ang Power
be pleased to state:

(a) the increase in the supply of
power in Manipur in Second and Third
Five Year Plans;

(b) the sources of supply of poiuer
at present;

(e) the number of towns and villa-
ges in the hill areas of Manipur which
have been electrified so far; and

(d) how far the power potential
available in the Territory has been
exploited and utilised?

The Minister of Irrigation and Power
(Shri Fakhroddin Ahmed): (a) The
increase in the installed generating
capacity in Manipur during the Second
and Third Plan period was 650 kw
and 1052 kw respectively.

(b) Present sources of power supply
are—Central diesel station at Imphal
and three small diesel stations at
Moirang, Thoubal and Ukhrul.

(c) Only one, viz. Ukhrul,

(d) The power potential avaiiable
on the Leimakhong Stream, a tributary
of river Imphal is being exploited for
power generation. It is expected to
develop 600 kw under Stage I of New
Leimakhong Hydro-electric Project by
the end of current financial year,
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Crgdlt Facilities for Cooperative Sugar
Mills

1308. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister’ of Finance he
pleased to refer to the reply given to
Starred Question No, 1274 on the 21st
April, 1968 and state:

(a) whether the question of grant-
ing certain additional credit limits to
the State Cooperative Banks for fin-
ancing cooperative sugar mills has
since been considered; and

(b) if so, the details thereof?

The Minister of Finance
Sachindra Chaudhuri): (a) Yes.

(Shri

(b) No special credit limitg to the
State cooperative banks for financing
cooperative sugar mills by the Reserv.
Bank direct were considered necessary
as they were being adequately financ-
ed by the State Bank and, in a few
cases, by other commercial banks.

U.S. Experts' on Stock Exchanges

1309. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarreq Question No. 3377 on the
Tth April, 1966 regarding U.S. Experts
on Stock Exchanges and state:

(a) whether Government have since
considered the question of setting up
a gmall Committee of Indian experts
to examine the matter; and

(b) if so, the details thereof?

The. 'Minister of Finahee (Shri
Sachindra Chaudhuri): (a) and (b).
Yes, Sir. Government has decided to
set up a Committee. The details re-
garding its composition etc., are being
finalised.
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Faming Areas in Orissa

1318. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of
Ppleased to state:

Finante be

(3) the total amount given.by the
Central Government to Orissa Govern-
ment for help to relieve the famine-
stricken and drought conditions in

al parts of the State, uptp date;

(b) whether Government of Orissa
bhave requested the Central Govern-

ment recently for more aiq for the-

purpose; and

{c) The request is under considera-
‘ment thereto? :

-

The Minister of Finance (Shri
‘Sachindra Chaudhuri): (a) Rs. 645
«CTOTes.

(b) Yes, Sir.

{c) The request is under considera-
tion,

Sale of Houses on Hire-purchase Basis
By D.DA,

1311, Shri P. C, Borooah:
Shrimati Maimoona Sultan: -

Will the Minister of Works, Housing
amgd Urban Development be pleased to
state:

(a) whether the Delhi Development
Authority has decided to offer housing
units built by it for sale on a hire-
purchase basis;

(b) if so, whether the proposal has
bag Government's approval; and

(c) the details thereof?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Ehanna): (a) No, but a proposal is
under their consideration for construg-
tion and allotment of flats on hire-
purchase basis,

(b) and (c), The proposal hasg not
et been received by the Government.
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Tax Liability of Ex-Chief Minister of
Orissa,
1312. Shri Surendranath Dwivedy:
Shri Hem Barua:
Shri Hari Vishnu Kamath:
Shri Nath Pai:

Will the Minister of

Finance be
pleased to state: '

(a) whether investigations into the
tax liabilities of Shri Bijayananda
Patnaik, former Chief Minister of
Orissa, have been completed;

(b) whether it is a fact that in res-
pect of one trust property alone, the
investigating authorities have found
evasion of Income-tax to the tune of
about Rs. 80 lakhs and have submitted
reports to Government; and

(c) the reasons for delay in taking
action against evasion of Income-tax?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The in-
vestigations are still in progress.

(b) The Trust's affairs are under
examination to determine its tax lia-
bility if any and the quantum of such

liability. As such examination is being
pursued, the concerned authorities
have not come to any finding that

there has been evasion of Income tax
or that the quantwm of such lax is
about Rs, 80 lakhs. .

(¢) No evasion hag been so far es-
tablished but some assessments have
already been re-opened as a result of
investigations made so far. The delay
is due to the complicated and wide-
spread nature of investigations.
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Ayurvedic Medicine for Birth Control

1314, Shri Karni Singhji: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether Government have re-
ceived for experimentafion an Ayur-
vedic Medicine for birth control disco-
vered by a Ghaziabad doctor;

(b) whether any tests have been
carried gut with it; and

(c) if so, with what results?
The Minister of Health ang Family

Planning (Dr. Sushila Nayar): (a)
No, Sir.

(b) and (c). Do not arise.
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Sale of Medicines from Government
Hospitals

1315, Shri Hari Vishnu Kamath: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether reports have been ve-
ceived about the distressingly fre-
quent indulgence in the malpractice of
selling drugs and medicines from Gov-
ernment Hospitals, Dispensaries and
stores in Delhi in market, black or
otherwise; and

(b) if so. the measures devised or
being devised so as to put a stop to
such nefarious practice?

The Minister of Health ang Family
Planning (Dr, Swshila Nayar): {a)
only one instance of alleged sale In
the market of medicines bearing C.G.-
H.S, markings wag reported during the
last one year.

(b) In order to avoid any pilferage
of drugs, the following steps have been
taken:

(i) Costly medicines are issuea
only against authorisation by
the Medical Officers in the
various dispensaries and these
are issued against printed slips
duly signed by the Medicat
Officers,

(ii) Stock verifiers have been ‘ap-

pointed to carry out surprise

check of stores in the various
dispensaries.

All containers, bottles and
most-of the tablets are stamp-
ed with a distinctive C.GHS.
mark so as to discourapge il-
legal transaction and to faci-
litate checking,

(iii)

Central Assistance to Assam

1316. Shrimati Renuka Barkataki-
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Government of Assam have asked for
Central assistance to repair the wide-
spread damages to the embankments
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and other protective structures caused
by the recent floods in Assam;

(b) if so, the assistance asked for;
and

(e) Government's reaction thereto?

The Minister of Finance
Sachindra Chaudhuri): (a) Yes.

(Shri

(b) Rs. 2 crores.

(¢c) A loan of Rs. 1 crore has been
sanctioned and the question of further
assistance is under consideration.

‘Living in Community’ Scheme

1317. Shri Surendra Pal Singh:
Shri Yashpal Singh:
Shri P, C. Borooah:

Will the Minister of Works, Housing
and Urban Development be pleased to
state:

{a) whether the Delhi Administra-
tion have decided to implement a
scheme called ‘Living in Community’
where flats in one building wil! be
owned by many people;

(b) if so, the number of flats which
are proposed to be constructed-under
the scheme; and

{e) how much time it is likely to
take to construct such flats?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) Yes,

(b) 1684,

(c) Two years.

Sale of Residential Plots by Delhi
Development Authority

1318. Shri Surendra Pal Singh:
Shri Yashpal Singh:

Will the Minister of Works, Housing
and Urban Development be pleased to
state:

(a) how many residential plots the
Delhi Development Authority propose
to sell by lot or auction to low-income
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and middle-income groups, respectively
by the end of 1967; and

(b) the colonies where such plots
are proposed to be sold?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) 4,396 plots are expected
to be made available for sale by the
end of 1967. It has not yet been de-
cided how many plots will be sold to
persons in low-income group or put
to auction,

(b) Safdarjang, Jhilmila Tahirpur,

Wazirpur, Friends Colony, Masjid
Moth, and Janakpuri,
Tungabhadra High Level Canal

1319. Shri P. Venkatasubbaiah:

Shri Ravindra Varma:

‘Wil the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have de-
cided to provide necessary financial
assistance for the execution of Tunga-
bhadra High Level Canal, Second
Phase, to provide irrigation facilities
to the famine-stricken people of My-
sore and Andhra Pradesh; and

(b) if so, the quantum of assistance
and when the work will be taken up
for execution?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) and
(b). The estimates of the Tungabhadra
High Level Canal Stage II are cur-
rently under examination. It is ex-
pected to be taken up for execution
on completion of Stage I of the
Scheme. The Schenle is to be financed
by the two participating State Gov-

ernments from their own resources
supplemented by Central assistance
through Miscellaneous Development

Loans.

Gramdan Movement in Bihar

1320, Shrimati Ramdulari Sinha:
Will the Minister of Planning and
Social Welfare be pleased to state:

(a) the up-to-date progress of gram.
dan movement in Bihar;
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(b) whether there is any pro-
gramme of development of gramdan
villages; and

(c) if so, the details thereof?

The Minister of Planning and Social
‘Welfare (Shri Asoka Mehta): (a) Ac-
cording to information furnished by
the Serva Seva Sangh, 9010 villages
have been donateq in Gramdan in
Bihar upto 30th June, 1966.

(b} and (e¢). Yes. There is a central
sector project for improvement of
gramdan viliages for which a sum of
Rs. 1 crore has been provided for loans
and grants through the Cooperative
Societies, statutory Gram Sabhas or
other suitable agencies for schemes of
land reclamation angd
supply of agricultural rmplements, fer-
tilisers, seeds and bullocks and cons-
‘truction of warehousés” A sum of
Rs. 4.59 lakhs has been allotted to
Bihar, out of which the Government
of Bihar has made over a sum of
Rs. 1.50 lakhs to Bhbodan Yagna
Committee for developing Gramdan
villages where cooperative societies do
not obtain. Additional assistance is
being provided by the State Coopera-
tive Department in villages where
cooperative societies have been set up,
A special programme for intensive
development of Gramdan villages in
district Monghyr of Bihar has been
taken up.

Nagarjunasagar Project

1321. Shri M. N, Swamy: Will the
Minister of Irrigation and PoWer be
pleased to state:

(a) whether the Andhra Pradesh
Government have asked for the appro-
val of second stage of the Nagarjuna-
sagar Project; angd

(b) if so, the reaction of Govern-
ment theretd?

The Mimister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
No,

(b) Does not arise,
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Salandi Dam Project

1324. Shri Gokulanandg Mohanty:
‘Will the Minister of Irrigatien and
Power be pleased to state:

(a) the total number of acres whit:li
the Hadgarh Project (Salandi Dam
Project) is estimated to irrigate;

(b) the number of acres it is likely
to irrigate, Thana by Thana; and. "

(¢) the number of acres it is likely
to irrigate, if supplemented by the

proposed Baitarani Barrage at Anand-
pur of Keonjhar District in Orissa?

The Minister of Trrigation and
Power (Shri Fakhruddin Ahmed):
(a) The total area to be irrigated by
Salandi Dam Project is as follows:—

Kharif 1,13,000 acres.

Rabi 53,500 acres.

(b) Information regarding area to
be irrigated Thana by Thana is not
available. However, area to be irri-
gated Block by Block under Kharif
is ag follows:—

. Net area
Name of Block to be irri-

gated

- (acres).

1. Banth Block 3,088
2. Khaira Block 12,819
3. Simulia Block 34,238
4. Bhadrak Block 37,953
5. Basudevpur Block 12,593
6. Tihidi Block . 11,409
1,13,000

(c) When Anandpur barrage is com-
pleted, the Sglandi Project integrated
with Ansndpur project will provide
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irrigation facilities, as indicated be-
low:—
Kharif
Rabi
Scholarships to handicapped Post-
Matric Students
1325, Shri Gokulananda Mohanty:

Will the Minister of Planning and
Soecial Welfare be pleased to state;

3,86,000 acres.
240,000 acres.

(a) the number of physically handi-
capped post-Matric students  State-
wise, who are receiving scholarships
at present; and

(b) the number of such students
who received scholarships during the
last two years, State-wise?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): A statement is laid
on the Table of the House. [Placed in
Library; See No. LT-6663/66].

Land for Cooperative Societies in
Delhi
1326. Shri Rameshwar Tantia: Will
the Minister of Works, Housing and
Urban Development be pleased to
state:

(a) the number of cooperative so-
cieties eligible for land allotment in
Delhi by the Delhi Development Au-
thority;

(b) the number of societies to
whom land has been allotted; and

(c) when the land is proposed to
be allotted to the rest?

The Minisiter of Works, Housing
and Urban Development (Shri Mehr
Chand Khanma): (a) 205.

(b) ang (c). Offers of allotment of
land have been made to and accept-
ed by 152 societies. Out of these, land
has already been allotted to 33 socie-
ties. It has been decided to  allot
developed plots to another 22 societies
ag they cannot develop the land eco-
nomically themselves in view of their
small requirements. Land will be
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allotted to the remaining 97 societies
after acquisition proceedings in certain
areag are completed, broad develop-
ment plans prepareq and full esti-
mated premium depositedq by the
societies. Replies are -awaited from
53 societies to whom offers of allot-
ment have already been sent.

Plots for Middle Income Group

1327. Shri Rameshwar Tantia;: Will
the Minister of Works, Housing and
Urban Development be pleased to
state:

(a) whether there is any proposal
to increase the ceiling of income from
Rs. 15,000 to a higher figure for the
purposes of allotment of residential
plots to the middle income group; and

(by if so, the details thereof?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) No.

(b) Does not arise.

Sales-Tax on controlled Commodities

1328. Shri Sezhiyan: Will the
Minister of Finance be pleased to
state:

.

(a) whether Government have any
proposal to empower the States to
levy sales-tax gn controlled commodi-
ties; and

(b) if so, whether and when a Bill
to amend the Constitution will ~ be
brought forward by Government?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
The matter is under consideration of
Government.

Blood Shortage im Delhi

1329. Shri Surendra FPal Singh:
Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that lately
the demand for blood in Delhi hos-
pitals has greately increased, and, as
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the inflow of blood has remained sta-
tic, the Capital is faced with an acute
shortage of blood; and !

(b) if so, why the inflow of blood
has failed to keep pace with the in-
creasing demand?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
The collection” of blood has kept pace
with the requirements and in no
emergency case blood transfusion has
had to be refused due to shortage of
blood.

(b) Does not arise.
Tawa Project

1330. Shri Hari Vishnu Kamath:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the work on the Tawa
Multi-purpose Project, Hoshangabad,
Madhya Pradesh is progressing satis-
factorily and according to schedule;

(b) if not, the reasons therefor;

(c) the original financial estimate

for the project;

(d) the revised estimate; and

(e) the reasons for the increase?

The Minister of
Power (Shri Fakhruddip
(a) No.

(b) -Paucity of funds.
(e) Rs. 2750.13 lakhs,

Irrigation and
Ahmed):

(d) and (e). The estimates are cur-

rently under revision by the State
Government.
Seil Map of India
1331. Shri Chandak: Will the

Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether the soil map of India
produced by the Planning Commission
and National Atlas Organisation of
India represent the true soil charac-
ters of India;

(b) if so, why the Planning Com-
mission contemplate to produce ano-
ther soil map of India;

(e¢) whether it is a fact that wven
when the mapable data for Soil Map
of Bihar and U.P. could not be sup-
plied by the Ministry of Food and
Agriculture, yet the Resources and
Scientific Research Division of ‘the
Planning Commission entrusted the
work to the National Atlas Organisa-
tion, Caleutta; and~

(d) the total percentage of authen-
tic mapable data including the pro-
file description of the soils of India
which is available?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) Yes,
Sir. While the Soil Map of India pro-
duced by the Planning Commission
represents the soil regions for agri-
cultural development, the Soil Map
produced by National Atlas Organisa-
tion represents the geographical dis-
tribution of soil on textural basis.

(b) The Soil Map of India under
preparation in the Planning Commis-
sion at present is on a much larger
scale than those produced hitherto by
the National Atlas Organisation or
by the Planning Commission. The
maps hitherto produced by the
National Atlas Organisation and the
Planning Commission have been in
the scales of 1:5 million and 1:9.5
million respectively. The scale of the
Soil Map under preparation in the
Planning Commission is 1:1 million
and will furnish more detailed infor-
mation which is requireq for modern
agricultural practices. .

[¢) It is not a fact. The Ministry
of Food and Agiculture have already
supplied available mapable data for
soil maps of Bihar and U.P. to the
National Atlas Organisation who have
been entrusted with the work.

(d) Work being in progress, it is
difficult to indicate precise percentage.
It is, however, estimated that detail-
ed and reconnaissance goil surveys
for which profile descriptions are
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available cover about 20 per cent of
the country.

Soil Map of India

1332, Shri Chandak: Will . the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) the present position of the
following studies undertaken by the
Committee on Natural Resources of
the Planning Commission: —

Land forms, geological formations,
minera] resources, topography, moun-
tains, climate, natural zones, land uti-
lisation statistics, fertility status, land
capability classification, cropland, pas-
ture land, forest areas, townships, re-
creation areas and national park;

(b) whether similar studies had
been undertaken by the Committee on
Natural Resources of the Planning
Commission, Nationa] Atlag Organisa-
tion and Registrar General f India;
and

(c) if not, whether Government's
attention has been drawp to the pre-
face by Dr. M. 5. Randhawa in the
book entitled “Land  Resources of
India”, Vol. I, wherein programmes
of the Registrar General of India
and National Atlag Organisation have
been compared categorically to prove
that the studies are completely differ-
rent and bearing national utility?

The Minister of Planning and Social
‘Wellare (Shri Asoka Melita): (a)
The Committee on Natural Resources
has all these studies in view as a part
of its long-term programme. As all
studies cannot be taken up simulta-
neously they are being taken up ac-
cording to priority. The Committee
hag already taken up studies on land
which are related to increased agri-
cultural prodoction as also on forest
and mineral resources, for example,
Study on Survey and Reclamation of
Ravines in India; Study on Waste-
lands including Saline, Alkali and
Waterlogged Lands and their Recla-
mation Measures; Study of Soil Con-
servation in Catchment areas above

AUGUST 4, 1966

Written Answers 2586
dams in River Valley Projects; Study
on Low Unit Yield of Rice; Fuel-
Wood trends and prospects; Forest
raw materials for pulp, paper and
newsprint and other forest-based in-
dustries; Investigation of copper, lead,
zinc and antimony-bearing regions of
India, etc.

(b) The National Atlag Organisa-
tion does not conduct any original
survey but depends for its primary
data on other organisations™ responsi-
ble for conducting surveys in different
ficlds. Office of the Registrar Gene-
ral of India conducts surveys in fields
covered by census data. For non-
censug data they depend upon the
different Ministries and survey orga-
nisations concerned.

(c) The programmes of the Regis-
trar General of India and National
Atlas Organisation have not  been
compared in the preface by Dr. M.S.
Randhawa in the publication entitled
“Land Resources of India”, Volume I.

Tax Evasion by Transport Firms in
Rohtak

1333. Shri A. K. Gopalan:
Shri Dasaratha Deb:
Shri Kolla Venkaiah:
Shri M. N. Swamy:

Will the Minister of Finance be
pleased to state:

(a) whether his attention has been
drawn to the case of tax-evasion by
two transport firms in Rohtak Dis-
trict (Punjab);

(b) if so, the names of those firms:
and

(c) the action taken by Govern-
ment in the matter?

The Minister of Finance (Shri
Bachindra Chaudhuri): (a) Yes, Sir.

(b) As the investigations are nnt
vet over, it would not be in public
interest to disclose the names of the
firms in question.

[(e) Action will be taken when the
investigations are completed.
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Foreign Capital in India

1334. Shri A. K. Gopalan:
Shri Dasaratha Deb:
Shri Kolla Venkaiah:
Shri M. N. Swamy:

Will the Minister of Finance be
pleased to state:

(a) the progress made by the Re-
serve Bank of India in its survey of
the foreign capital in India; and

(-b) when the report is likely to
be finalised?

The Minister of Finance (Shri
Sachindra Chaundhuri): (a) and (b).
The Reserve Bank of India have re-
cently conducted an ad-hoc survey
of the foreign capital in India as at
the end of 1962. The results of this
survey were published in the Re-
serve Bank’s Bulletin of April, 1966.

Transport System in Assam, West
Bengal, Bihar, Orissa, Madhya
Pradesh and Uttar Pradesh

1335, Shrimati Jyotsna Chanda:
Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether .it is a fact that the
Joint Technical Group for Transport
Planning has suggested some mea-
sures for improving the efficiency of
transport system in Assam, West
Bengal, Bihar, Orissa, Madhya Pra-
desh and Uttar Pradesh;

(b) if so, the measures suggested;
and '

(¢) when Government propose to
implement them?

The Minister of Planning and
Social Welfare (Shri Asoka Mehta):
(a) to (¢). The Joint Technical
Group for Transport Planning has
initiated a series of regional trams-

port surveys and -studies relating to-

transportation requirements of
major commodities. ‘These studies
and surveys are in progress and are
of help in identifying problems of
transport development in  different
regions. The results of the studies

‘and that this was
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will be taken into account in work-
ing out the details of national and
State transport plans. Specific re-
commendations for improving the
transport systems have not yet been
made by the Joint Technical Group
for Transport Planning.

Implementation of Plans

1336. Shri Basappa: Will the Minis-
ter of Planning and Social Wellare
be pleased to state:

(a) whether it is a fact that the
Prime Minister has stated in War-
rangal recently that planning and
programmes have not succeeded in
this country due to faulty imple-
mentaion; and

(b) if so, the steps taken:to cor-
rect the implementation of the Plans?

The Minister of Planning and
Social Welfare (Shri Asoka Mehta):
(a) The Prime Minister in her
speech at Warrangal on the 24th
June, 1966 stated that plans and pro-
grammeg in certain sectors had not
been very successful due to faults
and weaknesses in implementation
being carefully
examined with a view to taking
remedial measures.

(b) The Planning Comission has
been seized of this problem for some
time past. Recommendations for the-
improvement of plan jmplementation
had been made in the Third Five
Year Plan document (Chapter XVII).
In formulating the Fourth Five Year
Plan this aspect is also being given
special consideration.

The Government of India have also
set up the Administrative Reforms
Commission to examine the public
administration of the country and to
make recommendations for its re-
form and reorganization, where
necessary. In making its recommen-
dations the Commission will no doubt,
keep in view the meed for improv-
ing administrative efficiency in the
implementation of development plans
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Family Planning in Rural Areas

1337. Shri Basappa: Will the Minis-
ter of Health and Fimily Planning
be pleased to state the steps propos-
ed to be taken to give greater rural
bias for family planning through

. Primary Health Centres in the

Fourth Plan? . '

The Minister of Health and Family
Planning (Dr. Sushila Nayar): The
following steps are proposed to be
taken to give greater rural bias for
Family Planning through Primary
Health Centres in the Fourth Plan
(vet to be finalised):—

(a) Strengthening of the Rural
Family Planning Organisation
of existing and setting up more
Primary Health Centres and sub-
centres.

(b) Construction of buildings for
sub-eentres and Family Planning
clinies in the Primary Health Centres
and residential quarters for the staff.

(¢) Provision of mobile sterilisa-
tion|IUCD Units to render service in
the rura] areas which cannot pe cover-
ed by static centres.

(d) Augmenting the staff for the
Family Planning programme at the
Primary Health Centres and in the
sub-centres.

(e) Organising orientafion camps
and service camps in the rural areas
for training of village leaders and
rendering ILU.CD, and sterlization
services,

(f) A Special Committee set up by
by the Central Family Planning
Council to review the working of
the Family Planning Programme has
made recommendations for further
strengthening of the Rural Family
Planning Orga'ni.satiun. The recom-
mendations of the Committee are at
present under consideration.
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Threat of Water Contaminatien in
Delhi

1338. Shri Basappa: Will the Minis-
ter of Health and Family Planning
be pleased to state: .

(a) whether the danger of Water
Contemination in Delhi continues;
and

(b) if so, the remedial neasures
contemplated to remove the same?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). The danger of water con-
tamination in Delhi has been miti-
gated to a very large extent through:

(i) Construction of left bank of
Najafgarh Drain near Shah
Alum Bridge.

(ii) Construetion of a ring bund
round the Badli Dump and
and discontinuance of its use
for dumping purposes; and

(iii) Increase in the carrying

capavity of Najafgarn Drain

by widening and deepening
it.

Apart from the towns upstream of
Wazirabad, there are 4 villages ie.
Gopalpur, Old Wazirabad, New
Wazirabad and Jagatpur, in the
vicinity of upstream of Wazirabad
which during flood season can be a
contributory cause towards contami-
nation. The question of shifting
these villages to alternative sites is
under consideration of the Delhi Ad-
ministration.

The source of water suppiy at
Okhla is, no doubt. contaminated due
to discharge of various city nallas 1n
the river. Some of these nallas have
since been closed while sewage
works to intercept the others are
under execution. The strictest labo-
ratory control is being exercised m
the treatment process to ensure the
safety of water from this source.
Ultimately the use of this source for
drinking water purposes is to be
discontinued.
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Income-Tax oh Pavement Dwellers Pay Fixation
in Calcutta
1341. Shri Jedhe: Will the Minis-
1339, Shri C. K. Bhattacharyya: ter of Finance be pleased to state:

Will the Minister of
pleased to state:

(a) whether his attention has been
drawn to a report in the Calcutta
papers in the first week of July 1966
containing a statement of the Chief
Minister of West Benga] that among
the pavement dwellers, there ate
persons earning Rs. 800|900 per
month; and

(b) whether the Income Tax De-
partment have taken a note of this
for realising Income-tax from such
persons?

The Minister of Finance (Shrl
Sachindra Chandhuri): (a) Yes, Sir.

(b) Yes, Sir, The attention of the
local income-tax authorities has
been drawn to this.

Mjs. Golcha Properties Ltd, Delhi

1340. Shri Jedhe: Will the Minister
of Finance be pleased to refer to the
reply given to Starred Question No
1024 on the Tth April, 1966 regarding
Mis. Golcha Properties Ltd., Delhi
and state:

(a) whether the information called
for by the Reserve Bank of India has
since been received; and

(b) if so, the action taken for the
non-payment of amount due to the
depositors?

The Minister of Finance (Shr
Sachindra Chandharl): (a) Yes.

(b) The question of asking the
company to frame an acceptable
scheme for the repayment of the
claims of its creditors and to sell, if
necessary, some of its properties and
realise its advances made to associate
institutions so as to enable it to meet
the claims on it, is under considera-
tion.

1135 (Ai)LS—8.

(a) whether it is a fact that the
pay of a Government servant on the
date of introduction of revised scalet
of pay is fixed only by adjusting his
pay (drawn on the last day) to the
next higher stage in the revised
scales of pay without any other
change in his basic pay;

(b) if not, how the pay in such
cases is fixed in the revised scales;
and

(c) if the reply to part (a) above
be in the affirmative, whether any
deviation has been made in the past
from this practice?

'ﬂn"m of Finance (Shri
Sachindra Chaudhuri): (a) Neo, Sir.

(b) When ‘“revised” scales were
introduced from 1-7-1959 on the re-
commendations of the Second Pay
Commission, the pay of Government
servants was fixed in these scales on
point-to-point basis, i.e, at the stage
in the revised scale corresponding to
the one reached in the “prescribed”
(pre-revised) scale, subject to certain
limiting conditions and provision for
personal pay where there was drop
in emoluments as a result of such
fixation.

The normal rule, however, is that
if the duties and responsibilities of
the post remain unchanged and the
scale of pay alone is revised, pay Is
fixed in the revised scale at a stage
equal to the basic pay last grawn in
the pre-revised scale. If there is mo
such stage, pay is fixed at the stage
immediately below that pay, und the
difference between that and the pay
lagt d@rawn is granted as personal
pay which is absorbed in future in-
creases of pay.

(c¢) Does not arise.
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Austerity Measures

1342. Shri M. L. Jadhav: Will the
Minister of Finance be pleased to
state:

(a) the austerity measures adopted
to curtail expenditure on Ministers
at the Centre and in States; and

(b) the amount llkely to be saved
therefrom?

The Minister of Finance (Shri
Sachindra Chaundhari): (a) The fol-
lowing austerity measures have been
decided upon at the Centre:

(i) The existing strength of
the personal staffs of Minis-
ters iz being reviewed and

reductions are proposed to
be effected by conforming
as far as possible to the

prescribed scales.

(ii) Ministers have been asked
generally not to lake with
them more than one P.A.
while on tour,

Expenditure on staff cars is
to be reduced to the mini-
mum. Only Indian made cars
will be purchased in future,
2. Information relating to Minis-
ters in the States is not available.

{b) It is not possible to estimate
precisely the amount of savings
Hkely to be effected,

Selling of Adulterated IIoney by
Ehadi Gramodyog Bhavan, New
Delhi
1343, Shri Hari Vishnu Eamath:
Will the Minister of Health and
Family Planning be pleased to state:
ta) whether it is a fact that the
Khadi Gramodyog Bhawan at Con-
naught Place is being prosecuted by
the Delhi Municipal Corporation on

m charge of selling adulterated
honey;

(iii)

(b) if so, the details of the tran-
saction as a result of which the pro-
secution was launched; and

(c) the stage which the trial has
reached?

AUGUST 4, 1966
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The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
The Khadi Gramoayog Bhawan is
being prosecuted by the New Delhi
Municipal Committee.

(b) On a complaint regarding the
quality of honey stored in the Khadi
Gramodyog Bhawan, a sample was
taken on the 3rd March, 1966. The
sumple on analysis was found to have
4.8 per cent deticiency in reducing
sugar.

tc) The case ijs pending in Court,
The next date of hearing has been
fixed for the 20th August, 1966.

Expenditure on “P” Form Machinery

1344. Shri A. K, Gopalan:
Shri Dasaratha Deb:
Shri Kolla Venkaiah:
Shri Dinen Bhattacharya:

Will the Minister of Finance be
pleased to state:

fa) the total expenditure incurred
by the Reserve Bank of India during
1964, 1965 and 1968 so far in con-
nection with the machinery for is-
suing the “P" Form; and

(b) whether Government pro-
pose to withdraw the “P” Form re-
gulations?

The Minister of Finance (Shrl
BSachindra Chaundhurl): (a) “P" Form
machinery is a part of the composite
Exchange Control Organisation and
as such no precise information can
be given for the expenses incurred
on this alone.

(b) Mo, Sir.

Applications for “P” Forms
1345. Shri Dasaratha Deb:

Will the Minister of Finance be
pleased to state:

(a) the total number of applications
for ‘P’ form received by the Reserve
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Bank of India during 1985 and 19686,
%0 far;

(b) the total number of applications
rejected during the above period; end

(c) the reasons therefor?

The Minister of Finanee (Shri
Sachindry Chaudhuri):
(a) 1965 54252
1968 (upto the end of June) 27660

(b) 1991

(¢) These applications were rejected
as they were not covered under the
rules,

Cases under Prevention of Foed
Adulteration Aect

1345. Shri Hem Ra):
Shri Daljit Singh:

Will the Minister of Health amd
Family Planning be pleased to state:

(a) the number of cases challaned
and convicted undey the Prevention of
Food Adulteration Act of the whole-
salers and manufacturers in each State
during the first half of 1966; and

(b) the number of cases challaned
and convicted under the same Act of
the retailers in each State during the
above period?

The Minister of Health and Family
Planning (Dr. Suoshila Nayar): (a)
and (b). The information is being
eollected and will be laid on the Table
of the Sabha in due course,

Automation in LLIC.

1347. Shrimati Malmoona Sultan:
Shri S. M. Banerjee:
Shri Sarjoo Pandey:
Shri Maheswer Naik:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
employees of the Life Insurance
Corporatian throughout India have
been struggling against automation
and its Central Collection Office came

to standstill on the 5th July, 1966 onm
this account; .

(b) if so, their precise demands; and
(¢) Government's reaction thereto?

The Minister of Finance (Shri
Bachindra Chaudhuri): (a) For some
time past one of the L.1.C. Employees’
Unions has been agitating against the
installation of computers in the L.IC.
The Centralised Cash Collection Cen-
tres at warious places in the country
functioned more or less normally on
the 5th July, 1966.

(by The demand of that Union is
that the L.I.C. should not instal compu-
ters in its offices,

(c) The L.I.C. have pointed out re-
peatedly that introduction of Compu-
ters will not lead to any retrenchment
of staff. On the other hand. computers
are necessary for compilation of ac-
counts and statistics. and for better
service to policy-holders. Govern-
ment agree with the view of the L.1.C.

Ruoral Electrification Programme

1348. Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No.743 on
the 24th March, 1966 and state the
measures adopted to study ang correct
the imbalance in rural electrification
programme, State-wise?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): By the
end of the Third Plan approximately
9.6 per cent villages had been electri-
fied but there are as many as eight
States which are wet to attain the Al
India average.

In order to remove this disparity
the State Authorities have been advised
to draw up their rural electrification
schemes for the Fourth Plan in such
a way as to electrify 15 to 20 per cent
villages in their State along with
energisation of clusters of pumps/tube-
wells,
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This question is proposed to be dis-
cussed further in a Conference of
Chairmen of State Electricity Boards
which is being convened. Further
action will be taken in the light of the
decisions arrived at the Conference.

Use of Foreign Cars by Ministers

1349, Shri D, J, Naik:
Shri P. C. Borooah:

Will the Ministers of

Finance be
pleased to state:

(a) the number of foreign cars at
present being used by the Ministers
of Central Government; and

(b) whether Government propose to
withdraw all foreign cars in order to
set an example of austerity to the
people?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Twenty-
nine imported cars were available as
in July, 1966 for wuse by Ministers.
Some of the Ministers have since
changed over to indigenous cars or are
likely to do so soon.

(b) It has been decided to go in for
Indian-built cars in future except
where the requirement is mainly for
foreign visitors and V.I.Ps. The ques-
tion of optimum utilisation of the
imported cars already with Ministries
is under consideration.

Evasion of Income-Tax In Orisem

1350, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Finance be
pleased to state the number of cases
regarding the evasion of income-tax
in Orissa which are pending as on the
30th June, 19667

The Minister of Finance (Shri
Sachindra Chaudhnri): 197.

Committee on Hospitals

1351. Shri Dasaratha Deb:
Shri A. K, Gopalan:
Shri M. N. Swamy:
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Sl;.rl Dinen Bhattacharya:

Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:

Will the Minister of Health and
Family Planning be pleased to refer
to the reply given to Unstarred Ques-
tion No. 726 on the 25th August, 1968
and state: '

(a) whether Government have since
decided to appoint a Committee to ge
into the working of the hospitals
which are overcrowded and are short
of medicines and stafl;

{(b) if so, when the Committee is
likely to be appointed; and

(¢) when the report is likely to be
submitted to Government?

The Minister of Health and Family
Planning (Dr. Suoshila Nayar): (a)
to (e). It is proposed to appoint a
Study Group which will undertake a
study of the working of different
classes of hospitals in this country with
a view to improving standards of
medical care and developing sound
guide-lineg for the future expansion of
hospital services in the country. This
will be a small Committee consisting
of about eight members. Orders
constituting this Committee are ex-
pected to issue shortly and the Com-
mittee is expected to complete its
work in six months.

Ambulance Cars in Irwin Hospital,
New Delhi

1352, Shri Dasaratha Deb:
Shri A. K, Gopalan:
Shri M. N. Swamy:
Shri Dinen Bhattacharya:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether the attention of Gov-
ernment was drawn to the newspaper
reports that all the three ambulances
in the Irwin Hospital, Delhi, were out
of order for several months;

(b) whether Governmen: conductsd
an enquiry into the matter; and
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(c) whether Government propose to
take action against the officials con-
eerned?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). Yes. But service to the
patients, specially in cases of emer-
gency was being rendered through the
Blood Bank ambulance and the two
UNICEF vehicles,

One ambulance has already been
repaired and pressed into service; but
it has not been possible to repair the
other two vehicles because of mnon-
availability of spare parts of old
models.

{c) This is not considered necessary
in view of what is stated under (a)
and (b).

Japanese Aid for Fourth Plan

1353. Shri P, C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether a team of officials had
been sent to Japan for preliminary
talks relating to Japanese aid for
Fourth Five Year Plan; ana

{b) if so, the result of their talks
with Japanese Government's represen-
tatives?
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The Minister of Finance (Shrl
Sachindra Chaudburi): (a) No Sir.

(b) Does not arise,

Multi-Storeyed Residential Baildings,
New Delhi
1354. Shri Bagri: Will the Minister
of Works, Housing and Urban Develop-
ment be pleased to state:

(a) whether the construction of
multi-storeyed residential buildings in
New Delhi was done departmentally
or through contractors;

(b) the number of blocks which
have been completed so far;

(c) the date on which the work
commenced on each such completed
block and the date on which work was
completed for rendering them fit for
occupation; and

(d) how the cost of construction of
these flats compares with earlier types
of construction of similar type?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) Through contractors,

(b) and (c). Six blocks of 138 type
V flats and five blocks of 115 type VI
flats have been completed. Dates of
commencement and completion are
indicated below:

Dates of Date of
commence- completion
ment
Six blocks of 138 type 1-10-1963. On different dates between 3lsb
V flats. May, 1965 and 2nd June, 1966.
Five blocks of 115 type 23-11-1963. On different dates between 30th
VI flats, September, 1965 and 13th June,
1966.

(d) The comparative costs of con-
struction and services are indicated

below:
Two Eight
storeyed storeyed
Rs. Rs.
Type V 40,100 62,600
Type VI 53,930 74,140

Though the cost of construction of
multi-storeyed flats 1s more, there, 1s
saving on land which is very costly
in Delhi.

Theft of Water Meters

}355. Shri Brij Basi Lal: Will the
Minister of Works, Housing and Urban
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Development be pleased to state:

(a) whether it is a fact that there
have been many cases of thefts of
water meters from the residence of
many Government colonies; and

(b) if so, the steps taken by Gov-
ernment to check such thefts?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Ehanna): (a) Yes,

(b) 1t has been decided to shift the
water meters inside the quarters sub-
ject to availability of funds.

Apex Cooperative Bank Bhopal

1536. Shri Wadiwa:
Shri Chandak:
Dr. Chandrabhan Singh:
Shri Hukam Chand
Kachhavaiya:
Shri Parashar:
Will the Minister of Finanes be
pleased to state:

(a) whether any communication hag
been received from the Members of
Parliament from Madhya Pradesh by
his Ministry in 1966 suggesting that in
terms of Section 95(a) of States Re-
organisation Act, 1956 Rs. 5 lakhs
worth of shares purchased by the Gov-
ernment of India from the Apex Co-
operative Bank, Bhopal should be
transferred to the Madhya Pradesh
Government;

(b) if so, whther any reply to this
communication has been sent; and

(¢) if not, the reasons for the delay?
(Shri

The Minister of Finance
Sachindra Chaudhurl): (a) Yes.

(b) A reply has been sent to the
effect that it has been decided to
transfer the shares to the Government
of Madhya Pradesh.

(¢c) Does not arise.
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Family Planning Set-up
1357. Shri D. C. Sharma:

Shri Surendra Pal Singh:
Shri D. J. Naik:

Will the Minister of Health and
Family Planning be pleased to state: |

(a) whether a Ford Foundation
Family Planning expert who visited
India in January, 1965 and has visited
almost all States has given his assess-
ment that family planning set-up was
inadequate in India;

(b} if so, the reaction of Govern-
ment thereto;

(c) whether his recommendations
have been considered; and

(d) if so, the steps taken to imple-
ment them?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
No Ford Foundation Expert visited
India during January, 1965. However,
a UN. Team of five experts visited
India in February, 1965, toured most
of the States and submitted a report
on the Family Planning Programme in
India.

(b) fo (d). A statement showing
recommendations of the Team, and
action taken in regard to them is laid
on the Table of the House. [Placed
in Library. See No. LT-6664/66].

Rural Drinking Water Schemes

1358. Shri D, C. Sharma: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether States have asked the
Central Government and the Planning
Commission for a substantial increase
in their allocation for rural drinking
water schemes in the current year as
well as during the Fourth Plan as a
result of country-wide shortage- of
drinking water and the rise in the
incidence of water-borne diseases in
the wake of recent drought; and

(b) if so, the reaction of Govern~
ment thereto?
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The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). The Governments of Andhra
Pradesh, Maharashtra, Orissa, Rajas-
than and Gujart have made specific

requests for additional outlays for
their rural piped water supply
schemes. Rural water supply is a

centrally aided scheme and money for
the purpose has to be provided in the
annual State Plan. The position is as
follows:—

(i) Andhra Pradesh—The  State
Government requested for an allot-
ment of Rs. 3.00 crores for 1966-67
for taking up the essential piped rural
water supply scheme in the State.
However, the State Government had
not made any provision for rural
water supply schemes in the State's
Annual Plan for 19%66-67. The Plan-
ning Commission enquired from the
State Government as to why the re-
quirement of funds for water supply
to the rural areag was not included at
the time of finalisation of Annual Plan
and whether the State Government

could now divert some funds for the -

rura)l water supply schemes, The State
Government have regretted their in-
ability to find the necessary amount
from the State's Plan ceiling and have
now requested for an allotment of
Rs. 2.00 crores outside their Plan.
The matter is receiving the attention
of the Planning Commission.

(ii) Maharashtra—The State Gov-
ernment requested the Planing Com-

mission to allocate an additional
amount of Rs. 1.8 crores for rural
piped water supply schemes. The

Planning Commission have expressed
their inability in the matter as there
is no provision on this account in
1966-67 Central budget. The Com-
mission have, however, informed the
State Government that they have no
objection if the programme is under
taken within the State's annual plan
by adjustment.

(iii) Orissa.—Ascheme relating to
the Special programme for the ac-
celerated development of the districts
of Kalahandi, Bolangir and Phulbani
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in Orissa costing Rs, 169.56 lakhs has
been received by the Planning Com-
mission from the Government of
Orissa. The details of the scheme have
vet to be worked out and got approv-
ed by the Central Public Health Engi.
neering Organisation before it is taken
up for execution. A token provision
of Rs. 10.00 lakhs is being proposed
by this Ministary for inclusion during
1966-67 for the implementation of
these schemes.

(iv) Rajasthan.—The State Govern-
ment had made g request for an addi-
tiona]l allocation of Rs. 106.40 lakhs
during the current financia] year for
their rural water supply schemes, The
request has subsequently been reduced
to an amount of Rs. 50.00 lakhs. This
request is at present under considera-
tion of the Ministry of Finance (De-
partment of Coordination).

(v) Gujarat.—The Government of
Gujarat have recently suggested thap
their rural water supply scheme may
be treated as Centrally Sponsored
Scheme because the State Govern-
ment will not be able to accommodate
the amount of Rs. 43.05 crores (re-
quired for the Fourth Plan period)
within the State Plan and within the
ceiling given for Health Sector. The
matter is receiving attention.

T. B. Patients in Delhi

1359. Shri Wadiwa: Will the Minis-
ter of Health and Family Planning be
pleased to state:

(a) whether the number of Tuber-
culosig patients has increaseq in Delhi
during the last five years;

(b) if so, the number of T. B.
patients during each of the years from
1961 to 1965; and

(c) the number of cases that proved
tatal during the above period?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): ( a)
to (¢) There is mo reason to believe
that incidence of Tuberculosis has
increased in Delhi. No epidemiologi-
ca] survey has however been carried
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out in Delhi during the last five years,
50 that it is not possible to make a
definite statement that the number
of T. B patients  has  or has
not increased in Delhi during  this
period. There has, however, been an
increase in the number of T. B. cases
registered in the varioug T. B. Clinics
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in Delhi as will be seen fram the
slatement below:—
No. of No. of
Year Ca Cases

se8
Registered Proved fa-
tal,

1061 7,661 564
% & a8
1963 ] 641
1964 1 o’,Sz 1 818
1965 17,437 728

AUGUST 4, 1866 Written Answers

This increase in the number of cates
registered iz most probably due to the
extended facilities of caseg ‘etection
by the opening of new clinics in areas

2606
which were not formerly covered by
services and the intensjve drive
launcheq from 1964 to trace and treat

all T. B. cases in Delhi as far as pos-
sible.

Income. Tax Appeals in Agra

1360. Shri 6. N. Chaturvedi: Will
the Minister of Finance be pleased to
state:

(a) the number of cases in which
departmental appeals were filed
before the Tribunal against the orders
of the Appellate Assistant Commis-
sioner of Income|[Wealth Tax, Agra
(UP.) during 1963-64, 1964-85 and
1965-66; and

(b) with what results?

The Minister of Finance (Shri
Sachindra Chaundhuri): The informa-
tion asked for is ag under:—

1963-64 196.4-65 1965-6¢
(@)
Income- Wealth- Income- Weglth- Income- Wealith-
tax tax Tax tax tax tax
Mo. of cases in which d:pa.-tmomnl
appeals filed. . . 16 2 17 65 1
®
(i) No.ofappeals dlspcrsed of
out of (a) abve. . 16 z 15 8
() Ourof(5)(i),the nu.rnberln
which appeal was allowed. . 2 1
(#15) Outcf(b)(1) ubove, the num-
ber in which appml was. dls—
missed. . 15 e 14 . 8 i
(iv) Balance pen.hns. . 2 .. 60 1
Irrigation Schemes for U.P, Hill The Minister of Irrigation and

Areas

1362. Shri K. C. Pant: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government have
drawn up any scheme to provide
minor and medium irrigation projects
for the hilly areas of Uttar Pradesh;

(b) if so, the details thereof; and

“(c) the time by which it is likely
to be implemented?

Power (Shri Fakhruddin Ahmed): (a)
to (c). The following irrigation
schemes in the hilly areag of Uttar
Pradesh are under consideration of
the U, P. Government for inclusion
in the Fourth Plan:

(1) Lining of Irrigation Channel
in Hill and Doon Valley.

(2) Increasing capacity of channel
in Doon Valley.

(3) Project for lining channel in
Bhabar area of Garhwal
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(4) Lining water course on Hill
and Bhabar area channel.

(8) Constructing 25 miles of
channel in Distt. Paurf Garh-
wal

(6) Constructing 20 miles of
channel in Distt. Tehri Garh-
wal.

(7) Constructing 38 miles of
channel in Nainital and
Almora District.

(8) Small channels in Doopn Val-
ley.

These are purely tentative, subject
to availability of funds during the
Yourth Five Year Plan

Re-organisation of D. V. C.

1363. Shri P. C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the proposal to re-
organise the Damodar Valley Corpora-
tion has been finally considered;

(b) if so, the broad out-lines there-
of; and

(c) the steps taken in that direc-
tion?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
The proposal for re-organisation of
the Damodar Valley Corporation is
still under consideration.

(b) and (c). Do not arise.

12.46 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Lock-out in New Jemeharj Ehas and
Babisole collieries

Shrimati Renn Chakravartty (Bar-
rackpore): 1 call the attention of the
Minister of Labour, Emnloyment and
Rehabilitation to the following matter
of urgent public importance and I
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request that he may make a state-

, ment thereon: :

“Lock-out in New Jemehari
Khas and Babisole collieries
resulting in unemployment of
hundreds of workers.”

The Deputy Minister in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri Shahnawaz Khan):
New Jemehari Khas Colliery (owned
by Bharat Mining Ltd. 9, Old Court
House Street, Calcutta—1).

According to the information re-
ceived by the Government there was
no lock-out in New Jemehari Khas
Colliery on the 28th July 1966. It
has, however, been reported that 3
workers were charge-sheeted by the
Management on the 27th July and
consequently 28 loaders of the col-
liery protested by adopting go-slow
tactics on that day, as well as during
the first shift on the 28th July, 1966.
The Management of the colliery laid-
off % Trammers and 1 Dresser in the
second shift on the 28th July. Nor-
mal work in the colliery was restored
during the third shift on the same
day after the matter had been settl-
ed in discussion between the parties
concerned.

Babisole Colliery (Owned by New
Jemehari Khas Colliery Co. Pvt. Litd.
P.0O. J. K. Nagar, Distt. Burdwan).

The Department of Labour and Em-
ployment have received on the 2nd
August 1966, a letter dated the 30th
July 1968 from the Organising Sec-
retary, Colliery Mazdoor Sabha,
Asansol, intimating that the colliery
was locked-out with effect from the
30th July, 1966 consequent on allega-
tions of various malpractices in the
supply of ration to workers, misbeha-
viour with some workers by one
Labour Officer and demand for pay-
ment of bonus, A telegram was also
received from the management of
Babisole Collierv on 2nd August
complaining of lawlessness on the
part of the Colliery Mazdoor Sabha
and assault on staff and afﬂceﬁ_s.
They stated that there was no =" "-
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[Shri Shahnawaz Khan]
rity of life and property in the col-
liery and demanded immediate inter-
vention,

The management of Babisole Col-
liery are reporteg to have declared
lock-out since 30th July 1966. Regio-
nal Labour Commissioner (Central)
Calcutta has met the representatives
of the management on 3rd August
1966 and discussed the points in dis-
pute. Discussions are still in progress.
Further action in the matter will be
taken on receipt of his report.

As regards the non-payment of pro-
fit sharing bonus, the management of
the colliery have not yet paid bonus
for the year 1964 to their workmen
in accordance with the provisions of
the Payment of Bonus Act. The
Regional Labour Commissioner (Cen-
tral), Calcutta has issued g show-
tause notice to the colliery manage-
ment to explain why action should
not be taken against them for con-
travention of the Payment of Bonus
Act, 1965. -

Shrimati Renan Chakravarity: Is
it not a fact that discontent has been
running high iIn Babisole colliery
where this mine-owner has refused
to open a ration shop whilst all the
other mine-owners have opened the
same; rather. they have been hoard-
ing and doing blackmarketing in
foodgrains and recently even the
Government went and actually reco-
vered foodgrains from the quarters of
the Labour Officer and his brother?
In spite of these things they have
sent telegrams to the labour diree-
torate making allegations of violence.
May I know whether the Government
is in a position to do something re-
garding these illegal lock-outs and
immediately order the reopening of
the collieries?

Bhri Shahnawaz Khan: As soon as
we received Information, we deput-
ed the Regional Labour Commissioner
to take action immediately. He s
already in the midst of discussions.
Ag soon as he finishes the discussion,
action will be taken,
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Shrimati Renu Chakravarity; Why
is it not possible to arrest the mine-
owners who have been refusing to
pay profit-sharing bonus and cheat-
ing the workers by taking false
thumb-impressions on wage sheets
and paying them less?

Mr. Speaker: She should have left
it to another member.

Shri Shahnawaz Ehan: We have
issued a show-cause notice to him
and on the expiry of that period, he
will be prosecuted.

Shrl Indrajit Gupta (Calcutta South
West): From the statement of the
Minister it appears that this lock-out
is not something which is taking place
oyernight. Has his ministry not been
kept informed during the last several
weeks of a series of malpractices and
complaints against management which
have been taking place, and does he
now know that his own Labour Offi-
cer of the Raniganj Circle who ins-
pected this colliery on 25th July is-
sued a warning to the management
against the maintenance of an illegal
labour camp by the Labour Officer of
the colliery and also issued a warn-
ing about non-payment of profit-
sharing bonus and that for the last
two year police cases under sec-
tion 420 are pending against the
management of this colliery for mnot
paying the workers their full wages
ang that this lock-out now is impos-
ed only to divert the attention of the
Government and the workers from
these malpractices? What action does
he propose to take?

Shri Shahnawas Khan: As I said,
the Labour Commissioner is already
having discussion. All these points
are before him. As soon as he finish-
es the Investigation, we shall certain-
1y take whatever action is called for.

Dr. Ranen Ben (Calcutta East):
Last year after the Bonus Act was
passed, the colliery-owners of the
private sector refused to pay the
bonus according to the . Act. The
Government of India gave them time
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to pay within March 68, which the
employers also agreed to. The Gov-
ernment threateneq them with direct
action if any colliery refused to pay
the bonus within 31st March 1966. A
iiitle while ago the Minister said that
though the management of the Babi-
sole colliery refused to pay, the
Government has only serveq a show-
cause notice instead of going to the
court straightway and prosecuting
the employer. May I know why this
mollycoddling attitude towards the
employers who refuse to abide by the
law of the land?

Shri Shahnawaz Khan: It is a mat-
ter of procedure. We have given a
show-cause notice of 10 days only.
At the end of that, we will go ahead
and take action.

Mr, Speaker: The question is, the
Gover 1ment has definite and con-
crete information that this colliery-
owner did not pay the bonus under

the Act. So, why did they not pro-
secute him? Is the show-cause notice
mandatory?

Shri Shahnawaz Khan: Bipartite
discussions between the management
and labour were going on. These
have broken down. Now we have
issued show-cause notice for 10 days
only.

Dr. Ranen Sen: Why issue show-
cause notice? Why not prosecute him
straightway?

Shrimati Renu Chakravartty:
March was the last date.

Mr, Speaker: He says bipartite dis-
cussions were going on and they fail-
ed. Probably the time for show-
eause notice would also be over soon.

Shri Ram Sewak Yadav.

Shri Indrajit Gupta: What about
reopening the colliery? Production
has stopped and 600 workers are un-
employed. (Interruptions).

12.55 hrs.
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FET A A1F 1 . . F wET %
¥m A<l & 750 5 ¢ ag F15 FhwT
AT FT GFd § T FT |
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13 hrs.

The Minister of Parliamentary
Affairg and Communications (Shri
Satya Narayan Sinha): Mr. Speaker,
Sir, I move:

“that Shri Bagri, a Member of
the House, named by the Speaker,
be suspended from the service of
the House for a fortnight.”

Mr., Speaker: The proposal is......

wt TIHFTE AT . FETH HJiEd,
T W A

seTer FEieT @1 9 § F74T1 §,
JEFT 9g g A W@ F

=t 7y fo@ (H7) - o A,
qg AT FTT 6L 9T @ & |

W.ax WEAT T AT W g

Y qurd WY AT a1 T gR
wE

Mr_ Speaker: The question is:

“That Shri Bagri, a Member of
the House, named by the Spea-

**Not recorded.
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ker be suspended from the ser-

vice of the House for a fortnight.”
The ‘Ayes® have it.

The question is:

“That Shri Bagri, a Member of
the House, named by the Speaksr,

Some hon. Members: The ‘Noes' be suspended from the service of
have it, the House for a fortnight.”

Mr. Speaker: Let the Lobbies be
cleared. The Lok Sabha divided:

Division No. 5]

Abdul wahid, Shei T,
Achal Singh, Shri
Akkumma Devi, Shrimati
Alva, Shri Joachim
Anjanappa.Shri
Arunachalam, Shri
Azad,Shri Bhagwat Jha
Balakrishnap, Shri
Balmiki, Shri

Basappa, Shri
Basumatari, Shri
Basywant, Shri
Rhagat,Shri B. R.
Bhagavati, Shri

‘Bhakt Darshan, Shri
Bhatkar, Shri
Bhattacharyya, Shri C. K.
Bist, Shri J. B. §.
Borooah, Shri P, C,
Chandak, Shri
Chaturvedi, Shri 5. N.
Chaudhury, Shri Chandramari L=|
‘Bhaudhuri, Shri Sachindia
Chavan, Shri D. R.
Chavan, Shri Y. B.
Chavda, Shrimati Jorabe 1
Daljit Singh, Shri
Mandeker, Shri N.

Das, Shri N. T
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dorai, Shri Kasinatha
Nubey, Shri R. G.
Dwivedi, Shri M.L.
Ering, Shri D

hosh, Shri Atulya
Gupta, Shri Badshah
Hansda, Shri Subodh
Harvani, Shri Ansar
Hazarika, Shri J. N.
Heda, Shrl

Jadhuy, Shri M. L.
Yadhay, Shri Wiahldl‘
Jamir, Shri 8. C.
}am\.llll‘k vi, Shrimat

ol |..lmnm i S"hhadr
i, Shiil. =,

K appen, Shri
Khadilkar Shri

zhl :m ri Yogendra

AYES

Khan, Shri Shalinawaz
Khanna, Shri Mehr Chand
Kindar Lal, Shri

Koroki, Shri Liladher
Krishna, Shri M. R.
Kureel, Shri B. N.

Laxmi Bai, Shrimati
Mahadeva Prasad, Dr.
Malaichami, Shri
Mandal, Dr. P.

Mandal, ShriJ.
Maniyangadan, Shri)j
Maniri, Shri D. D.
Mathur, Shri Shiv Charan

Mehrotra, Shri Br-| Bihari
Mchts, Shri J.R

Mchta, ShriJ nh vant
Mengi, Shri Gopal Datt
Mishra, Shri Bibhuti
Misra, Shri Bibudhendra
Mohanty, Shri Gokulananda
Morarks, Shri
Mukerjee, Shrimati Sharda
Munzni, Shri David
Murti, Shri M. 5.
Muthiah, Shri
‘Nanda, Shri
Nayar, Dr. Sushils
Oza, Shri
Pandey, Shri R. S.
Pant, Shri K. C.
Patil, Shri D. §.
Patil, Shri M. B.
Patil, Shri S, B.
Patil, Shri V. T.
Parnaik, Shri B. C.
Pattabhi Raman, Shri C. R.
Prabhakar, Shri Naval
Rai, Shrimati Sahodra Ba:
Rajdeo Singh, Shri
Raju, Dr. D.S.
Ram Sewak, Shri
R:m.’iﬁ:ﬁ‘.‘.ﬁa,s’sli‘ra P.R
Ramagwamy, Shri V.K.
Rampure, Shri
Rane, S
Ranga Roa, Shri
Ranjit Singh, Shri
Rao, ShriJaganaths
Rao, Dr. K.L

[13.03 bes.

Rao, Shri Krishnamoorthy
Rao, Shri Muthyal

Rao, Shri Ramapathi

Reo, Shri Thirumals
Rattan Lal, Shri

Ray, Shrimsti Renuka
Reddy, Dr. B. Gopale
Reddiar, Shri

Reddy, Shri Lings
Reddy, Shri, Narayan
Roy, Shri Bishwanath
Sahg, Dr. 5. K.

Sahu, Shri Rameshwar
Saigal, Shri A. S.
Samanta, Shri 5. C.
Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Sen, ShriP. G.
Shakuntala Devi, Shrimati
Sherma, Shri D. C.
Sharma, Shri K. C.

Sheo Narain, Shri
Shinde, Shri

Shree Narayan Dy, Shri
Shukla, Shri Vidys Charin
Siddananjappa, Shri
Siddish, Shri

Sidheshwar Prasad, She
Singh, Dr. B.N.

Singh, Shri D. N.

Singh, Shri K. K.

Shinga, Shri G. K.

Sinha, Shrimati Ramdulari
Sirha, Shri Satya Narayvan
Sinhasan Singh, Shri
Snatak, Shri Nardev
Sonavane, Shri
Subbaraman, Shri
Subramanism, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Surendra Pal Singh, Shri
Swamy, Shri M. P.
Tuhit, Shri Mohammad
Thengal, Shri Mallakoya
Thevar, Shri V. V.
Thomas, Shri A. M.
Tyl‘i.shd

U
U nn. Shri Shive Dutr



2617 Question AUGUST 4, 1866 of Privilege 2618

Yadab, Shri N. P.
Yadava, Shri B. P.

Verma, Shri K. K.
Virbhadra Singh, Shri

¥alvi, Shri *
Varma, Shri Ravindra

Verma, Shri Balgovind Wadiwa, Shri
NOES
Ram Singh, Shri ~ Soy, Shri H. C. Swamy, Shri M. N.
Mr. Speaker: The result of the g Sifsd | &%= g iy & fada 7

division is: Ayes—160; Noes—3.
The motion was adopted.

Mr. Speaker: Now I will ask Shri
Bagri to go out; he has been suspend-
ed by the House for a fortnight.

=it amTd : weAA AGRT, /W @l
§ dfer ©F fdw T F ane
ooy wgiAy ¢ g WFE A
T |

q'?:mﬁ:**

At TATEQAR  (FIATT) - qemE
wEIEg, 49 UF sqTH ArES o qEqTe faqr
g1 97 faqzm g7 F

g AR @ A1 A G
W9 AR w7 faar § 98 adl g

it TARGATR © W7 7 ATHAX FT
fem g A AU R Arga d)

wemw wge : § 18 T g
o RITES AT |

it TR & d3 o §,
afes 78 ara @ o g &ifad

WeIR HERE : W AT qE WA
wwa dfal

= THEO : WY TS OE
Ao W F@ET I A FA Y H W
Wt smar § 1 = fawes w0 F80 a1
fa=r st s 1 Sfe 30 @ W

ST F=AT /T AY TEET AV I AT

AT A @ E AR uET T @E
I Argwl £ 59 A fow ww oA
I 3 w1 fedr M@ &, 3 drer A
mrE. ..

weqe WgAT : 9 e AL f
A |
= THTETAE : * *

st TRAEE TIIE WA HE IR,
# 12 9@TE A ATOES F O T@v
a1 7T IW 45T AT HE 9 oEimT
FHT I6E aT¢ § &9 979 F1 947 F AH4T
&1 & w35 A P araw o
et g fe oo F 3w oty ° g Wi
FE OY WTAETI AT F9 T wiforn
&1

# 35 939 ¥ ATRT @ F WA
STeat § #7015 faq T8d a2 ot
3 7% A F A9 ¥ 0w T oA
592 gy faaw Faemr @ oar f5
A TaT ¥ Fee A9 frary wardr
¥ weet & =g wiewfat & v
TFETT ZRFM | 39 9T FTRN TNi T4
T TEaTdl # |7 ST | §B TR
oY fad 3 1 &% fdeq +% fF 3¢ ardom
F1 & gg=ET AEY 8T 1 THA AO
NFiT THST | AT FY afFarT w2 T
qit faad wdt & fow & 1 g
AT GG ¥ IAAT I@T § ) qgT A
gan f& @@ et WY &7 0 oW e
T FT ART § TG AT qF | A9 A

**Not recorded
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W OWOR Fratew ¥ g feer §
oo w2 & fir g7 3% w12 it §
#fe et 3 wrqz s =&Y fieam
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feet dfemse & o o fodr 2
S # F SAr T A 6§
sTgl f wifaT a7 94 & o) frg ewr
HHogermarg 1 afer 0 srard
T frdr 1 @@ § sAT few gry
12 a1dE Ft S« wfgafal § aem
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426 HIT 147 797 399 09 1 gqr00
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#t foer w1 97 14 ardEm @
o &lo wiye (Ffsad) & Fwgaw &)
foq mma 12 arlrg =1 75 g%E 4T
IF A8 TH 144 FATH AT 188 FT
AT FAET § Twar 9 2 foem o
FarearaR AW aw F A man
=T F o foa FmE oud I S A
Tmam st A€ s A far 5 &
3q fag 188 ¥ gFer maAT AT AE
JTET AT SR ag fear ¥ -

“These persons have been
prosecuted under section 188
PC”

“have been prosecuted,”.

T TN ¥ AT A¥T I T & IEH
FHHT FIE WAGG &I A4l & | €T 332
426, 147 AT 17T G3T 7T 9T 122
*1 qga qa #1 fiewnz fmr aar ar
9T FE AT §, T A g
T aF ET A AT Ag g | AT ¥
wrwrz F&m, § i § fragm e F
T W AW wY BT T A g ¥
2Y IS S T, 188 & qEEN ¥ AT
332, 426 HT 147 ¥ | T AT WY
fad g agoa A AleE €+ o &l
gigeT 9wt & | F qg FFA |Srgar
g & ¥ 41 wwew fow o<z & =, @5
A e A T P waw ¥
THFEY WA WEied, I d I § |
#rse & woey dw @ fer S Ay
HTAAT 9TAT § | TeAlaE Al &
T gEAE & A § AT gEe S
aeg & gawr W foamr smar &1 W)
o AT Ay FEEER g A SER
ook ATy @ fer &1 ¥ Q@
& fome fr a1 w1 fawrarfasTe s
T qTHET &9aT & | ZaR fasaiasre
#Y HAgeAT TF §a9 # A7 gHAT § W
9 959 % UF ASEF1 AT grT &0
Y Feqie =€ § S o€ s fawa e
fear s AT S & agfeaft wmd
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[t Twdaw GitE]

AMA TEIW F F IW 9T eMA faAr
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Tg OF Qar wwar g % J fqaadaare
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T @Y, I8F a1 F mowy e A
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it Wo Hlo et : 57 AT FY A
Traafaw w9 71 g¥ faar amr

A R ¢ AT Al #y
¥ agaa

=i ®> Hlo awAwl : WG FHT Tazr
Z | a1 H 9z WAL IAC AW A7 WA
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FT |

WETH WEAT : AT A

stat: a0 frdzr oz § fs o
F1§ qerx Mg ¥z 1 freeare gar &
ar ot fefig e 4fasdz dar & ar ot
gfﬂ‘ﬁﬁfﬂﬁ@ﬂaaﬁqgmm
2 Frsfaw 39 & ? 2 3 8, 3w
F% 7 W7 qavar § ol g@ gfqar sy
F1 a3 qfeaaat wr 4df ¥Jard wf
AT A A oA qAE A0X F ) T
qHA F AT G | qAg qrow w
A wier ¥z arem o 7 el W
A7 TF F wiawr ghaar 2 0 |
188 F 77 a1 gA+1 0% faar o
ATRT ATOT arg F o &Y 0 /T qEE
A F w18 gfaar o 0 W@
sfamdanw & 3 sreR e w
AR 3T &1 ;IE ) or9z +@
21 & T1z7 3 f5 gmw Aifam A
fam w1t wlr w7 FrEard &Y sy o

Shri Hari Vishnn KEamath (Hos-

hangabad): Permit me, Sir, to invite
your attention to rule 229. After
hearing the statement of my hon
friend, Shri Ram Sewak Yadav I
think there has been a clear violation
of that rule. You will recollect that
in an earlier case in this House when
my hon. friend, Shri Kachhavaiya
‘was alleged to have been ill-treated
in jail, you proposed to make an in-
quiry into the matter. On the facts, as
stated by my hon. friend, Shri Ram
Sewsak Yadav, the matter is clearly
actionable and therefore, an inquiry
should be made in respect of the vio-
fation of rule 228 and also into the
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allegation of ill-treatment that - has
been made in the House by Shri Ram
Sewak Yadav.

Shrimati Renu Chakravartty (Bar-
rackpore): Sir you have read to us
a report which has been sent to you
by the pelice but the fact is, an hon.
Member of this House alleges him-
self, that he has been beaten up in
the lock-up."l‘he police has attack-
ed him in this way and abused him
also. If any part of this is true, I
feel that you should not depend on
the police report; you should your-
self undertake some independent im-
partial inquiry because this is the
type of thing that happens even in-
side jail; people are beaten up. If
Members of Parliament are beaten
up inside -jails, how much worse will
it be for the ordinary people? There-
fore, if we can stop this, the other
rot will also stop.

st iR T (REET) g
wEeE oF fame § A0 a@ W @A
&1 aft fedt aaem & S W W
T FY W AT ATGF ATHA FgAT WY
g ar ;oA gfaw & am@ w
WA AT IT AGE HT AR ARG 7

WA WA ¢ A AF AT AF
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weqq wgEd ;o gi @Er 30 f
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The Minister of Law (Shri G, S.
Pathak): Sir, the question is whether
rule 229 has been violated; that is to
say, whether intimation of the ar-
rest. indicating the reasons for the
arrest, was given to this House.
Now, Sir, it is correct that it is neces-
sary that there shouly be a warrant
if a police officer has to arrest a per-
son for an offence under section 188.
But, I am informed that the magis-
trate was a'so present at the time of
the arrest and the law is that where
a magistrate who could issue the
warrant is present then the arrest
would wvalidly take place. ‘That is
unde- sections 64 and 65 of the Cri-
minal Procedure Code.

An., hon. Member: It is irrelevant.

Mr, Speaker: Order; order. Let
him have his say. Hen. Members
should not get impatient

Shri G. S. Pathak: May I read sec-
tions 64 and 657

‘“When an offence is committed
in the md.mw
within the local Iinntsosf
jurisdiction........
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Mr, Speaker: 1 would like to know
only one thing. The intimation giv-
en to me is that the Member has
been arresteq under section 188. Has
he been arrested under
tions also?

Shri G, S. Pathak: I will give that
information at once, before I deal
with that question. It was discovered
that he had committed offences under
other sections also. Then, what
happened was that the police submit-
ted the case under those sections and
the warrant was issued, under those
sections by the Magistrate himself.

other sec-

Then, the question is whether ano-
ther intimation should have been sent
to this House.

Mr, Speaker: The point is whether
this is compliance of rule 229 and the
Third Schedule appended to the rule,
in the form that is given whether
that las been complied sufficiently.

Shri G. S. Pathak: There are two
questions, as I have stated. The first
question is whether there was any
inaccuracy in the statement of the
reasons which were given to this
House when intimation was given
that arrest has taken place. I will
deal with this question first. The
law is that in case an offence is com-
mitteq before a magistrate a person
can be arrested without issue of war-
rant. In that case it will be quite
‘correct to say that the gentleman
concerned was arrested under sec-
tion 188. Therefore there will be no
inaccuracy or illegality attending this
arrest and the intimation which was
sent to this House giving the reasons
was correct.

As regards the other question, it
ig correct that no separate intimation
was sent to this House. The questiomr
is, when he was arrested once......
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was a crimina] offence. Both, whe-
ther it is a criminal charge or a
criminal offence, are included in rule
229

Shri G. 8. Pathak: The question then
is when a person. . . .

st wg femd . maw w@eT, ag
yigat  fasiarfawrar afafa & am
w9 Ifar ag 3T w1 A

weER wEEn: WY 5 494 A

st 5 foma - ag famar ama Ad 7
#AY ard ar @ g

weIg wgEw w7 337 H1
97 gaa Ffag

Shri G. S. Pathak: Now, the ques-
tion is whether intimation should
have been sent to this House again
by the magistrate who issued the
warrant when the case was started.
The officers there felt—I am speaking
on information—that once an arrest
had been made under section 188—
that was a valid arrest—and an inti-
mation had been given to this House,
that it was not further necessary to
intimate to this House that 3 warrant
had been issued by the court under
other sections. There was one ar-
rest in this case. That is my infor-
mation . . . (Interruption).

Shri Sinhasan Singh (Gorakhpur):
When he was arrested and sent to
jail, where was the necessity of is-
suing another warrant? A warrant
is issued when the person is not in
jail. When a man is in jail how can
the question of issuing another war-
rant come? He should make him-
self clear. ... (Interruption).

Mr. Speaker: 1 will crave of hon.
Members just to allow me to under-
stang the case. I should understand
what the Government case is.

wt vy formw . weww wERE, W
W w A FO TTU oAWw Al ¥
!
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Shri G. S. Pathak: You know, Sir,
that when an arrest had been made..

Mr. Speaker: Is it the plea of the
hon. Law Minister that once a Mem-
ber has been arrested and an intima-
tion has been given to this House or
to the Speaker that guch-and-such
Member has been arrested, if he is
charged with other criminal offences,
no intimation is to be sent to the
Speaker? Is this the position?

An. hon. Member: No, Sir.

Shri G. S, Pathak: There is no pre-
cedent for such z case. What hap-
pened in this case is that the arrest
took place ynder section 188, the war-
rant itself was issued wunder that
section two days after the 12th, but
when it was discovered that other
offences had also been committed and
the matter went to court, the magis-
trate issued a warrant again under
those sections. There is no precedent
so far as T am aware. It is a highly
technical matter. namely that there
is a person. ... (Interruption).

Mr. Speaker: Order, order. If the
hon. Minister is of opinion that there
is no precedent and that it is highly
technical I will refer it to the Com-
mittee to just examine it,

it T fag (FTAT) o ATEA,
¥ us a@g geT W@l § fFoaw
ger, foq § §971 & T99TH # A
2, W g qAT § oAvs @
2 a1 gg A fafg @8 & aedw
gt ¢ ag I ar gw fafre
#1 & fr g dee o @ F Al
F grard T TAT FL, wWifE A
AT EY W1 FA1 I9 Fr foredardr
gntﬁfﬁgﬁrq&mi A L
g W o, arf, SF & A AN
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13.27 hrs.

PAPERS LAID ON THE TABLE

STATEMENT CORRECTING ANSWER To S.Q.
No. 97 re. Fourte FIvE YEAR PrAN

The Deputy Minister in the Ministry
of Finance (Shri L. N, Mishra): Sir, on
behalf of Shri Ascka Mehta 1 beg to
lay on the Table a statement correct-
ing the answer to Starredl Quesiion
No. 97 dated the 28th July, 1966 by
Shri Era Sezhiyan and others regard-
ing ‘Fourth Five Year Plan’. [Plated
in Library, See No. LT-6649/66].

NoOTIFICATIONs UNDER Customs AcT,
1962 anp CENTRAL EXCISE AND SaLT
Acr, 1944

Shri L. N. Mishra: Sir, on behalf of
Shri Bali Ram Bhagat I beg to lay
on the Table: —

(1) A copy each of the follow-
ing Notifications wunder section
159 of the Customg Act, 1962 and
section 38 of the Central Excises
and Salt Act 1944:—

(i) The Customs ang <Central
Excise Duties Export Draw-
back (General) Fift¥-ninth

Amendment Rules, 1966 pub-
lished in Notification No.
GSR. 1150 in Gazette of
India dated the 23rd July,
1866,

(ii) The Customs and Central
Excise Duties Export Draw-
back (General) Sixtieth
Amendment Rules 1968, pub-

G.S.R. 1151 in Gazette of
India dated the 23rd July,
1966. [Placed in Library. See
No. LT. 6650/66].

(2) A copy of Notification No.
G.S.R. 1152 published in Gazette
of India dated the 23rd July, 1966,
under section 159 o fthe Customs
Act, 1962. [Placed in Library, See
No. LT-6651/66].

(3) (i) A copy of the Post
Office Savings Certificates
(Amendment) Rules, 1966, pub-
lished in Notification No. G.SR.
633 in Gazette of India dated the
30th April'--lgﬁﬁ, under sub-seéc-
tion (3) of section 12 of the
Government Savings Certificates
Act, 1959,

(ii) A statement showing rea-
sons for delay in laying the above
Notification. [Placed in Library.
See No. LT-6652).

NorrrrcaTioN UNDER KErALA ELecTrRI-
erry Doty Acz, 1963

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): I beg to lay on the Table a copy
of Notification S.R.O. No. 220/66 pub-
lished in Kerala Gazette dated the
Tth June, 1966, under sub-section (4)
of section 13 of the Kerala Electricity
Duty Act, 1863, read with clause (c)
(iv) of the Proclamation dated the
24th March, 1965, issued by the Vice-
President, discharging the functions
of the President in relation to the
State of Kerala, [PLa.ced in Library.
See No. LT-6653/66].

NotiFicATIONS UNDER KERALA Lann
RerorMs Act, 1963, ETC.
Shri L. N. Mishra: Sir, I beg to lay
on the Table:—

(1) A copy each of the follow-
ing Notifications making certain
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amendmentg to the Kerala Land
Reforms (Teriancy) Rules, 1964,
under section 130 of the Kerala
Land Reforms Act, 1963, read
with clause (c)(iv) of the Pro=-
clamation dated the 24th March,
1965, issued by the Vive-Presi-
dent, discharging the functions of
the President, in relation to the
State of Kerala:—

(i) SRO. No. 240/65 published
in Kerala Gazette dateg the
8th June, 1965,

S.R.O. No. 256/65 published
in Kerala Gazette dateq the
15th June, 1865.

SR.0. No. 425/65 published
in Keralag Gazette dateq the
Tth December, 1965.

(ii)

(iii)

(iv) S.R.O. No, 453/65 published
in Keralg Gazette dateg the
28th December, 1965.

(v) SRO. No, 454/65 published
in Keralag Gazette dateg the
28th Decentber, 1985.

(vi)

S.R.O. No. 28/66 published

in Kera'a Gazette dateg the.

8th February, 1966.

[Placed in Library. See No. Lt-

6654/661.

(vii) S RO. No. 143/66 published
in Kera'g Gazette dateq The
5th April, 1966.

(viii) S.R.O. No, 147/66 published
in Keralg Gazette dateg the
5th April, 1966.

(ix) S.R.0. No. 150/66 published

in Kera'a Gazetfo-dated the

5h April, 1986,

(x) SR.O. No. 152/66 published

in Kera'a Gazette dated the

5th April, 1066.

(xi) SR.O. No. 164/66 puBlished

in Kerala Gazette dated the

19th April, 1966.

SRAVANA 13, 1888 (SAKA)
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(xii) S.R.O, No. 200/66 published
in Kerala Gazette dated the
17th May, 1966.

(xiii) SR.O. No. 236/66 published
in Kerala Gazette dated tRe
14th June, 1966.

(xiv) S.R.O. No. 237/66 publisted
in Kerala Gazette dateq the
14th June, 1666.
[Placed in Library. See No. LT-
6654/66].

(2) A copy of Notification S.R.0.
No. 21/66 published in Kerala
Gazette dated the 1st February,
1966 making certain amendment
to the Pattazhi Devaswom Lands
(Vesting and Enfranchisement)
Rules, 1962, under sub-section (4)
of section 12 of the Pattazhi
Devaswom Landg (Vesting and™
Enfranchisement) Act, 1961, read
with clause (c) (iv) of the Pro-
clamation dated the 24th March,
1965, issued by the Vice-President,
discharging the functions of the
President, in relation to the State
of Kerala. [Placed in Library.
See No, LT-6655/68].

(3) A copy of statement show-
ing reasons for delay in laying ~
the Notifications mentioned at (i)
to (xi) of item No. (1) and at
item No. (2) above. [Placed in
Library. See No. LT-BEEB)‘ES].

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of clarification of
this item I am raising a matter which
has become, not a hardy annual, but
a hardy diurnal, that is, an everyday
matter. But this time it is the limit
and, I think, on this occasion you
ehould step in to stop the rot and put
an end to this kind of thing. Noti-
fications of last June, that is 1965
June, more than a year ago of Bth
June, 1965 ang 15th June, , the
first two items, are being laid today.
They are more than one year old. Why
is this happening? Please ask them.

Mr. Speaker: I am asking them.
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Shri L, N. Mishra: 1 am very sorry
for the delay. I will find out and let
you know,

Shri Hari Vishnu Kamath: He has
laid the paper on the Table, but he
does not know.

13.29 hrs.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS— »
contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri H. N.
Mukerjee on the 1st August, 1966,
namely: —

“That this House expresses Its
want of confidence in the Council
of Ministers.”

Shri R. G. Dubey
speech.

The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications (Shri Jaganatha Rao):
What is the time left now?

Mr. Speaker: The time left is 3 hours
and 15 minutes. We have 3 hours and
30 minutes. How long would the
Prime Minister take?

Shri Jaganatha Rao: 30 to 40 minutes.-

Mr. Bpeaker: Shri Mukerjee will
require 10 minutes I suppose.

Shri H. N. Mukerjee (Cal'cutta Cen-
tral): 15 to 20 minutes,

Mr. Speaker: Then, I will call the
hon. Prime Minister at 4 d'clock.
Bhri Dubey.

1330 hrs.

[Mgr. DepuTY-SPEARER in the Chairl

8Bhri BR. G. Dubey (Bijapur North):
Mr. Deputy-Speaker, I would not go
into the details of the points that I
made yesterday. I shall place before
this hon. House a gist of what I said.

We heard many important speeches
vesterday. Mr, S. K. Patil made a
very important and effective speech
and raised the standarg of the debate.
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So also Mr. Frank Anthony; he also
made a very impressive speech. We
also heard Mr. Krishna Menon.

Now I would like to say o few
words regarding our foreign policy.
There is a tendency to gecry what
Pandit Jawaharlal Nehru dig for this
country gnd to humanity. Regarding
his non-alignment policy, I would say
that it is an open thing. Prior to this,
I may say that the Opposition, ag Mr.
Frank Anthony rightly said, are fol-
lowing an opportunist policy and ex-
cepting PSP, Swatantra and Jana
Sangha, I believe they have no faith in
democracy. Dr. Lohia follows a policy
of anarchism; I go not think that he
stands for any specific principles,

The non-aligrment policy followed
by this country has paid dividends. In
fact, the pon-alignment policy has
created a profound impression in the
world, particularly in the Afro-Asian
countries.

Regarding the policy of China, I
may say that China does not stand for
peace; they want to carry the war to
the doors of other countries; they be-
lieve in bloodshed, China has cut a
sorry figure jn Indonesia ang in some
neutral countries. But the fact re-
mains that the major powers do not
want war and they want peace.

Mr. Kamaraj, the President of the
Congress Party, is visiting important
countries and he has created 5 very
gooq impression and 1 believe that it
will go further to strengthen the
bonds of friendship between India and
those countries. Also I would like to
refer to the article written by Frank
Moraes, Editor of The Indian Express.
He has said that if North Vietnam is
left by itself, then it will be another
Yugoslavia; Vietnam will be forced to
embrace China. It is an interesting
article for the consideration of the
House and of the world.

About the economic policy, 1 have
already saig something. But then it
seems, as Mr. Pati] has rightly said,
that if you want to have a freeze on
wages, prices must be frozen first gnd
then there can be a freeze on wages.
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Something ‘must be done drastically
to bring down the price level. Essen-
tial commodities which are necessary
for consumption should be made avail-
able at cheap prices. One Super
Market is pot enough. There should
be co-operative stores almost in every
village and there shoulq be effective
control; this  will go a long way in
helping us to bring jown the price
level. I am told that in Yugoslavia
they adopted some measures to effect
economy and these could serve as use-
ful suggestions for us,

Regarding our food policy, as hon.
members of this House have rightly
emphasized, although development of
industries is essential, it is much more
essentia] for us to increase our food
production so that we become self-
sufficient in food. The price structure
depends on the production of food.
That is the major thing and if food
production is attalneg at a certain
level, then it will have a healthy effect
on the price structure.

‘What happens at the district level?
The district units must be activised.
At the district level, they should be
given some discretion; some funds
should be placed at their disposal. At

the district level, now they have no

authority.

We al) talk about increasing food
production. Now the time has come
to stop giving advice to cultivators.
They are wise now and they want
fertilisers and other help. The district
levels should be gctiviséd and the
Deputy Commissioner and other offi-
cers angd the social workers—whether
they are in the Opposition or in the
Congress Party, that is immaterial—
should be given adequate funds, so
that they become effective,

There js another thing. At the
district level there is hardly any co-
operation between the district officers.
At the secretariat level zlso, some-
times the correspondence is stuck up
and does not reach the bottom. All
these points must be considered.

With these few remarks, I take the
leave of the House.

1888 (SAKA) Motion 2636
Mr. Deputy-Speaker: Mr., Ravindra
Varma.

Dr, M, 8. Aney (Nagpur): Yesterday
1 was told that the gime of the inde-
pendents was exhausted and that
sornebody had taken the whole time
allotted for independents. I wasg never
informed that I had been bracketed
with somebody. I was told that 1
would be given an opportunity to
speak.

Mr. Deputy-Speaker: All the time
allotted for Independents has been
taken away.

Dr, M. 5. Aney: I would not like to
mention the pame of the hon. Mem-
ber. I woulg not like to complain
against him. If I had been told be-
fore, 1 would have gladly surrendered
my time.

Mr. Deputy-Speaker: The time al-
lotted for Independents is over.

Dr. M. 5, Aney:
can I be ruled out?

Mr. Deputy-Speaker: The time is
strictly allotted.

Dr. M, 8, Apey: For whom?

Shri Shinkre (Marmagoa):-
shoulq be given some time,

Under what rule

He

Shri Hari Vishnu Kamath (Hosh-
apgabad): He is the father of the
House.

Mr. Deputy-Speaker: All right; I
shall try to give him some time. Mr.
Ravindra Varma.

Shri Ravindra Varma (Thiruvella):
For the 1ast three days this House has
been debating a motion of No-confi-
dence. This motion has been expres-
sed in terms which would enable the
members of the Opposition to rally
behind the request that the motion
should be entertaiied. This is not the
first time that a ruse of this king is
being resorteq to, is being made use
of by the Opposition which realises
fully well that if the mofion is to be
a substantive one, if the motion is to
list the errors of omission and com-
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[Shri Ravindra Varma)

mission of the Government if the
motion is to put befo;e the House a
set of valid and viable alternatives, it
might be that sponsors of the motion
wuuld not be ‘able to muster enough
support in thig House to see that the
motion is taken up for discussion.

Sir, we had the privilege of listening
to the hon. friend Opposite, Prof. Mu-
kerjee, who is well known in this
House and outside for his brilliant elo-
quence. I like to listen to the'learned
Professor. When I listened to him the
other day, I wondered whether I could
recall another occasion on which his
affluence of adjectives was so perfectly
matched by poverty of arguments as
on this occasion. He put on g drama
which was devoid of a plot, and in-'
dulged in a melodrama which did not
ever have the relieving feature of
catharsis about it. It was interesting,
amazing and even distressing to watch
the quivering indignation with which
the learneq Professor, the pretender
that he is to the heritage of Jawahar-
lal Nehru, lashed out on the Govern-
ment. Many reasons were mentioned.

Shri Shinkre: You will please agree,
Sir, that for listening to such a bril-
liant speech. there should be quorum -
in the House

Mr. Deputy-Speaker: The bell is
being rung,
Now there is quorum. The hon.

Member may continue.

Shri Ravindra Varma: As hon. Mem-
bers who spoke before me from this
side pointed out, it was strange to see
that my hon. friend opposite, Shri
H. N. Mukerjee wanted this Govern-
ment to be censured not primarily on
what was happening in this country,
but on the basis of what he thought
it had failed to do in Viet Nam. My
hon, friend worked up much emotion,
and at a point said, “you are Viet Nams,
we are Viet Nams, and all of us are
Viet Nams.” I understand very well
the spiritual identification of the hon.
Member with certain causes. But was
—
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it right on his part to say that this
Government, the government of tnis
country, hay been equivocal on the

question of Viet Nam? The professor
knows very well that India is the
chairman of the International Control
Commission. He knows that while
India is the chairman of the Interna-
tional Control Commission, it is im-
possible to expect that the chairman
should give evidence of partisanship.
If that is the idea that Shri
H. N. Mukerjee entertains of chair-
manship and of impartiality, it need
not astonish the House that he en-
tertains such norms, but it is wvery
difficult for him to expect that this
Government would accept those
norms. '

Sir, he said that the Prime Minis-
ter first observed silence, then she
insisted on finding a solution within
the framework of the Geneva Con-
ference, she did not even whisper the
name of the South Viet Nam Libe-
ration Front as a factor in the situa-
tion, she had shown unwillingness
to name the aggressor, and that in
fact she peddleq an alibi for the
American imperialists. Whay is the
fact of the situation? As chairman of
the International Control Commis-
sion, have we not attempted to dis-
charge our duty? Have we not con-
condemned bombing? Have we not
condemned bmobing? Have we not
condemned the escalation of the war?
Have we not condemned that all par-
ties to the war must be willing to
take steps for de-escalation? Have
we not said that a peaceful settie=
ment should be found, which is not
a military solution but which would
be a political solution? But these are
not enough for Shri H. N. Mukerjee.
He was piqued by the fact that our
Prime Minister had the audacity or
shall I quote his favourite phrase,
temerity to make a suggestion with-
out giving thought to what she was
suggesting. He was perhaps implying
that she had the audacity to make an
impermissible suggestion without so
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much as consulting the nations that
mattered mm his eyes.

He referred to the horrors of
war in Viet Nam. No one on this
side of the House is willing to con-
done the horrors of war. But is it
right to say that horror in a war |is
perpetrated only by one side? The
other day, my hon. friend the Mem-
ber for Gadwal referred to the gquo-
tation that was published in a Cze-
choslovak newspaper from the Le
Mon de which catalogued the hor-
rors and the methods of terror em-
ployed by the Viet Cong forces in
Viet Nam, and he asked Professor
Mukeriee to say whether he would
characterise the Czechoslovak news
agency and the Czechoslovak press as
agents of imperialism, whether he
would characterise them as running-
does of imperialism, or whether he
would say that they were publishing
wntruth to serve the interests of the
imperialists.

S'r, when describing the proposal
of the Prime Minister, Shri H N.
Mukerjee had the temerity, if I may
sav so, to refer to the Prime Minis-
ter's proposal as an evidence of kin-
dergarten dip'omacy. I appreciate the
flavour of the phrase that Shri H. N.
Mukeriee has used. Perhaps Shri
H N. Mukeriee condemned this a8
kinderearten diplomacy because what
wonld have satisfied his way of think-
ing would have been a diplomacy
which might have been more aptly
described as the diplomacy of Mary's
Little Lamb, or perhaps 1 should
have said in deference to Shri A. K.
Goo=lan, the diolomacy of Mao's
maverick yvak. If we were willing to
adopt a partisan role and line up
with the )*owers from whom some
peonle in this country derive inspi-
ration, it we were willing to shed
our nona'ignment and our non-parti=-
ean attitude then perhaps Shri H. N.
Mukerjee would have said that there
wag no element of kindergarten dip-
lomacy but that there was mature,
adult diplomacy.
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Sir, Shri A, K. Gopalan who is un-
fortunately not present here might
perhaps have gone one step further
than Shri H. N, Mukerjee, and might,
perhaps, even have wanted that this
Government should administer a mild
rebuke to Ho Chi Minh and warn him
that since he had not put the Ame-
rican fliers on trial as war criminals
and executed them, he was in danger
of being regarded &% a renegade and
a paper-revolutionary. Unfortunately,
this Government believes in non-
alignmént and, therefore, it is not
possible to expect of this Government
that they would line up behind one
Power or another,

Sir, my hon. friend opposite then
referred to imperialism and said that
the Prime Minister was showing un-
willingness to define imperialism, was
revelling in ambiguity about the con-
notation of the word ‘imperialism’, It
doeg not lie very well in the mouth
of my hon. friend opposite to talk of
the definitions of imperialism. This
country has seen how these defini-
tions can vary with the changes and
the shifts in the policies and the in-
terests of certain nations of the world.
It was not long ago, I think, in 1939,
when this country was suffering
under the yoke of foreign domination
and when this country was engaged
in a fight for its freedom, that we
saw the strange spectacle of Shri
H. N. Mukerjee and his party justi-
fying an imperialist war as a peo-
.ple's war because imperialism had
become something else by virtue of
association and the waters of the
Jordan or the Volga had been sprin-
kled on it and imperialism had been
baptised as something else.

Then. my hon. friend opposite. Shri
H. N. Mukerjee, referred to fnreign
a:d and accused this Govermnment of
becuming increasingly dependent on
foreign aid, of becoming an addl t t~
foreign aid. He said that the Planning
Minister believed in the philosophy
of foreign aid as the prop of our
plan. We know that foreign aid is not
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something on which we should- de-

pend for building up this mnation.
But it is true too that we believe
that it is possible for us to secure

assistance from other nations with-
out compromise of our sovereignty,
for our interest ang in our interests.
Shri H. N. Mukerjee certainly cannot
hold the view that all foreign assist-
ance is anathema and that all foreign
assistance is sinful. I do know that
in the case of certain types of foreign
assistance from certain sources. Shri
H N. Mukerjee will have no objec-
tion to this country’s asking for even
more. The objection then is to assist-
ance from certain quarters. Now, tie
question that this House has to con-
sider is not whether foreign assist-
ance is permissible but whether the
kind of assistance that we have
gought and the kind of assistance
that we have received and the sour-
<es from which we have received
assistande are such that there has
been any compromise of national in-
terest or of national self-respect.

Obviously, Shri Mukerjee knows
that if each of these projects is exa-
mined, if each of these proposalg is
scrutinised, it will be very difficult
for him to pinpoint anyone item on
‘which he can accuse this Government
of having betrayed the interests of
the nation. When it is difficult to be
precise, it is advantageous to be am-
biguous, and Shti Mukerjee gave a
superb demonstration of the advant-
ages of ambiguity.

Sir, he referred to the spirit of
swadeshi. Many members on this
side of the House would have found
it very difficult to suppress a smile
when the hon. leader of the Com-
munist Party, Rightist though he is
today, extolled the virtues of swa-
deshi which was condemned by them
when Mahatma Gandhi preached the
gospel of swadeshi in the days of our
struggle against the British and was
described as a Plan to serve the in-
tereste nf the capitalists of this coun-
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try. ‘Be that as it may, I shall not
enter into that question.

Sir, no one is more aware of the
fact that foreign assistance should be
used sparingly, when necessary, in
conformity with national interests,
and only to build up the basis of a
system which will make it unneces-
sary for us to depend on anyone eise.
Our Prime Minister herself said the
other day that if we believe in assis-
tance, we believe in aid to end aid,
s0 that we may reach a stage in
which it might not any longer be
necessary for us to depend on other
countries for aid.

Sir, aid is not an altruistic pheno-
menon in the world today. No one is
foolish enough to think that nations
are offering assistance as an essay
in altruism or as a pious exercise in
Christian charity. If nations are offer-
it is ‘because such
assistance is necessary for them to
build up the absorptive capacity and
the power of consumption in other
areas of the world, so that there may
be stability in their economy and
there may be amenability to their
ideas, so that the systems to which
they beleng and the systems that
flourish in their own states may be
sefe from violation. The USA is no
exception to this; the USSR is mo
exeeption to this; China is no excep-
tion to fthis. No one in this country
who has been wiltness to the specta-
cle of the Chinese revolt against the
USSR, of the Chinese castigation of
the USSR when assistance was with-
drawn from China, no one in this
country who has witnessed the spec-
tacle of Cuba being subjected to poli-
tical and economic blackmail by
China, needs any words of wisdom
from the hon. Member opposite to
convince him of the fact that no self-
respecting nation can depend totally
on foreign assistance.

Sir, it is very strange to recall that
China which had offered massive
assistance in terms of food to Cuba
halved its assistance earlier thig year.
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At that time, Fidel Castro, who is
not a non-progressive, if I may say
so, referred to it as a “hard and un-
expected blow, a brutal economic re-
prisal for purely political reasons.”
Therefore, this is not a brush with
which only one nation in this world
is tarred or is likely to be tarred.

Sir, I shall not refer to other inst-
ances for lack of time, But ] know
that this Party, this Government, is
well aware of the dangers of depen-
dence on foreign assistance and ad-
diction to foreign assistance.

Now, there was reference to the
fact that things have gone wrong in
this country because of the “sky-ro-
cketing” expenditure on defence. The
hon. Member for Kasergod, who is
not present here (Shri Gopalan) ac-
cused the Government of increasing
the expenditure on the army and
defence, suggested that Rs. 1,000
crores was too much for a poor coun-
try like India and said that this ex-
penditure was being incurred at the
cost of developmental programmes.
What was his solution? His solution
was that we should try to make up
with China, that we should take
the initiative to find out methods of
peacefully solving our differences
with China and our other neighbour
Pakistan, Now Shri Gopalan put the
cart miles before the horse when he
said that we were responsible for in-
creasing our defence expenditure. Did
we spend so much on defence before
1962, when we were lulled into a false
sense of security by the malicious, hy-
pocritical propaganda of China? This
country took a grave risk with its
own defensive apparatus because it
was dedicated to the idea that the last
penny of the poor mgn in this country
must be spent for the economic deve-

lopment of this country, Who was
responsible for rudely shocking this
country into the realisation that hope

alone does not rule reality? It was
China. But for the fact that, in 1962,
China attacked this country viciously
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and fraudulently, it would not have
come about that India would have
voluntarily decided to spend huge
sums on bo'stering her defence.

Now, Shri Gopalan suggested that
we should reduce this expenditure on
defence and bz vulnerable, compro-
mise with China, compromise our
honour. But Shri Gopalan is not the
only one who suggests such a course.
It is sad to see sometimesg that there
are strange bedfellows in the world.
Qur hon. friends of the Swatantra
Party, Prof. Ranga and others, some-
times sing a more or less similar
tune, They say that this country can-
not gfford thig huge expenditure on
defence, and their solution is that we
should join a pact and seek security.
One puts before the country the eithics
of delinquency, dependence on some
other country for the protection of this
country, so that India might be re-
duced, jn the bargain, to a protectorate
of the United States of America;
another puts before the country the
philosophy, the unrepentant, unasham-
ed philosophy of ‘‘compromisation”
in the belief that the acceptance of
the socialist suzerainty of a big
brother will give security to this
there is an erosion of self-confidence,

Sir, as far as this country is eon-
cerned, this country no longer wants
to take a risk with its defence. It
knows that even if it has to bear the
burden of a heavy defence expendi-
ture, it will rather lead a spartan life
to defend the sovereignty and imte-
grity of this country thap be at the
mercy of any other country in the
world, It is true that this defence ex-
penditure is huge. But when we see
what is happening in East Pakistan,
when we see the collusion between
China and Pakistan, when we read
every day in the newspapers reports
of the augmentation of the strength
of the Pakistani army and
of the joint moves manoeuvres
angd taetics of Pakistan and China. for
a Member of this House to rise here
and say that the expenditure on de-
fence must be reduced and this coun-
try must go on its knees ‘o find a pea-
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ceful solution of the problem of
aggression, whereas this country must
take a bellicose attitude and rattle
sabres and talk in the language of
blood thirstiness and so on as far as
the freedom of Vietnam is concerned,
shows an utter disregard of what ele-
mentarily and commonly is known as
patriotism.

Sir, I shall not dwell more on this
question. But the demand that the ex-
penditure on defence should be re-
duced would come from many quar-
ters, as I said I would not be sur-
prised if the United States of America
and the World Bank too demand that
expenditure on our defence should be
reduced as a condition for aid. If this
happens, I think our Government
would be put to the severest test; if it
reneges on the primary responsibility
of this country for ordering its own
defence, it will be betraying the in-
terests of this country for a mess of
pottage. The people of this country to-
day want the Government to defend
security and integrity of this country,
with the sympathy and assistance of
the whole world, if possible, with such
assis'ance as it can receive but with-
out assistance if the alternative is sur-
render to the enemy.

1 shall not dwell on this question
longer, My hon. friend opposite refer-
red to what he calleq a revision of
po icy regarding the public sector. He
tried to give the impression that the
Government had panickedq and sur-
rendered to private interests, to in-
terna iona’ monopoly capital—choice
phrazes which I have Jlearnt at the
feet of the master. He tried to give
the impression that the public secior
is being folded up, that our hon. Min-
ister of Planning has offered a door-
mat for Ameriean capital to wipe its
feet on before entering and settling
itself in this country.

14 hrs,

It is all very well to use a plethora
of phrases, but what exactly is it that
the P'anning Minister has done or the
Government has done? Well, my hon.
friend opposite may talk of gynaeco-
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logical jargon and phrases used by
the Minister of Planning. The hon.

Member from Farrukhabad may say
AIHT WA & AT gu-q7 £ 1fowmad
but the question is where exactly has
there’ been a change or abridgement
or reversal of policy? It is necessary,
when this House is asked i{p condemn,
to censure, and to send out this Gov-
ernment, at least to say whrre exactly
there has been change. Has the public
sector been abridged? Has the Indus-
trial Policy Resolution been amended?
Has the Government said that it is
not in favoyr of strong measures for

“the control of the concen‘ration of

wealth? It is pot enough if a blanket
allegation is thrown at the person of
the Minister.

Shri N. Sreekantan Nair (Quilon):
What have they done?

Shri Ravindra Varma: It is for you
to say what they have not done.
Whatever has been done in this coun-
try, unfortunately my hon. friend
from Quilon will know, has been done
by this Government.

An hon. Member: Including deva-
luation.

Shri Ravindra Varma: When the
hon. Member opposite has chanze to
be in Government, we will have the
opportunity to watch how he funct-
ions. Perhaps he will not give us an
opportunity berause he might not be-
lieve in democracy.

Sir, the hon. Member opposite, Prof.
Ranga, cut a very sorry figure. He is
the leader of a very important party
in this country.

An hon. Member: Not an important
party.

Shri Ravindra Varma: An impor-
tant democratic party. Wel, if you
say it is not important, I may agree
with you to an extent but &s one of
the democratic parties in the opposi-
tion, his party is important, and that
is why his party is the main party
there.

Shril Solankl (Kaira): There is no
other party except your party.
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Shri RBavindra Varma: My hon.
friend can dispute later. Unfortu-
nately, what Prof Ranga said boiled
down to this: we know that wou will
be there, we cannot get you out, we
cannot turn you out, we are going be-
fore the electorate but we know that
you will be returned but please for
Heaven's sake ensure a place for us
too in your Government. You need
not nod your head. I have got the
script of Mr. Ranga's speech with
me. He said: I am willing to accept
the present Prime Minister; I know
you will come back, I am wi'ling to
accept the present Prime Minister, but
let there be a national Government.
What does it mean? It means: you
rule, but let me also have a finger in
the pie.

‘Shri Solanki: Certainly not.

Shri Ravindra Varma: If Mr. Ranga
wants a finger in the pie, then there
are other means of petitioning for a
pie, and petitioning for a finger in the
pie is not done by asking the House
to censure the Government.

Sir, the opposition should be res-
pected in democracy. We believe in
democracy. In spite of what the op-
position sometimes says, we believe
that they alsg believe that we be-
lieve in democracy.

Shri Solanki: Very generous of you.

Shri Ravindra Varma: Not very
gen=rous, honest.

If we do not be'ieve in democracy,
the hon. Members opposi‘e may be
somewhere else, might have been
somewhere else. But we be’ieve in
democracy. Therefore, it paing us to
see that the opposition has to indulge
in this periodic parliamentary acro-
baties. There i3 no agreement among
the opposition on what to condemn.
There is no alternative policy or set
of policies that the opposition has to
place before the House. Thrre is no
alternative focal centre of thought, ac-
_tion or leadership. Every one of them
is agreed that they are aggrieved that
they are not in power, and each of
them is anxious to be in power,
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Shri N. Sreekantan Nair: We agice
you are in power,

Shri Ravindra Varma: You are dis-
illusioned by your repeatec failures
to receive public support. Disarrayed
by their own differences, they talk of
the fact that when we go to the Gene-
ral election at the end of this year,
it might be that they stil] may not
come back in a majority. As the elec-
tion approaches, it seems that they
themselves are sensing that their an-
tics have not paid any dividends for
them with the people, that they are
not likely to be returned. Hence the
glimpse of disillusionment in them,
disillusionment with the process of the
ba'lot box and of democracy and the
threat, no longer surreptious or vieled,
but open threat to use other means to
come to power.

Sir, T am concluding. When the hon.
Members of the opposition, some of
them at least, therefore, say that they

- hear the voices of the people in the

different parts of the country ,that the
people want this Government to go,
that therefore it might be necessary
to organise the discontent of the peo-
ple to ensure that democracy is aided
to asscrt itself, one wonders what is
behind this. Perhaps, the no-confi-
dence move, this period exercise of
bringing no-confidence motions be-
fore the House is indulg-
ed in by the opposition only to
prevent an erosion of self-confidence.
Periodically it appearg to them, each
of them, that they have no chance and
there is an erosion of self-confidence,
and then to bo'ster each other’s self-
confidence, they al] get together and
say: 'et us condemn this Government,
let us condemn this Government so
that we may convince ourselves that
there is much that is wrong, much to
hope for in the future. Perhaps hear-
ing others in similar plight bewailing
their woes and promising retribution
will have a tonic effect on the,oppo-
sition and help them to face the forth.
coming election and the impending
disillusionment that awaits them at
the hands of the poep'e. Sir, I urge
the House to reject his motion.
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1 T 3T /&g 7 A He T
gt WAz ge § 1 & woF gy T
I IAF FAT AGATE |
A gHIL gATATET 9% AT @9 &
TR @ fmEyat ¥ ™
| w7 # HIT wifse fod & acaw
w1 TAT 2, ATHIT FT JART T2 4%
Fom Tifgd | TEw wfafom @@
waEs fRwaeel  Sfaew
e | AT A g6 gee o S
F fam ag 3w wOAT AT S A
g, fawi & 9% s 9T @=dr ¥
sfqea s s Srfgd ) # awEar
g fF 30 o ¥ aXE N WA I
©: O A FT F99 Y aFAT |
T AT =TT ARy § qrE
IYTC FTF &, T AAT (AT F7 T W
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H amr 9 & Sfew s v W@
R # 9 v wrk gk § I I
& Oam A F T R E | ;O gAY
"I 5 agt Ay F fog I gl
TE 2 I ¥ 1 AR FIHTT I WAL Y
3w gfagd 2, @ W 5 7 A
AT g agt AT HAAT & |

@ fa2elr sumrdr agi ) FIK FE
& AT ool e ST Ared & W
STH! AAlfad gfaed & o, ar
B WA TIX W AT AL AW i Wi
o AR |

. ST HTRTT A QU TS HY TG &Y,
at o fAe FT 18 T TIA F FEN
¥ A &7 e a2 @ qFAT § AR
T TFIT AL 39 F w4 w@r F $3
FIT & T 48 AA ¥ 9€ FT 30 7F
T F @A

wgt aw gwar fa3wn Aifc
AT & 99T &, § qawar g sw
ferg v ag @t TR 3 A Iw
T | I I AT § qT AT AR
= fag & | 9w aw Fr fRw Aifg
Ffr N Ford fadw HelT AT Evifag
g7 TEI ¥ SEFT q9ST WA FAAT

AT HFAT & | WE TH GO0 A1 feafa
U&7 I T AT TG E !
I A, HIER A AAqeaq
ofesT Tt F SEE H AT FIF A H
s Frfesa g & smETT 9 g W
T2l T1Z97 § (548 s w® Ak
FHL AW F 96T F WHLF FOHC
T AHAGT AT FA TR E | HAA
A aE I gh g | &0 Fhag
gt afradqy TRl F T H ATHCHRT
FTEH T FT W T T4 HT AL 0t
F 99 7| wrfEy, AN AT
W WegEAT § AT ATAAT FA Q7
Ty § ? ag W ;T TgA ¢ AT A,
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f& %@ wegeet & fa=rd ¥ gfcadw
WHET § | 99 A AT W F
qg F@W AT AT qIS UG HegeeA Y
qg B 1 9§ FT qfurs FeET §
FAT B M @I E 7 FA FAR GRS
% sfifon & wav gan 7 WA i &
wioe et F ¥ra7 Wy € q@ 7@ 7
wg fe &z g ¥ g g7 @ §
Y T30 95 FT FHT FH WGAT WA
F AT FL AL | WW X B WA
ggw Fgl T 47 fF q@ 7w AEew
9T T W w@few ¥ @St #+y
Tz 91 | F W FIET F F
TIAT TIAT AGTAT A T & WL GO
HX T[T § WL aeifas q9v
qW W § | AL 99 AT FE OF TR
& | oF qEw T e o 7 feard |
ag g #1700 T agi FAEI & TG
wgrt st § fead weaw ¥ ag ¥
== 1 feamar o1 g ¢ & FwAe
fegrgeam &1 7T @, T9 F I FAE=N
fergea Tt 7 Feun o & w1 agh
T FT F FWIL FT I F2d © §
W T TEaHT & AR T F ARA A
i FE & AE ) (smaa )
TEgay #iford 24 9 | gEq ¥4 feafa
A AT g ¢ TS 18 TAT R WAL
feafa w1 a7 990 € 7 A7 WX AW
] g9 &, A7 @R wyAn fafeEa
¥ TATH | I THIC Ft TAfagi w5y
AF A AFT F @ I g ¥ =
fore 3fe & Tw & wfasa 1 a0 w59
# vt frad 3w &7 STV AN aR
3, & vaiE 0 § 5 A o O w6
&, 99 9T A IRTE & |19 gy |

Shri Jashvant Mehta (Bhavnagar):
Mr. Deputy-Speaker, Sir, I stand be-
fore the House to oppose the no-
confidence motion. I have been hear-
ing the speeches of the hon. Members
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of the Opposition and | feel like speak-
ing out, “what a problem of paradoxes
and what a bundle of contradictions?”
We heard Prof. Mukerjee, his party
was never tired of abusing Mahatma
Gandhi as a running dog of British
imperialism, a party for whom vio-
lance, sabotage and subversion is  an
article of faith. This leader of the
CP.I ran into raptures by extslling
the virtues of non-violence.

We saw Prof. Ranga, the wveteran
ex-Kisan movement leader in this
country, coming out as the champion
of free enterprise and vested interests.
The other day We heard Shri Masani.
He spoke on the economic situation.
This man who has reconsidered his
socialism seems to have reconsidered
all his values. I feel like speaking
out, “what a great fall, my country-
men?”

Let us wunderstand and examine
what they say. They want a holiday
in Planning. They want a reduction

in taxes. They want to do away with
foreign aid and foreign loans. They
want to scrap public sector. They

want a free hand for-private enter-
prise. They want labour to be ex-
ploited. Let me tell my friends Shri

" Masani and Prof. Ranga to be a little

honest in public dealings. Prof. Ranga’s
party is making a bid for power in
Gujarat and Shri Masani is also elect-
ed from Gujarat. I will tell them
that the Swatantra party is never
tired of shouting, “We want the Nar-
mada project; we want the Ukai pro-
jeet; we want thermal power station.”
Do these people realise that with a
holiday in Plan, thére will be a holi-
day in all these projects? Let Prof.
Ranga and Shri Masani declares that
they want a holiday in planning and
therefore want to put all these pro-
jects in cold storage for the next. five
years, If they will tell this to the
electorate of Gujarat, lhey will give
‘he verdict; they will say that “you
are championing the cause day in and
day out, for the Narmada project and
other projects, but you are telling in
Parliament that the Plan should be
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put in cold storage for the néi:t five
years.”

Shri Solanki: The Gujarat
ernment has failed in it;
Swatantra party. (Interruption).

Shri Jashvant Mehta: Gujarat is
a land of oil and gas. It is going to
be a prosperous area and I have not
yet known of a single private entre-
preneur who is interested in research
and exploration of oil and natural gas.
Before the creation of the Oil and
Natural Gas Commission, the field for
exploration was wide open for all
But let us face the facts. No private
enirepreneur is interested in funda-
menta]l reseirch and the basic indus-
tries. They want money and quick
profits. I would advise my hon. friend
Shri Masani to remember that Rome
was not built in a day; nations are
not built in a day. Shri Masani knows
that the Narmada project is the life-
line for the development of Gujarat,
Madhya Pradesh and Rajasthan, He
also knows that this project will re-
quire a capital outlay of Rs. 1,000
crores and it will take 15 years to be
completed if it is executed diligently
and properly.

Gova
not the

If the Plan is scrapped and tiie pub-
liz sector is to be jettisoned, who 1is
going to construct and buiid these pro-
jects? The Swatantra party is a com-
bination of feudal elements, capitalists
and bureaucrats and it is a buich of
reactionaries. It has no policy on
basic issues like language or Kashmir.
Recently, its party leader Mr. C. C.
Desai, who is an exr-service man and
who joined this party, spoke in Ahme-
dabad press conference. Whut did he
say? I quote:

“India could not insist on the
sanctity of the instrument of ac-
cession in Kashmir after having
trampled on it in Junagadh'

While reading this, I fell that ' the
Swatantra party has gifted another
Bhutto to India. One was there zs
the Foreign Minister of Pakistan.
Thank God he has gone away. But
now we have another Bhutto in Mr.
C. C. Desai. He speaks a lapguage
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which Mr. Bhutto spoke in the United
Nations, abusing India. When Mr.
Desai was asked whéther he favoured
a division of the State along the
cease-fire line, Mr. Desai is reported
to have said that “the whole country
is in favour of it except Mr. Krisnna
Menon.” Can there be a grealer tra-
vesty of truth?

Our Prime Minister has categorical-
lv stated more than once that we de-
sire friendchip with Pakistan and
seek economic and other co-operation,
but we cannot and will not tolerate a
second partition of India on religious
grounds. Today, it would destroy the
very basis of our Indian State. Is this
not sufficient to give the lie to Mr.
Desai who considers that the whole
country iz in favour of partition? Lel
Shri Masani and Ranga and their
tribe take note of this: that Brig.
Usman and Havildar Abdul Hameed
did not die in vain.

The - plea of national government
was made by Prof. Ranga and a plea
for a government of talent was made
by Shri Masani. It is a fantastic non-
sense. My hon. friend Shri Ravindra
Varma has stated that Shri Masani
knows it we stand in diametrically
opposite camps. We are poles apart.
Shri Masani wants the cauntry to be
divided. We want the country to be-
united, Shri Masani wants a holiday
in Plan. We want to go ahead with
the Plan. He wants freedom for ex-
We want t6 put an end
to exploitation. He wants to play
“American in Delhi” like “American
in Paris.” We want to be Indians first
and last. Therefore, Shri Masani
should stop talking of a national gov-
ernment.

Let us come to another thing. In
six months, we are going to face the
electorate. We see how the opposi-
tion groups are trying to have elec-
toral alliances. Jan Sangh is never
tired of talking about the sovereignty-
and integrity of India but love of-
power makes strange bed fellows.
Jan Sangh seeks electoral alliances
with the Swatantra Party. But their
policies are inimical to each other.
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Jan Sangh wants to fight a war over
Kashmir, but Swatantra Party wants
to surrender it. Jan Sangh wants
Hindi as the national language here
and now. Swatantra leader Rajaji
wants English as the .national langu-
age. The Swatantra party has align-
ed with DMK in the south and the
Jan Sangh has aligned with Swatantra
Party in Gujarat without any consci-
ence. Unfortunately in this country
there is not a single powerful demo-
cratic opposition. In democracy, we
wanl a powerful opposition. These
splinter groups cannot deliver the
goods.

There is another alliance on the
left side. Mr. Madhu Limaye, the
SSP leader, is forming another united
left front. He had written a book
Ccmmunist Party—Facts and Fiction
in which he warned our country about
the true character of the communists
and the conspiracy to subvert the
foundations of our freedom. These
political alliances will not be able
to deliver the goods. They want con-
fusion and chaos in this country. The
-average Indian citizen has got robust
commonsense. They do mnot want
confusion and chaos; they want eco-
nomic stability and prosperity. We,
in the Congress, want to fizht this
confusion and chaos.

We are faced on our borders with
two enemies. Our difficulties are
both external and internal. We are
facing two hostile neighbours—China
and Pakistan, Despite the Panchsheel
and Tashkent agreement, we have the
misfortune of having to face the hos-
tility of both these neighbours. Last
year we had an armed conflict with
Pakistan. We did not seek it; it was
imposed on us and we passed through
it creditably. This has caused a great
strain on our economic resources and
on our development. In these cir-
cumstances, we have to face the double
challenge of defence and development.
Qur victory over Pakistan was doubt-
less brought about by the brilliant
strategy of our Generals and the hero-
ism of our jawans, but it was also a
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triumph socialistic planning. But
for Jawaharlal Nehru's insistence on
developing heavy industry, we would
not have been in a position to resist
Pakistan’s on slaught, backed by the
vaunted Patton tanks and Sabre jets.
Steel is the barometer of a country’s
industrial strength. Our per capital
production of steel is 14 kg against
Pakistan’s 7. Our oil products come
to 765 crore litres against Pakistan’s
187; our production of electric power
is 2464 crore kws. against Pakistan's
208; our production of cement is
93,60,000 tons against Pakistan’s
15,03,000; our production of sulphuric
acid is 5,68,000 tons against Pakistan's
18,000. We have 11,652 locomotives
against Pakistan's 1,362. All these
figures show where Pakistan stands
and where we stand. If there was no
planning, if the three five year plans
were not there, these achievements
would not have been possible. Al
our defence preparations were help-
ful in fighting against China and Pak-
istan, Our friends who are crying
that plans should be curbed and in-
dustrial development should not be
done would not have been able to
fight Pakistan and China en this de-
fence and development front. Both
these things—defence and develop-
ment—must go together. The Plan
must be taken up seriously and car-
ried to the successful end.

Shri Mohammed Koya (Kozhikode):
Sir, for the last three days we were
hearing sermons on democracy from
the ruling party. We also believe in
democracy, but we do not believe in
the demarracy of Shri Satya Narayan
Sinha—the democracy of wits and
counter-wits, tricks and counter-
tricks. We do not believe in the de-
mocracy of Shri Azad who wants all
opposition to be curtailed. We do not
believe in the democracy of Mr. Nanda,
who has arrested a great leader of
Gujarat, Mr. Indulal Yajnik, who is
more popular than the gentleman
who has just sat down.

We believe in a democracy where
the ruling party is criticised in a con-
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structive manner by the opposition.
They -call the no-confidence motion a
periodical exercise. Even if it ig so,
what js wrong. It is a weapon in the
hands of the opposition where we get
an opportunity in this House to cri-
ticise the policies of the Government.
They are afraid that their policies
will be exposed. They were telling
us about the heterogeneous character
of the opposition parties. I know, we
have not got an opposition as in Great
Britain. But in a way the Congress
iiself is responsible for it, because
they would not allow opposition to
show in this country. They have got
black money. Thep have got loaves and
fishes of office to distribute and take
away people from the opposition. They
ar¢ taking people from the Swatan-
tra, Jan Sangh and many from the
Muslim League also. They can bring
official pressure and ministerial pres-
sure. They have got licences and
permits to distribute. They see to it
that the leaders in the opposition are
whisked away overnight Shri Pattom
Thanu Pillai, who was the leader of
the PSP in Kerala was offered govern-
ship and was whigked away. Simi-
larly, Shri Asoka Mehta, who was a
PSP leader, was made the Deputy
Chairman of the Planning Commis-
gion.

They were te'ling the House that the
opposition parties are divided into
Washington patriots, Moscow patriots
and Ching patriots and there are no
Indian patriots. But these are the
people who are going with a begging
bowl through every Washington straet
for some flour and loaf and they call
the opposition members as Washington
patriots. By paying 25 paise, memberg
of the Swatantra Party joip the Cong-
ress and even without a bath they are
taken into the Congress gnd the next
day threy become good patriots! It is
only 25 paise worth patriotism,

“ They were saying that Mr. Mukher-
je='s speech was cancelleg by Mr.
Ranga's speech and Mr. Ranga’s speech
was cancelled by Mr. Gopalan’s speech,
I heard Mr. S. K. Patil's speech. I
thought it was griginally intended for
the Chownatty Beach. That speech
was cancelled by the speech of Mr.

1888 (SAKA) Motion

2664
Krishna Menon. If you delete theé
words “l oppose the motion” and the
musical lines about Vietnam, what is
the diff.rence in their speeches? They
say the opposition is heterogeneous,
but the Congress is a Parabrahma;
everybody is there. Hindu Maha Sa-
bhites are there, Jan Sanghis are
there, progressive people like Shri
Malaviyva and Krishna Menon—so-
called progressive people—are there,
Swatantra-minded people Patii and
othors are there —all sorts of people
are there (Interruption). Yes, Shri
Sheo Nurain is their SSP. Therefors,
all kinds of people combined together,
Congress is heteregencous.

They were asking, where have you
got the votes to defeat us? Even if
we have not got the votes, as long
as you are there as Congressmen
sometimes we can defeat you. Many
of them will cross the floor if some-
thing that they do not like happens.
If we could move 3 no-confidence
motion at that time when the Congress
was under the great leadership of a
man like Pandit Nehru, now that the
Congress hag only a Prime Minister
who got in the party election a “ho-
ball-game ball” majority why can't
we do it? I am told the war of suc-
cessoin isg still going on. I am told
that Shri Kamaraj is angry. Responsi-
ble people of the Congress Party like
Shrimati Tarkeshwari Sinha have been
saying that the Kamaraj-Prime Minis.
ter difference is widening and the
war of succession is going en. There-
fore, it is possible that the same thing
that happened in Kerala might hap-
pen here also. In Kerala the Cong-
ress had a majority. We moved a no-
confidence motion and then many
Congress members joined us with the
result the Congress majority was
broken like a glass. That may hap -
pen here also. Simplv because we
have not got a majo-itv now, go not
say it is difficult to defeat the Cong-
resg Government.

In 1952, when the Opprsition was
not very strong, when many Opposi-
tion parties like the Swatantra and the
DMK had not come in the field, the
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Longress had no majority in the State
of Madras. Then Shri Rajagopala-
chari was brought from his house
where he was resting and he was
asked to lead the Congress Ministry
-with the support of the Communal
-Parcty, the Tailers Party and the Mus-
-lim League Party. If we could do
-that when the people were not very
much educated if we could do that
-when the Congress Party was at its
rpeak of glory after fighting for inde-
«pendence, if in 1952 we could defeat
the Congress, will it be difficult for
us to do that in 1967? It can be done.
n the State of Kerala, what was their
majority in 1952? What was the majo-
rity in 19377 What was {he position
in the last elections? Let them nol
think that pecause they are getting a
majority every year this majority wili
“last for ever and the people will
always have faith even in their mis-
rule, misdeeds, malpractices and cor-
ruption. Our people are not fools.

What happened in the State of
Kerala? There are 48 seats from
Malabar area. Will the hon. Members
belonging to the Congress Party deny,
when I tell them that-they got only
one seat from Ponani, which we lost
through inadvertence, and one in
Manjeshwar, because of the language
trouble, and all the other 46 seats the
Congress lost? By God's Grace, this
time even those two seats will be
taken away from them. This is the
position. .

Let them not think they cannot be
ousted. Let them not think they wiil
always be in power. India was not
created for the Congress to rule
Congress is not the only one party.
There are other parties also in this
country. Let them not say that they
will glways be there and they cannot
be ousted.

* About the financial policy of the
Government, much has been said. !
do not want {0 add anything to the
heap of literafure that has been pub-
lished in this country gbout the f7l-
lies of the Government. They say,
devaluation was jnevitable. I go not
vay devaluation was wrong. But who

No-Confidence
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was . responsible for bringing the
country into this mess. The Congress
people say, do you not get 3 project?
there? Are we not planning? We were
told in the morning that the Cochin
Shipyard may come jn 1972. They say,
but for them the country would not
have made any progress. We have seen
what is the progress they have made.
The British Government used to ask:
‘if we leave, what will happen?’
Gandhiji useq to tell them: ‘you leave
India and India will look after itself.
Therefore, do not worry. If you
leave, the country will not go to dogs.
The country will go on. You had all
the ppportunities. You hag the legacy
of the British Government. You had-
a very good and efficient bureaucracy.
With all that you have brought the
country into this mess, and you were
responsible for devaluing the curren-
cy. It is due to the policy of the
Government. We are told that because
of the Chinese aggression or the Pak-
istani attack all these things had to
be done. That is not the case. All
these things have hapened because of
the misdeeds, malpractices and ill
planning of the Government.

I was wondering why when we were
criticising the Government the Cong-
ress Members also stood up and critis- -
ed the bureaucracy, criticised the offi-
cials. They said the officials are res-
ponsible for all this. Leave the poor
officials alone. Get hold of your own
Ministers. I know you are doing a
little bit in your own party circles,
you are giving them some headache.
Do not blame the officials for every-
thing. Even in the Bhoothalingam
affair, I giffer from the attitude taken
by many Members. They ought to
the Minister
concerned.

When 1 was a student in the fifth
class, we lrad a jesson “The benefits of
British Administration”. There it was
sald: “We gave you the Railways, we

.gave you electricity, we gave you thi3

and we gave you that, and therefore
the Jogic was that the British Gov-
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ernment must remain. In the same
way, these people are saying, that a
Government which could not give
drinking water to all the villagers in
India even after ruling this country
for 19 years must continue, They are
claiming that they have done some-
thing. A Government which could not
provide two meals to the millions of
people in the country after ruling this
country for 19 years, even after mak-
ing this country go through three Five
Year Plans, is claiming that it has
done something for the country. In
my State, we were given a promise
by the hon. Minister of State—he also
comes from our State—that at least
during the Onam festival we will be
given an ounce more of rice. But we
are now told that our rations may be
reduced. This is all due to the policy
of the Government.

Sir, they have not replied to any of
the points that have been raised by
the Opposition as far as devaluation is
concerned. Hearing their speecheg I
was sometimeg thinking whether we
were sitting in the American Parlia-
ment or the Russian Parliament, beca-
use the policy of America was debated
here, the policy of Russia was debated.
But the most wonderful thign or the
most humoroug think about it is, the
Communist Members were quoting
Gandhiji and the Congtess Members
were quoting Lenin, That wag really
the irony of it. That is peaceful co-
existence!

1 will just quote what the Federa-
tion gf Indian Chambers of Commerct
have said. They have got some
knowledge about economic matters
They have said:

“Our economy has been ailing
for a long time. There hs been
much unproductive spending on
the part of the Government. In-
dustry was not operating to f_ul!
capacity. Agricultural production
actually decines and prices have
been rising.”

About the prices I may add, our prices
rose much more than the rise in ot.her
countries. In the last five years prices

rose by only 2 per cent in Japan, 7 per
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cent in Germany, 12.4 per cent in
Pakistan, 8.7 per cent in Venezuela as
compared to 32 per cent in India.
They were telling about the progress
that we have made. Compared to
other countries, Shri A. K. Sen our er-
Minister of Law when he was speak-
ing during the last session comparing
the figuresof our national jncome, our
per capila income, said, with all the
progress that we have made India is
second from the bottom, above Indo-
nesia.

A word about the bandh. My hon.
friends, the Congress Members, will be
surprised to know that even the
Kerala Provincial Congress Commit-
tee joineq the bandh in Kerala. Even
the INTUC members jn Kerala could
not escape joining the bandh.

Then, Sir, about the question of
minorities nothing hras been done, The
question of Urdu Kas been hanging
fire for many years. Millions of sig-
natures were obtained and a petition
was taken to Rashtrapafhi’'s house.
Urdu is a language of Indian origin...

Shri A. 8. Saigal (Janjgir): You do
not speak Urdu.

Shri Mohammed Koya: I do not
speak Urdu, I speak English and Ma-
layalam only. But, 3 man who does
not speak Urdu, has the magnanimity
or the large-heartedness to plead the
cause of Urdu whereas Shri Saigal
who can speak in Urdu and who gives
his speeches in Urdu is so narrow-
minded that he would not allow Urdu
to be the official language in Madhya
Pradesh.

Shri A. S. Saigal: I support you.

Shri Mohammed Koya: I am very
happy that you support me. That
means something. But that support
alone will not do. The Congress Gov-
ernment must do something better,

Double standards are seen in every-
thing. There were riots in Jamshed-
pur, Rourkela and Calcutta. But noth-
ing was done to enquire into it. When
in places like Banda and others there
wag trouble, judicial enquiries were
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ordered. Let them not consider the
minorities to be second-class citizens.
That is all that I have to say.

Shri Muthyal Rao (Mahbubnagar):
Could you really speak Urdu?

Shri Mohammed Ko¥a: I am sorry,
1 cannot speak Urdu.

Shri Liladhar Kotoki (Nowgong):
Mr. Deputy-Speaker, I rise to oppose
the no-confidence Motion before the
House, moved by Shri H. N. Mukerjee.
Nobody has taken this Motion
seriously, not even the Members of the
Opposition, because when we have
followed the debate during the last
three days we have seen that the only
purpose of the mover and the sup-
porters of the no-confidence motion
was to prepare themselves for the
coming general elections. But in a
democracy, in a parliamentary system
of Governmemt, the purpose of a no-
confidence motion is to seriously
endeavour; on a matter of high policy,
to criticise the Government and to
throw it out, if possible. The Opposi-
tion here knows that it is not possible,
and, therefore, it has, off and on, in
season and out of season, come before
the House to move no-confidence

motions. About the number of no-
confidence motions moved in the
House so far, the hon. Member, Shri
A, C. Guha, has already given the

dates and the fates of those motions.
The fate of this motion is also going
to be decided the same way this very
' evening.

Even so, let us see the points that
the Opposition has brought before
the House in order to justify the no-
confidence motion against the Govern-
ment. The two points that they have
mentioned are devaluation and Viet
Nam. 1 need not take up the Viet Nam
issue, because that has been dealt with
suffiriently. So far as devaluation is
concerned, the Opposition has an
opportunity of discussing the issue on
the substantive motion moved on
hehalf of- the Government. Yet, they
wanted to take recourse to the no-
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confidence motien only, as I said, te
seize an opportunity to criticise the
Government in a wider field,

Coming to ‘devaluation itself,
whether Government could have
avoided taking recourse to devaluation
has been amply discussed in this
House. What is more important for us
to consider is, besides the follow-up
measures already announced by Gov-
ernment, what more steps should be
taken so that the purpose of devalua-
tion is served and our economy is
strengthened so that we can go ahead
with our development programme
without any further trouble. Some of
the follow-up actions that have been
indicated are necessary corollary to
devaluation like restriction on imports,

import substitution and increasing
production so as to augment ex-
port and increase agricultural
production.

1 will take up one issue where 1
have to advance a few suggestions for
the Government to consider. So far as
agricultural production is concerned,
we have to admit, and the Govern-
ment has admitted, that during the
Three Five Year Plans it has fallen
far short ofthe demand, the require-
ments of the country. Therefore, I
would urge on the Government to
take positive steps so that by the end
of the Fourth Plan we can get rid of
the shame of depending on foreign
<countries for our food. This 1 have
repeated in this House every year
whenever I have participated in the
discussion on the Demands of the Min-
istry of Food and Agriculture and on
Planning. T am glad that Government
have admitted it and they are taking
positive steps.

Here I want to emphasize the
urgency of giving the top-most
priority to the input of irrigation. So
many inputg have been suggested and
they sought to be provided. But, of
all inputs, irrigation is the primary
factor for increasing agricultural pro-
duction. This can be proved by one
simple test. Whenever there is
favourable monsoon we have bumper
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crop and there is less headache for
the Government, so far as food is con-
cerned. But, whenever there is un-
favourable monsoon, either too much

of rains and floods or_drought co.di-

tions as we had last year, there is
shortage of foodgrains, the entire
economy ig disturbed and we have to
incur huge expendiiure on import of
foodgrains. This is the real disease of
our economy which compelled us to
take recourse to devaluation a second
time. Therefore, this diagnosis of the
disease of our national economy has
always to be kept in view, parti-
cularly at this time when the Fourth
Plan is going to be finalised.

Along with irrigation comes the
question of floods. Floods and drought
are the two great enemies to agri-
cultural production. Even if we pro-
vide irrigation, but do not control
floods and allow them to come as
happened this year in some parts of
the country, whatever crop is grown
by the farmers is destroyed by the
floods. Therefore, control of floods in
such areas where devastation is heavy
and provision of irrigation facilities
all over the country, particularly in
the drought-affected areas, should be
given top-most priority. Irrigation
facilities should be provided in such
areas where they can grow crops,
parlicular]y paddy, during the winter
months, [ think these things are mnot
being attended to with that seriousness
at present.

Much has been said about foreign
aid. It is true that our foreign
exchange  position became very
serious, our ba'ance of trade became
very adverse and so we had to take
recourse to devaluation. In the matter
of taking further foreign aid we have
to see that we take that much of
credit that is necessary, firstly, to
augment our agriculture and, secondly,
to in-rease the production of such
things as can be exported to earn
foreign exchange. That is the only
sure way we can get out of the
present difficulty.

Here 1 want to mention one thing.
One of the follow-up measures is
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import substitution. We have set up
a _ large number of research
laboratories in the country. When we
go through the working of the national
laboratories we find that the con-

sumer departments have not given
encouragement to these laboratories
and our research scholars to go

ahcad with their research projects, to
develop our indigenous know-how
and, \herefore, the import substitution
has been very much hampered. There-
fore, when we have been faced with
thi; predicament of taking recou:se to

deva.,uation, we have seriousiy to
examine as to whether we have fully
utilizad the national laboratories,

whether we have fully utilized the
services of the research scholars in
these laboratories and, if not, what
are the reasons for that.

15 hrs.

There are various instances whereby
researches made in these laboratories
are sabotaged in a way; that is, while
progress is being made in deveioping

indigenous know-how, long-term
agreements are entered into with
foreign collaborators so that that

particular item will never be com-
mercially exploited. There are various
instances that we come across in the
various laboratories. Particularly from
the Estimate; Committee's reports on
the laboratories that have been sub-
mitted to the House last year and year
before last we will find that several
instances have been pointed out. The
Estimates Committee have urged the
Government that for the shke of the
national economy this matter should
be taken up very seriously and in no
case, when there is a possibility of
developing- indigenous know-how,
long-term  agreements with any
foreign collaborators should be allow-—
ed to be entered into.

So also there are certain foreign
aids which are offered to us. We
simply accept them because it has
rome and we wamt foreign exchange..
There we have to be very cautious
now. Even if the particular foreign
aid mav be wanted and essily availa-
ble, we must not go in for it if that
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is.going to create an additional burden
to us and if it is going to affect the

development of our indigenous know-
how. This way we shall be able to face

this problem with strength and
courage. :

As regards the fear that many
Members have expressed in this

House, and also outside, that devalua-
tion will bring further devaluation
and so on and so forth, I for one as
a student of economics do not fear
that such a thing.will happen in this
country because of the follow-up
actions that the Government have pro-
posed. They are very wvigilant about
it and they will see that no evil effect
of devaluation takes place in this
country,

Lastly, 1 will take up the question
of holding the price line. It is true
that the internal prices should not
increase as a result of devaluation but
prices have risen and, therefore, very
stringent measures should be taken. A
proper machinery should be set up
not only to hold the price line but
to bring the prices down because the
prices are already very high.

In this connection I would suggest
that so far as essential commodities
are concerned, as Government has
already begun, for the towns there
should be consumer stores and for the
rura]l areas there should be multi-
purpose service co-operatives. These
are the only two ways whereby we
can check the rise in prices. Pallia-
tive action in this direction will not
solve the problem. A network of this
machinery must cover the entire
country so that no one is left unserved
by the fair price shops and the profi-
teers and blackmarketeers cannot have
a free way as they are having now.
We have seen that if there is ¢ rise
in taxation by .01 per cent, the price
in the market will immediately rise.
So also now, even though there is no
reason that the prices of internal
commodities should rise, the prices
have risen. That is the experience of
everybody and that is the experience
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of the Government alsg although the
difference may be in degree, as to
how murch they have increased.

These are the few suggestions I
would like the Government to con-
sider. As [ said before, I do not find
any point being proved by the Oppo-
sition in support of the No-confidence
Motion and I have no doubt that this
will be thrown out by the House.

Dr. M. S. Aney: Sir, I wish to
thank you for giving me an oppor-
tunity of making some small observa-
tions on the motion that is before the
House.

The dcbate on this No-confidence
motion  has been  likened and
characterised by some of my hon.
{riends on the Congress Benches as an
unreal cne, What they meant was
that when a motion of no-confidence
debated in a body like this, the expzc-
tation is that at the end of the debate,
if it succeeds, there is a change of
government and transfer of power;
but, so far as this House is concerned,
everybody knows that there is a party
which commands more than three-
fourths majority

An hon. Member: Brute majority.

Dr. M. S, Aney: I do not give it
the adjective. The total strength of the
Opposition itself is very small. There-
fore there is no reality introduced in
the discussion at all. We know, we
have to loss and they know, they have
to gain and we have to remain what
we are in spite of the arguments that
we have used against them and they
have to remain where they are for
whatever they have hurled against us.

An hon. Member: They are
incorrigible.
Dr. M. 8. Aney: Therefore, the

seriousness which a discussion of a
no-confidence motion generally
creates is not to be seen. That is a sign
of unreality. In spite of that, we
have seen—it would appear to any-
body who was listening to it very
patiently and with understanding—that
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most of the Members spoke with a
good deal of zeal and feeling about
it. When ] listened to the first speech
which my hon, friend, Shri Mukerjee,
ni...>—he is always a brilliant speaker
—he rise to special heights of elo-
quence and appealed to the Members
of the opposite side. So also, various
other speakers spoke with the same
kind of earnestness and zeal. With
this kind of earnestness and zeal that
is there, we know what the result is
going to be.

There is some difference between
the position in which the previous de-
bates on the no-confidence motion
have been held in this House and this
one. In fact, my hon. friend, Shri
Mathur, in his characteristic way, said
that it is an annual feature. Yes, it is
an annual feature, That is true, but
there i= something more in this de-
bate th:n that it is an annua] feature.
The arguments gdd-essed here may
or may not impress the Members to-
day in this House on the other ben-
ches, but the debate is being held in
some peculiar circumstances. Those
who are speaking here are speaking
not to influence the Members who
are sitting here but to influence their
masters outside. Let me tell them that.
The whole story of charges and coun-
ter-charges that has been told here is
not with a view to convincing each
other here but to tell them that this
is being heard and is going to be in-
terpreted afte- the debate is over all
over the country when the election
campaign is going to come which will
be in a short time. It will be heard
and it will be explained all over the
country. Every sentence, every allega-
tion made by one party against the
other will be explained to them and
they will be the persons to deter-
mine ultimately the fate of this. You
have to face a vote of the people as
a result of the discussion that has
taken place here. That is the posi-
tion of thig debate. This position
ghould be very well known to our
friends there.

This being the case, in my opiniqn
it is very important to see What |is
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the real attitude in which those who
have beep sent here zs representatives
of the people try to understand each
other when this debate is going on.
We are not meeting in ordinary times.
We are meeting in rather extraordi-
nary times, when the need for the
utmost co-operation and the utmost
unity among all the parties is being
felt by us. That had been stated
several times. I only want to bring
that point to the notice of the House
which assumed that India is g country
without any enemies. We had two in-
vasiong on our soil from the two hos-
tile neighbours of ours. They are try-
ing to infringe our sovereignty and
territorial integrity and they are also
trving to infuse a feeling of disloyalty
amongst our people in this country
in various places. That is however, in
reality the situation in which we are
placed today.

Soon after this session is over, we
shall be called upon to approach our
constituencieg and ask for votes, so
that a'ter the elections we could form
a new Government.» The people who
have returned us to this House for
the past five years should keep in
mind the incidents and activities of
the Government over the past five
years and then come”to the conclu-
sion ag to what shall be the proper
Government to rule this country for
the next gquinguinnium and whether
the Government which has been in
charge of the administration for the
past five years or even ten years has
been of such a nature that they can
safely entrust the affairs of the coun-
try in the hands of those very peo-
ple for a further period of 5 years. It
is a question which they have to think

for themselves and which we have
also to think for ourselves,
Let us remember that the need

for national solidarity is being keenly
felt by us and thig is the time when
we should seriously think as to what
should be the Government that we
should have st the end of  these
five years. I think you will admit that
this is the occasion for us to think
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over this question more seriously than
ever before.

We talk of our foreign policy, fin-
ancial policy, etc. We @ll realise
that some serious mistakes have been
made. At the sgame time we should
remember that if proper care is mot
taken of our finances, then the evil
of devaluation will have very far-
reaching adverse consequences. If our
finances are not properly administer-
ed by proper persons hereafter, if the
price-line is not properly held, if the
exports do not increase to our sa-
tisfaction, then there will be only
chaos and all the evil consequences of
mal-administration will follow. There-
fore, we have to see what the experi-
ence of the last five years or ten years
has been and decide whether fhose
who have been in power should con-
tinue to be left in charge of the same
or it should be given to others. We
all feel like that and I believe that
some members on the treasury ben-
ches must also be feeling in the same
way. s

Whenever there was a mnational
emergency or a national crisis, the
whole nation stood as one man;
though the-e were differences, in g
national emergeacy they were forgot-
ten and the whole nation stood as
one man. That feeling of unity and
golidarity has to be restored. We are
seeing today that there are several
hostile influences around us, Thig 15
a time when we have again to think
of national unity and national soli-
darity. We have to think in terms of
having a Government, truly represen-
tative of the whole nation and not
only of a particular party. You may
perhaps succeed in getting a larger
number of cepresentatives in this
House. but not the support of the
majority of the’ number of voters of
this country. When a national emer-
gency arises, with what face can you
approach the Opposition Parties and

tell them that thevy must now
come  together? Therefore, Yyou
must earry these discussions

AUGUST 4, 1966

Motion

2678

here in such a way not as to widen
the gulf between the parties but to
understand one another more careful-.
ly and more intelligently with a view
to coming together and bridge up the
gulf, This is an opportunity afforded
to ug to revise our old ideas, doct-
rines and dogmas in light of new for-
ces and not from the point of view
ol party politics sayiag that this is
my party and that is my party, but
from truly national point of view.

The Congress is the Party which
had got the best of traditions; it is a
Party which had been led in  the
past by man like Mahdtma Gandhi; it
is a Party which had been led by
great and eminent men like Loka-
manya Tilak; it is g Party which got
freedom for this country; it ig a
Party which was led by ou- late Prime
Minister; thig Party has had leaders
who did not have any narrow  out-
look, but who had an outlook which
was universal in gpirit. It is in that
spirit that we have tq look at this pro=-
blem today. Ewven a'ter this debate
is over in this House, the debate wili
continue as I have stated before out-
side the House and throughout the
country and the people will be dis-
cussing the same problems. So our
stand should be such as would enable
us to form g Government, truly re=
presentative of the people, a national
Government. It is not proper to think
in tecms of Congress Party or this
party or that party, but we should
think in terms of being Indians, In-
dians first, Indiang second and Indians
last. It is in that spirit we must look
at this debate. We shou'd approach
the electorate so as to bring them to-
gether to evolve a cohesive interpre-
tation of ou- ideas, and unanimously
acceptable policies so that it will be
possible for the nation to form gz truly
representative mational pgovernment,
so that this great TIadian Republic
shal] stand united and shall success-
fully face any emergency that might
arise in future.
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I thank you for having given me
the opportunity to speak.

Shri Joachim Alva (Kanara): As
1 heard the magnificent and eloguent
speech of my hon. friend Shri H. .
Mukerjee in hig true Oxford style, my
mind went back to our Father and
Founder of our great nation, Mahatma
Gandhi.

When I was coming back after the
end of the Commonwealth  Paclia-
meniary Conference in London, last
month, with the little money I had, I
had purchased this book at London
airport, “Lord Moran on Churchill”,
which is in my hands, at 3 cost of 63
ehillings. s

Shri Manoharan (Madras South):
Place it on the Table of the House.

Shrimati Vimla Devi (Eluru) After
devaluation, what is the price?

Shri Joachim Alva: There is a very
interesting passage in this book, which
has been written by Lord Moran who
wags the personal physician of Chur-
chill. At page 53 of this book he talks
of two men who had the greatest in-
fluence on Churchill, Churchill looked
to Gen. Smuts for the approval of
any one of his actions, and Smuts was
a kind of dictionary whenever he did
anything big or small. And here 15
the passage where Lorq Moran refers
to this and says:

“I cap think of only two—who
have Winston's ear because he

respects their mental processes.
The other, of course, is the
Prof . . .

The Professor referred to is Profes-
sor Lindemann (afterwards Lord
Cherwell). Churchill always used to
listen to these two people. Then, the
passage goes on to say:

Winston is encouraged when he
hearg from Smuts that he is pro-
ceeding along the right lines."

Then follows the conversation with
which we are concerned now.

«pM.: As I got older, I begin to
see a pattern in things.
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Smuts: There js a pattera in his-
tory though it is not easy to see or
follow.
Smuts (spoke of Gandhi): He is
a man of God. You and I are mun-
dane people, Gandhi has appeal-
ed to religious motives. You never
have. That is where you have
fai'ed.

P.M. (with a great grin): I have
made more bishops than anyone
since St. Augustine.

But Smutg did not smile His face
was very grave. Here is the tribule
paid by one of the greatest men in
history to  Mahatma Gandhi, and
Churchill who was such 3 great state-
sman sat in  silence when Smuts
reminded him of the true g-eatness of
Mahatma Gandhi. The reason why
I am referring to this is not because
of the Devil quoting the Seriptures.
but because I want to point out that
these friends opposite us are prodi-
gal sons who have strayed away from
the great house of our Indian Nation-
al Congress. We are bitterly sorry
that they had left us. Shri H. N. Mu-
kerjee has served nearly ten years
of his life in jail; so has Shri A. K
Gopalan, They have grown weary in
the service of the Motherland. There
are g number of patriots on the other
side, and we would have very much
liked to have them on this side ,beca-
use they have also made sacrifices fo‘r
the country, But, unfortunately, their
methods are different.

The hon. lady Member  Shrimati
Renu Chakravartty was also under-
g-ound for some time and has suﬂe‘r;
ed. She js the daughter o° a grea
man, Dr. Roy. When 1 condoled with
her, she sent me a card where DT
Roy had said:

“T ghal] keep the Bharat, and
you keep the Ratna.’.

Shri Indrajit Gupta (Calcutia
South West): Shrimati Renu Chak-
ravartty is not the daughter of Dr.
B. C. Roy. Let not my hon friend put
the wrong relationship into the record.
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Shri Joachim Alva: 1 am sorcy
She is his niece. If my hon. friend had
not interrupted me, I would not have
made that mistake, '

We are sorry that they have lelt
our fold. We are sorry that they have
taken to paths and courses of action
which are destructive of the best in
Indian society and Indiap culture.

If we glance right from Africa to
South-East  Asia, ours is the only
count:y which has kept our libertv
going. Look at the continent of A!-
rica, where there are nearly or over
30 countries, most of whom have fal-
len one by one under a military gov-
ernment. If you go to even aplace like
Cairo, you wil] find ag-med police at
every corner. You may also go to
Burma; there, the great patriot U. Nu
is still in jail. If you go to Bangkok,
you will find that the Parliament is
locked up there. I asked them ‘Where
is the Parliament?’, and I was told
‘There is the Parliament; it is locked
up!™. If rou go to a country like Indo-
nesia, the Parliament there is now in
commotion every day. Thi is the state
o; affairs in all those countries, And
yet our friends opposituare not prec
pared to give credit to India which has
remained stable, and which has been
built by Mahatma Gandhi for whose
freedom yp he had shed the last drop
of his blood. Had he remained alive
for some more time, he might have
gone out to Pakistan, and ag g resuit
of his efforts, both our countries could
have remained united. This is the
background of our country,

Today, Jawaharlal Nehru's daughter
happens to take over the crown. The
question is whether she has been elec-
ted unanimously by the party. If she
has not heen unanimously elecied by
the party, it is no fault of hers. If
hon. Members find fault with the Con-
gress Party, then I would say that the
Congress Party is like any other de-
mocratic party in the country.

If my hon, friends find fault with
our country and say that our country
is going with a begging bowl before
sther countries, 1 would say that even
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the USA today is finding it difficult -
to maintain the wvalue of her dollar.
The United Kingdom is also finding
great difficulties about her pound. I
was present in the galleries 6: the
House of Commong when the Tories
were asking Mr. Wilson to get out
of office.  So, this is not something
new when our hon  friends opposite
waat our Prime Minister and the Ca-
binet to get out. Other countrieg are
facing greater difficulties. But our
trouble has been due to the fact that
we have been too much attached
either to the dollaror to the pound.
The dollar and the pound have held
their supremacy far more than it can
be justified. The tweo countries have
made an uaholy alliance or have |
an unholy collusion wherain economic
supremacy is concerned. President De
Gaulle i today demanding that the
payments to which his country is en-
titled should be made in gold.
If President De Gaulle succeeds, then
we shall perhaps be releasced from the
tentacles of the dollar and the pound.
My hon. friend Shri Krishna Menon
has made a mest valucd suggestion
that the dollar should be devalued.
ang surely there j5 something in 1it,
because so far es the countries in
Asia are concerned, pur rupee has
been a great factor. Qur rupee was a
great factor in South-East Asia. It
used to command respect. Now, the:re
is going to be set up the Asian Deve-
lopment Bank which is going to be
bossed by America because they have
put most of the capital, to the tune
of nearly 1000 billion dollars, and
we are again going to be fleeced on
the other side through all these pro-
cesses. But what happened was that
there was devaluation, and thig deva-
luation came as g surprise, It was not
that devaluation was accepted, but it
was forced on us. It was not as if we
accepted it of our own accord. We
should not accept anyfhing from any
country at the point of a sword or at
the point of force whereby our mo-
ney will lose its intrinsic value. My
hon. friend Shri S, K. Patil did not
know that even President Nasser was
having difficulty in getting food from
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America. The Americans tightened
the screw there and they s:id "We
shall not give any food’. Thers is a
party in the US Congress which says
that ‘We shall not give any food to
other countries unlesg they toce our
policies’. So, the tall story that food
is given without conditions, and that
aid is given without strings is a story
that we cannot easily swallow, But
we have our own difficulties. What
the Finance Minister ghould have done
is that he should have taken j series
of ruthless measures aloag with de-
valuation. Devaluation ig something
which we do not like, because the
rupee today is a small creature when
you go abroad; the rupee today does
not command that respect which it
ought to, If along with devaluation, a
numbz: of other ruthless measures
had been taken, then that would have
been a different story.

In England, there has been a great
cry that the five big banks there are
making enormous profits, and the Bri-
tish Parliament is demanding that
restrictions should be put on the Bri-
tish banks. If that be the position in
England, then what about our banks
here? Why should -we not nation-
alise our banks? There are hardly a
hundred families, and probably 500
account-holders who are taking away
nearly two-third of the advances by
the banks and the small entrepreneurs
are getting nothing. Unless the banks
in India are nationalised we cannot
have any security for the masses of
India.

Then, there is the question of the
nationalisation of the general insu-
rance companies. The Economic Times
which is Asia’s best economic paper
in its issue of 1st August has listed
32 general insurance companies; out of
them, the New Indias alone have a
tota] assets and premiums amounting
to nearly one-thirg of the total assets
of the rest. The total assets are about
Rs. 7921 lakhs, and the profits for
these 32 genera] insurance companies
have been of the order of Rs. 524
lakhs. So, why should we not take
over these general insurance compa-
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nies? One fine morning, Shri C. D.
Deshmukh az our Finance Minister
brought all the life insurance compa=-
nies within the public sector. Why
should we allow these mi'ch cows to
be milked by the eapitalist commu-
nity who have these general insur-
ance compinies under their cont-ol?
The Finance Minister is a man who
has been in the heart of capitalism in
Calcutla, and he knows how the Bri-
tish and the Scottish jute and tea
lords have been lording over the mar-
ket there, and he knows how the jute
and tez lords have corne-ed every-
thing, and they have cornered gll the
financ~g and also the best men, both
the brown and the white. It is time
that he took some drastic measures
to set these things right. '

Then, we ghould have a complete
Monopolies Commission sitting in in-
quiry. In England there i; the Mo-
nopolies Commission sitting in in-
quiry. It will be g shock to my hon.
friends if they were to read the Lon-
don Times of June 18, 1966 where they
will find a report to the effect that the
leading tyer companies have been fir-
ed and have been fined heavily for
restrictive practices. You will be shoc-~
ked to know that the'Firestones, the
India Rubbers, Dunlops and what not,
all the leading tyre companies of Eng-
land and of the world have been sub-
jected td a heavy fine because they
adopted restrictive practices in regard
to the sale of tyres. Here we do noth-
ing of that sort, and we just allow the
tyre companies and other companies
to become ag rich as they can and the
result is that the ordinary consumer
suffers. So, I submit that s Monopo-
lieg Commission is very essential be-
cause unless we have such a commis-
sion, the strangle hold of the news-
paper barong cannot be lessened. We
do not learn from England, whatever
we can leasn with safety and efficiency
and quickness. England iz still the
home of democracy. The British Par-
liament jg still the mother of Parlia-
ments, and England has manyv les-
song to teach us. If on the floor of the
House of Commons, ag early as this

Al
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month and as early as last month,
the Monopolies Commission could hold
an inquiry, wherein also the five big
banks of England could be hauled up
in regard to the huge profits that they
had made, what about our country?”
Why should we be afraid of taking
action against the few people who
control our money market?

No-Confidence

Then, I would submit that we ghoul !
have extensive and intensive manu-
facture of indigenoug defence imple-
ments, but we have not done that, For-
tunately, we have had the semi-au-
tomatic Ishaopre rifle, the new moun-
tain gun (75 m.m.) Tight-self-loading
pistol, recoilless gun, anti-tank gren-
ade or rockets, man-dropping para-
chutes, winter garments, ice axes,
high-altitude tents and so on.

Shri §. M. Banerjee (Kanpur): On
a point of order. The hon. Member
is giving out information in regard to
defence matters.

Shri Joachim Alva: These are the
implements which we have manufac-
tured and we have saved thereby a
lot of foreign - exchange. So, why
should we not go on making these
defence equipment and defence imple-
ments on an exténsive scale? The
former hon. Defence Minister, Shri
Menon was laughed at when he
produced some implements in the
ordnance factories which were not
entirely meant for defence, But go
down to the French aircraft manufac-
turing companies; go to some other
public sector companies therein you
will find that they produce consumer
goods a‘ong with big machines. Per-
hape we do not know. We do not read
about what is happening in other parts
of the world.

There should be no import of food
at least after 1970. If we do not fix
a target, we shall be laughed at.
Little children in foreign countries
tell us: ‘T have given a litt'e food for
your country’. Qur self-respect and
dignity demnands that we should not
accept any feod from abroad. We do
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not want it. We are grateful to the
Uniteq States for the food they have
given us; we are grateful to the other
countries for the food they have sent
us; children of other countries have
helped us. But after 1970, not a bag
of rice or wheat should be imported
into this country. Our country is big
enough and large cnough to produce
all the food we require. And if at
all we have to import food, let us pay
harq cash and get it. But let us not
go wilth a begging bowl for food. Let
us not depend on PL 480. Nothing
seems to have been done even now
in regard to the achlevement of self-
reliance on the food front.

We should also have self-reliance
in the matter of our aircraft manu-
facture. Let us go even in aerial
bullock-carts discarding most modern
planes but let us save that money and
let us have acroplanes manufactured
ourselves the Avro machines and so
on. We can fly them rather than pay
foreign exchange for foreign planes.
Once upon a time, that is 30 years
ago, Russia had not enough planes.
But see the Soviet Union today. See
the number of aircraft they have. At
a civil airport in Moscow, last year
I counted, over 200 of , them. You
cannot even count them while getting
down. If Russia could do that, if her
citizeng could travel freely in their
planes, we should also be able to do
the same. May be we may have
smaller planes or planes of an inferior
variety, But it is time our country
did something in this respect. We
have got a big network in the Indian
Airlines, the largest civil airlines of
any country . But we must chalk out
a programme of self-sufficiency and
achieve it in ten years.

There should be pénalisation™ of
exporters who bring us a bad name.
When Shri Lal Bahadur Shastri sent
us on a delegation to East European
countries in 1965 headed by Shri
Malaviya, in Budapest, we had a
meeting with the Chamber of Com-
merce. Thev said "‘We bought 5,00,000
metres of cloth from one of your
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mills: but it was all sticking like
gum’. This huge quantity of cloth
means a Jot of money. On inquiry,
we found that this was manufactured
by one of the biggest units in the pri-
vate sector in this country. I am pre-
pared tgp hand over the nmame of the
firm to Government, When I asked
the boss of that concern, perhaps the
biggest industrialist in India, he said
*This mill is not under my control’.
However it is under the control of
his son’. Whatever be the position
concerning the legal responsibility,
the moral responsibility is evaded. We
draw a curtain between our private
and public life. That has been the
bane of Indian public life—you draw
a curtain between private and public
life. If that particular textile concern
has sent 500,000 metres of cloth to one
of our great friends like Hungary and
when they have told us in most digni-
fied language that the cloth sticks like
gum, that company shoulg be debarred
from the grant of any export licence
in future. But we shall not do it
because the Ministers will be pres-
surised, the Secretaries will be pres-
surised MPs will be pressurised and
the thing will go on for ever. This
is the kinfl of thing that damages our
reputation, that makes us lose our
friends as well as valuable exchange
and bring ruination into our country.

In regard to the production of
cotton, we have set a target. But we
find that the production is not accord-
ing to the target set. Every year the
production has gone down—I have got
the figures but I cannot quote them
for lack of time.

Lastly, how is it that jute is going
into China from here through Nepal?
I would like to know how the jute
lords are selling it this way, selling
the pass away! . How is our jute
going to Nepal and wvia Nepal to
China?

These are important matters. Unless
we close the gap, we have no safety
line. OQur agricultural production
will lag behind our industria] produc.
tion will suffer, our foreign exchange
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difficulty will continue and we will
always be beggars at other countries’
doors begging for food, when we know
that there can be plenty amongst us.

Coming to Vietnam, Shri H: N.
Mukerjee made much of our weak-
ness. I think our Prime Minister did
a very good thing by going to Cairo.
to Belgrade and finally to Moscow on
the Vietnam peace mission. I was
the first Member in this House to
condemn the napalm bombing in 1953
by the French in Indo-China. Shri
Krishna Menon read out yesterday
from the New York Times of 1950 to
show that the Americans. did not
intervene in Vietnam out ©f any
altruistic motives, but they went
there tp tap the enormous natural
resources of Vietnam to improve their
own economy. They jumped into
Vietnam in 1954 with that objective.

We are under a delusion that our
safety line is in Vietnam. These
bombs which are being dropped omn
people there may be dropped pn our
own bodies; children are being des-
troyed by Napalm bombs. If we do
not protest in time, those bombs will
come upon us one day.

The late Mr. Arthur Henderson,
one of the pioneers of the Labour
Party was one of the pioneers of dis-
armament long ago—some of you may
not have been born at that time, In
1932 he was the Chairman of the
Disarmament Conference which met
at Geneva. I was reading about It
while I was in jail I was shocked
when his son, Lord Rawley, told us,
in London last mionth ‘Bombing is a
part of war and you will have to stand
it, whether you like 1t or not!” These
are serious matters. Are we going
to see napalm bombs dropped on our
children. bombs that will flay them
alive?

" Now, the efforts of our Prime Min-
ister to bring about peace are com-
mendable. I was present in the
Gallery of the House of Commons on
the 7th of July when Mr. Wilson was
replying to a point raised by Sir Alec
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Douglas-Home, the Tory Leader. I
would just quote the last sentence of
Mr, Wilson's speech winding up the
Viet Nam debate:

No-Confidence

“1 would rather try and fail and
finally win than not try at all”.

So far as peace is concerned, it is
better to try again and again. The
objective is very great. We have got
to achieve it. Our Prime Minister
has done a good job and the allegation
that Shri Mukerjee has made cannot
be levelled at those efforts of the
Prime Minister. We are the people
who are going to suffer, if the bomb-
ing confinues in Vietnam, Our coun-
try will be in danger then. So what-
ever is done in the direction of put-
ting a stop to that and restoring peace
that is worthwhile.

Lastly, let me say this. Shri
Mukerjee wag always an admirer of
the rose that Jawaharlal Nehru put
on. That rose has now been trans-
ferred to another personality whom
our Party has elected leader with an
overwhelming majority. May he not,
great orator that he is  trample that
rose under his foot!

Shri Umanath (Pudukkotai): While
speaking on this no-confidence Motion,
first of all, I wish to draw the atten-
tion of this House to the most Impro-
per and highly atrocious performance
of our Prime Minister while in
Moscow. At a banquet given by the
Soviet Government, our Prime Min-
ister spoke thus, as reported in the
Hindustan times of 16-T7-66:

“Even the so-called progressive
parties together with others have
sometimes abused this freedom
and have resorted tp strikes gnd
violence which are against nation-
al interests".

This statement follows closely on
the heels of the heroic struggle of the
toiling millions in Kerala, Bengal,
Bihar and other States apainst rising
pripes, fopd shortage and for higher
D.A, and restoration of ration cuts.
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Not satisfieq with attacking the un-
armed workers, peasants ‘and middle
class employees with the military ana
police at home, she has carried this
attack to the citadels of foreign
countries in the presence of a large
number of foreign government digni-
taries,

Does she not know that to do that
was highly improper and” anti-
national? Perhaps at the banguet,
she lost her bearings and did not
know what she spoke. Or perhaps
having realised that millions of our
own countrymen have .lost confidence
in her, she was trying to earn the
sympathies of the foreign governments
against her own countrymen. Patriot-
ism indeed!

One of the main points made out
in defence of the Government is that
the present economic debacle on the
industrial, agricultural and foreign
exchange fronts which led to the
much-hated devaluation, was not the
result of past policies of the Govern-
ment but due to unforeseen develop-
ments such as the India-China conflict,
the Indo-Pakistan conflict and the
recent drought. The two-pillar policy
of defence and development arising
out of the India-China war was
brought into effect from late 1963
onwards, whereas the plan crisis in
industry, agriculture and foreign ‘ex-
change set in in 1961 and 1962 itself.
During the mid-term appraisal, they
admitted that during 1961 ang 1962,
the average annual rate of growth of
natignal income dropped from 3.7 per
cent in the First Plan and 4-1 per cent
in the Second Plan at constant prices
to 2-5 per cent in the first two years
of the Third Plan. They admitteq a
fall in the food production index from
137-5 in 1961-62 to 131-3 in 1962-63.
They also admitted shortfalls in in-
dustria] production in many sectors.
Where was the India-China war then?
What more proof is required to sup-
port our contention that the stagna-
tion in the economy leading to the
present climax had its roots in the
past policies of the Government.
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Shri S.G.Barve, Member, Planning
Commission, rendered a yeoman ser-
vice to the country when he pinpoint-
ed the Government's responsibility in
this matter. He said;

“Our present troubles have arisen gut
of the fact.......... he does pot say
Chinese ang Pakistani aggression and
drought, he says—

“.... that the new industries
sel up with imported equipment
and knowhow and dependent upon
importg of components and raw
materials, have not been able
collectively to build an export
potential, adequate to take care
of the import requirements and
service obligations of foreign loans
and royalties.”

I am guoting from Problems of In-
dustrial Growth in India 1966,

It is this policy of building indus-
tries dependent on foreign monopolies
ang similar policies of the Govern-
ment that have come to roost today.
This Government which called us
pro-Peking, are themselves taking
refuge under China and Pakistan to
cover up their bankruptcies.

It post-1962 developments had any-
thing to do with the present plight of
our people, it is again this Govern-
ment's so-calleq policy of Defence
and Development that pushed the
country’s economy to the pre-devali-
ation precipice,

Even at this stage, our Government,
instead of coming down to the plains
of political realism of taking initistive
for a negotiated” settlement of our
border dispute with China, made the
plunge for the devaluation sell-out
to the Americans. “Sell Independence
to save Independence” is the latest
slogan of this Government. This is
the political superstructure of their
latest economic slogan: “Take more
loans to pay back leans™.

When Mr, Nanda, the other day,
introduced the TUnlawful Activities
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Prevention Bill, he suddenly develop-
ed a love for the National Integration
Council decisions of 1963, The same
Counci] had decided that Government
should formulate and execute special
plans for the accelerated development
of markedly backward areas in each
State, the continuation of the back-
wardness of which posed a threat to
national unity.

The Planning Commission team ap-
pointed to go into this question re-
commended that backward areas must
be identified by the end of the finan-
rial year 1963-64, but not a single area
has been identified, even 2% years
after the targeted date.

This power-mad Government which
hastens to arm itself with Fascist
powers to suppress the people in the
name of the decision of the National
Integration Council, has chosen to
ignore the decision of the very Coun-
eil having crucial relevance on integ=-
ration.

The greatest threat to our national
integration is posed by the Govern=-
ment's policy towards the tribals in
our country. The latest case in point
is provided by the Government's con-
duct towards the tribals in Tripura.
The Dhebar Commission report on
page 484 says:

“The influx of displaced person
from Pakistan to Tripura has
been enormous and has upset the
local economy. This has greatly
affecfed the tribals and has made
the land problem acute, The
rights of the tribals in land should
be safeguarded.”

And the Commission recor d

“At present there is no schedul-
ed areas in this Territory. The
Chief Commissioner has suggested

. that the areas of Kanchanpur,
Chamanu, Amarpur, Teliamuru
Block and some other areas under
Sadar, Belonia and Subroom Sub-
divisions which are contiguous to
Amarpur and Teliamuru blocks,
and have a preponderance of tri-
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\
bal population, may be declared
scheduled areas.”

The Maharaja of Tripura had al-
Teady in the past declared certain
areas as ‘“Tribal Reserves”. The im-
plementation of the Dhebar Commis-
sion’s recommendation, meant that the
Fifth Schedule of the Constitution be
extended to Tripura, and along with
the five Scheduled Tribes mentioned
in the Maharaja’s order, other tribes
recognised by the President’s
Order as Scheduled Tribes may all be
given the benefit of the proposed Tri-
bal Scheduled Areas. But strangely
enocugh, the Tripura Government is
now actively considering a proposal
to de-reserve all areas that remain
reserved for Tribals from the Maha-
raja's time. ‘This is just the way to
disintegrate the country. And when
the tribals resort to mass resistance
against their extinction, this Govern-
ment will come here and scream that
the tribals are in revolt, the country’s
integrity is in danger efc.

On Viet Nam they say that their
membership of the International Con-
trol Commission prevents them from
taking a forthright stand on the side
‘of the liberation forces. Poland also
is on the same Commission and yet it
did not prevent the Polish Prime Min-
ister from taking a forthright stand.
If they still believe so, let them get
out of the Commission which has been
bombed out of existence according to
Mr. Krishna Menon.

The real reason is not far to seek.
A Government which has embarked
on the path of selling its own inde-
pendence is incapable of taking a
forthright stand in favour of the inde-
pendence of others,

In conclusion, if my friends on the
other side insist on saying that this
Government commands confidence, I
would concede; but then, whose con-
fidence? In the Times of India dated
14th July, 1966 a gentleman has said:

“We may consider ourselves
fortunate that the leadership of
the country has passed into the
hands of Indira Gandhi. Quite
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apdrt from the experience and
wisdom she acquired...our new
Prime Minister in the short period
in which she held office, had shown
a degree of courage and decisi~

veness, and a fresh approach
which a augur well for the
future.™

Yes, she commands the confidence of
citizens of this type. And who spoke
this? Mr. Tata, at the annual Gene-
ral Body Meeting of TISCO. That
being so, I wish to submit that if this
House passes a vote of confidence by
rejecting this motion, it shall be re-
flecting the sentiments of the big
business tycoons, and not that of the
teeming millions of our country.

Shri Eappen (Muvattupuzha): No-
confidence motions have become a re-
gular feature of this House so much
so that they do not raise that kind of
expestation which would otherwise be
raised inside and outside the House.
The constant moving of such resolu-
tions, the numerous bandhs and demo-
nstrations that led to the destruction
of public property, the ugly scenes
exhibited in this House, all these are
symptoms of a malady which is eating
into the very vitals of this nacent de-
mocracy, All these show that the op-
position in this country are desperate
and hopeless.

They have moved these no-confi-
dence motions. What is it they want?
They want that this Government
should go out of power. What will
happen if this Government goes out
of power. There will be confusion
and chaos in the country, and pro-
bably a section of the opposition wants
chaos and confusion so that China
may walk into this country.

Mr. Gopalan was speaking like a
Delphic oracle. He prophesied that
the Congress would be written off in
the next election in Kerala. I humb-
ly ask him: if the Congress is so
weak in Kerala, why should Mr.
Gopalan and Mr. E. M. S, run about
and form unholy alliances with the
Muslim League and other parties?
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I heard Mr, Gopalan speaking about
corruption. 1 was reminded of the
shameless prostitute who spoke about
morality. Mr. Gopalan’s party was
in power in Kerala, and corruption
was the policy of the Government
then. Who has not heard of the
notorious Andhra rice deal where
Rs. 2 lakhs have been knocked off by
Mr. Gopalan's party from the public
coffers? 1 have got hundreds of such
instances,

Birlas wanted to start a factory in
Kerala, and for that they required
bamboos to be purchased from the
Government. They offered to give
Rs. 2 per ton. (Interruptions). 1§
know that you will be wery much
affected by what [ am saying. They
offered Rs. 2 per ton at a time when
bamboos were being sold to the agri-
eulturists in Kerala at Rs, 7 to Rs. 9,
and all the Government officers and
forest officers said this was a very
low price which was being offered.
And yet Mr. Gopalan's party's Gov-
ernment gave this at Re. 1 per ton to
Birlas for 20 years. What is behind
this? If this is not corruption, what
else is this?

The target of attack in this no-con=-
fidence motion is the devaluation of
the rupee. The devaluation of the
rupee is only an admission of a fact.
I carefully read through Mr. Masani's
speech. If T understood it correctly,
he was supporting devaluation, He
said on the midnight of June 5th
there was a moment of tfuth in this
country, this country came with a thud
on to firm earth. If that is the truth
if that i= the right thing to be done,
whyv should you blame the Govern-
ment for it?

‘Then, some people imagine that de-
valuation was effected because Ame-
rica asked us to devalue the rupee. If
it is really correct and right to devalue
the rupee, what if America asked us
to do it? If praying is good, should
I refuse to pray because the Devil
asked me to pray.

Another cause of complaint is that
thig devaluation was not proclaimed
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earlier. I ask: will a Commander
wanting to abandon a fort proclaim
to the enemy that he is going to aban-
don the fort tomorrow? That is never

done. This is not the first time mn
the history of the world that
devaluation has taken place.

In 1949, Britain devaluaed the pound.

Did Mr. Cripps proclaim earlier
that he was going to devalue?
He denieq it to the last day...... (An
Hon. Member: He did not mislead

Parliament). He did. In 1931 when
England went off the gold standard,
they stoutly deniedq it unti} 20th
September when it was proclaimed.
When Roosevelt sprung a surprise on
the world by going off the gold stan-
dard, even the previous day he denied
that America was going off the gold
standard. There is mnothing strange
with these things and there is no
cause for complaint. The devaluation
of the rupee is described zs some
disaster. The recognition of a fact
which is in existence—how can it be.
a disaster? On the other hand it is
a blessing in disguise, if it is pro-
perly used. How gid it come? If we
really analyse what has happened
over the last eighteen years, we see
that it was brought about because of
various circumstances beyond the
contro] of Government, Take, for ins-
tance, 1965-66. There was Pakistam
aggression; there was gn  unusual.
draught in the country. Foodgrains
production went down in that year.
from B88.6 million tons to 76.7 mi lion
tons and the loss in exports was about
89-90 crores. So, in that year there.
was a great strain on the economy..
We have invested large sums jp the
public sector projects which have not
yet begun to yield dinvidends. In a-
few years, we will just turn the cor-
ner and let us be patient; in a few
years we will get the dividend and &
self-generating economy will be pro-
duced. We are going to benefit and
our country is going to advance.
Whatever be our faults or shortcom-
ings, we have done one thing. We
have given this country a stable gov-
ernment. Secondly, in the last 1B
years, we have fed the teaming mil-
lions of India. In spite of adverse cire
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cumstances and unusual draught and
floods and other things we were able
to feed the millions of India in the
last 18 years, maybe, with PL. 480
wheat, On the other hand, Tet us look
back into the history of India. Every
five years there was a famine gnd the
last one was ip Calcutta and lakhs ot
people died. All these 18 years no
such thing happened. We have done
another great thing. We have laid
solid foundation for industria) geve-
lopment in this country. We have
built up the basic industries which
@re going to generate further indus-
tria]l gevelopment in this country. I
have had the good fortune to visit
some of the industrial institutions run
by the Government. I was not alone:
several Members of Parliament from
the Opposition also were with me gnd
Mr. U. M. Trivedj was there; ynfor-
tunately, he is not here pnow:; he is
an honest man. We all witnessed
when we went to the rifle factory at
Ishapur what is being done there. We
went to the Chittaranjan locomotive
factory and various other institutions
in the country and we were thrilled
et what js being done. In fact with-
out consideration of party or group
effiliations !l of them praised what
" fs being done. We Lave been able to
win the Pakistani war and our jawans
were able to prove that the invulner-
ebility of the American tank is a
myth. How was it done? 1t was
done because arms were produced in
our ordnance factories we have laid
the foundations for industrial develop-
ment in this country. So, it is not
correct to say that we have been wast-
fng money. On the other hand we
have built solid foundations for in-
dustrial gevelopment. Therefore, we
have nothing to be ashamed of. We
can face the country in the coming
general elections. Our people may
be poor or illiterate but they have
abundant commonsense. They know
that this opposition cannot deliver the
goods and that the Congress should
be there at least for good adminis-
tration. In the last eighteen years,
we have given them good administra-
tlon whare their life gng property
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were safe. Therefore, we know as g
matter of fact that we are going to be
returned with a thumping majority.
WNow, Mr. Gopalan ang his people
know very well that fact. After the
last general elections, the Congress in
Kerala has come out stronger. In
the next general elections they are
going to face a stiff fight. The won-
derful thing is that they are having
alliances with the Swatantra party!
That is for defeating the Congress.
Mr. Gopalan maintains that Congress
is weak in Kerala. I challenge Mr.
Gopalan: w# shal] meet at the polls.

Shri Indrajit Gupta: What
the Palai Bank?

about

Shri Eappen: Palai side also, we
are going to wimr with a large majo-
rity. I have spoken about gevaluation
and the next thing that is to be done.
What are its benefits if we properly
use it? The benefits are, firstly, that
imported things become costly. Then,
we will have a tendency to resort to
import substitution. Of course the
price line has to be maintained strict
measures have to be gdopted for main-
taining thre price line. Therefore, with
regard to this no confidence motion,
T appeal to the Mover of the motion

my friend Mr. Mukerjee to grace-
fully withdraw the motion.
15,58 hrs.

[Mr. SpeAkEr in the Chair]

If he is not prepared o go that, I
request the House to vote it down.

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): Mr. Speaker, Sir, we are
all aware that we have hag so many
no-confldence motions that they have
lost much of their impact. Even so,
1 welcome this one beecause it gives
us an opportunity of hearing the
views of the Opposition; it gives the
Opposition an opportunity to contra-
dict one another and within them-
gelves to answer their own argu-
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ments. Fortunately, gsome of the
speakers on our own side have also
met these arguments very ably and
there is really not very much more
‘for me to say.

I have a sense of unreality, sitting
here these two days, listening to the
speeches here in this House and also
in my room. About thres years ago,
I was sitting in the gallery upstairs
when there was a similar no-confi-
dence motion against my father and
he said on that occasion: “What has
brought together in this curious
array, these various Members? It is
obvious that what has brought them
together is a negative, and not a
positive fact.” This pegativeness was
very much there in the speeches made
here. The Opposition during this
debate was very much the same, not
only in the diverse and even contra-
dictory views which were expressed
but in the absence of any logic or any
sense of purpose.

16 hrs.

When the motion was tabled, 1 had
the impression that devaluation was
moing to be the main point which the
Opposition Members had against the
Government. However, in this re-
marks, the. Mover of the motion did
not = even mention one argument
against devaluation. The thread of
devaluation which ran through most
of the speeches; however, the fear
was not whether devaluation was
good or bag but whether we  were
pressurised—and it was very empha-
tically stateq on the other side that
we were pressurised—I want to state
equally emphatically that we were
not pressurised. That is not to say
that we were not advised by the In-
ternational Monetary Fund to take
certain measures; we were also ad-
wised by our own economists, as well
as economists outside the Govern-
ment, not only now but for a very
long time. In fact. one renowned
,economist who is supposed not to
support. devaluation now had sup-

. ported it in an article just six months
before we took the esction.
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I think it was the hon. Member,
Shri Manoharan, who asked us whe-
ther we had in fact consulted other
people. I want to tell him, as our
Finance Minister had stated, I think,
in this House, that we had consulted
not only our own economistg but
technical experts ang economists
outside the Government also, and we
remain in touch with different eco-
nomists,

At no time have we said that de-
valuation was something which we
would rush to do. On the contrary,
we took this decision as our Fin-
ance Minister said, after very long
thought, painful thought, and it was
an unhappy decision. But it was a
decision which we felt we had to
take. Some hon, Members have tried
to point out that we had to take this
decision because of wrong policies
followed over the years. This is ab-
solute'y incorrect. We took thig deci-
sion: there was, of course, a certain
amount of pressure of circumstances,
the circumstances you are well
aware of: the circumstances were the
aggression on our borders, the tre-
mendous strain on our economy put
by this repeated aggression, by the
drought and economic conditions
which arose from these events. Thi
compulsion was there. Nevertheless,

T would like to repeat that when we

took this measure, it was not a mea-
sure taken back to the wall; it was a
measure taken with eyés open. 1t

,was a deliberate measure which we

took in order to stop a worsening of
the economie situation. It was a part
of a confldent, forward-looking ap-
proach, designed to place the Gov-
ernment in a better command over
the economic situation, and we felt
that the permanent and long-term
effects of it would lead to a healthy
and self-reliant growth of our eco-
nomy.

We did not think then, nor do we
think today, that it‘'is a magic cure,
that just by the act of devaluation all
the ills will be cured or that the
prices will be checked. The prices,
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mind you, have not been going up
just this last month; the prices have
been spiralling upwards in the last
two or three years, and jn spite of
numerous measures ang attempts to
try and curb the rise, we have not
been able to do so. So, devaluation
was not going to achieve all this
suddenly, but it was something which
if followed by the right action could
give the opportunity of again com-
ing back to the onwarq progress
which had been held up due to cir-
cumstances beyond our econtrol.

Here I would like to remind hon.
Members that there is no significant
step which can be taken without diffi-
cu ty. There is nothing that is worth
doing which can be done easily. We
have undertaken upon ourselves the
tremendous task of building, taking
forward this great country of ours
and it cannot be done without diffi-
culties which are of equal, if not of
greater magnitude. So we were fully
aware of the difficulties. We were
also aware that this would give an
opportunity to the hon. Members of
the Opposition to take advantage of
these difficulties and to take advan-
tage of an unpopular decision, Never-
theless, because we felt this decision
was right, we took the decision,
knowing that it might weaken us,
and it might make things more diffi-
cult for us, not in the economic field,
put in the political fleld.

Prof. Mukerjee argued that if only
we had nationalised our foreign trade
we need not have devalued the
rupee. Surely he is aware that even
in countries which have nationalised
the trade, fhey have had to devalue
their currency. For instance, in Janu-
ary 61, the heavy rouble equivalent
to 10 o'd roubles was inroduced in
the USSR and in fact, the rouble was
devalued by 55 per cent, after taking
into’ account the change in gold con-
tent. You are also aware, 8Sir, that
another socia'ist-communist country,
Yugoslavia, hag a'so devalued her
currency. not so lang ago. ] wag there
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a few months ago and after talks
with their Governmaent—some of my
officials had talks with their officials
—we found that it had helped them
to stabilise their economy. They felt
that there again it wag not pressure
from outside, but it was pressure
from their own internal circumstan-
ces.

Devaluation, we feel, if tackled the
right way, if the follow-up js done
in the right way, will immediately
enhance the export prospects of all
infant industries and indeed pave
the way for exporting new commo-
dities, to which Government’s atten-
tion hag been drawn in the past. It is
in this larger context that we should
appraise the devaluation decision. It
is a pity that a subject of such ob-
vious jmportance to the ecnonty has
evoked only rather superficial and
sentimental tomments from the op-
position, mainly political in tone and
ignoring almost comp etely the eco-
nomic argument, which is the one
which is relevant to the situation.

Prof, Mukherjee made ap appeal
for the revival of the Swadishi spi-
rit. It the hon. Member has been fol-
lowing some of my tours in this
country, he will have noticed perhaps
that this is what I have been doing
too, and this is what [ consider the
most important subject for us to take
up now. But I feel that devaluation
itself is no more than a device to
penalise all those who patronise any-
thing which is not Swadeshi. What
does devaluation mean? It means
that foreign currencies become more
expensive, I do not want to go into
the details of this economic argu-
ment, Perhaps the Finance Minister,
when he speaks jn the next drbate,
wi'l go into these matters. Was there
an alternative to deva'uation? The
alternative was to estab'ish a clos~d
society, to peg the rupee artificially
and to take over total -powers to di-
rect the economy'and the nation's
man-power. Is this possible for us
with our existing system, without the
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whole-hearted single-minded coope-
ration of all the different people liv-
ing in this country? Would we at this
time have been able to get this co-
operation, for instance, from hon.
Members opposite? I do not think
we would have been able to get it.
As a matter of fact, I did talk with
the various members of the opposi-
tion parties with regard to coopera-
tion merely on the food front. I said
that I knew that being an election
year, they cannot fully support us on
other matters, but food, being a mat-
ter of life and death to our people,
was a matter in which perhaps we
could get together. But I did not get
any response. Therefore when this is
the position, in view of our demo-
cratic freedom, complete freedom of
expression which we offer—and ] am
glad to say that we offer it to all our
people—we could not possib’y have
done this.

One matter which has, natural'y,
aroused the concern of the House,
and of the Government too, is the
increase in pricrs of essential com-
modities. Ag I said. this is not some-
thing that has suddenly come into
being after devaluation; it was a pro-
cess that was there and it was get-
ting out of hand even before.

D-valuation by itself is not solely
responsible for any increase in prices
which may have taken place
even after devaluation except of
course in those goods which are
imported goods. We have to deal
with this matter. We have started
various shops. I ful'y realise that
they are not adequat~, that far grea-
ter measures wil' have to be taken
and that such stores will have to be
operned not on'y in all the urban areas
but in our rural areas as well. We
cennot, in this matter, neglect the
rural areas which need more help
from us

Hoarders and anti-social elementa
have been prosecutrd not on’y in
Delhi or Punjab, which have receiv-
ed a certain amount of publicity, but
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in other States a'sp although it has
not been publicised. But I agree

that perhaps as much as could be
done has not been done. 1 want to
say here, and all those hon. Mem-
bers who have perhaps reaq my
speeches or heard them earlier will
support me, that ‘this is something
which I have been :very conscious
of all the time. We are not perfect.
We make an attempt to do some thing.
We do not always succeed, nor can
we always succeed. We have taken
up tremendous programmes. When-
ever we have taken up these pro-
grammes, the ery hag been that it is
too big a thing, we cannot do it.Yet
we have braved it and we have tried
to do it. You cannot expect cent per
cent success, but in a large pumber
of things we have succeeded.

Now, what sometimes weakens us
in a way, but whizh is also helpful is
the criticism. When T say weaken, I
do not mean Government, I am not
referring to the Government but T am
referring to any particular pro-
grammes, If [ may draw the attention
of hon. Members, some years ago the
Asoka Hotel was built, It had hardly
been completed when questions began

- to be asked in this House as to why it

wag running at a loss. Whenever a
programme has been started, even
bafore it gets on to its feet, there
is an avalanche of crificism and ques-
tions are put as to why it is pot
working, what are the mistakes and
80 on, so that people who are work-
ing there naturally get discouraged
ani they do not know whether they
should go on with it or shou'd pot
go on with it in spite of orders and
so on. These are some of the diffi-
cu'ties which are faced when we take
up new programmes. Everything we
have done in India is new. Even de-
mocracy is new. Democracy has exist-
ed for very many long vears in many
countries, and yet in the manner in
which we have brought it in India, in
this vast country to have adult fran-
chise, it was something very new to
the world. T remember the debates in
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- foreign newspapers at that time. All

prophesied that it would not work,
it was too big, there would be riots at

- election time which we simply would

not be able to control. But one by
one those things have been achieved,

. in spite of the tremendous difficulties

which we had to face,

I sopke about follow-up action.
The Opposition has not come up with
very many positive gsuggestions.
whatever constructive suggestions
have been made will certainly be
fully considered and given due weight.
I am glad to say that some of my

- own party members, the hon. Member,

Shrimati Subhadra Joshi and others,
have also made various suggestions,
angd they are worth going into and
fully considered.

I have a long list with me here but
I do not want to go through the entire
list. The most important poing, of
course, is holding the price line of
articles of mass consumption. The
second is stimulating exports or libera-
lisation of those imports which will

. help as in vur exports or which are

essential for some of our purposes.
But we do not intend at all to libera-
lise the imports of articles which
could even remotely be considered
as Juxuries.

1 was not fortunate enough to be
in the House when the hon. Member,

~Shri Masani was speaking. T was told
" that he quoted from something which

1 said; but it- was out of context. I
was then speaking 'at a small meeting
of people who were engaged in some
‘of our public sector undertakings. The

' mneeting was specifically called to see

how we could build up effciency and

- how we could increase our production.

- ¢riticism, points which I thought should
' be discussed there in order to help
‘them and to help the discussion.

naturally, 1 picked up points of

At

“.po time was it my intention to run

down our public sector. I think we
have made mistakes, we have been
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slow in certain things, we have some
times had the wrong person in a parti-
cular job but, on the whole, they have
done very well. This is not the time,

_again, to go into the list as o which

ones have produced good results. I
am sure, hon. Members are weil
aware of this. The hon. Membaer,
Shri Frank Anthony said yesterday
that anywhere you go in India you
can see the results, the changes which
have been brought about, It is not
a question of having one big prestige
project, because every big project
gives rise to thousands of smal] ones;
thousands of jobs come up and give
opportunities to all kinds of people to
start their own small concerns.

Now, the Fourth Plan is based on
the follow-up action, what is to be
done to gear up the economy. There
has been much talk about whether we

should have a big Plan or a small
Plan. 1 personally think that this
big or small has no relevance. Big

related to what or small related to
what? 1 believe, as someone mention-
ed, perhaps Shri Krishna Menon, not
in this House but somewhere else, that
no matter how small our plan is, it
will still be a very big plan because
of the size of the country.

Perhaps you have seen that the size
of the Plan is something like Rs. 16,000
crores for the public sector. But, as
I said, I do not Jook at the Plan in
terms of money. What ] feel is that
the Plan must be big enough to utilize
more fully, not only our existing in-
dustries and agricultural potential, but
it should be able to correct the im-
balance in our economy, and fill in

.gaps in our production which make us

dependent on aid. The Plan must also
lay some base for future growth;
otherwise, at the time of the next
Plan we will find ourselves eéxaétly
where we are at the beginning of this
Plan. So that the maximum we can
do is the minimum which we must
attemnpt. It is with this spirit that'we

. must look at planning -and the hext

Plan.
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Some hon. Members, for instance,
Professor Ranga and his party, would
like to have a small Plan which would
result in freezing poverty at the lower
rungs. I feel that such a Plan would
be in favour of the more affluent sec-
tions of the society and, therefore, it
would make self-reliance a receding
goal.

The policy we have followed, or the
path we have followed, has been such
that we are bound to come in conflict
with people on either side of us. On
some matters we are in conflict with
one side and on some others with the
otherside, So, whether anybody likes
it or not, this Government is deter-
mined to go ahead with the expansion
of the public sector, We are deter-
mined 1o go ahead with measures to
correct the inequalities of the econo-
mic system.

That is why we have taken a de-
cision the other day with regard to
managing agencies.
in a few hands, apart from the in-
justice of it, it will disturb the stabi-
lity of the country. The whole idea
of planning or of building up the
economy is to build the musecle of our
nation.

I have stressed in the Planning Com-
mission and elsewhere that we must
give very special consideration to
landless agricultural labour. Although
1 feel that there has been tremendous
progress in India since independence,
this i1s one section which has really
had a very hard time and which is
deserving of very special considera-
tion. Similarly, although many pro-
grammes have been initiated, the
Tribals, the Harijans and the back-
ward classes are the sections of the
people who deserve and should get far
greater attention than they have been
getting. We want to malke every effort
to do so in our next Plan. We want
to try to benefit all the underprivileg-
ed . . . (Interruption).

' Shri Ram Sewak Yadav (Bara-
banki): What is the concrete, precise
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programme for Harijans and the back-
ward classes?

Mr, Speaker: Hon, Members should
now hear patiently.

st f= qrana® (FPg 97, 0 I
WIgWE TEF AT EE I FAHA AT
TAHAT T 1

WA FEIET : A AT AEY g1 A%
fE a1 a7 9% FEraE T8 | AN
A EfF 1 aEAEAr§ aw % |
wrrwT g 9ife g o

it fFmm qEarTE © 17 WIQOr a1
A EATE

Shri Vasudevan Nair (Ambala-
puzha): You will agree that we have
a right to expect of the Prime Minis-
ter tp explain in concrete terms what
she wants to do for these people.

Shrimati Indira Gandhi: The Plan
is still in the process of being for-
mulated. I have just said that these
are the guidelines which we have put
for the Plan. We are surely not
going to hide the Plan from the hon.
Members of the House. It is going
to be placed before them and they
will have full chance to discuss it
and give their criticism at that time.

Shri Umanath: After Johnson saw
it!

Shrimati Indira Gandhi: I must
resent very strongly this type of a re-
mark from the Opposition Members. ..
(Interruption).

Shri Saremdraath Dwivedy (Ken-
drapara): There are small jnterrup-
tion here on this side, but what is
happening on the other side.

Mr, Speaker: I am asking both sides,
Members on both sides must be
patient and hear the Prime Minister's
reply.

Shri Ragbunath Singh (Varanasi):
We are patient but they are not...
(Interruption) .
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Mr. Speaker: Order, order.

Shrimati Indira Gandhi: There has
been much talk of honouf or loss of
honour. If anything is going to bring
India down, it is the view we form
of ourselves. I can assure the hon.
Members that I have had the oppor-
tunity not only of going abroad now,
not only of meeting Government
people but meeting very large sections
of the public, in whichever country
I have been and, I think, hon. Mem-
bers are aware that even ipn India T
have some opportunity of meeting
people—villagers ang other people—
and since devaluation Iffraveialso been
to twg States of India and the hon.
Member, Shri Gopalan, will know
that in spite of his efforts in Kerala,
the people in Kerala, in spite of a
fervent appeal made to them that they
should boycott my visit and that they
should greet me with black flags
from airport to all the functions—
there is nothing shameful i that; they
have a right to show black flags if
they think like that....

Shri Umanath: They were arrested
in Madras.

Shrimati Indira Gandhi: I am
sorry, they were arrestey in Madras
and I expressed my sorrow and Ieg-
ret both to the Government and to
the people who approached me,

Shri Vasudevan Nair:
people were arrested?

How many

Shrimati Indira Gandhi: But where
they were not arrested was in Kerala
and there the people came in very
large numbers...(Interruption).

Shri N, Sreekantan Nair (Quilon):
We have always been good to you.

Shrimati Indira Gandhi: Thank you.

‘What I was gaying was that I wish
hon. Members would consider what
effect their remarks have when they
make them on the floor of this House.
I was very sorry to hear a phrase fall
from Shri Frank Anthony’s lips, gome-
thing about licking boots.
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Shri Vasudevan Nair: Even he has
to say that.

Shrimati Indira Gandhi: If he says
it ang if people outside take him
seriously, then indeed our position is
a bad one.

Shri Indrajit
nomination.

Gupta: Cancel his

Shrimati Indira Gandhi: But with-
out that if you go out and meet pecple
outside, you will find a very genuine
appreciation of the tremendous
effort which we are making in this
country. Let me say that this effort
is not the effort of the Government.
The Government puts down the Plan;
it shows the way. But the effort is
the effort of the Indian people, What
we have done here has been done
by the Indian people, whether it is
in industry or whether it is in agri-
culture. With all the shortfalls 1n
agriculture, we have achieveg 75 per
cent increase in production. Who has
done this? It is the Indian people
who have done this,. When we are
talking of shame, when we are talk-
ing of failures, let us remember whom
we are talking about. Let us re-
member that the only thing that
counts in the world, no matter how
down you are, how poor you are, how
broken you are, is hope and confi-
dence and I must say withh great
sorrow that members of the Oppoii-
tion are today breaking the hope and
self-confidence of the Indian people.
Tt is not a question as to with what
feeling it is done; it is a question of
what results it produces and this is
the result which it is bound to pro-
duce: if you keep on telling a person
that nothing is being done, he will
naturally wonder whether what he
sees himsely is right or not.

Prof. Mukerjee spoke with great
emotion about Vietnam, On the other,
side, the hon. Member, Mr, U. M.
Trivedi, said that we should keep
entirely aloof from Vietnam, The
Viet-Nam conflict has to be viewed In
the general context of various tem-
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sions in Asia and Africa. We believe
that the continuation of the war in
Viet-Nam is a threat to world peace,
is a threat to India too. We are vital-
ly concerned ip the peaceful setlle-
ment of Viet-Nam.

Prof. Mukerjee was a little sarcas-
tic—may T use that word—about my
own feeble attempts in this matter.
But I can assure him that in none of
the countries which 1 visiteq after
making that statement did any of the
leaders share this hon. member's
opinion, either of the attempts or of
what | had said, So far as the other
countries are concerned, there are
many in Asia, Africa and Europe who
have welcomed it warmly, Why did
I make the attempt? He made a caus-
tic comment; that in Calicut [ said I
did not have any'hing to say and soon
after 1 said something. What [ said
in Calicut was that there was nothing
new that one could do. What I said in
mv broadcast was, in fact, nothing
new. I did feel so strongly about the
whole prob'em that I said it; the time
wag such that something had to be
said even if it was a repetition of what
we had said before. We have not
changed our attitude regarding Viet-
nam either when 7 was in the United
States or whepn I was in the U.S.S.R.
or when. I was just here in Delhi, our
attitude has been the same But our
concern has been a growing concern
because the conflict is growing and we
fear escalation.

The other question which somebody
put was why dig we say “Geneva-
type Conference"” instead of Geneva
Conference. This is because that this
Conference should have the partici-
pation of all the parties concerned in
the hostilities gnd that will mean in-
clusion of the National Liberation
Front of Viet-Nam as well as the
United States of America ang other
vitally interested parties who were
not originally in the Geneva Confe-
rence. This is the reason why that
word had to come in there.

It is interesting that the criticism
of my suggestion as it was made by
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the hon. Member, Shri A. K. Gopalan,
is practically the same as that put out
by the Peking Radio. It is signifi-
cant also that China is the only coun-
try which has rejected my suggestion
straightaway.

Prof, Mukerjee quoted extensively
from Bertrand Russell. I respect Lord
Russell very greatly,

Shri A K. Gopalan (Kasergod):
What harm is there in saying that it
is Johnson's voice that she is repea-
ting?

Shrimati Indira Gandhi: I think it
is very harmful because it is not tru=
nor did anybody whom I met say so.
As I said, they did not share the opi-
nion which some of the Opposition
members have vouchsafed.

Shri A. K. Gopalan or rather Pro-
fessor Mukerjee fully knows that this
is what Peking Radio also says gbout
the Soviet Government. They are
also supposed to be lackeys of Ame-
rican imperialism or I do not know
what, because I am not very well up
in this phraseology.

I was talking about Bertrand Rus-
sell. 1 admire him and respect him
as a philosopher, as a scholar and a3
a mathematician. But we cannot
agree with everything that he says.
For instance, we know what he said
about the Chinese aggression on our
territory. He thought that India had
committed aggression and he had said
so very strongly. Therefore, we can.
not be guided in our policy or in ihe
determination of our national interest
by any outsider’s remarks, no matter
how eminent he may be.

The problems of Viet Nam is com-
plex, and one thing which we keep
on saying and which we feel deeply
about is that there cannot be a mili-
tary solution our sympathy is fully
with the people of Viet Nams. It may
be remembered that the end of world
War IT is the beginning of their war
of independence and their struggle is
not yet over.
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There was another remark about
our conflict with China, because I said
somewhere that it was not merely a
military conflict. I wonder what the
Chinese leaders themselves would say.
Do they consider it an ideological
conflict or do they consider it merely
as a military conflict? My~ father
wrote in 1963: “The challenge from
China as it has revealed itself is not
only to our foreign policy but to our
domestic policy as well.”

Even at Nathu La which is so far
from Peking, the Chinese are high-
lighting their ideological conflict with
us and urging our brave and patrio-
tic officers gnd jawans to desert their
troops. Our conflict with 'China s
not a conflict with communism. As
hon. Members know, we gre friendly
with other communist count-ies, with
the Soviet Uniop and with other
countries. What their tensions are
with China is none of our affairs.

The other important question js that
of the Tashkent Declaration. A great
deal has been said about it, and I
do not think that more has to be
said here except thay I woulg Jike
to reiterate that ¢ iendship would
bring benefits to both nations, and alsc
that we do not believe that Kashmr
is the basic cause of our gifferences
but that it is only a symptom of the
basic disease.

Now, we have noticed ominous
signs or rather contrary tendencies
which have caused concern (o the Gov-
ernment and to the hon. Members of
this House. Government is fully
alive to its responsibilities for de-
fending the country, and let there be
no illusion *hat mischief can be crea-
ted in Jammu and Kashmir with
impunity. 1 must make it clear as
did my father in 1957 and Shastriji
in 1965 that any attempts from out-
side to create such mischief in Jammu
and Kashmir will be dealt with in
the same way as if they were directed
at any olher part of the country.
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At the same time, 1 would jike ‘o
assure Pakistan that we shall also
react most favourably to any friend-
ly approach which they may make.
Pakistan is constantly saying that
there must be a change of heart on
our part. Well, I think that our
hearts are in the.right place but they
just do not want to see it.

The world is in a very critical situa-
tion, and many factors have contri-
buted to this. International rela-
tions are undergoing profound chun-
ges. The non-aligned nations musT
forge new sanctions to save their own
independence and world peace. NeWw
power centres are developing; new
dangers are crystallising. And the
immediate danger is the tendency to
treat Asia and Africg as the testing
ground for war games.

There are no simple answers to find
the path of peace, but India will
always continue to play. a major or
as big a role as she can in reducing
tensions, in preventing wars and in
safeguarding peace. This is our ap-
proach and this js different from
noisy and hollow gemonstrations; ¢nd
1 do believe, far more effective too.
In order to play any of these roles,
in order to strengthen our borders
we must strengthen our economy, we
must build up our unity and march
steadily towards our goals of socia-
lisms, of democracy and secularism
in our internal affairs, and peaceful
co-existence, non-alignment and de-
votion to peace in our external affairs

I have reserved to the last what
worries me most, even more than the
economic crisis or foreign relations,
and that js the growth of violence
ang the threat it poses to democracYy
in India, Our democratic system, our
parliamentary structure ang the ge-
cencies of public life which have been
patiently built up on the principles of
non-violence and tolerence are being
threatened.

Shri Kishen Pattnayak: Police de-
MOCracy.
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Shrimati Indira Gandhi:
must exert ourselves...

Shri Vasudevan Nair: See Gujarat.

I feel we

Shrimati Indira Gandhi: I repu-
diate the theory that violent jncidents
which we agree are harmful are the
resul; of people's gissatisfaction; ra-
ther it is a case of a handful holding
the rest of the community to ransom.
Several hon. Members have men-
lioned that it is the knowledge that

people will pot call some of these
Opposition  parties  to respon-
sibility which makes these

varties resort to violence. Many of
the demonstrations which are called
ure, I know, meant to be peaceful de-
monstrations, but we all know that
large-scale agitation once launched
foes gut of control and goes into the
lijands of anti-social elements..
[Interruptions). In these very dri’h-
cult times, it is in the jnterest of
the country and of all of |us
to see that this kinq of viclence
iloes not take place. It is my earnest
prayer to the people of the couniry
not to be takép in by these things. 1
(o not at any time say that they
thould not ventilate their grievances
or that they should not be helped to
ventilate their grievances., but not if
it is going to lead to violence or if
it is going to aggravate the conditions
it is sought to relieve....(Interrup-
tions).

st g w wgam  (FaTd)
|t 17 99T & ? F a7 mfEgor

T4 FT @ F | ITHT M A BT
gr 1 IR #Y A wor g ?

Shrimati Indira Gandhi: I should
like to take this opportunity to appeal
to hon. Members and, through these
rhosen representatives of the people,
fo the country at large to pause and
vonsider where we are going to. What
§s the future we want to build for
sur children and for our children’s
vhildren?

st TR (F7ATY) @ qg oY
aref Sty 7T 9 @ & =E wesy
#7?
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Shrimati Indira Gandhi: Are we
going to establish a co-operative so-
ciety based on equality gnd dignity of
‘the humap being in which the funda-
menta] freedoms and the wishes of
the community are respected? Or
are we going to rule by violence and
by force? This is the question before
us.

An hon. Member: Before you.

Shrimati Indira Gandhi: The seeds
of conflict ang gisruption which are
now being sown must not be allow-
ed to take root. Even in this House,
I was very sad to see that the zth-
tude of indiscipline is being attemp-
leq and we have witnessed accusa-
tions and strong language against the
Chair. I have gdmired the patience
with which you, Sir, have laughed
off some of these remarks made
against  you.... (Interruptions), We
must remember what democracy °
means, Democracy is based on the
rule of the majority. But we fully
realise that the minority has an im-
portant function to perform and must
be helped to perform it. We do not
at any time want to come in the way
of their performing it

Lastly, I want to say that we have
faced this no-confidence Motion with
confidence . . . not only because of
our numerical strength with which
we are being constantly taunted by
the Opposition Members. ..

=t WiET A A& (F2T) 3
g a1 a7 W AIE ARATET wAT-
IR FTF ?

Shrimati Indira Gandhi: In so
questioning our strength, they go not
realise that it is not us they are
taunting or questioning, but rather
the electorate which has sent all
these Members. But we face this
motion with confidence because......

Bt TREUFT : HAT §THL
TR T AT 9, qY oqT Wy I
f s wgt aw vad A E
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Shrimati Indira Gandhi:. .. because
of our confldence in ourselves, be-
cause of our confidence in our poli-
cies, because o our confidence in

.our programmes, and lastly because
of our confidence in the wonderful
people of this very great country.

Shri H. N. Mukerjee
Central): I am sorry to have to say
that even though I was prepared to
be disappointed, I was not quite ready
to hear from the Prime Minister a
speech compounded of innocence and
of confusion which might have sat
very well upon a young lady enter-
ing public life, but they are not
good enough for the Prime Minister
of this country.

A very conspicuous feature of this
debate has been that there has been
expressed an almost national con-
sensus against devaluation which is
the biggest single economic fact sym-
bolising all the misdeeds of the Gov-
ernment. Those who spoke against
my motion like Mr. Mathur, Mr. Azad
and most pre-eminently Mr, Krishna
Menon, pointed out arguments in
their side which amounteq to an
admission that devaluation was wrong
angd that we have now somehow t0
manage a very gifficult situation
which has thereby been created. They
were rather shamefaced about it,
even Mr. Patil, and now the Prime
Minister also joing Mr. Patil’s appeal
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to us to help Government tp, solve
the problems which they have created
by their own default. I say that it
13 no part of our job at least in this
debate, there woulq be other deba-
tes, other occasions, but it is po part
of our job in this debate to eluci-
date what we ought to do now that
Government has committed a criminal
act by way of devaluation. It is not
for us now to pick the chestnuts out
of the fire which the Government it-
self has brought zbout. But I know
they have a guilty conscience about it.

An hon. Member: No.

Shri H. N. Mukerjee: That is why
they only....

An hon. Member: They have no
conscience.

Shri H. N. Mukerjee: Possibly
they do not have a conscience, but
I do not go into that.

They tell us we should all unite
in follow-up action to prevent the
situation going too disastrously down-
hill. What was the essence of the
anly defence of devaluation which
was sought to be made by Mr. Patil.
He said, in complete disregard of
what Jawaharlal Nehru had written
himself in the second chapter of the
volume on the Second Plan which I
hope Mr. Asoka Mehta knows almost
by heart, in complete defiance of the
principles adambrated there, he said
that our three Plans were based on
massive foreign aid, “we cannot get
aid even for servicing our debts; so
we had to devalue”. From this it
follows that without devaluation we
are not going to get dollar aid and
the entire planning was faulty, some-
thing to warm the heart of Mr.
Dandekar or Mr, Masani on this side.
This was the kind of thing which he
said. My friend the Railway Minis-
ter is much too intelligent to hug the
illusion which he tried to spreag that
organisations like the World Bank
and the IMF give us purely “adviece”
from the economist’s point of view
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and have nothing to do with ideolo-
£y- Our Prime Minister also said
that she had “advice” from econo-
maets in this country as well as ab-
road. In regard to the role of the
IMF I have got here an extract from
a book by Mr. Schlesinger, A Thou-
samd Days, John F. Kennedy in the
White [louse. He writes and I quote
b :

“The insistence on monetary
stability before all else received
the ardent support of the Inter-
mational Monetary Fund which
imposeq deflation on a number of
Latin American States as the con-
dition for IMF loans. Undeterrred
by past error, the International
Monetary Fund in 1964-65 per-
suaded a complacent government
in the Dominican Republic to ac-
cept a fiscal programme which re-
duced per capita income, in-
ecreased unemployment and led
in the spring of 1965 to political
convulsion and united States in-
wvention...... If the criteria of
the IMF had governed the Unit-
ed States in the nineteenth cen-
tury, our own economic develop-
ment would have taken a good
deal longer. In preaching fiscal
orthodoxy to developing nations,
we were somewhat in the posi-
tion of the prostitute who, having
retired on her earnings. believes
that public virtue requires the
dosing down of the red-light dis-
trict.”

I would like very much to know—
there are eminent economists like
Prof. Gadgil in the other House and
so many other economists in this
couniry—the kind of economist’s ad-
wice which was taken by the Govern-
ment before this verv decisive step
was taken. We have read about Prof.
Sir Roy Harrod; he is no Marxist, no
fellow-traveller anq no progressive.
He has said: “My own feeling is that
the TMF advice must have been bas-
ed on false promises”. That is about
the economic advice which my friend
Mr. Patil pointed out was the most
paramount element in their conside-
ration.

1135 (ai) LS—10
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When devaluation or something
like that has to take place and a cri-
sis arises, what is done in couniries
which have a more lively sense of
their independent functioning? Let us
take the UK; we have a great deal
against her but she has a certain per-
sonality. The UK is trying to stave
off devaluation, t.aking advance mea-
sures, not follow-up measures. Gov-
ernment, particularly Mr. Patil whose
was the only serious speech on the
Government side, makes a big play
of the other ideid that we had to be
very confidentially moving in the
matter; the whole thing had to be
kept as a top secret decision. Of
course it had to be. But do not talk
in this way; you cannot hoodwink the
people. If it was the result of your
own volition, if you were not hustled
into it by the World Bank and the
IMF, you should have armed the Gov-
ernment in advance with proper con-
trols to check the after effects of de-
valuation. Even now, the Govern-
ment has no clear idea. It is not my
job to tell Mrs. Gandhi, it is not my
duty in this particular debate, it does
not devolve upon me in this debate
to tell the Government what they
should do.” But even now, I know
Government has no clear idea of how
and where a sizeable export boost is
expected, in which industries, tea or
jute, and how and in which period
of time in the future are you going
to have a sizeable export boost and
where a sizeable export boost is ex-
pected; what will be the nature of
import substitution which you are
talking about; what is the extent of
installed capacity which is idle and
which will now be working; how far
they are useful to the pattern of eco-
nomy which we wish to see set up
in this country. So many other prob-
lems are there Government has not
said a syllable so far about these
things. Of course, Government
thought only of placating western
Big Money and not of be friending
the fellow sufferers in the under-
developed world. In the under-
developed world for the last 15 years
or so,—Shri Manubhai Shah is there,
he goes and attends the international
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trade conferences and that sort of
thing—billions of dollars worth of
advantage are gained by the develop-
eq countries because they beat down
the price of our exports and Traise
the prices of our imports, and as a
result of that, they are getting an
advantage in comparison with which
the aid which they give is nothing at
all. They give us by way of aid very
much less than what they get be-
cause of this particular advantage
which they get by beating down our
export price and raising our import
liability.

No-Confidence

Now, they are talking about secre-
cy. They were talking of it as if it
was a war-time measure and there-
fore one has to be very careful about
it. I agree; you had to be very care-
ful, but when you declare a war,
naturally, the news is kept top sec-
ret, but before the actual outbreak
of hostilities, all necessary prepara-
tions are made. soldiers are moved
up to the front, the supply lines are
kept open gnd the entire logistics are
worked out. In this case, my hon.
friend, Shri Patil,—whatever he told
us, I remember all that—gave us
very little evidence. The only logis-
tics of which the Government has
given evidence are the super market
and the All-India’ Radio’s price bulle-
tins. That is the only logistics of
which they have given any kind of
evidence,

I am sick of hearing this talk of
follow-up action which we are sup-
posed to suggest to the Government
so that they can possibly throw out
something by way of exercising their
own grey matter. The only follow-
up action which is needed—people
say in terms which are understand-
able to them—is, sack the Ministry;
kick the whole lot out of the pic-
ture, At least let three or four
Ministers most closely concerned, let
them get out; let them seek re-elec-
tion when the Election Commission
can be persuaded to allow this kind
of thing happening. Let them go to
the country; let the three or four
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people particularly responsible for
this go and fight the re-election.

Shri Kamalnayan Bajaj (Wardha):
We are all going to the elections.
(Interruption).

Shri H. N. Mukerjee: Shri Patil
told us that there was nothing wrong
in importing food. Whoever said
that there is anything wrong in
importing food? Of course, there is
nothing wrong; but what have we
done all these years? OQur {food
imports from abroad, overwhelming-
ly from the United States, have
amounted from 1948 to 1965, both
vears inclusive, to necarly 65 million
tons Their costs have amounted to
the staggering figure of Hs 2,667
crores, Of this amount, payment
for PL-480 supplies alone amounts to
over Rs. 1,500 crores, up to 1965. IT
you wanted to have it, of course,
we have it. But whal about the pro-
mises made by Government? What
was the complacent smugness with
which Shri Patil, as Food Minister,
used to regale the House, He used
to say in those days—1960 or so when
this business became consolidaled into
our economy—that he would build
buffer-stocks. That was the only
justification for importing such enorm-
ous amounts of foodgrains from
abroad. Nobody likes it; of course
we have to pay through our nose,
and now we are going to pay by
saying good-bye to our self-respect.
With this money so many things are
taking place. The US embassy has
so many hundreds of crores of
repees at its disposal, doing all kinds
of damage to our honour and owr
interests. The peace corps-wallas are
going round, and there is a paper
which reprints from a Congress
newspaper, edited by Shri Chapla=
kanta Bhatacharyya who is sitting
over there—Jansevak— (Interruptiom)
—and it shows how the peace crops
chaps in Calcutta—they were having
as we learn a wonderful “beans™—
were tearing up copies of the Dis-
covery of Indig by Jawaharlal Nehra.



2723 No-Confidence

Shri C. K, Bhattacharyya (Rai-
ganj): I may inform the hon. Mem-
ber that I do not edit any paper at
present.

Shri H. N, Mukerjee: I am sorry;
he seems to be specialising in being
sacked from paper after paper. Co-
pies of the Discovery of India by
Jawaharlal Nehru were torn up by
these people and thrown at passers-
by and they were molested and a
Calcutta case is proceeding. It is a
very small matter, but all this money
in the hands of foreign people like
the US Embassy and its agencies and
the CIA operating in ways which
they do not divulge to Shri Chagla
who is also here—Naturally they did
not tell him about it; they are operat-
ing, keeping this money in their
hands. Where is the buffer? Only
day before yesterday, in reply to
Starred Question No. 106, Shri P.
Govinda Menon said “There is 3 pro-
posal to buil dup a buffer stock of 6
million tons of foodgrains”. Still we
have this proposal which, in the early
sixties, was made in this House by
Mr, Patil! We hear about these food
imports. We know what Jawaharlal
Nehru o any decent person had
thought in regard to food imports.
This idea of buffer stock which Mr.
Patil has popularised is the biggest
bluff. There are other ways of tak-
ing PL 480 assistance. Mrs. Gandhi
only the other day saw Mr. Nasser
and some Indian. pressmen saig nasty
things about Mr. Nasser keeping mum
about Vietnam, because he had taken
food from America. Mr, Nasser made
a speech on the UAR National Day,
only three weeks ago. He is not
cowed by fear. He says, “T would
rather go without food than give in
on policies and principles.” There
are ways and ways of accepting PL
430 fooq also, but this country’s Gov-
ernment does not know how to do it

Some people, including Mr. Patil
and also, of course, the Prime Minis-
ter in a different way—she does not
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happen to know the kind of voca-
bulary we specilise in; I plead guiity
to the charge of being in the know
of al] kinds of vocabulary—they have
made fun of our reference to Vietnam.
She has not, but some other
people have. From out of their owu
ranks, Mr, Krishna Menon has ans-
wered that charge. I say in all sin-
cerity and seriousness that India has
not only moral, but a definitp inter-
national, political commitment. ‘Till
this day, the Government of India
has not protested against the wviola-
tion of the neutral zone, which is
under our direct charge. Why can's
we muster courage and warn the
USA to keep out?

The Prime Minister has talked first
about 3 Geneva conference, then
about something in the framework of
the Geneva conference and then about
a (ieneva-type conference. Wherever
she has gone—Cairo., Belgrade or
Moscow—she could not sell this idea
because they knew that she ought to
have known as head of the Indian
Government that this could not possi-
bly be accepted by Hanoi. At a time
when the Americans were practising
the most egregious imaginable bru-
talities, to ask Hanoi to sit down
without any conditions and to have a
Geneva or any type of conference
with America is something which only
the Americans like, which the British
seconded and nobody else did, That
is what the Prime Minister has done.

I have no time to analyse this
matter, but the Prime Minister ought
to know. She goes on explaining—
even the other day in Parliament she
said—that she used the word “impe-
rialists” in Moscow berause like a
good student in the old days. she
learnt the ‘maxim “In Rome, do as
Romans do"”, but she did not mean
the Uniteq States—Who the devil was
meant by it? In regard to Vietnam,
who else could have possibly and
conceivably been meant? T am sorry
to have to say that according to the
cynics of this world, Eve has a new
fare for every situation, but at least
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two are absolutely essential for the
Prime Minister of India! I do not
like this kind of thing taking place.

17.00 hrs.

'There is a distinct link-up between
the concessions on fertilisers, Mr.
Asoka Mehta's “back-seat driving”
talk. devaluation and our supine and
dishonourable Vietnam stand. It was
gocd to hear Mr, Anthony—I never
knew he was so ancient; he said he
wias the second senior-most member
of this House—it was good to hear
him about the American arm-twist-
ing. It was good to hear him say, we
have been made to “lick the American
boot” which no self-respecting Indian
must stand That is the kind of feel-
ing which everybody has got. Why
do I have this preoccupation with
Vietnam? 1 have it because if the
Vietnam peasant can give a hell
of a fight to the Americans, why
“can't we even stand up to them? We
are rightly proud of what our people
didl during the days of the Indo-
Pakistan confrontation. Let us have
a sense of proportion. Let us remem-
berr how Vietnamese people are fight-
ingr for decade after decade in condi-
tions where the mightiest country
in the world is spending in one year
more than the total gross national
product of this country in war against
the  Vietnamese. They are fighting
against them. I take my hat off to
them, I sometimes think what Shri
Masani says about the Mekong river
being the boundary of India, it has
some kind of relevance. 1t is along
the Mekong river that the fight for
Asian freedom, Asian self-respect, is
being fought. And, here we are not
being forthright, we are not being
straight. we do not stand up before
the world and say we are not going
to tolerate this kind of enormity.
And. we are Chairman of the Inter-
national Control Commission. 1 know
some people ridicule us. The “Three
Musketeers of Devaluation”, of course,
they never spoke, possibly because
thev do not have muskets but
crutches which the Hrime Minister

AUGUST 4, 1966

Motion 272~

finds it so difficult to rely upon, but
even those who spoke had the gump-
tion to ridicule our pre-occupation
with Vietnam. 1 ask Jawaharial
Nehru's daughter to remember that
after Jawahar lal had returned from
Europe in the days of the Fascst
advance in that continent, he want
to Khali, somewhere in the Himala-
yas, and wrote; “l cannot rest
because I hear the echoes of barbarian
feet stamping the streets of Vienna".
Here is something happening in Asia
and you do not respond, this Gov-
ernment does not respond. Here is
something happening in a parg of
Asia which is part of our country,
If vou know a little of Indian history,
it is part of Suvarnabhoomi, in other
words, it is a part of greater India.
It ig here that the people of Asia are
fighting, it is here that they are
fighting a war. I want the Prime
Minister to remember that here in
Indiz we have a kind of tradition
which makes us take the world as
our province: yatra vishwam bhu-
vatyek needam—all the world be-
comes a single nest. That is the only
justification for whatever foreign
policy we try to put forward.

In September 1965. our people rose
as one man to defend our country and
there was a demand for self-reliance.
But we have forgotten all that. We
have forgotten the Patton tanks and
we go abegging for dollars. The
Caliinet is responsible for all that. All
of them are responsible. They are
talliing about their joint responsibi-
lity having been performed very pro-
perly. They are parading their unity.
Bnt there is no unity worth the name.
I have no pity for them. Acharya
Kripalani wanted us to show pity to
them, It is not pity; people [feel
angry because the people are suffer-
ing and they are trying to repress
the people in blood. They shoot
wherever they have an opportunity,
even before an opportunity coneiv-
ably presentg itself. I do not pity the
pretty plumage I pity the dying bird
about which Gandhi hag told Kripa-
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lani and others that he could not
soothe ‘with a song a dying bird. Our
people are like a dying bird. I do
not pity the plumage, I pity the dying
bird, and I curse those who are res-
ponsible for having roused the anger
of our people. I have no pity, I have
anger, our people have anger. If they
believe that by administrative me-
thods, by repressive apparatus be-

coming stronger they are going to

SRAVANA 13, 1888 (SAKA)

Motion 2728
1, therefore, say that I press my no-
confidence motion. I know I shall

be defeated by the vote, but I make
an appal to the moral conscience, if
they have any, the moral conscience
of this Parliament,

Mr. Speaker: I will now put the
motion to the vote of the House.

The question is:

suppress this anger ang
of our people, they are
particular paradise about
would soon find out.
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Reddy, Shri Surendra
Reddy, Shrimati Yashods
Rov, Shr Bishwanath
Sadhu Ram, Shri

Saha, Dr. 5. K.
ahu, Shri Rameshwar
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Saigal, ShriA. 5.
Samanta, Shri 5. C.
Satyabhama Devi, Shrimati
Scindia, Shrimati Vijaya Raje
Sen, Shri A. K.

Sen, ShriP. G.

Shah, Shri Manubhai
Shakuntala Devi, Shrimati
Shankaraiya, Shri

Sharma, Shri A. P.
Sharma. Shri D. C.
Sharma, Shri K. C.
Shastri, Shri Ramanand
Sheo Narain, Shri

Shinde, Shri

Shree Narayan Dos, Shri
Shukla, Shri Vidya Charan
%iddananjappa, Shri
Siddhanti, Shri Jagdev Singh
giddish, Shri

Sidheshwar Prasad, Shri
Singh, Dr. B, N.

Singh, Shri D.H.

Singh, Shri K. K.

Sinha, Shrimati Ramdulari

Sinha,Shri Sarya Naﬂyln
Sinhasan Singh, Shri

Sivappraghasean, Shri Ku.
Snatak, Shri Mardeo
Sonavane, Shri

Soy, Shri H. C.
Srinivasan, Dr. P.
Subbraman, Shri
Subbramaniam Shri C.
Subramanyam, Shri T.

tumnat Prasad, Shri
Sunder, Lal, Shri
Surendra Pal Smgh Shri

tiurya Prasad, Shri
Swamy, Shri M. P.
Swaran Singh, Shri
“Tahir, Shri Mohammad
"Tantia,Shri Ramechwar
‘hengal, Shri Nallakoya
‘Thomas, Shri A. M.
‘Tiwary, Shri D. N.
‘Tiwary, Shri K. N.
‘Fiwary Shri R. §
‘Tripathi, Shri Krishna Dro

‘Tularam, Shri
‘Tyaci, 5 hn

Upadh?‘n;n. Shri Shiva Dutt
\'Ilﬂ.
Warma, Shri Ravindra

Veerabasappa, Shri

Veerappa, Shri
Verma, Shri Balgovind

Werma, Shri K. K.
Virbhadra Singh, Shri
Wadiwa, Shri

Wagnik, Shri Balkrishna
Yadab, Shri N. P,
yadav, Shri Ram Harkh
Y¥adava, Shri B P.
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Shri Sham Lal Saraf (Jammu and
Kashmir): Sir, my vote, which is for
“Noes’, has not been correctly recorded.

of BH.U. 2732

ae ¥ 7g 19 AT avw g 99
AT AT a7 AW aww gur | gy

Shri H. C. Linga Reddy (Chikballa-
pur): Similarly, my vote, which is
also for ‘Noes' has not been correctly
recorded,

Shri M. L, Jadhav
TOSE—

(Malegoan):

Mr, Speaker: All these might be
noted down. The result of the Divi-
sion, as recorded by the machine, is:
Ayes 61; Noes* 267. The ‘Noes' have
it

The motion was negatived.

17.95 hrs.

RE. CLOSURE OF BANARAS HINDU
UNIVERSITY—contd,

o TR HAET Ffgar (wE aramg):
AN WEEd, §4 8 929 Al "
7% gfa Fw £ f§ gw
favafaerar =1 am fregam #
wol frvafarers &, w44 ¥ aarE
foerz afafedt 2 1 v for w3 o
fe=dt & F0f s =l 98, A 3|
woir favafaaran & wvaeg % e
stran afed o

qEY MERT AT qIT FwATq
ikl

Te TH wAET wifgamr : a7
w@A T A owq @ d faw o

HATT 37 T Amfgy |

7 37 femfaar=a & gy
¥ fam w1 4 qoft aTer g
i uF @ arewfas AT AT
FN g AT UF 941 9% § 51
AT AT &1 g | ) ko aw
ar g fawafagma @1 1942 #
FOST AT ASTE A T GAT AT I 99 &

1T ag ¢ 5 o a7s oy favafaer=g
&t 39T wiw A fagre # qoEy
FT 3% a9 TAT AT WYX ATF TRl
Tl g1 @ 7, T8 aw qg fgeard
AT & ATEAW &1 F9% qAqT AT @I
N, %] 7g d9 §5 AW w1 ogarg
T 1 % ¥ T4 AT A W oae
T ¥ for, wafq o ar a0t #r
St W wror fewafraem ¥ o
@I 91 #IT 9T 98 @ 87 IF A7
TFA & fad 7 zat wnar #1 qarz
@ & fay, T favafaamwg 1
qTE H wyed ¥ far gaer fram o
IMOT AT,

wem WEIE . Wd W0 FA
it 1
To T wAIgE  Sifgmr ;9=

AR 7T A T wd A
Ig ;AT AAL-AT I G AR
faafagem = == =@, . ..

oI MERY 0 STHE ATed
¥l awdrE ar ey 1 ozAd wEw
g | 77 Tt qF gaTq FI9 FT gAAT
FIE| W T OF AT §T
FAAT AT AT FF T FH © HI
T ATAT |

Te TH AARE Sifgm : 7
gt A ¥ gt frmr e AT SH A
1§ Aaaq Al fawar o faeafaameg
FTT-TI 77 gAT W | AfFa =fax,
75 7T € Fr Afad

T A A9 T HAT WGIRT FY
gar w31 @ g fE gaifrafor s
AT FAT FIAA FT AT § A3
¥ sqram wEEr AgY AT F w@ifE
T AT T FT9F F BT OF a9

*Sarvashri Sham Lal Saraf, H. C. Linga Reddy and M. L. Jadhav all

wanted to vote for ‘Noes”.
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[310 T AR i)

@ & W gfz 39 F1 Oy @ =W
AT F A FT T I sl 5, fam #
S arf § A 9 frewe § fer
F ¥ o dax & 0 afz gl A
w1 A4t g ¥ famoamt a1 o
wqy @aa § ) fear, d% gfa
FI qEAAT |, FH g2 F s fawmT,
FAF TE W FT e I oA
feardit 7 afz zf, @t fev o3 & 9
wgea # uF  aftadr @@ geAr
argel § 5 7 ow  favafaamen
1 gurea & fa7 a7 #1¢ 2w, wAnE
AT a7 W B F oy Farc E?
i = wfAww fasemd av = fasd,
afeT agT 19 9@ T F E, @3
W Hag 3@ fawmafaarsg & =7
¥ o # 1 3T AW FI AT I F AR
T ®Y F AT FHET AT HT AT
frera f& fom aw ¥ fawafaem
1 3% fwar sy | 74T 72 favafaa=a
T gp &1 W = g
Fifs T arT f FFF F5 WA
i gf 2 ) fas wgF Aty 21 W
TF @SH AL @4 F @18, o9 47
@4 T A T B LEA & (6F
TAT 9 99 9T q30 & GAEIL |
I | AT F AT | AR FTEd Gl
TR 1 & s Fr g s ¥ 9%
STOE 9 A T faerard |

| WS WERA ;T AT F wE
¥ oS g ogFar 2

o TW wART Afgar : T ar
oF & gATd qedT @I |

W WHEd [ WAL ATIE E
¥ oEE @ A1 FWOF FW AW 52
@ 3w ¥ far =fed #w@ifs o= B
gate FT fa¥r & Amw
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-that any student has been
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The Minister of Education (Shri
M. C. Chagla): The hon, Member
has put three questions. One is with
regard to the conflict between the arts
college and the technical college. T
am not aware of any conflict between
the arts college and the techmical
college. The problem here arose be-
cause of a particular system of exami-
nation adopted for technical education,
but I am not aware of any conflict
between the arts college and the tech-
nical college. I have received no re-
port.

With regard to the question of in-
jured students, 1 can say this positive-
ly to this House that all the reports
I had from Banaras do not suggest
injured.
Eight people were injured and they
were all members: of the University
staff, The injury was caused by the
unfortunate violence in which the
students indulged.

With regard to the reform of the
Banaras University, T agree with my
hon. friend that this is a great univer-
sity, a university of which we should
be proud, and really it is terrible—
I feel it—that this university should
have come to this pass. A Bill is
pending before this House and I hope
we will be able to find time to pass
it. Once the Bill is passed, I hope, the
University will start upon a new
chapter.

To TW wHige Alfgan : F47 <
F A1 T F W0 IT AR H oAy
Fga fr ifafauin =9 &1 W=
¥ zawT Fw® ¥ wnefwd § AR
ge-nafadt & wEw g & faar-
faai =7

wory WEET: T AlET, u5a
Taq difaT

To T wAIET g @ 731 T
T R W@
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§t wermE arwt (faeEie):
WM T AT ¥ g wadsm
wify w1 fawafrem v 1 A=
afqETent FETRAT G0 WEA AlEgA AALT
F gl ey v 4t ge AT § AT

s Hwi ggwaEt v e g wr

2wl & wfaf@y 3 masr A
fafiaa & amwfas & o9 & o=
39 favafaeea & 9 72 a1 &
gl ¥ 93 FT AEE Er qAF 2|
# smar wmgam g fF AT ¥ frew
g=AAl §  FATfAT g1 FT FAT
T ATT F1 g # W19 & W ¥ISA
fear f& wmar oz srste aETeET
AT wEl a% g §ifgr 2 oar 3q
F dre ¢ gt o wE wd FX
w® % W 5 zm famfmameg #
ufafz # frery & far w18 w72 &,
o g3 o favafaaran a=? a3 79
T w5 fa om@t &1 e ol
BHY 41 &g -FF FN, FT IW &
faar «15 fagir foar mar 7

Shri M. C, Chagla: T agree with my
hon. friend, Mr. Prakash Vir Shastri,
that this is an international University.
As 1 said, this is a University of
which we should be proud.

As regards the opening of the Uni-
versity, I am happy to announce that
a decision has been taken that the
University will be opened in three
stages. On the 16th August, the Wo-
men’s College, the Teachers’ Training
College, the Music College, the Medi-
cal College, the Sanskrit Mahavidya-
laya and the post-graduate classes in
Arts and Sciences would be opened.
In the second phase, some more insti-
tutions will be opened. The whole
University will be opened and will be
functioning by the 29th of August.

=t R W FEAW  (FaT) ¢ F
s A g fE wr ag el @ 5
9% 97 faafoat gao miahe
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gav fwar 9T wWroqr q@ FTre
F wEEA F AT 500 FUAfAgT
#t wrzw fgar mar 5 39 F1 9%z
FT atar 1 A1 faardt qwg 9 F
IE ATETT FF AF @rET A1 frEr
FEr E 7

Shri M, C. Chagla: It is absolutely
untrue that the chaprasis attacked the
students or provoked them. It was
an unprovoked assault by the students
upon the Standing Committee of the
Academic Council, which was consi-
dering the question. The students—I
would say only a few of them; we
must not defame the thousands of
students who.are law-abiding . . .

Shri Raghunathy Singh (Varanasi):
95% were outside,

Shri M, C. Chagla: Only about 400
or 500 students have done this: they
wanted to coerce the Academic Coun-
cil to come tp a particular decision
and I am very glad that the Acade-
mic Council did not yield to this
course. N

W gER I wgEW : #4 qer
f& ot wer fFa a9 £ 3A o
F1 TATHIT FT AF BN, TH O
FTT AT WTAT |

Shri M. C, Chagla: If the students
are guilty, they will not be released.

oY gOA W% wFAE : TA Al
q wT FN?

e " : gfrateEr w3
T I R AET F

ot qE (WO 0 HAT wERT
T oo wiEde famr & osw § =M
fear & f& ot afedzd oofaame=
wt qgfq 41 99 & 5@ oA«
wewl @ wwfw gg 1 afew &
qoTt e § 5 & 7 ot 3o @
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[t 3]
5 gy WY WO THWAA 2 ag W&
a1 7 5 ot 79 7% FEwAT -
faom #1 fawew 97 39 F1 329 FT 1
g #¢ faar m g f& s SeET
WY ¥ AHETTER § A ATA AT
F S @ FLAEE W § A
qEn oz f&@y @4 & 59 ¥ wa-
fefesw, ®oow A AuTfesa afe
g Zrag s weft 8 fw ¥

FAATT FFAeAA  GrartaAee F
Tqd F7 AIHAH A AFAEH  AGAT
FYBMATT I F7F AWML A BAL
Fr ¥ 99 #1 dged & fay v
1 wgRa T &5 ARW AT STEFTA
fear 27

Shri M. C. Chagla;: I am glad that my
hon. friend has asked that question.
1 want to clear the misunderstand-
ing. The Banaras University, and 1
think rightly—they are the best
judge, not I—have adopted a system
which is prevalent in the United
States and other countries that the
students’ future should not be judg-
ed merely by the writien examina-
tion but the work done during the
term should also be taken into con-
sideration. That system was adopted.
And what was the result? Barring
one case, all those who failed, failed not
because they failed in the ‘seasonal’
but because they failed in the writ-

ten examination. Therefore, it is not
correct to say that the ‘seasonal’
methoq prejudiced a large number

of them. There was only one stu-
dent who passed in the written exa-
mination but failed in the ‘seasonal’.
Apart from that, all who failed in
the ‘seasonal’ also failed in the writ-
ten examination. In other words, if
there had been no seasonal, even
so, barring one case, every student
would have failed.

Shri Bade: Has there been no com-
plaint from the students that there
was nepotism and favouritism?

AUGUST 4, 1966
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Shri M. C. Chagla:
no complaints,

I have received

Shri Surendranath Dwivedy (Ken-
drapara): It is not enough to only
share the concern expressed in this
House about the deterioration of con-
ditions in this university. What I
would like to know from the hon.
Minister is this, After the troubles
in 1957, a high-level committee was
appointed and that committee made
certain recommendations not only
regarding the Bill in regard to which
we are hearing every now and then
that it would be passed—I do not
know when it will be passed; I do
not know whether it is going to be
passed at all, the Congress party de-
cides what particular step they will
take—but in regard to other matters
too. I woulg like to know whether
the other measures that were sug-
gested by that committee were ac-
cepted and implemented by Govern-
ment at any time tp improve the
conditions in the university. If not,
I would like to know whether that
is not the reason why these things
are being repeateg so often.

Shri M. C. Chagla: When we draft-
ed the Banaras Hindu University
Bill which is pending before the
House, and when it went before the
Joint Commitiee, the recommenda-
tions made by the Muda'iar Com-
mittee were fully taken into consi-
deration. If you look at the Bill you
will find that we have incorporated
many of their suggestions, and I have
no doubt that once the Bill is passed
and the university funetions under
the new dispensation, a new chapter
will be opened in the history of this
university,

Shri Umanath (Puddukkottal): This
is not the first time that this has
happened. Several times, there have
been strikes leading to closure on
more than one occasion. 1T would like
to know whether the university au-
thorities had discussed at any time
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with the students and come to some
conclusions ag to the method of dea-
ling with the grievances, whenever
ine students had certain genuine
grievances, and of settling them. If
they have not done so, then may I
know whether Government have ad-
vised them to have some permanent
method to deal with these genuine
grievances of the students?

Shri M. C. Chagla: If I am not mis-
taken, we have a proposal in the
Bill that there should be a council;
I think that provision is there in this
Bill and also in the Jawaharlal
Nehru University Bill that there
should be a council where the re-
presentatives of the students and the
staff should =it down and discuss
their mutual problems. But as far as
this particular problem is concerned,
I have got before me a'l the demands
of the students. The university has
considered each one of them; it has
aecepted some and rejected others
and given reasons why they were re-
Jected.

Shri Dinen Bhattacharya (Seram-
pore): Evep in the British days, edu-
cational institutions called for the
police only very rarely. But now it
has become almost the normal prac-
tice of these eucational institutions
including the Banaras Hindu Uni-
versity to call for the police, and we
know what happens when the police
appear on the scene, as we have seen
from what has taken place in the
Banaraz Hindu University on  this
occasion, I would, therefore, like to
know whether Government have in
contemplation any proposal to stop
this, practice of calling for the police
and thereby polluting the sanctity of
these educational institutions.

Shri M. C. Chagla: I wish to make
a categorical statement: my view is

that it is the right, duty and the
function of the University to look
after its own discipline. It is mot

right that any outside agency should
interfere with the University in its
decision as to how discipline shou'd

SRAVANA 13, 1888 (SAKA)

of B.HU. 2740
be maintained. But when discipline
degenerates into breakdown of law
and order, then it becomes.a ques-
tion for the State.

In this particular case, the Uni-
versity authorities came to the con-
clusion that the situation was such
that they could not maintain dis-
cipline themselves and there was ne-
cessity for calling in the police. It is
because of that decision that the
police had to come in.

Shri Muthiah (Tirunelveli): Is it a
fact that the President of the so-call-
ed Students' Action Committee of
BHU, Shri Mukerjee, recently made
a statement in Allahabad threatening
to continue the agitation indefinitely
until al] their demands are met by
the University authorities? If so,

what are Government going to do
to meet this threat?
Shri M. C. Chagla; Yes, I have

read that and I grieved over it. We
have come to a pass when students
are trying to dictate to universities
what academic policy shoulq be fol-
lowed, what examinations they should
hold and what courses they should
lay down. It will be a bad day for
India, an evil day for India, if uni-
versity authorities are to be dictated
to by students as to how their gov-
ernment should be carried on.

Shri P. K. Deo (Kalahandi): May
1 know if there is no students’ union
there and they are not taken into
confidence so that they could meet
together, try to thrash out the issu®s
and ensure smooth working?

Shri M C. Chagla: I quite agree
that it is the duty of the Pro-Vice-
Chancellor and others to invite the
students to discuss. All this was dis-
cussed. Because the Academic Coun-
cil did not see eye to eye with the
students in their demands, they went
outside the building where the meet-
ing wag being held and wanted to
coerce the Standing Committee of the
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[Shri M. C. Chagla]
Academic Council to pass an ordi-
nance which suited their views. How
can any university authorities accept
that position?
=it o fag (F07) @ wwT

d F oA oAaE w N fear 2 fE
AT & AT ¥ T FTOU ag & fF
WMo A1A FE AWEIO TR
BIT 9 TARI IH ATA Bl &4 &
gFre F7 fagr war 27 gwy w@g
fefaom & @t 72% ww g 2
IT FH AU A UM gF 2,
I H IR @A AE 2, qF THIL
TEATYT FT4 FT WUNG T | T qEA
St wTHF FW AR H oo g 2
FF AgT Fr AMAlTEE A HAT
g ‘" gT7A gfvafadt & ag gEw
w7 faar ¥ f& a2 fefaoms 1 aw
Et wa ) 3w ag o @ oF
Hfrewagy §3 w5 Fgr od ?

Shri M. C. Chagla: It is not true
that the system of supplementaries
has been done away with. Supple-
mentary examinations have been
held or are being helg and will be
held under a new system. The sys-
tem has been changed in order to
maintain high standards in technical
education.

= fesgama qeIm (T

g8t wEET & oFam 2 fs fam-
faaerm @ w2faw & @@= JTIT
Ty A faarz  azaw wE & ST
g1 & s =g g T favafaemem
& wigeifar @ faarfqat 5 @@
# ot awe faare §, R g w9
¥ fay 1 qoFrc o vvw AfUIw
st afafy afss = w1 fa=r &=
@ 27

Shri M, C. Chagla: I do not see the
need for any high power committee,

It 1 find the necessity, 1 will cer-
tainly do so. But at present, I see
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Ne reason or justification for appoint-
ing any committee. All that I would
beg of this House is to pass the Bill
as soon as possible.

Mr. Speaker: Half an hour dis-
cussion—Dr, C. B. Singh. g
Shri Raghunath Singh: I wanted

to ask a question,

Mr, Speaker: No. That would be a
departure. I am sorry.

oY g XTI qZ AATH
# ¢, 399 %1 fady grag 3, 76
T § fagr sy

oo wgRw . § wwar g ofw
IAFT AFT ST WA T A £
IAE WG T T agd gy § | At
FT A aFgar g o

17.27 brs.

INDIAN ACADEMY OF MEDICAL
SCIENCES*

Dr. Chandrabhan Singh (Bilas-
pur): In reply to Unstarred Question
No. 1469 on 3rd March 1966 where
it was asked whether the Indian
Academy of Medical Sciences had
decided that Post-Graduate examina-
tions shou!d be held for award of its
membership, the reply given by the
Minister was: Yes'. In reply tg the
last part of the gquestion whether the
Indian Medical Council and the Indian
Medical Association are opposed to
it, the answer given was:

“The Medica! Council of India
are of the view that there should
be a separate statutory body for
holding National examination”.

17.29 hrs.
[Mr. DepuTY-SrEAKER in the Chair]

Now, the word ‘National’ has just
gone. This is a very important point.
National examinations which are
deemed to be important have been
demanded by the Medical Council of
India, by the Indian Medical Associa-

*Half-An-Hour Discussion.
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tion, the Post-graduate Committee of
the Mediral Council, Conferences on
Post-graduate medical education and
by other important bodies. But it
seems that the Indian Academy of
Medical Sciences has been trying to
get the work of conducting ‘National’
Post-graduate examinations to itself
in this indirect manner,

Post-graduate examinations in me-
dicine are a dire need of this coun-
try. There are 89 Medical Colleges.
Thousands of students are going out-
side for qualifying in higher exami-
nations. As such, post-graduate exa-
mination of a national stature has
become the dire need of this country.
If this answer had not been given,
probably I would have kept silent,
but this answer means indirectly
that the Indian Academy of Medical
Sciences is trying to take the func-
tion to itself, This is a very impor-
tant point, and there Is a misunder-
standing and apprehension among
the members of the teaching profes-
sion in this country that this national
examination should not be allowed to
be conducted by any private body.

This is my main contention, This
thing has been mentioned not only
by the Post-graduate Medical Com-

mittce of the Medical Couneil, not
only by the Post-graduate conferen-
ces held in this country recently but
by other bodies also. So, because of
this fear, [ am wvery anxious to find
out from the Health Minister if there
is any effort on the part of this pri-
vate body to arrogate this examina-
tion to itse'f.

Secondly, in view of the very
great importance attached to it, 1s
Government considering the desira-
bility of having a National Board of
Examinations which will conduct the
national examinations in this eoun-
try?

Thirdly, if the reply is in the affir-
mative, how soon will the Govern-
men* bring forward a measure in
Parliament so that the National
Bonard of Examinations is started in
this country and higher examina-
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tions are held by this important
body, a body which is constituted by
Parliament?

Because of this only I have raised
this discussion. I would like to hear
the hon. Minister of Health on this
point about national examinations
for this country.

Shri §. N. Chaturvedi (Firozabad):
I want to know how long this Indian
Academy of Medical Sciences has
been in existence and what financial
and other help the Government has
been giving it.

=t gFR IT wgEE  (TETT) A

ufewer #19T 7w ogEwE , IT A
fafaat @ arfgar a3t wfvww

T fgear 71 GAT & FATIT AT
# fr w= fefagy = feaifaar
&1 ggar =9 faam siEm gw w0
&% o qf fefama ary faenfaar
¥ arfast & T9r wfers Ay 20
e oz Fmr st 2 fF @ fefa-
s ¥ faafaqt v o afaw
# Fmpr fedmy T 20 0#
araar S g fF s s G
syaEqT FYA o1 @y # & qF @i
w1 arigaT fged o F0€ fFra A S
T ZATT W FT IAHTT AG@FATH
Freqrr 7 @y go wfgw § wfgw
arr Afewesr waAdr ¥oz w7 fawd
o I K TH

The Minister of Health and Family
Planning (Dr. Sushila Nayar): The
has nothing to do with the subject
under discussion.

o gFR W wEAW : T A
F 3T FAT =2 3 fF memwIw
st frm favafaeamg 2, &1 o
Fgi Wt &5 Afeww FET =R
w1 faww @A %7
Dr. Sushila Nayar:

the last speaker’s points
discussion that is being held

To dispose of
first, the
does
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[Dr. Sushila Nayar]

not deal with the undergraduate me-
dical colleges, their opening or ad-
missions, and therefore if the hon.
Member wishes to know anything,
there are other ways in which he
can get the information,

With regard to the question asked
by Mr. Chaturvedi, the Indian Aca-
demy of Medical Sciences was start-
ed—I do not remember the exact
year, but it was during Mr. Karmar-
kar's time, my predecessor’s time that
it came into being, and Panditji in-
aug_urated it, so that it has been in
existence anywhere from five to

ten years, ] do not remember the
exact year.

Similarly, there is not any figure
at present with me as to what finan-
cial assistance they have received,
but I do know that some financial
assistance was given to them, as has
bezen done for other similar bodies
for their work which is considered of
sufficient importance, namely to re-
cognise talent in the medical pro-
fession and to have a forum for the
best trained people with the highest
qualifications to get together and

promote medical science in different
fields.

As for the question raiseq by Dr.
Singh, T am aware of the fact that
there has been a demand for some
kind of national examinations to
standardisc the level of post-graduate
medical education ang ensure uni-
formly high standardg of higher me-
dical education. The objections that
Mr. C. B. Singh referred to from the
Medical Council of India as well as
the medical association have been
based on different grounds. Sg far.as
the medical association is concerned,
they say that there are universities
and inter-university boards, ete, and
they can do this work. The truth of
the matter js that the universities
have themselves varying standards
and it is because of it that it is being
insisted that gome effort be made to
have uniformly higher standard. So
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far as the inter-university board is
concerned, we requested them if they
could do something of this nature to
ensure uniformly high standards and

they said that they could not, be-
cause it wou'dg interfere with the
autonomy of the universities. The

medical council of India at one stage
said that they might be entrusted
‘wiin this examination but when it
was considered carefully, it was re-
alised that they are the agcney to
supervise the examinations and
therefore, they could not conduct
examinations. Then they suggested
that there should be a special statu-
tory board set up for this purpose.
We have been thinking about it but
ultimately the decision was that ther
time is not ripe for such a step. Many
specialists and eminent scientists
from different countries advised wus
that i* will not be proper for the
Governmenti to take up this type of
work o1 set up a speeial board for
this purpose. In the meantime, the
Academy of Medical Sciences which
incidentally has practically most or
almost all the most highly qualified
people on its rolls as—its members
and fellows decided to institute an
examination for its own membership.
I might mention that in Britain there
are the Royal College of Surgeons
and Physicians, gynaecclogists, etc.
and these colleges conduct their own
examinations for membzrship. Many
of our students have been going to
these rountries and taking these exa-
minations paying exorbitant fees,
spending many years of their life in
those countries and then coming back
sometimes with the membership and
sometimes without it. These royal
colleges have been wanting to set up
similar examinations in India and
wanting to start branches of the
royal-colleges here. We have resist-
ed it because we felt in this country
we have enough talent of our own
and we do not want to be a branch
of some royal college somewhere
else, however eminent that might be.
In the meantime the Academy said:
“we shall conduct examinations of the
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higher standards for our membership’
and they talked to these royal col-
leges, eic. The Royal ocolleges are
thinking of having reciprocity with
us. Some of these colleges express-
ed an interest to have this recipro-
city with the Academy. The Indian
Academy has decided to hold the
examinations and at the present
moment | believe they are going to
hold these examinations in anatomy,
physiology, pharmacology, patho-
logy, medicine, surgery, obstetrics,
gynaecology. They have decided to
follow more or less the method that
the Royal College of Surgeon fol-
lows, that is. the examination is in
two parts. Part I deals with the
basic sciences and Part II deals with
clinical sciences. The Academy have
decided to do the same. They have
gone further and decided that a mini-
mum period of training, 1 think, of
three years, is necessary before any-
body can take their examinations.
They are an independent, autonom-
ous body, and under the circumst-
ances, there is no reason why the
Government  should interfere with
their choice to hold the examinations
as they have decided to do. Gov=-
ernment has not given them any
assurance - that their examinations
will be recognised as national exami-
nation. If the standards are high
enough, they will reéeive respect and
recognition from all parts of the coun-
iry, from all medical scientists in the
country. If the standards are not
high enough, well, they will not get
that respect, and the boys and girls
may not go to them to take these
examinations. They have fixed cer-
tain fees: I think it is Rs. 250 for
Part T and Rs. 350 for Part II of the
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examinations; if their examinations
are really able to command the res-
pect from the medical expert opinion
in the country, then only they will
command sufficient respect with the
vandidates who are likely to take
these examinations.

Under these circumstances I think
the opposition to this idea is based
on some kind of misconception and
misunderstanding which I woulg like
to remove. It is not that the Govern-
ment of India has entrusteq the aca-
demy with the conduct of national
examination; it is not that the aca-
demy has taken upon itself to con-
duct the national examination. The
academy has decided to conduct the
examinations to admit members in
future. To start with, they have
taken members who are considered
to be very highly qualified, but in
future, they want to test the youn-
ger people and admit on'y those who
ae really qualified to be members.
Ouat of the members they may elect
fellows as they have been doing.
That is a different matter, not relat-
el to examinations,

Therefore, I hope that Dr. Chan-
drabhan Singh will feel satisfied that
nothing is contemplated or being
done which is contrary to the inter-
ests of higher medical education in
India.

17.43 hrs,

© The Lok Sabha then adjourned till
Eleven of the Clock on Friday,
August 5, 1966 Sravana 14, 1888
(Saka).

GMGIPND—LSII—1135(Ai)LS—14-10-66—570.



